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LOK SABHA 

p.r;<i.ay, September 9, 1960iBhadTa 18, 
1882 (Saka) 

Tlte Lok Sabha met at Eleven at the 
Clock. 

[MR. SPEAKER in the ChClliT] 

ORAL ANSWERS TO QUESTIONS 

Sanskrit Commission 

+ S Shri Nardeo Snatak: 
'1230 Shri Ram Krishan Gupta: 

'1 8hri 8upakar: 
l Shrl MadhnSDdan Rao: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Sta:red Question No. 1484 on the 14th 
April, 1960 and state; 

(a) whether comments on the re-
c,)Jnmendations contained in the 
report of the Sanskrit Commission 
have since been received from the 
remaining States1Union TerrLtory Ad-
m:nistrations; 

l b) if so, whether they have been 
cO!lsidered; and 

(c) the steps taken to implement 
the recommendations? 

The Minister of Edncation (Dr. 
K. L. Sm-imali): (a) Yes, Sir. 

(b) The comments on the main re-
commendations of the Commission 
were placed before the Central 
Sanskrit Board for consideration and 
for making recommendations to Gov-
ernment. The Board has decided to 
consider these comments on receipt 
O>! the comments from the remaining 
Universities. 

J068(Ai) L.S.D.-I. 

(c) A statement is laid on the Table 
of the Lok Sabha. [See Appendix III, 
annexure No. 123]. 

..n~ilf~: ~'3~f~ 
it;it fG'lT ~ I 

no 't\lo <'!To 1If")q..n ~ ~ 

~f~nitW'''IT I ~~~ 
~~[: 

('f» ;;ft.~ 

(~) oft ~ fuq;rfur>fr <f if;~ 
~ ~i if; "fTlf.r w ~r, om: if;;fI<r 
~~ <rli it 'f:~ ~ f'f> '>ft ;it fflllirfuT' 
~ '3<{if; 3m: ~if ~'l")q,fl'linr 
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f~ 'fi;r; om: 
('1') ~ dcifc ~~r <f.'r iCR 

'I<: ~ fG'lT 'TlIT ~ I [~ 'l'fU~fiG ~, 

~i<r." ~ n ~] 
8hri Supakar: May I know what 

steps the Sanskrit Board are taking? 
Have they any scheme for the publi-
cation of our palm leaf and other 
manuscripts1 any scheme for research 
in Sanskrit? 

Dr K. L. 8m-imali: The hon. Mem-
ber ;"i11 look into the statement. It 
is a very comprehensive statement. It 
indicates the various steps which are 
being taken for the promotion of 
Sanskrit including the publication 
work. 

~ ~~ ~ ..r;;rr;r;rr ~ 
~ fir. ~ 'lit fuq;rfur '1<: f.Ff ~ 
~ 'lit ~ ~ 'f>I<f ~ ~, ~ 
~ ~ 1fT ~ 'fl11 ~ :;rm: ~ 
7fi!:~r<ri'fl'ln';;rm:fir.f~'f.Tll'gm 

~ 
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Dr. K. L. Shrimali: The statement 
says: 

"Details of a scheme for print-
ing of populaf" Sanskrit Books and 
out-of-prit works are being work-
ed out. Some of the names of the 
out-of-print works .have already 
been suggested by the Central 
Sanskrit Board for reprinting." 

The scheme is being worked out, and 
Government will take steps to im-
plement it. 

Shri Supakar: My question related 
to the items which are not covered 
by any of the eleven items mentioned 
in the statement. The research 
scheme that is mentioned in the list 
only relates to elementary things like 
evolving textbooks, but I wanted to 
know if there was any scheme for re-
search into things like the Vedas, the 
Upanishads and other such ancient 
Sanskrit works. Also, about the re-
print of books, I want to know whe-
tth.er Government have schemes about 
publishing manuscripts which may be 
lost or destroyed in COurse of time. 

Dr. K. L. Shrlmall: The statement 
which has been placed on the Table 
of the House indicates the steps that 
Government have taken for the imple-
mentation of some of the recommen-
dations. As far as the other recom-
mendations are concrened, develop-
ment of research, publication of manu-
scrips etc., the Central Sanskrit Board 
has not considered them. They would 
be considered as soon as we have re-
ceived recommendations from all the 
maining universities. 

Dr. Ram Subhag Singh: The state-
ment says: 

"On the advice of the Central 
Sanskrit Board a scheme is being 
wOO'ked out for the establishment 
of a Central Sanskrit Institute." 

May I know by what time this Insti-
tute will be established, and where it 
is going to be esta'blished? 

Dr. K. L. Shrlmall: The proposal is 
to take over the Hyderabad Sanskrit 

College, and we are at present work-
ing out a scheme under which we 
could take it over. I canilot say defi-
nitely, because still some negotiations 
have to be made with the managing 
committee and the organisers there, 
but there is a proposal to set up an 
Institute at Hyderabad. 

Shri Ram Krishan Gupta: In para 
4 of the statement I find that some 
of the names of the out-of-print 
works have already been suggested 
by the Central Sanskrit Board for 
re-printing. May 1 know the names 
of these books, and whether they in-
clude the Vedas also? 

Dr. K. L. Shrimali: I am afraid I 
do not have the list of books which 
have been recommended, but I will 
be very glad to supply t·he informa-
tion to the hon. Member. 

Shri Achar: The sta temen t says: 

"A scheme for giving financial 
assistance to Voluntary Organisa-
tions/Institutions working in the 
field of Sanskrit has been formu-
lated and announc~d through the 
Press." 

May I know whether any speci.fic 
amounts have been allotted for next 
year, or at least in the Third Plan 
for this purpose of aiding ~hese in-
stitutions? 

Dr. K. L. Shrimali: In the Third 
Plan we propose to increase the provi-
sion considerably, anp we have pro-
vided Rs. 1.27 crores. For the year 
1960-61 we have made a provision of 
Rs. 3,50,000 for propagation and de-
velopment of Sanskrit. 

Shri Achar: My question was with 
regard to the specific institutions re-
ferred to in paf"a 5 ot the statement. It 
says a scheme for giving aid to these 
institutions or organisations is being 
worked out. May I know whether 
any specific amounts have been pro-
vided for aiding them? 

Dr. K. L. Shrlmall: This assistance 
will be provided to these institutiona 
out of the total amount which is pro-
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posed to be allocated in the Budget 
and in the Third Plan. 

~ 1f~ m : ~ fqq{af it "" 
~, it fiWlf~f<11l ~ ;;f~ ~ 

~ fiWlf~, ~~ ~lffiT ~ <f.T 
m oll""'H "f@ ~ ~ ~ , 1{ ~.". 
~R i'it; ~ if;iifl"ll ~~~ ~ ~ ~ 
~ rn: f<f'fl': ",ro, ~ l!if~iT 1Ii"~ 
"'~ ~ rn: f<rm: ~, ~ ~ 
~ s:~ rn: fiRn: ~ <:@ ~ ? 

Dr. K. L. Shrimali: The University 
Grants Commission have also been 
giving erants to the universities and 
university departments are being 
taken care of by the university Grants 
Commission. 

Shri Raghunath Singh: May I know 
why Hyderabad is chosen as Hydera-
bad is not famous for the learining 
of Sanskrit? May I know why other 
places famous for lear"ing of Sanskrit 
or as seats of Sanskrit learning should 
not be chosen? 

An Hon. Member: Banaras. 

Shri Raghunath Singh: In South 
India also, not only Banaras-Kanchi, 
Trivandrum, Nawadwip. 

Dr. K. L. Shrimali: In selecting thi5 
institution, we had bef',re us the re-
commendation which was made by the 
Sanskrit Commission itself. The Com-
mission had spoken very highly about 
this institution, and there are a num-
ber of institutions which are working 
along with this institution. It is con-
sidered to be one of the finest insti-
tution, and therefore, we are con-
sidering taking it over as a 
Central Sanskrit Institute. 

Shrl Jaipal Singh: In vrew of the 
fact that most libraries in the world 
now have taken to making photostat 
copies in order to make precious, per-
ishable, ancient manuscripts more 
authentic, economical and more widely 
available, may I know ,.'betber this 
Sanskrit Commission at any stage 
went into this matter? 

Dr. K. L. Shrimaii: This is a sug-
gestion for action, and I will place 
it before the Central Sanskrit Board. 

Shrl C. K." Bhattacharya: May I 
know whether Government has con-
sidered further the possibility of 
putting into effect the most important 
recommendation of the Commission, 
namely that Sanskrit be made an ad-
ditional official language? 

Dr. K. L. Shrlmali: In this matter 
think I have explained at length 

that it was not possible to have Sans-
krit as the official language, but we 
have recommended to the State Gov-
ernments that they might implement 
the three-language formula, where 
Sanskrit along with the regional lan-
guages could be included as a com-
pulsory course. 

~~m~ ~l=Ilf1f 

~ ~ "" ffi"f fq~Cjf'Hl'i14 ~
~~, mqftnn,'!i"ffiTf,,~Cjfq'ilIi14 

~ <it;ft 'lit fNfu ~ ~ ~ , 'flIT 

~ ~ "f@ ~ fiI; it"lft4" fum l=!?IT-

~ 'lit mr ~ ~ ~ ~ mCIT-

<Nl'f i\' ~ ~ ~ f"qCjf"'il1i14 
~ f'fi"4T ~ 7 

~o ~o \'ITo ~ : ~ ~ 

~ m<m: 'f>T ~~, ~ ~~;: 
if; ~ ~ f<r<mr if; ft;r:f ~( 
ORT <:@ ~ o;iR ~ 'l<: foRm: fi!;4r ;;fT 

~ ~ I '!i~~ ~ 'lit <iff <ft 
~ fq~Cjfq'ilIi14 ~ maT ~, ~ 
ift~i\'~i\'~'f>T'!i~~ 
'fiTI1 ~ ~T , ~ it ;;J1R: ~ ~ 
~ f<r~Cjfq'ilI"'4 ~ I ~o <fro ~ 
~ 'lit 'if<'IT ~T ~ I m ~~ "f@ ~ nt 
~m<f7<m:~'liTi'li'l , 

Shri Yadav Narayan Jadhav: In 
view of the tact that the majority of 
the roots of our national languages 
are from Sanskrit, are Government 
thinking of making it a compulsory 
subject. especially since this language 
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was being .taught continuously for 
four years in the secondary so.'lOols? 

Dr. K. L. Shrimali: I have already 
answered that question .. As far as the 
introduction of Sanskrit .in schools is 
concerned, we have already made that 
recommendation to the State Gov-
rnments. I am afraid in the present 
context it would not be possible to go 
beyond this formula. 

Shrimati Da Palchoudhuri: From 
Nabadwip there has been a persistent 
demand that some help should be 
given to the Sanskrit College there 
and that should be turned into a Sans-
krit University. Nabadwip has becn 
an ancient seat of Sanskrit in India. 
May I know whether some he1p at 
least wi\! be given so that the colleges 
can expand their activities and gradu-
ally develop into a university? 

Dr. K. L. ShrimaIJ: I do not think 
the hon. Member expects me to make 
any commitment at this stage. I am 
not aware of any request or proposal, 
but it wilJ certainly be considered by 
Government when it is made. 

Shri Sampath: May I know how 
many States have so far implemented 
the three-language formula agreed .to? 

Mr. SJjeaker: In relation to Sanskrit. 

Dr. K. L. Shrimali: That does not 
arise out of the main question. If the 
hon. Member will put a separate 
question. I shall be glad to answer it. 

!'~ri Sampath: He just nOW said 
that. 

Mr. Speaker: The hon. Member 
wanls to know the position in relation 
to Sanskrit. Possibly, the hon. Minis-
ter has not got the details. 

<shri Sampath: He iust how said 
,hat. 

Shri Yadav Narayan Jadbav: It is 
there in paragraph 11 of the statement. 
Therefore. we want the information. 

Mr. Speaker: If it is there in the 
statement, it need not be asked. He 
may kindly iook into the statement. 

Shri Vajpayee: Is it a fact that DO 
steps have been taken so far to make 
the study of Sanskrit compulsory in 
the secondary schools, in so far as 
the Centrally administered areas are 
conoerned? 

Dr. K. L. Shrlm.ali: I have already 
answered that question. 

The matter has been fully discll5-
sed in the Central Advisory Board of 
Education where w~ have agreed 
that three languages should be 
taught in the schools, and Sanskrit 
could be taught as a composite 
course along with regional languag~. 
It would. however, not be possible to 
introduce Sanskrit as an additional 
language in the institutions. The 
hon. Member Is certainly aware that 
there is already a great deal of con-
troversy with regard to languages, and 
we do not want to add to the contro-
versies. In fact, sometimes, compulsion 
discourages languages. If people are 
persuaded and they understand the 
value of Sanskrit, they WOCl.ld them-
selves voluntarily take up the study 
of Sanskrit. So, our policy in thi! 
matter is to encourage and develop 
Sanskri I studies and suggest to people 
to take to voluntary study. I think 
that would be in the better interest 
of Sanskrit than any introduction of 
compulsion in the secondary sC'hools. 

Shri Supakar: Since the Govern-
ment of India are encouraging the in-
crease in emoluments in the case of 
primary school teachers and also in 
the case of college teachers, may I 
know whether the Board have any 
scheme to ask for Central assistance 
for increa'3ing the pay of teachers in 
the traditional Sanskrit Tols and 
Pathasa la ~ etc? 

Dr. K. L. ShrImall: This proposal 
has not come before .the Sanskrit 
Board so far. 

Shrij C. D. Pande: In view of the 
fact that there is so much of bitter-
ness about languages in this country, 
will Government consider the feasi-
bility of evolving a simplified form of 
Sanskrit so ,that it may be understood 
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everywhere and people may learn it 
more easily, for, as it is, Sanskrit i! 
• difficult language to learn? 

Dr. K. L. Sbrima11: That is a sug-
cestion for action, and will be con-
sidered by the Sanskrit Board. 

Shri C. D. PaDde: Will Government 
consider the feasibility? 

Dr. K. L. Shrimali: Yes. 

Production iD NeyveU LImite Pro~ 

+ 
•• "1 r Shri Ram KrL<!han Gupta: 
1.... . l Shri Ajit SJnlrh Sarlwli: 

Will the Minister of Steel, HiDes 
IIIl4 Fuel be pleased to state: 

(a) whether it is a fact that the 
.chedule of produotion in Neyveli 
Lignite Project has been upset; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to 
be taken to adhere to the schedule? 

The Millister of Steel, Mines ad 
Fuel (Sardar Swann Singh): (a) No. 
Progress is in accordance with time 
;;:chedule drawn up with due regard 
to the probable dates of commission-
ing of the thermal power station and 
the fertilizer plant. 

(b) and (c). Do not arise. 

Shri Ram Krishan Gupta: May I 
know the approximate production and 
how far the target has been achieved? 

Samar Swaran Singh: The present 
progress is confined to the removal of 
the overburden and the installation of 
the thermal power station. Lignite 
is not being mined at the moment. 
In fact.. lignite cannot be mined unIes! 
it is utilised also. So, as soon as the 
COD5urning units corne up, the lignite 
will also be mined to feed those con-
wm!ng units. 

Slui Tanp.manI: May I know by 
what time the thermal plant will go 
into operation, Bnd also the probable 
date when the mining oper81t!on will 
&tart? 

Sanlar Swaran Singh: The fint 
unit of the thermal power station, 
which is being put up in collaboration 
with the Soviet organisation, is likely 
to be commissioned during the fourth 
quarter of t961. So far as the ferti-
liser scheme is concenerd, the com-
mercial production of urea is sche-
duled to commence in June, 1963. 
The clay-washing scheme is also one 
of the component schemes. It is 
expected that this plant will go into 
commission by the third quarter of 
1961. 

Sbri N. R. MUDlswamy: May I know 
whether it is not a fact that the pro-
ject authorities are facing very great 
difficulties in controlling the pressure 
of the underground water, and what 
alternative proposals have been for-
mulated to enable them to bring the 
lignite to the surface? 

Sardar Swaran Singh: The peculiar 
difficulty of this project Is the upward 
thru!t of underground water. There 
are artesian wells in the vicinity. The 
only way to control this upward 
thrust is to undertake pumping in 
considerable volume. The tests with 
regard to these pumps have been al-
ready undertaken, and I cannot con-
ceive of any alternative method of re-
ducing the upward pressure of water 
except to undertake pumping on a 
fairly extensive scale. 

Shri S. R. Aromugham: In view of 
the shortage of fertilisers in the 
country, may I know why Govern-
ment cannot formulate a scheme to 
start the fertiliser plant earlier than 
the scheduled date? May I know 
what difficulties are facing the Gov-
ernment in starting the fertiliser plant 
earlier than the scheduled date? 

Sardar Swaran SiDKh: Every hurry 
takes time. 

Shri Narasimban: May I know how 
many of the bucket wheel exacavators 
have been commissioned? 

Saniar Swaran Singh: The hon. 
Member would probably know better 
because it is quite neal" his nome 
constituency. 
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Shri Narasimhan: I really do not 
know. 

Sardar Swaran Singh: I think two 
of them have already been i:ommis-
sioned. 

Shri Narasimhan: How many more 
remain to be commissioned? 

Mr. Speaker: Why can he not go 
and see it during the recess? 

Shrl Narasfmhan: But I woul6 like 
to know it beforehand. 

Mr. Speaker: By that time another 
well would have been sunk. 

Shri Narasimhan: These are very 
big machinery, and cost crores of 
rupees. There are four or five such 
bucket wheel excavators. I would 
like to know how many have been 
commissioned, because It has been 
stated that the progress is according 
to schedule. I would like to know 
this in a preliminary way before 
going there. 

Mr. Speaker: From the next session, 
am not going to allow questions on 

matters which can be understood by 
hon. Members themselves. They 
have got passes, and they can go from 
end to end in this country. Nobody 
seems to use the pass, and everybody 
comes and. asks questions about what 
exists on the surface of the ground 
and what can be seen. Only things 
which cannot be understood by them 
will be allowed to be raised here. 

Shri NarasIimhan: submit that 
these are very complicated and big 
machines. 

Mr. Speaker: He can go and see 
how they work. 

Shrl Narasimhan: I have seen it 
once. Three months ago, I did see 
them. 

Mr. Speaker: Then, it is too old. 

Shri Mohammed Imam: May 
know what are the possibilities of 
despatching lignite to Mysore and 
other States in replacement of coal, 
and when it will be done? 

Sardar Swaran Singh: The possi-
bility will arise when we start manu-
facturing briquettes, because raw lig-
nite cannot be transported. It is 
only when briquettes are manufac-
tured and are surplus to the require-
ments of the locality that the question 
of their transport to areas outside the 
State of Madras, to adjoining areas, 
will arise. 

Shri Mohammed Imam: When will 
the process of the manufacture of 
briquettes ·be undertaken and in how 
much quantity? 

Sardar Swaran Singh: The briquet-
ting and carbonising plant is likely 
to go into production by the third 
quarter of 1963. 

Shri N. R. Muniswamy: May I know 
whether any precautionary steps have 
been taken to avoid combustion 
taking place in the process 'of handl-
ing the lignite? 

Sardar Swaran Singh: presume 
the usual safety measures would be 
taken by the Corporation. 

Shrl Narasimhan: My 
question was .... 

original 

Mr. Speaker: Let him ask 1\ sepa-
rate question. 

Shri Narasimhan: Last time it was 
stated that the excavators were not 
working according to schedule and 
Government were trying to make 
them work according to plan. May I 
know whether the efforts for making 
them function have succeeded, and if 
so, how far? 

Sardar Swaran Singh: As I said a 
moment ago, two bucket wheel exca-
vators have arrived. As to how 
many more are likely to be commis-
sioned is a matter about which I have 
no information. If a separate question 
is tabled, I will collect the infor-
mation. 

Shri S. R. Arumqham: May I 
know whether samples of lignite 
have been sent to East Germany for 
testing before starting a steel plant in 
the Salem area? 
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Sardar Swaran Singh: Not yet, be-
cause lignite in requisite quantity 
cannot yet be mined. 

Children's Museum in New Delhi 

+ 
r Shri Rameshwar Tantia: 

"1232 J Shri Ram Krishan Gupta: 
• ") Sardar Iqbal Singh: 
L Shrl D. C. Sharma: 

Will the Minister of Education be 
pleased to refer to the reply giva to 
Starred Question No. 68 on the "l1th 
February, 1960 and state the nature 
of progress made SO far in setting up 
Children's Museum in New Delhi? 

The MinJster of Education (Dr. K. 
L. Shrlmali): The Plans and estimates 
of the building of the Children's 
Museum at New Delhi have since 
been examined and revised. These 
are likely to be finalised shortly. 

Shri Rameshwar Tantia: May 
know whether such museums are to 
be set up in other Cities also? 

Dr. K. L. Shr,imali: There is no 
proposal at the present moment. Even 
the estimate of cost of the present 
buHding seems to be too higl1 and we 
do not know whether in our present 
financial position we could go in for 
the construction of this building. 

Shri Tyagi: What is the estimate 
of cost of this building? 

Dr. K. L. Shrimali: Formerly the 
estimate was Rs. 20,20,162. The 
C.P.W.O. has revised the estimate to 
B.s. 14,50,293. 

Shri Braj Raj Singh: In view of 
the present financial stringency, may 
I know whether Government propose 
to postpone the construction of this 
museum? 

Dr. K. L. Shrimali: My own feeling 
i. that it should not be postponed, but 
certainly We should try to reduce the 
cost of the building. 

~T ~~"' 1IIi llI'~ ~T 

*t~n qr wmrm ~.: ifIlT 
flffi 1!'ft ~ iIC!f.l' 'I'1t !''IT m fit; : 

( 'fi' ) ifIlT ~ Wf 'U'Jll'~ it 
~~'I'1t~ mmf.NT-
fur ~ ~ fu1f ~ ;:ro;: 'fi'T f<Nr;:r 
iRf.t~~<n:~~~~W 
fit; mm 'I'1t ~ 1;I'1m f.NYfuf ~ 
~ f<'l'i iAT1lT qm ~ ; 

(~) ~~,m~mifif.'f<l'f; 

m..rifi'!';;rR'I'1t~~ ; 

(l'f) ~ ~ 'lJT1T ('fi') 'fi'T 
~ ~ ltt, m ~ ifIlT ;rnur 
t~ 

("il) 'fln~~'I'1t~ 
mm f.r'lTfur m ~ ~ ~ ~ 
00 J:I"fiR 'I'1t ~ 'liT fAffi if ~ 

, 7 
~. 

f,,~ ;J~ (osiT "0 ~o l111<t) : 
('fi') ~f~' 

(~) ~~ij;n~~itm' 

(l'f) mm 'fi'f ~ i:t ~ 
mm~~~'I'1t~i:t 

~mmif~~~~' 

("il) ~~ffi~~itm' 

(a) No. 

(b) DOes not arise. 

(c) A ceiling on land holding's and 
a ceiling on property in general are 
not on the same footing. 

(d) Does not arise. 

~wmrmm'lit:~~ 

""'~~if\'ITlIT ~ fit;mm'l'1t~ 
tl'1IT~~~'I'1tmmif~ 
~~~~, 'flnll\jffi'f'~ 
~fit;~'f'll'T;rnur~7 
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'1ft if 0 "(10 <11ICI': ~ (I"r 1:% <'!1'GlT 
ID ~ ~ I ~ <it lfn:rr ~ ~F,!T\1 ~T 
l!~1i ~~ ~ ~ ~ f..f; ~f 'f.T ii!Cifr"{r 
~~ ~ ~ if! f..f; ~ ~ o;rf~ ;mfu 
if!, 'lM ~r ~ ~ ~ ~r ~Plfu 
~ ~'hrr.lf>T ~ If(\<'fif ~ ~ f..f; "11 
~ if!~ ~ ~ 'fil1 f..f;qr ~i1T I 

~;ff it ~ l{;;r ~ iRfif'-l Of@~, ~T 

\l>t~~~1 

'1ft ~ m ~ : qrn q''if-

~ miff ~ ~~ it f<'P1fr ifllT ~ fi!; 
~r W'1f~ <it lfn:rr fif'ol'ifur ~ 'f.T 
'lfuJrrlf ~ iftiTT f..f; ~ ~ ~{if Wffl 
'R ~ ~PTlq ~ I 'f<IT l{ ;;fl'1 ~ 

~ ff. Jg'1 ~ ~ lfn:rr f~ 
~ ~ 'f<IT ~ 5I1Tiq 'lim ? 

Mr. SPeaker: I believe the hon. 
Member is On one of the five Com-
mittees which have been appointed. 
They will go in detail into the recom-
mendations made in the Plan and 
suggest any alterations necessary. We 
cannot dispose of proposals made in 
the Plan now during Question Hour. 

'lftnmff~: ~~~~ 
~ fi!; ~~ ~ 'R wn: ~ ~'hrr 
~ ~ (I"r ~ ~ 'lit fllfi{ 
~ WRfr ~f~ '1m 'Ti1 ~ ~ 
iflTT ~ ~ ~ ~ 'f>1{ 1i;;;r ~ 
'io[1f ~ ~ ~ firmt ~ ~ l'ifffi rn 
~~~'lMi't~:;rnf~ri~ 

ifioTf m<: ~ '1fT ~ if ~ i!QCf 
"ITrU fartnn'lT ~, ~ ~ ~ ift ~ ? 

'1ft if 0 "(10 <11ICI' : ;it ~ I ~ ~ 
~~, ~ift~~ I 

Shri B. C. Kamb1e: May I know 
what are the reasons f~ Government 
holding the view that a ceiling on land 
is not on the same footing as a ceiling 
On urban immovable property? 

The MIDJster of PiDanee (Shri 
M ora.rjl »-1): The first difference 

is that agri~ultural land has been con-
sidered the property of the State in 
this country from time immemorial. 
That is not the case with other pro-
perty. 

Shri Souavane: May I know why 
a ceiling has been applied to land 
holdings and no ceiling is proposed to 
be applied to urban property? Will 
this not constitute discrimination 
under aUf" Constitution? 

Mr. Speaker: I have already refer-
red to this matter. The hon. Member 
may discuss it in the Committees on 
the Plan. 

Shri B. K. Galkwad: May I k1l(JW 
whether it is the policy of Govern-
ment to have a socialistic pattern of 
society in India? It so, without !hav-
ing a ceiling on property, can Gov-
ernment form a socialistic pattern of 
society in India' 

Mr. Speaker: Next question. 

Safeguards for LinguIstic MInorities 

*1235. Shri Rami Reddy: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) what are the proposals of the 
Southern Zonal Council in regard to 
the safeguards for linguistic minori-
ties in the component States; 

(b) whether the proposals have 
been implemented by the component 
Sta tes of the Council; and 

(c) the action taken by the Centre 
in the matter? 

The Minister of State in the Minis-
try of Home Mairs (Shrt Datar): 
(a) to (c). The proceedings of the 
fifth meeting of the Southern Zonal 
Council, which embody the Council'. 
decisions on the report of the Minis-
terial Committee set up by it to 
consider safeguards for linguistic 
minorities and a copy of the Com-
mittee's report have been placed in 
the library of Parliament. Copies of 
the proceedings have been sent to the 
State Governments concerned for 
implementation. 
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8hri RamI Reddy: May I. know 
whether i\ i. a tact that in Madras 
~chools where Telugu is the medium 
are being closed? 11 so, what action 
is taken in the matter? 

8hri Datar: I am not av.rare of it. 
In fact, the Madras Government has 
already taken a decision to imple-
ment all these recommendations. 

8hri Narasimhan: Are Government 
aware that in the Report of the Com-
missioner for Linguistic Minorities he 
has dealt with these matters exhaus-
tively and is more or less satisfied 
with the progress made in Madras? 

8hri Datar: That is quite correct. 

Shri B. C. Kamble: In view of the 
recent riots in Assam State, will 
Government reconsider the question 
of the quantum and quality of the 
safeguards provided for linguistic 
minorities"? 

Shri Datar: There is nothing to 
reconsider the principles which are 
accepted and which were laid down in 
a circular which was placed on the 
Table of the House before the reor-
ganisation of States. 

Shri Chlntamoni Panigrab,i: May I 
know whether Government are pro-
posing any measures to be adopted 
for safeguarding the linguistic minori-
ties during the coming census so that 
they can be properly enumerated? 

Shri Datar: There is no question 
of taking any special steps. The 
minority languages will be duly 
enumerated and that would be suffi-
cient for the hon. Member's purpose. 

8wami Ramananda TIrtha: Is it a 
fact that the safeguards given to the 
linguistic minorities are not being 
properly implemented? Will Gov-
ernment consider any further steps to 
see that these minorities get their due 
share of full safeguards provided to 
them? 

8hri Datar: I would request the 
hon. Member to Belt the Report of the 
Ministerial Committee. They have 
dealt with this question in full, and 

all the members of the Southern 
Zonal Council have accepted it. Now 
the matter is being implemented. r 
submit that these decisions' deal with 
the question in a very satisfactory 
aUd exhaustive manner. 

Shri Tangamanl: May I knoW" 
whether Government will request the 
various State Governments to recruit 
teachers for teaching in minority 
language schools in other States, 
particularly Tamil teachers to be 
recruited by the Madras Government 
for the Kerala State where there is 
a dearth of such teachers? 

8hri Datar: That is a different 
question. If the hon. Member haa 
any suggestions to make I shall surely 
convey them to the State Govern-
ment. 

Shri Hem Barna: In view of the 
fact that in certain States the factual 
ignorance of the enumerators results 
in inflated or deflated figures-this 
way or that way-may I know what 
steps Government propose to take to 
see that this does not happen and that 
the Census Reports are free from 
being challenged from time to time! 

8hri Datu: The han. Member will 
kindly see the various forms that have 
been issued by the Census depart-
ment. They deal with all the ques-
tions that the hon. M~r has in 
view. Steps will be taken to see that 
the record is accurate. 

Shri Tridib Kumar Chaudhori: Is 
it within the knowledge of the hon. 
Minister that in some States, at the 
time of enumeration, the State Gov-
ernment is given the choice to define 
certain items which are given to the 
enumerators? For example, last 
time, in Assam, in the last census, 
there was a census taken of indi-
genous landholders and the definition 
was given by the State Government 
which led to a number of anomalies 
which has been commented UpOn by 
the Census Superintendent of Assam, 
Mr. Baghaiwalla. Would the hon. Min-
ister kindly see that these things do. 
not recur this time? 
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8hri Datar: This is a general 
question. The main question related 
to the States in the South. All the 
same, if the hon. Member has any 
specific suggestion to make, I shall 
surely convey that to the Registrar 
General of Census to be looked into. 

8hri Achar: May I know if Gov-
.ernment is aware of the fact that in 
the last Kerala elections they were 
not able to find enough Karnataka 
knowing officers in the Kasergod 
taluk on account of which Malayalam 
knowing officers were posted and 
inconvenience was caused? 

8hri Datar: I am not aware of 
this. But. at the instance of the hon. 
Member we have written to the State 
Government in respect of certain 
matters, sO far as Kannada language 
in certain parts were concerned. 

Discipline Committee Report 

+ r 8hri Ram Krishan Gupta: 
Shr1 Pangarkar: 

I Shri Rameshwar Tantla: 
I Sardar Iqhal Singh: 
I Shri D. C. Sharma: 

"1236.~ Shri Ajit Singh Sarhadi: I Shri Bibhuti Mishra: 
Shri 8upakar: 

I Shri Assar: 
I Shri Aurobindo Ghosal: 
l 8hri MaUhusudan Rao: 

Will the Mmister of Education be 
pleased to refer to the reply given to 
Starred Question No. 1731 on the 
27th April, 1960 and state: 

(a) whether the report of the Dis-
cipline Committee to study the prob-
lem of student indiscipline in the 
Universities has since been submitted; 

(b) if so, whether a copy of the 
same would be laid on the Table; and 

(c) the stePs being taken to imple-
ment the recommendations made 
therein 

The Minister 
K. L. 8hrimaU): 

of Educatiou 
(a) Yes, Sir. 

(Dr. 

(b) Yes Sir, after the Commission 
has considered the report. 

( c) The Commission has still to 
consider the report. 

Shri Ram Krishan Gupta: What are 
the main recommendations in this 
regard? 

Dr. K. L. Shrimali: have only 
said that I will place a cOPy of it on 
the Table of the House after the Com-
mission has considered the repo·rt. 

Shri Ram Krishan Gupta: May 
know what is the situation at present; 
whether indiscipline is increasing or 
decreasing? 

Dr. K. L. Shrimali: The situation 
is much better. 

Shri Tyagi: Do these recommen-
dations tend to inspire discipline 
among the students or only propose 
to inflict it by means of fear of 
punishment etc.? 

Dr. K. L. 8hrimali: This is a very 
broad question with regard to dis-
cipline I think various measures 
have to be adopted. On the one hand. 
we have to create a sense of discip-
line in the students. At the same 
time. students must also realise that 
the authority of the teachers and the 
university authorities has to be main-
tained. 

Shri Supakar: May I know for 
how long these recommendations will 
be under the consideration of Gov-
ernment? 

Dr. K. L. Shrimali: It is not too 
long. Mter the Commission considers 
the report Government will take 
necessary steps 

8ft ~<I' ~;r: 'Iiflrnif ~ 'fliT lfTif.wr 
*IT ;;iT '!iT ~ ~ 1ft ~ f'f'" If;if (I"lIi 

~ m 11 ~ ~<'IT ~ ~'1T . 

~o lliTo ..,-0 ~: ~ fuf'r 
~T f.tf~Cf orc'f 'f'"T ~, #!;.r~. mm 
'!i"(ffi ~ f"" ~'Of {f'T ~ li'-~ '1fT 
~I 
8hrl Hem Barna: In view of the 

fact that indiscipline of students in 
under-developed countries is a Dill 
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of the impatience at the sluggish 
developmental progress or the slug-
gish growth, may I know whether this 
aspect was also taken into considera-
tion by this Committee? 

Dr. K. L. Shrlmall: The discipline 
of the students, in my opinion, has 
nothing to do with the developed or 
under-developed economy. Students' 
discipline depends, ultimately, on the 
values and traditions which are 
placed before them by the older 
generation. 

Mr. Speaker: I cannot allow this 
argument. Does ancient tradition or 
backwardness lead the sludents also 
to burn and set fire to houses etc.? 
(In'erruption$) . 

Shri Tyagi: It is the leadership 
whiCh leads to ..... . 

Mr. Speaker: I am not going to 
allow an argument. Even the most' 
backward communities in the world 
are diSciplined. It does not depend 
upon education. It depends upon 
breeding. The parents must take 
care; the teachers must take care' 
the whole community must also pro: 
gress. Everywhere there is a strike. 
In the Calcutta University if the 
students find the science papers that 
are set are stiff. they go on strike. 
Therefore, does it mean that students 
themselves must hereafter set the 
question papers, correct the answer 
papers and allow the examinations to 
be held and pass them? Where are 
we going? I cannot understand. 
Instead of the whole Parliament 
condemning the kind of thing that is 
being done all over India, we are 
trying to encourage them. I do not 
mean to attribute motives to any-
body. But, nothing shall be said here 
like that. It is a menace. Every 
parent is afraid that his boys may 
also join the strike. In the circum-
stances, I would appeal to all hon. 
Members to' see that nothing is said 
here which would create indiscipline. 
They are going to be the future 
Ministers of this country 

Shri Hem Barna: On a personal 
eXplanation, Sir I have maliened .... 

Mr. Speaker: Order, order, 

Shri Hem Darua: have been 
maligned, Sir. 

Mr. Speaker: No, no. (Interrup-
tions). The hon. Member need not, 
go on repeating an explanation 
because he !himself suspects that the 
explanation has not been accepted. 
Therefore, too much of emphasis or 
a personal explanation is not good. 
On the Assam debate, I allOWed him 
an opportunity to explain. He spoke 
not from this side but from that side 
saying that he was not responsible 
and that all the allegations were 
made against him indirectly. I had 
allowed him full time to explain. 
Let him not explain again. I accept 
his 'explanation, whatever others 
may do or not do. 

Shri Hem Barua: The thing is 
this. When I put this supplementary 
question I did not have the picture 
of all these incidents in my mind. 
Honestly speaking, in the name of 
God and man, I say that when I put 
that supplementary question, I had 
only one thing in mind and that was 
the general idea that in under-
developed countries all the world 
aver, indiscipline is the phenomenon. 
It is a world phenomenon. In the 
context of that I put that question. 
But I am being maligned. 

Mr. Speaker: I am really surprised 
a t all this. I am not prepared to 
accept that my country is under-
developed. A good man may not be 
rich or powerful. Again and again, 
I do not know how our people also 
say this. Our civilisation is an 
ancient civilisation where social 
values depend on service and sacri-
fice and not on wealth and power, 
There ~ a conflict in the world-
pardOn me fOr saying so--there is 
conflict in the world, wealth and 
power trying to have mastery Over 
goodness. Unfortunately, it i. com-
ing to this: a good man means a 
good for nothing man. Let U3 not 
imitate others. Even though a coun-
try may be poor, it might be one of 
the most highly enlightened countries 
in the world. It is sickening to see, 
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again and again, our OWn people 
saying that We are under-developed. 
I can never appreciate that. I would 
not allow this Parliament to be used 
for saying that we are under-developd. 
On planning and industry, of course, 
we can say we are under-developed. 
(Intern£ptions) . 

Shri Hem Barua: May I humbly 
submit, Sir, that allover the world 
the sociologists and others say that 
youth In an under-developed country 
is impatient at the sluggish progress 
of development in the country and 
these things are happening? (Inter-
ruptions) . 

mrr 'liii If""': ~~ 1!fIfi:rf; 
~ ~' !!iT fum <it ~ ffT 
m-~<'I'f ~ ,~ ~ I 

Mysore Gold Mme. 
·1%38. Sbri Mohammed Imam: Will 

the Minister of Steel, Miues and Fuel 
be pleased to state: 

(a) whether it is a fact that the 
Mysore Gold mine in Kolar Gold 
field area is going to be closed; 

(b) whether serious attempts yare 
made to strike new reefs to thI. 
mine; and 

(c) the number of employees and 
labourers that will be retrenched as a 
result of closure of this mine? 

The Parliamentary Secretary to the 
Minister of Steel, MInes and Fae! 
(Shri Gajendra Prasad Sinha): (a) 
No, Sir. 

(b) Yes, Sir. 

(c) Does not arise. 

Shri Mohammed Imam: Has any 
attempt been made to strike new reefs 
in these Mysore mines; and how much 
has been spent on the exploration 
work? 

Shri Gajendra Prasad SIDha: Just 
now I have not got the figur~ the 
exact amount-spent on exploration. 
But regular investlgstlon Is going on. 
After nationaIlsation, etrorta were 

made. But, unfortunately, WI now, 
we have not been able to find out any 
economic reef. 

Shr; Mohammed Imam: Sir, it was 
reported sometime back that this mine 
was going to be closed and all the lab-
ourers were going to be retrenched. I 
want to know the truth of this. In 
order to continue this mine it is 
necessary to explore new reefs and 
find out new reserves. Has it been 
done to ensure the longevity of the&e 
mines? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): Unfortunately. 
Sir, our efforts to find new reserves 
have not succeeded, and due to !l.0D-
aVailability of ore reserves in that 
area it is quite possible that large-
scale retrenchment may have to be 
undertaken. But efforts are always 
being made to transfer surplus work-
men -of the Mysore mines to the other 
two mines-the Champion Reef Illld 
Nandidrug. Wben these mines were 
taken over by the Government it was 
anticipated that our efforts would per-
haps result in certain more discoverie!J. 
But We have not suceed so far. Our 
efforts are still continuing. We hope 
that we will find some neW reefs and 
then the whole situation can be brigh-
tened. 

Shri Mohammed Imam: My infor-
mation is that no effort has been made 
to find out new reefs and to do de-
velopmental work. The authorities, I 
understand, have decided to close these 
mines. For these mines we paid a 
huge amount of compensation, at the 
time of transfer, to the Mysore Gov-
ernment. May I know what s~ 
are going to be taken by the Govern-
ment to ensure its longevity and to see 
that it yields gold? I understand that 
there are reefs and if suitable money 
is spent it will be possible to strike 
new ore. 

Shrl K. D. MaIaviya: I think Gov-
ernment would be better advised to 
be guided by technical opinion. We 
have no doubt in our mind that we are 
putting in the best effort to seareh tor 
more gold ore reserves. If we do not 
find it, It Is our misfortune, but We> 
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continue with our efforts to find more 
reserves. 

Shri JoaclliJn Alva: Sir, we have 
less than four gold mines in India, 
and the Mysore gold mine is the core 
of our production. Why is it that the 
pic.ure as the hon. Minister has drawa 
is so depressing after nationalisation 
as against the picture of production 
belore nationalisation? 

Shri K. D. Malaviya: Sir, I do not 
wish to refer to the entire story of 
nationalisation of these mines. The 
bon. Member of this House are fully 
aware of all those facts and they might 
recollect in their minds what happen-
ed at that time. But my remarks is 
confined only to Mysore gold mines 
and not to other mines where we have 
better prospects of reserves. 

Shri T. B. Vittal Rao: Near about 
Kolar gold fields--about 30 or 40 
miles away-the Geological Survey 
at India have carried out extensive 
prospecting work. After that, re-
gular mapping and finding out the ex-
tent of deposits was undertaken. May 
I know at what stage that is? 

Shrl K D. Malaviya: I am sorry, I 
have not' got those details with me, 
but it is a fact that round about Kolar 
gold fields the Geological Survey of 
India are putting in good efforts to 
find more reserves and let Us hope 
ilia t find some other prospecting areas. 

Shri Achar: The Minister was not 
pleased to tell us how much is being 
spent for this prospecting. May I 
know who are the experts who are 
being utilised for this work, whether 
they are foreign experts or Indian 
experts, how many persons are em-
ployed and what is the nature of 
wo:rk that is being done now? 

Shrj K. D. Malaviya: We have 
ell()llgh experts to find out the re-
s('rves ot' are and we need not get 
people from abroad for this purpose. 
My colleague, the hon. Parliamentary 
Secretary has already indicated that 
he has not got those figures. A se· 
parate question may be put and w@ 

will try to answer that. 

Shri Basappa: With regard to these 
reefs may I know whether the opin-
ion of the Mysore Government has 
been ascertained; if so, what is the 
exact view o! the Government of 
Mysore in this matter? 

Shri K D. Malaviya: Well, Sir, I 
have con;"cyed the views of my Gov-
ernment. If the hon. Member is 
desirous We can make enquiries from 
the Mysore Government also. 

Financial Ceilings for Backward 
Classe5. 

+ 
':'1? .. J Shri R. C. Majhi: - . L Shrl Subodh HaDSda: 

Will the Minister of Home Affairs 
be pleased to stail@: 

(a) whether the financial ceilings 
oliginally fixed for various categories 
of backward classes in each State 
have been revised after the re-organh-
ation of States; and 

(b) if not, the reason therefor? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Yes, 
Sir. 

(b) Does not arise. 

Shri R. C. Majhi: Some of the States 
have been informed about these 
changes in the middle of the y~. 
May I know whether this has in any 
way hampered their welfare scheme? 

Shri Datar: The information about 
the revised ceilings was Intimated to 
the various States in Hme. 

Shri B. C. Kamble: May I know 
what. are the revised ceilings decided 
upon by the Government? 

Shri Datar: It is a long statement, 
Sir, dealing with the various categor-
ies of backward c1asse •. 

Shri B. C. Kamble: There are only 
four or five broad categorie. and he 
can easily enumerate the ceilings in 
resp@ct of them. 

Shri Datar: T may poini out the 
eriterion. The criterion was the 
transfer of population from one State 
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to another. Therefore, the ceilings 
had to be revised, and those that got 
a larger population were given a 
larger amount of ceilings. 

Shri Subodh Hansda: Sir, the hon. 
Minister replied in the affirmative to 
part (a) of the question. If that is so, 
may I know whecher in respect at the 
States which have not been affected 
by the States Reorganisation Com-
mission's Report any changes have 
been made. 

Shri Datar: About them, Sir, there 
was nO question at all. 

Syst.l!m of University ExamiDatioD5 

+ r Shri Ram Krishan Gupta: 
I Sbrl Bibbuti Mishra: 

"'241 ~ Shri Ajit Sin&"1a Sarbadi: 
I Shri Hem Barna: 
L Shri Madhusudan Rao: 

Will the Minister of Educatiou b. 
plea3ed to refer to the reply given to 
Unstarred Question No. 2641 on the 
27th April, 1960 and state: 

(a) whether the Committe!! set up 
by the University GTants Commission 
to examine the question of reform in 
the system of examination in the 
Indian Universities has submitted its 
final report; 

(b) if so, the details thereof; and 

(c) the nature of action taken so 
far to implement the recommendations 
of the Committee? 

The Minister of Education (Dr. K. 
L. Shrimali) : (a) No, Sir. 

(b) and (c). Do not arise. 

Shri Ram :Krishan Gapta: May I 
know whether Government is consi-
dering the question of reforming the 
system of examination is the second-
ary and primary schools also? 

Dr. K. L. Shrima1i: There are pro-
posals, and some steps have already 
been taken in that connection. 

8hri Hem Barna: May I know whe-
ther this Committee ihas suggested 
combining the results of final exami-

nations with the internal assessment 
of the work ot students-that is, to 
take note of the cumulative report in 
determining the merit of the students 
~nd, if so, may I know what steps 
Government have taken to implement 
this particular recommendation? 

Dr. K. L. ShrImali.: Government 
win wait till the Committee has sub-
mitted its report. 

-eft ~ ~ 1l v,l'RT '«i~T ~ 
f~ ~ ~T q;) f>:<rli ~~ if; f<ilt 
f'Vcl'IT ~ RIfT 'J7.IT ~, 'l;fR ~ ~ 
if ~T ~ft ro or) ~{t ~ ? 

.,.0 lIno ;:no ~ : ~ttf GlAa-

~ f'!; ll~ lJ:f~1 .. ~ 1.f.1ftwr 'lit 
~ ~, ~T ~~c ~ f~ ~ 
f'fillT ~ I lJ:;ftq~fuit lf~ 1.f.1ftwr Q;q; 
qrif;;nrn ~~'iT if I ~ ~,,~mr 

'lit "iJ1:(lTT f.I; ~ I1f~T ~ ~if; ~ 
n:<i\i <Ii:T 't~f'f>{ ~ I 

Shri Chiniamoni Panigrahi: May I 
know whether the Committee has 
mentioned what are the shortcomings 
in the existing system of university ex-
aminations? 

Dr. K. L. ShrimaU: I could not fol-
low the latter part of the question. 

Mr. Speaker: He wants to know the 
defects in the present system ot ex-
aminations which are sought to be 
removed. 

Dr. K. L. Shrimali: The present 
system of examination develops the 
habit of cramming among our stud-
ents and they are not found to be 
very objective. It has been suggested 
that with regard to these two main 
considerations some kind of reform is 
necessary, and that matter is being 
discussed among all the educationists 
for a long time. As I said, we may 
await the findings of this Committee 
before we consider this matter. 

Shrlmati Da Palchoadharl: One ()f 
the things felt greatly was the fact 
that the courses In the colleges COHill 
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not be covered. Has there been any 
step to rectify this defect or to con-
dense the courses so that the students 
may be able to coyer their courses or 
the teachers may be able to give the 
requisite nwnber of lectures? 

Dr. K. L. Shrlmali: It is a sugges-
tion for action. In any case, Sir, I 
,""ould request hon. Members to wait 
till the report is submitted. 

Shri Hem Barua: May I know whe-
ther this Committee has suggested 
spacing of examinations, selection of 
students and objective tests; if so, 
whether those factors were taken into 
considera tion? 

Dr_ K. L. Shrimall: All those mat-
ters are under consideration. 

'If, art~: 'flIT ~<'fiR ~ "!Ill'.f 

~;mr 'liT fiRn:m.r ~ f'l> "fmrr ~ 
~ lZ'I> m<'r a''I>;o~' mlitor rn Ji" 
~1fT ~~:r ~r.rT 'IIT1' 'flr 'liT T<f ifft 
/lTll;a'r If 'l"511P; ((T<fT 7 

i>ir. Speaker: He wants to know 
whether the present system of ex-
amination is different and whether 
any kind of social activity is also 
taken into account. 

Dr. K. L. Shrimall: 11 have 
understood the hon. Member rightly. 
he asked whether national service 
would be considered as compulsory 
for the examination. That is a se-
parate matter which is being examin-
ed. It has nothing to do with this 
particular committee. 

Shri Thanu PiIlal: May I know 
whether the committee have adopted 
their recommendations based on their 
QXPerience of the local examinations 
or on a study of the conditions abroad! 

Dr. K. L. Shrlmall: They have had 
the opportunity of discussing this 
problem with some foreign educat-
iOnists also. 

Synthetic: Liquid Fuel from Coal 

+ r Shri Subodh Bansela: 
*1242 j ~1:1ri R. C. Majhi: 

'1 Shrl Nek Ram Negt: 
l Shri N. M. Deb: 

Will the Minister of Selentiflc Re-
search and Cultural Affairs be pleased 
to state: 

(a) whether it is a fact that a pilot 
project for the production of synthetic 
liquid fuel from coal has been set up 
by the Indian Institute of Technology, 
Kharagpur; 

(b) whether this liquid fuel is the 
invention of the said Institute; 

(c) whether this has started oper-
ation; and 

(d) if so, the daily output of this 
pliot project? 

The Miuister of Seientifle Researeh 
and Cultural Affairs (Shri Bumayun 
Kabu): (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d). The pilot plant waS" 
operated with success continuously for 
20 days' giving an output of 64 gallons 
Per day. It is expected that this will 
increase to 100 gallons of crude oil 
per day tor which it is designed. 

Shri Stibodh Bansda: May I know 
whether tests have been carr:ed out 
about the various uses of the synthetic 
fuel and:, if so, what are the different 
regions where they have been carried 
out and with what result? 

Shri Bumaynn Kabir: Obviously 
tests ,have been carried out. Other-
wise, crude oil would not have been 
produced. 

Shri Subodh Bansda: What is the 
cOS"t of production of this synthetic 
fuel! 

Shri Bomayun Kabir: This is being 
done on 8 laboratory scale as a part 
ot the !programme of the Indian In-
stitute. So I do not have any se-
parate account for the costs as yet. 
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Sbn T. B. Vitta} Bao: May I know 
whether the research that has been 
carried out in the Kharagpur In-
stEute of Technology has been 00-
-ordinated with what has already been 
done in the Hyderabad Research 
Laboratory where also a similar pro-
-cess has been found? 

Shr( HumaTUD Kablr: According to 
my information, work is being done in 
this field ."t two places: the Indian 
Institute of Technology, Kharagpur, 
~nd the-Central Fuel Research In-
stitute, J ealgora. At Hyderabad, it is 
not exactly the same tyPe of work. 

-; C. D. Pande:What is the per-
centage of recovery of this fuel and 
what is its calorific value? May I 
know whether the calorific value of 
this coal is less than that of ordinary 
fuel, when compared to the coal? 

'ri RumayUD Kablr: The main 
advantage of this process is that we 
'have very large deposits of low grade 
coal which are unsuitable for metallur-
gical and other purposes, but they 
can give Us synthetic petrol and once 
you have synthetic petrol, it would be 
just as good as any other petrol. 

Shri S. C. Samanta: The han. Min-
ister said that this test has also· been 
·carried out in the Central Fuel Re-
search Institute. May I know what 
was the result there and whether the 
production of this fuel on a commer-
dal scale has been examined? 

Shri Humayun Kablr: I did not say 
the same test. I said, similar test. 
This is an educational institution, and 
it undertook the processing of this 
low grade coal. At the time when 
this was begun, we did not have in-
formation about petrol supplies and 
we felt that it would be proper to use 
our coal as far as possible for making 
synthetic petrol. 

Shri Tyagi: Is it not a fact that this 
proposal of synthetic petrol had once 
heenrejected by the Government on 
the ground that it would be unecono-
mical to produce it and use it in re-
lation to other kinds? 

Shri Humayun Kabir: That is one 
view, but we have had two experiences 

which require at least a reconsidera-
tion of the question. Germany used 
very largely this synthetic petrol 
during the entire. second world war. 
And we have also the case of the 
South Mrican Government; they have 
built a plant with a capacity of 250,000 
tons of synthetic petrol. Therefore, 
where low grade coal is available in 
sufficient quantities and petrol is not 
easily available, it is desirable to ex-
plore the possibilities and use it. 

Shri Tyagi: How does the cost 
t'ompare with the ordinary petrol? 

Shri Humayun Kabir: I have al-
ready said that this is being carried 
on in an educational institution as part 
of research and it is in the laboratory 
stage. When the pilot plant produces 
it on more or less a commercial scale, 
then we can give figures about the 
cost. 

Shri Goray: Is it possible to get 
some know how from Germany where 
this sort of petrol was manufac: ured 
and used on very large scale. 

Sbri Humayun Kabir: This process 
which is used is call£'d Fischer Tro-
psch process. Actually. there are two 
processes for producing ~ynthetic pet-
rol both from Germany. The other 
process is caUed Bergins coal hydro-
genation process. In this case, we 
did get from Germany two units of 
production, namely, the water gB8 
generator and the reactor. The rest 
of the sections of machine was design-
ed and fabricated in th" institute itsef 
which also, I think is a matter of con-
gratulation. 

Resettlement of Evicted Persons of 
Steel Plant!! 

'1243. Shri Muhammed Elias: Will 
the Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) whether any plan has been 
drawn up to re-settle the evicted 
persons of Durgapur, and Rourkela; 

(b) if so, what is the plan; and 

(c) whether all the evicted persons 
have been resettled? 
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Minister of Steel, Mines and Fuel 
(Shri Gajendra Prasad Sinha): (a), 
(b) and (c). The projects have paid 
comp~nsation for the land and houses 
etc. at the rates fixed by the acquisi-
tion authorities. The resettlement of 
displaced persons resulting from 
acq uisi t ion of land for the three plants 
and their townships is being attended 
to by the State Governments. How-
ever, it is understood that at Durga-
pur almost all displaced persons have 
been rehabilitated. For persons 
evicted at Rourkela, the Orissa Gov-
~rnment have starfed resettlement 
-colonies. 

Shri Muhammed Elias: May I know 
whether the Government has got any 
scheme to absorb these evicted per-
sons in those factories at Rourkela 
and Bhilai? 

T'.e Minister of Steel, J\<line, and 
Fuel (Sardar Swaran Singh): So far 
as these persons whose lands or 
houses might have been acquired are 
concerned, apart from the fact that 
compensation is paid, the rehabilita-
tion work is undertaken by the State 
Governments. Other things being 
equal, they are preferred for employ-
ment in the projects. 

Shri Muhammed Elias: May I know 
whether the Government has got any 
scheme to train the persons who have 
b£'en evicted to absorb them in the 
inspectorate? I want to know whe-
ther any technical school has been 
opened for this purpose. 

Sardar Swaran Singh: It is not 
necessary to have a separate training 
~cheme for evictees as such. They can 
participate in the other training 
-schemes that might be there. 

Shri Surendranath Dwivedy: May 
know the number of persons com-

prising these evicted families who 
wanted employment, in Rourkela, and 
may I know how many of them have 
been employed so far? 

Sardar Swaran Singh: I have not 
got that figure. 
l068(Ai) L.S.D.-2. 

Shri Supakar: With regard to the 
people evicted from Rourkela, may I 
know whether all of them have been 
rehabilitated, or, is there any other 
scheme which has not been fully 
implemented? 

Sardar Swaran Singh: The details 
of this scheme, as the Parliamentary 
Secretary informed the House, would 
be available with the State Govern-
ments. because the State Govern-
ments are looking after the rehabili-
tation of those who have been evicted, 
but this much information is avail-
able: as a result of the land acquisi-
tion at Rourkela, 2,444 families have 
been evicted. Excepting a few 
families who have made their own 
arrangements, all the rest have been 
rehabilitated by the Government of 
Orissa. For this resettlement, they 
have opened two colonies where 1,772 
families have been given free plots 
for housing and subsidy for construc-
tion in addition to the compensation 
for the property. As most of the dis-
placed persons are agriculturists, they 
are being allotted waste-land for 
reclamation free of cost in lieu of the 
lands acquired. Subsidy at the rate 
of Rs. 100 per acre is also paid for 
reclamation of waste-land. This showl 
that the State Governments are doing 
everything possible to rehabilitate 
them. 

Shri Chintamoni Panigrahi: May I 
know whether those persons who had 
been evicted from their lands in 
Rourkela applied for plots in the 
Rourkela township and, if so, whether 
they have been given any plot or any 
shop so that they could maintain 
themselves and carryon their work? 

Sardar Swaran Singh: That is a 
matter of detail about which I have 
no information. 

Shri Jaipal Singh: Last year, when 
this question was asked, I had man-
tioned that the persons who had been 
displaced were mostly Adivasis and 
that Government had given them 
land in the urban areas also but the 
agricultural lands were ten miles 
away. I want to know what the posi-
tion now is. They cannot be left ten 
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miles away from their paddy fields 
since they are agriculturists. 

Sardar Swaran Singh: have no 
such information at the moment, and 
it is true that a person should be 
housea near his place of work. 
That is a matter of detail and the 
query might be directed by the hon. 
Member to the State Government. 

Shri Chintamoni Panigrahi: Part 
(c) of the question says: 

"whether all the evicted persons 
have been resettled"? 

Therefore, complete information should 
have reached the hon. Minister by 
this time. 

8ardar Swaran Singh: I have given 
a fairly lengthy statement with regard 
to the number of families and all 
that. The particular supplementary 
he put was whether anyone of them 
has been allotted a shop in the town-
ship. I said, that is a matter of detail, 
about which I have no information. 

Shri Khadilkar: Question l264-B 
may kindly be answered. 

Mr. Speaker: The Question Hour is 
over. How can I allow the hon. 
Member? 

Shri Khad!Ikar: It is a very impor-
tant question. 

Mr. Speaker: Is the hon. Minister 
willing to answer Question l264-B? 

Shri B. R. Bhagat: Yes, Sir. 

Arrest of Solicitor and Honorary 
Consul of Ethiopia at Bombay 

+ 
*1264-B .J Shri Khadilkar: . l Shri Braj Raj Singh: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that In 

April, 1959, the Bombay Customs 
arrested one Mr. I. S. Kanga, Solici-
tor and Honorary ConSUl of Ethiopia 
on a charge of conspiracy to smuggle 

and attempt at smuggling travellers· 
cheques. foreign currency and a 
diamond worth over Rs. 3 lakhs, and 
if so, the facts of the case; 

(b) whether any other person or 
persons were detained, apprehended 
or arrested in this connection and if 
so, their names and the names of per-
sons and places searched by the Police 
in connection with this case; 

(c) whether any case was launched 
and if so, against whom; 

(d) whether the said Kanga has 
been acquitted by the Chief Presi-
dency Magistrate of Bombay and if 
so, what Government propose to do; 

(e) whether the Magistrate has in 
his judgment pointed out that one 
Manhar Bhagat, a nephew of Nanu-
bhai Javeri, Jewellers, and a director 
of Nanubhai Industries Private Ltd. 
was really responsible for this attempt 
at smuggling; 

(f) whether the said Bhagat had 
been originally apprehended and the 
premises of Nanubhai Javeri was 
searched by the police but no case was 
launched against him and if so, the 
reasons therefor; and 

(g) what steps Government propose 
to take now in the light of the judg. 
ment? 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) to (g). A 
statement is laid on the Table of the 
Sabha. [See Appendix III, annexure 
No. 124]. 

Shri Khadilkar: From the judgment, 
it is very clear that the packet handed 
over to Mr. Kanga was given by one 
Shri Manhar Bhagat, partner of Nanu-
bhai Javeri. It was to be carried to 
Geneva and the packet contained the 
seal of Junagad. I want to know 
why Shri Manhar Bhagat and Shri 
Nanubhai Javeri were not prosecuted. 
On whose advice was it decided not 
to prosecute them? 

Shri B. R. Bhagat: I have explained 
it in detail in the statement. 
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Shri Khadilkar: No; it is nut stated 
there. 

Shri B. R. Bhagat: The statement 
says: 

"The residence and shop of 
Shri Javeri and the house 
occupied by Shri Manhar Bhagat 
were searched by the customs 
authorities. However, as adequate 
evidence to prosecute Shri Jhaveri 
and Shri Bhagat was not avail-
able, an application was made to 
the Chief Presidency Magistrate 
for their discharge, and only Shri 
Kanga was prosecuted." 

Shri Khadilkar: I have got a copy 
of the judgment with me and it is 
clear from the judgment that, though 
the Magistrate has not passed any 
orders regarding the prosecution, the 
Junagad seal was recovered, was the 
connecting link between this handing 
over the packet. Is it not further 
evidence justifying prosecution? 

Mr. Speaker: I cannot allow this 
argument. After all, the Magistrate 
incidentally made certain observations 
and that matter was taken up. The 
house was searched and the papers 
were placed before the public prose-
cutor or whosoever has to give advice. 
He gives his advice that whatever 
might be the other circumstantial 
evidence, the prosecution may not 
stand. What is the Government to 
do? Is it to take the advice of Shri 
Khadilkar in preference to the advice 
of the public prosecutor? These are 
very ticklish questions. 

Shri Braj Raj Singh: The statement 
says: 

"However, as adequate evidence 
to prosecute Shri Jhaveri and 
Shri Bhagat was not availablE', 
an application was made to the 
Chief Presidency Magistrate for 
their discharge, and Shri Kar}ga 
was prosecuted." 

After the prosecution was launched 
against Mr. Kanga, the judgment 
reveals that evidence was afterwards 
available. May I know now whether 
Government propose to prosecute 

Shri Javeri and the other gentleman, 
Shri Manhar Bhagat? 

Mr. Speaker: What he wants to 
know is, it may be that some material 
was placed before the public prose-
cutor or the legal adviser. Now, 
according to the judgment, some more 
evidence is available. He wants to 
know whether the Government will 
take up this matter, as for advice 
whether this evidence is sufficient for 
prosecution and if so, whether they 
wi!l be prosecuted, in view of this 
new evidence. 

Shri B. R. Bhagat: So far as we 
are aware, no further evidence has 
come. 

The Minister of Finance (Shri 
Morarji Desai): There is no further 
evidence available. (Interruption). 

Shri Braj Raj Singh: Perhaps the 
han. Minister has not understood what 
we want. The point is, the cases 
against these people-Shri Manhar 
Bhagat and Shri Javeri-were allow-
ed to be withdra"'n from the court 
of the Chief Prc;idency Magistrate 
since evidence was not avaj}:-:1blc then. 
and only Mr. Kanga was prosecuted. 
Now, during the pendency of the trial, 
it is revealed that a sealed cover was 
produced in the court of the Magis-
trate. My point is, since the circum-
stances have changed, whether Gov-
ernmen t now propose to prosecu te 
Shri Javeri and Shri Ma,.,l,ar Bhagat. 

Shri B. R. Bhagat: I do not think 
on the basis of the evidence prosecu-
tion is ne:::essary. We are taking 
departmental action in the matter and 
personal penalty-whatever may be 
possible-may be levied. 

Mr. Speaker: The hOr}. Mc'mber 
says though the withdrawai was due 
to want of evidence, subsequently 
some sealed cover was discoverC'd. 
Why should that also not be ~,,>nt? 

He wants to know whether that will 
be a strong piece of evidence for 
prosecution. 

Shri Morarji Desai: That was no 
new thing. All these things were 
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before the Law Ministry and the legal 
opinion was given all that. 

Shri Tangamani: Was 
against these· two people 
or they were discharged? 
tions) . 

the case 
withdrawn 
(Interrnp-

An Hon. Member: Withdrawn. 

IiIr. Speaker: We shall now take up 
Short Notice Questions. 

Shri Hem Barua: I very humbly 
rise on a point of order in relation to 
Qu':stion 1235. I would humbly ask 
whether the Rules of Procedure of 
the House entitle the hon. Chair to 
say how a supplementary question is 
to be framed. Either a supplemen-
tary question is relevant or irrele-
vant. But r want to know whether 
the han. Chair is empowered by the 
Ru:e, of Procedure to say how it is 
tl) be framed and whether extraneous 
things-loot and arson-and the 
implications of the teachers being 
involved in certain things, \vhich were 
apart from the mind of the man who 
pt't the question, are also permissibl., 
und,,'r the rules. 

Mr. Speaker: The Chair is no 
dummy according to our rules. It has 
to clear up some misunderstanding. 
Par"ament is the supreme body here, 
and there are a number of legislatures 
in the Stales. I have got the right 
to ask Members to avoid a particular 
kind of ques~lon. If a question creates 
a particular kind of impression, I 
would like the hon. Member to correct 
th3.t impression. When a question is 
put inside the Chamber, I have got 
the right to say I am not going to 
ailow it. I very often ask the hon. 
Memb~r to correct it, in which case 
I 'allow it. 

Wt: are not carrying on corres-
pondence on paper here. I have, 
therefore, to suggest to the hon. Mem-
be'r that U,is is likely to create a 
p3rticular kind of impression, which 
I ',':ant to avoid. No such impression 
ought to be created. Of course, I do 
not atlribute any motive, to the hon. 
~,r·.'rnber, who on the spur of the 
mGment gets up and with bona fide 
intentions puts a question. I am sit-

ting here and am particularly 
anxious to avoid any kind of impres-
sion being created as to what might 
happ~n. Therefore, in view of what 
has occurred in the House-accusa-
tions and cross-accusations-recently 
about As"am,-~he han. ~"ember comes 
from there and he also wanted to offer 
ar:o'her explanation here-under those 
cirCldTlstances, I ",,·anted to avoid any 
reflect ~n being made or any inference 
be::lg drawn adverse to the hon. 
Member W:10 has put that question. 
Therefore, it is all very well-intended 
to see that no hon. Member even 
indirectly or inl':!1tionally creates a 
wrong impression. I consider that it 
is the duty of the Chair. 

SHORT NOTICE QUESTIONS 

Pruof and Ex~;eriment Co,", 're, 
Ea~asare 

S.N.Q. No. 10. nr. 
Will the Minister 
pJeased to state: 

Samants' nhar: 
of Defence be 

(a) ,,;herher the Proof and Experi-
ment Centre near Balasore has been 
affected by the floods in Orissa: 

(b) if so, in what way; 

(c) the extent of damage done to 
property, arms and ammunitions; 

(d) the total number of defence 
personnel and other employees who 
were living in tents during the floods; 
and 

(e) whether those tents were habit-
able during floods and how many 
hours af~er the floods they were pro-
vided with alternative accommoda-
tion? 

Tho, Minister or Defence (Shri 
Krishna Menon): (a) No, Sir. 

(b) to (e). Do not arise. 

Dr. Samantsinhar: May I know 
how many defence personnel are 
living in tents, for how many years 
and how long it will take to provide 
them p2rnl3.nent houses? 

Shri Krishna Menon: This does not 
arise from the main question. But 
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I have no objection to replying to 
that. About 200 persons, including 
junior commissioned officers and 
other ranks and their families al'e 
accommodated there. They are in 
temporary accommodation. It will take 
some time before permanent accom-
moda tion is provided to the defence 
personnel all over the country. 

Shri Supakar: How long are these 
people in temporary accommodation? 

Shri Krishna Menon: I think it is 
going from one question to another. 

Shri Surendranath Dwivedy: The 
han. Defence Minister has stated that 
over 200 families are given temporary 
accommodation. May I know the 
total employees in that proof station, 
or the actual number of employees 
out of which only 200 families are 
now in temporary accommodation? 

Shri Krishna Menon: I did not say 
200 families; I said 200 persons. 

Shri Surendranath Dwivedy: What 
is the actual number of persons 
employed in that proof station? 

Mr. Speaker: We are going away 
from One to another. The question 
was whether the temporary accom-
modation provided to defence per-
sonnel was affected by the floods. 
Why permanent arrangements have 
not been made is a larger question. 
When all the army personnel are 
provided with houses, they will also 
be provided. 

Shri Surendranath Dwivedy: Now 
some people in that area are living 
in temporary accommodation. So, I 
wanted to know the total strength of 
that place out of which 200 persons 
are given temporary accommodation. 

Shri Krishna Menon: The actual 
number of persons employed in any 
military establishment is not disclosed. 
So far as this is concerned, Govern-
ment sanction has already been given 
tor starting the work on permanent 
accommodation. We cannot go into 
the details in regard to this. 

Shrl Chintamonl Panigrahi: There 
were press reports that those areas 

were flooded. But the han. Minister 
says that they were not flooded. We 
would like to know whether he has 
got the information from the local 
government. or is it his own infor-
mation? 

Mr. Speaker: If the newspaper 
report says the areas are flooded, the 
han. Minister will certainly have made 
enquiries. 

Shri Krishna Menon: There was a 
flood last year. Perhaps the informa-
tion has percolated to the han. Mem-
ber only now. 

Indian Labour Conference 

+ I Shr! S. M. s:merjee: 
Shri T. B. VlttaI Rao: 

S.N.Q. I Shri. prab~at Kar: 
... lL ~ Shrl Kodlyan: 
. o. I Shri Rajendra Singh: 

I Sbrlmati Parvathi 
L Krishnan: . 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether it is a fact that the 
item regarding 'Industrial relations in 
pubiic sector' has been excluded from 
the agenda of the 18th' Indian Labour 
Conference scheduled to be held on 
the 24th and 25th September, 1960; 

(b) if so, the reasons for the same; 
and 

(c) whether certain Ministries 
objected to its inclusion? 

The Deputy Minister of Labour an.1 
Planning (Sbri L. N. Mishra): (3) 

Government have since decided to 
include the subject "Industrial Rela-
tions in Public Sector" in the agenda 
and certain aspects of the subject 
would be open to discussion generally 
at the Conference. 

(b) and (c). Do not arise. 

Shri S. M. Banerjee: I am very 
happy that it has been included. 
want to know whether intimations 
have been sent to all federations like 
the Defence Federation, Railwaymen's 
Federation and so on so that they will 
also participate in this conference. 
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Shri L. N. Mishra: The central trade 
unions which will be participating in 
this conference have been informed 
or are being informed. 

Shri S. M. Banerjee: As the House 
is aware, the recognition of many of 
the trade unions of Central Govern-
ment employees had been withdrawn. 
In that absence of recognition, how 
will they be represented in that con-
ference? In addition to the recognised 
trade unions, will the other trade 
unions also be invited, even as obser-
vers if not members? 

The Minister of Labour and Em-
ployment and Planning (Shri Nanda): 
This is a conference with its own 
composition and its procedures, and 
other things are not quite relevant. 
The Indian Labour Conference is 
composed of the various central 
organisations of labour, and it deals 
with questions as they are placed 
before it. The question of other trade 
unions, whether recognised or others 
whose recognition has been with-
drawn, has no relevance to this. 

Shri T. B. Vittal Rao: . The hon. 
Deputy Minister has stated that cer-
tain aspects of the "Industrial Rela-
tions" will be discussed. May I know 
those aspects? May I also know 
whether any forum is going to be 
c"onstituted for discussing it at a bi-
partite level instead of tri-partite 
level? 

Shri Nanda: Here is an opportunity 
for organised labour to express them-
Helves on any aspect that they choose 
to discuss there. But, so far as the 
Ol-partite question is concerned, 
arrangements will be made later on 
so that the workers, Government 
employees, can express themselves. 

Shri Trldib Kumar Chaudhuri: May 
know what Government have in 

mind as regards the definition of 
"public sector employment"? Does 
that include Central Government 
services, particularly, those services 
which have come to be known as 
essential services? 

Mr. Speaker: This relates to "indus-
trial relations". 

Shri S. M. Banerjee: But railways 
is also an industrial concern. 

Shri Tridib Kumar Chaudhuri: 
want to know whether ordnance fac-
tories, telephone industries and so on 
are included. 

Shri Nanda: Here "public sector" is 
consid~red in that wider context. 

Shri T. B. Vittal Rao: The question 
of taking the initiative for convening 
a bi-partite conference rests with the 
Ministry of Labour. Bu t for a pretty 
long time it has not been done. Will 
it be done at least now? 

Mr. Speaker: We are going from 
one question to another. 

Shri Nanda: The position has 
altered considerably because of certain 
things which have happened recently. 

Shri Tangamani: The hon. Deputy 
Minister stated that "Industrial Rela-
tions in Public Sector" will also be 
included. May I know whether the 
agenda will include the applicability 
of the unanimous recommendations of 
the tri-partite discussion to the public 
sector as well as the private sector? 

Shri Nanda: There is another item 
on the agenda regarding the applica-
bility of the various recommendations 
of the Indian Labour Conference. 

Shri Anthony Pillai: In the original 
circular calling the tripartite confer-
ence the agenda included this item. 
Subsequently, a notice was sent out, 
withdrawing this item from the 
agenda. Now we have been informed 
that this is included again in the 
agenda. May I know the reason why 
Government, first of all, withdrew this 
item on the agenda and then re-
introduced it? 

Mr. Speaker: Anyhow, that has 
been re-introduced. 

Shri Nanda: If the hon. Member is 
satisfied with the re-introduction, he 
should rest content with tlhat. 
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Shri S. M. Banerjee: It appears from 
the questions and answers that this 
item concerns only the public sector 
employees. I would like to know 
whether the representatives of the 
private sector employees will also be 
associated with the conference, at 
least as observers? 

Shri Nanda: I have already answer-
ed that, I think. 

Shri Anthony Pillai: I would like 
to know whether a note has been 
prepared by the Ministry of Labour 
for discussing this particular subject 
and whether that note includes the 
questions of right to strike, right of 
organisation of public sector employees 
as also the question of applicability 
of the Code of Discipline in the public 
sector industries. 

Shri Nanda: We do not want to 
restrict the scope of discussion, so far 
as members are concerned, by circu-
lating any note on the subject. 

WRITTEN ANSWERS TO 
QUESTIONS 
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Experiments on Yogi at All India 
Institute of Medical Sciences 

*1194. Shri Ram Krishan Gupta: 
Will the Minister of Health be pleased 
to state: 

(a) whether it is a fact that series 
of experiments were conducted on a 
Yogi and then on 'normal' men at the 
All India Institute of Medical Sciences, 
New Delhi; 

(b) if so, whether the results "f 
these experiments have been finalised; 
and 

(c) what are they? 

The Minister of Health (Shri 
Karmarkar: (a) Yes. 

(b) and (c). A statement is laid on 
the Table of the Sabha. [See Appen-
dix III, annexure No. 125.] 

Chain-Pulling 

*1195. Shri Vidya Charan Shukla: 
Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that 
recently Delhi-Sonepat train was 
stopped by pulling the alarm chain 
by some students for about 18 minutes; 

(b) what action was taken to 
punish the offending passengers; and 

(c) how many instances of chain-
pulling have been reported from 
Delhi-Sonepat area in the last one 
year? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No, Sir. 

(b) Does not arise. 
(c) 250 cases during the year end-

ing 30th June, 1960. 

Tungabhadra High Level ClUllll 

'1196. Shri Rami Reddy: Will the 
Minister of Irrigation and Power be 
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pleased to refer to the reply given to 
Starred Question No. 140 on the 15th 
February, 1960 and state: 

(a) whether the two Governments 
of Mysore and Andhra Pradesh have 
since submitted their proposals of the 
phased programme for the execution 
of the 1st stage of the Tungabhadra 
High Level Scheme; 

(b) if so, the details thereof; and 

(c) the progress of work of execu-
tion of the first stage of the scheme? 

1:he Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) to (c). 
A statement is laid on the Table of 
the House. [See Appendix III, 
annexure No. 126.] 
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Demurrage and Wharfage Charges 

*1198. Shrimati Ila Palchoudhuri:' 
Will the Minister of Railways be 
pleased to state: 

(a) the total amount of demurrage 
and wharfage charges paid by the 
business community of India to the 
Indian Railway during the financial 
years 1958-59 and 1959-60; 

(b) whether any representation has 
been made on behalf of the business 
community to the Railway Board ~hat 
demurrage al\d wharfage should not 
be charged by the Railways on bank 
holidays because on such days rail-
way receipts cannot be released by 
the banks; and 

(c) if so, the Railway Board's re-
action thereto? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) 1958-59 
Rs. 3.63 crores (Approx.); 1959-60 
Rs. 3.82 crores (Approx.). 

(b) and (c). Yes, request for treat-
ing Bank holidays as 'Dies non' for 
purposes of wharfage and demurrage 
was considered but was not found 
acceptable. 

"Punarnava" 

*1199. Shri D. C. Sharma: Will ~he 
Minister of Health be pleased to state: 

(a) whether it is a fact that the 
Ayurved Research Council, Delhi has 
found an Indian herb, Punarnava. 
which has proved helpful in restoting 
eye-sight without the help of 
spectacles; 

(b) if so, whether the possibility of 
using it on a larger scale has been 
explored; and 

(c) the result thereof? 

The MinJster of Health (Shri 
Karmarkar): (a) to (c). The medicine 
Punarnava is under trial and it is too 
early to give any authentic report. 
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Purchase of Cargo and Passeng!'r 
Ships 

'1200. Shri P. K. Deo: Will ~he 

Minister flf Transport and Communi-
catiuns be pleased to state: 

(al whether the National Shipping 
Board recommended the purchase of 
passenger ships; 

(b) whether the Government have 
decided to purchase cargo ships 1nd 
tankers in place of passenger ships; 

(c) the reason for the deviation 
from the recommendation of the 
National Shipping Board; and 

(d) whether the requirements of 
the country's cargo and oil traffic were 
taken into consideration by the 
National Shipping Board? 

The Minister of State in the Minis-
try of Transport and Communicatiollll 
(Shri Raj Bahadurl: (a) The National 
Shipping Board have recommended 
the acquisition of five passenger ships 
during the Third Five Year Plan, 
three for restarting the India/U.K. 
Service and two for replacing the 
existing vessels operating in the 
fndia/Malaya and the India/East 
Africa Services. 

(b) and (e). In view of the limited 
monetary allocation of Rs. 55 crores 
now indica:ed for development of 
shipping during the Third Plan, the 
targets recommended by the National 
Shipping Board for the acquisition of 
cargo ships, tankers etc., have had to 
be pruned down. However, it may be 
possible to consider the acquisition 
of two passenger vessels. 

(d) Yes, Sir. 

Training of Rural ArtisaDs 

"1201 jShri Subodh Hansda: . L Shrl R. C. Majhi: 

Will the Minister of Community 
Development and Co-operation be 
pleased to state: 

(a) whether the Syllabus Committee 
appointed by Government to review 
the training of rural artisans and 
working of the Production-cum-
Training Centres in Community Deve-
lopment Blocks has submitted its final 
report; 

(b) if so, what are the main recom-
mendations made in the report; and 

(c) what action is proposed to be 
taken in· the matter? 

The Deputy Minister of Community 
Development and Co-operation (8hri 
B. S. Murthy): (a) Yes, Sir. 

(b) A summary of the recommen-
da tions is placed on the Table of '.he 
Sabha. [See Appendix III, annexure 
No. 127]. 

(el The views of State Govern-
ments and the associated autonomous 
Boards have been invited. Action on 
the recommendations will be initialed 
after these views are received and 
considered in the Ministry. 

Medical Officers in Delhi Government 
Hospitals 

*1202. Pandit D. N. Tiwari: Will 
the Minister of Health be pleased to 
state: 

(a) whether the senior medical 
officers of Delhi Government Hospitals 
are allowed or sent outside for exami-
nation of patients; 

(b) if so, whether any fee ie 
charged; 

(c) the number of times medical 
officers of Delhi have gone out or were 
sent out within the last three years; 
and 

(d) whether any amount is credited 
to Government for such work? 

The Minister of Health (Shrt: 
Karmarkarl: (a) No, Sir. 

(b) to (d). Do not ariS!!. 
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GreUSmpA~=dNurM~~ 

*1203. Shri Raghunath Singh: Will 
the Minister of Transport and Com-
munications be pleased to state: 

(a) whether it is a fact that a 
Greek freighter 10,000 ton 'Rita' ran 
aground and broke into two on the 
morning of 1st July, 1960 half-a-mile 
away from Marmagoa and Indian 
ship 'Jag Jyoti' reached to help the 
ship; and 

(b) if so, the help rendered by the 
Indian ship? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) Yes, Sir. 
The accident occurred about 4! miles 
south of entrance to Goa Harbour. 

(b) The Indian Tanker m.s. 'Jag 
Jyoti' rescued 29 members of the 
crew of S. S. Rita' at great personal 
risk under very difficult conditions 
and brought them to Bombay. The 

-survivors were made comfortable on 
board the Indian ship. 

Electric Trains 

*1204. Shri "Kalika Singh: Will the 
Minister of Railways be pleased to 
.state: 

(a) wheth('r the Railway Adviser 
·to the Indian High Commissioner in 
U.K. rode in one of Britain's new 
90-miles per hour Diesel Electric 
lUXury trains built by Metropolitan 
Cammell Carriage & Wagon Co., Ltd., 
of Birmingham; 

(b) if so, how did he find its run; 

(c) whether the Railway Board is 
negotiating for purchase of electri-
cally driven trains aforesaid; 

(d) if so, the nature of negotia-
tions; 

(e) whether Government is con-
templating the manufacture of ~"ch 
luxury trains; and 

(f) what is the seating capacity of 
-these trains? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes, Sir. 

(b) A maximum speed of 90 miles 
per hou~' was touched and riding was 
very comfortable. 

(c) No. 

(d) Does not arise. 

(e) No. 

(f) Normal seating capacity per 
coach is 36 passengers in the First 
Class and 42 passengers in the Second 
Class. 

Registered Laden Weight to Goods 
Vemcles 

*1205. Shri A. M. Tariq: Will the 
Minister of Transport and Comm=i-
cations be pleased to state: 

(a) the States which have not 
implemented the recommendations of 
the Government of India to allot 
registered laden weight to goods 
vehicles; 

(b) whether on any of the National 
Highways, the goods vehicles have 
still registered laden weight which is 
less than what has been recommend-
ed by the Government of India; and 

(c) if the reply to part (b) above 
be in the affirmative, what steps Gov-
ernment intend to take to bring this 
load up to the level recommended by 
the Government of India? 

The Minister of State In the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c). A 
statement giving the information 
required is laid on the Table of 
the House. [See Appendix III, an-
nexure No. 128). 

Felling of Trees in Himachal Pradesh 

r Shri Nek Ram Negi: 
-1206. ~ Shri Inder J. Malhotra: 

l Shri A. M. Tariq: 

Will the Minister of Food and Agri-
culture bl> pleased to state: 

(a) whether Government is aware 
of the fact that the annual felling of 
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trees in Himachal Pradesh in the 
reserved and protected State Forests 
by way of sales to the traders and 
the right holders is much greater than 
the trees actually grown by the 
Department of Forests, resulting in 
denudation and dark future prospects 
of State Revenue from the State 
Forests; and 

(b) if so, the action taken in this 
regard? 

The Deputy Minister of Agriculture 
(Shrl M. V. Krishnappa): (a) No, Sir. 
The annual fellings are done strictly 
according to Working Plans and do 
not result in denudation. Proper 
measures for restocking the blanks 
are always taken by sowing and 
plant:ngs. . 

(b) Does not arise. 
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Accident at Mathura 

*1208. Shri Tangamani: Will the 
Minister of Railways be pleased to 
refer to the statement laid on the 
Table on the 1st August, 1960 on 
accidents and state: 

(a) whether families of the 25 per-
sons killed on the 8th July, 1960 at 
Yamuna Railway bridge in 12 UP 
Kumaon Express have been paid 
compensation; 

(b) if so, the amount paid so far; 
and 

(C) the steps taken to prevent 
people from boarding the roof? 

The Deputy Minister of Railways 
(Shrl Shahnawaz Khan): (a) No, Sir. 

(b) Does not arise. 
(c) A statement is laid on the Table 

of the Lok Sabha. 

STATEMENT 

(i) Raids by Government Rail-
way Police to prevent travel-
ling On roof of trains by 
passengers. 

(ii) Dealing with cases of passen-
gers travelling on roofs 
under Section 118/(2) of the 
Indian Railways Act which 
provides for a fine extending 
to Rupees fifty and removal 
from the railway. 

(iii) Exhibition at Railway stations 
of notices and pictorial post-
ers asking passengers to de-
sist from travelling on roofs 
and depicting the danger of 
such travel. 

Panchayat Elections in Trlpura 

-1209 J Shr; Dasaratha Deb: 
'1. Sbr; Halder: 

Will the Minister of Community 
Development and Cooperation be 
pleased to state: 

(a) what are the reasons for not 
holding Panchayat elections in Tri-
pura; 

(b) whether necessary rules have 
been framed and published for hold-
ing such elections; and 
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(c) L not, when are they expected 
to be finalised and published? 

The Deputy Minister of Comm1lDity 
Developmeilt and Cooperation (Shri 
B. S. Murthy): (a) and (b). Neces-
sary draft rules including those for 
holding elections have been prepared. 
They have not yet been published. 
After the Rules are finalised elections 
will be arranged. 

(c) By latter part of October 1960. 

Renigunta-Tirupati Line 

*1210. Shri Madhusudan Rao: Will 
the Minister of Railways be please'd 
to state: 

(a) whether it is a fact that a 
double line will be laid between 
Arkonam and Renigunta, and that 
second line will be made to touch 
Tirupati before it reaches Renigunta; 

(b) if so, the particulars thereof 
and the estimates for the same; and 

( c) if the reply to part (a) above 
be in the negative, whether it is pos-
sible to consider it during Third Five 
Year Plan period? 

The Deputy Minister of Railways 
(Sh~i S. V. Ramaswamy): (a) 23 
miles of patch doubling between 
Arkonam and Renigunta is being done 
during the Second Five Year Plan 
but there is no proposal to lay the 
second line touching Tirupati. 

(b) Does not arise. 

(e) A E.G. connection between Re-
nigunta & Tirupati cannot be included 
in the Arkonam-Renigunta doubling 
project. 

Ticketless Travel by I.N.T.U.C. 
Workers 

'1211. Shri Yadav Narayan Jadhav: 
Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that at the 
time of I.N.T.U.C. Conference at Delhi 
recently 69 trade union wockers of 

LN.T.U.C. travelled from Bombay to 
Delhi without tickets; 

(b) whether the above fact was 
brought to the notice of the Railway 
staff; and 

(C) the actioa taken in the matter? 

The Deputy ~Iinister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
A party of delegates to the I.N.T.U.C. 
conference travelling from Bombay to 
Delhi was checked between Khandwa 
and Haris by the Divisional squad of 
travelling ticket examiners and 69 of 
them were found travelling without 
tickets. The Divisional Superinten-
dent. Bhusawal reported the matter 
to the Central Railway Headquarters. 

(c) Fare and excess charges due to 
the Railways were collected from the 
persons concerned. 

Suitable action has been taken 
against the ticket checking staff at 
Bombay for not having ensured that 
the passengers had their proper jour-
ney tickets before entrainine. 

I.A.R.I. 

"121I-A. Shri J. B. S. Bist: Will the 
Minister of Food and Agriculture 
be pleased to state: 

(a) whether it is a fact that a 
large number of Senior Officers in 
the Indian Agricultural R.esearch 
Institute, New Delhi, have been 
granted extensions of service in 
spite of many competent officers 
being available to take over from 
them; and 

(b) if so, the reasons therefor? 

The Deputy Minister of Agriculture 
(Shri M. V. KrishDappa): (a) OnlY 
four Senior Officers of the Indian 
Agricultural Research Institute, New 
Delhi, were granted extensions of 
service in the last three years. 

(b) Shortage of highly qualified 
and experienced Scientists in tlls 
country. 
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Southern Rice Zone 

.UIL - Shri Warior: 
L Shri ~. K. Kumaran: 

Will the MinL.er of FOOd and Agri-
culture be pleas~d to state: 

(a) whe:her the Andhra Pradesh 
Government have informed the Union 
Government that they are intendin& 
to ban all export of rice from that 
S:a'e to other States in the Southern 
Zone; 

(b) how far this ban may affect 
supplies and distribution in the States 
"r the Southern Zone; and 

(e) what remedial measures the 
C~_'ntre is cvntcmplating to take in the 
even t of a total ban of export of rice 
from Andhra Pradesh in the coming 
few mOl1ths? 

The Minister of Agriculture (Dr. P. 
S. De~hmukh): (a) to (c). The 
State Governments da not have the 
powers to ban any inter-state move-
mont of foodgrains. Such powers 
ve;t solely with the Central Govern-
ment. Therefore, the question of the 
Andhra Pradesh Government intend-
1'1" to impose a ban does not arise. 
The Government of Andhra Pradesh 
r~cen'.Iy ~uggested that in view of 
the failure of monsoon and drought 
prevailing in certain parts of the 
,tate, the question of imposing res-
triction on the export of paddy and 
rice from Andhra Pradesh should be 
considered by the Central Govern-
ment. Considering however the 
adverse effects this would have on the 
other sta:es in thl.' southern zone, it 
ha < been decided not to impose any 
b~n on movement frem Andhra Pra-
desh, but to meet the difficulties of 
th e scarcity affected areas by making 
larger supplies available from the 
Cnntral stocks. 
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Town Planning Organisation, Delhi 

"1Z14. Shri Jagdish Awasthi: Will 
the Minister of Health be pleased to 
state: 

(a) whether it is a fact that Town 
Planning Organisation contemplate to 
recruit some Clerks in that Organisa-
tion shortly; 

(b) if so, the reasons therefor when 
the Organisation is in the winding up 
stage; 

(c) whether any Committee had 
been set up before the retrenchment 
had actually started 011 1st March, 
1960 to assess the position of quantum 
of work af~er the retrenchment and 
its finding; and 

(d) whether Gavernment propose 
to give over-riding priority to the 
retrenched employees of the Town 
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. Planning Organisation in the event of 
recruitment of the staff in that Orga-
nisation? 

.. The Minister of Health (Shri 
Karmarkar): (a) No, Sir. 

(b) Does not arise. 
(e) No such committee was 

appointed. The quantum of work 
was, however, assessed by the Chair-
man in consultation with Senior 
Technical Officers and a phased pro-
gramme of retrenchment was accord-
ingly drawn up. 

(d) Necessary priority will be 
accorded in accordance with the 
existing instructions on this subject. 

Suidde committed by a Veterinary 
Doctor in Madhya Pradesh 

r Shri Braj Raj Singh: 
I Shri Prakash Vir Shastri: 
I Shri Mohan Swamp: 
I 8hri Rajendra Singh: 
J Shri Assar: 

*1215. ") Shri B. K. Gaikwad: 
( Shri Sugandhi: 
I Shri Drohar: 
i Shri ~lohammed Imam: 
l Shri S. M. Banerjee: 

Will the Minister of FOOd and Agri-
culture be pleased to state: 

(a) whethet" his attention has been 
drawn to a news item published in 
Hindi Hindustan dated the 21st 
August, 1960, to the effect that Dr. 
Parthasarthi, a young Veterinary 
doctor of 39 years of age committed 
suicide on the 11th August, 1960 in 
Madhya Pradesh; 

(b) if so, the details of the circum-
stances which compelled him to com-
mit suicide; 

(C) whether an enquiry has been 
ordered in this regard; and 

(d) if not, whether an enquiry 
shall be conducted and report laid on 
the Table? 

Tbe MinJster of Agriculture (Dr. 
P. S. Deshmukh): (a) Yes. 

(b) to (d). Dr. Parthasarathy had 
been under employment of the Gov-

ernment of Madhya Pradesh since 
middle of 1953. The circumstances 
leading to his suicide will, therefore, 
be known only to that Government. 
A"y enquiry into the incident will 
als~ have to be ordered by that Gov-
ernment. 

Rail Link between Howrab and 
Cuttack 

*1216. Shri Sanganua: Will the 
Minis~er of Railways be pleased to 
state: 

(a) whether it is a fact that the 
Government of Orissa have approach-
ed the Government of India for 
opening an alternative railway line 
from Howrah to Cuhack via Talcher 
on the South Eastern Railway to 
reduce the possibility of complete dis-
rupti~n of communication due to re-
curring floods: and 

(b) if so, what is the reaction of 
Government thereto? 

The Deputy Minister of 
(Sbri S. V. Ramaswamy): 

Railways 
(a) The 

State Government have recommend-
ed a li"e from Rourkela to Talcher 
for the transport of iron ore and 
finished products from Rourkela for 
export via Paradip port. 

(b) The proposal is not included in 
(he list of new lines approved by the 
Planning Commission in the draft 
ou:line of the Third Five Year Plan 
and there are no prospects of the 
line being taken up in the near 
future. 

Train Services between Howrah alld 
Puri 

*1216-A. Sbri CbintamG'lli Panl-
grahi: Will the Minister of RailwaJII 
be pleased to state: 

(a) whether direct train services 
between Howrah and Puri were re-
stored by the 26th August, 1960 as 
indicated in his sta:ement made on 
the 17th August, 1960; 

(b) if not, when were they fully 
restored: 
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(c) what were the reasons for the 
delay in repairing the breaches in the 
railway track; and 

(d) whether shuttle train services 
were arranged from both sides of the 
breach? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No, 
Sir. Though the railway track over 
bridge No. 239 referred to in the 
Statement of the 17th August was 
restored a day earlier on 25th August, 
1960, direct train services between 
Howrah and Puri could not be restor-
ed due to extensive further breaches 
between Jenapur and Haridaspur. 

(b) Direct train services were re-
stored on 6th September, 1960. 

(C) There was no delay in restor-
ing the breaches of the 17th August 
statement. The other breaches were 
how'ever very extensive and more-
over, heavy rain continued for several 
days. The whole area was flooded 
with the result that it was not possi-
bl~ to complete the repairs earlier. 

(d) Sh attle train services were 
running all the time, between Puri 
a!ld Haridaspur on the south. On the 
North side, they were running 
between Howrah apd Basta and 
between Rupsa & Bhadrak upto 25th 
August, 1960, on which date the track 
over bridge No. 239 was restored. 
Subsequently, train services were 
rU!lning between Howrah and Jena-
pur, leaving a gap of about 10 miles 
between Jenapur and Haridaspur 
stations, where no train services weTe 
possible due to the extensive 
breaches. 

General Strike in Ratlways 

*1216-8 r Shri S. M. Banerjee: 
. \. Shri Braj Raj Singh: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that the 
Railway employees who went on 
strike tram the 11th July, 1960 to the 
16th July, 1960 are to lose their leave 

and o:her benefits like gratuity etc. 
because their absence from duty has 
been treated as break in service; 

(b) if so, whether Government 
have issued any instructions to this 
effect; 

(C) whether Governmen t's a tten tion 
has been drawn to the various 
circulars issued by the General 
Managers of various Railways to this 
effect; and 

(d) whether steps are being taken 
to condone this absence by treating it 
as leave with or without pay? 

The Deputy Minister of RailW&7W 
(Shri Shahnawaz Khan): (a), (b) and 
(d). There are stand:ng orders to the 
effect that absence of Railway em-
ployees due to participation in illegal 
s trikes results in break in service. 
Service preceding the break does not 
count for benefits like leave and 
special contribution to Provident 
Fund. In view of this no special 
instructions have been issued on this 
occasion. Each case is considered on 
its merit by General Manager and 
recommended to Railway Board for 
condonation of the break in service. 
Break in service can only be condon-
ed by the sanction of the President, 
whE'reupon the period is treated as 
::ties-non, and not as leave. 

(c) Yes, in one or two cases. 

Creosoting Plant at Olavakkot 

"I21G-C. Shri Jinachandran: Will 
the Minister of Railways be pleased 
to state: 

(a) whether it is a fact that the 
Creosoting Plant at Olavakkot Junc-
tion (Southern Railway) has stopped 
working due to non-availability of 
necessary oil from West Bengal; and 

(b) what steps Government are 
taking to meet the situation that has 
been created by the closing down of 
the plant? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The 
treatment of sleepers at this plant 
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was suspended from 24th to 27th 
August on account of the non-receipt 
or 2 tank wagons containing Creosote 
oil which were delayed in transit. 

(b) Does not arise as the plant is 
working regularly from 28th August. 

r~ ;>f""" Sfll1"l\"'{': 
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Ofil": to 'f liT :-m 'fi'T ~ rn 'l; 'f.l11 

'fff lr1,. Ti <f T"f!<T I ~"TI <R 'f.': ~~- ;;rr 
,;~r ~ I 

( l'f ) of ;fr'f 'f.T ~'f.lq ,u~r <tT"iT 
'!it .;it<: ~ I ~ mrr "ff,:-on!ffllf 'fi'r 'AI<: 
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Flsh~ries Delegation to Japan 

(Shri A. 111. Tar~q: 
I Sardar Iqbal SIngh: 
i Shri Ram Krishan 

'-1"1' j Gupta: 
,J ,. I Shri Kodiyan: 

I Shri S. A, Mehdi: 
i Shri Madhusndan Rao: 
L lIr. Saman(sinhar: 

Will the Minister of Food and Agri-
cnlture be pleased to refer to the 
reply given to Unstarred Question 
No, 2234 on the 18th April, 1960 and 
stale: 

(a) whether Government have re-
ceived report of the official delegation 
which went to Japan for exploring 
the possibilities of collaboration with 
Japanese Industrialists in establishing 
Fishing Companies in India; 

(b) jf so, what are the main recom-
mendations; and 

(c) what is the expenditure 
incurred on the Delegation's visit and 
for how long they stayed in Japan? 

The Deputy Minis:er of Agriculture 
(Shrl 1\1. V. Krishnappa): (a) to (c)_ 
A stat£ment is placed on the Table 
of the Sabha, [S~ Appendix III, 
annexure No, 129], 
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Bhakra Mishap Enquiry Report 

r Shri Ram Krishan Gupta: 
I Shri Ajit Singh Sarhadi: 
I Shri Assar: 

"1218.J Shr~ Supakar: 
"1 Shrl D. C. Sharma: 
I Shri Muhammed Elias: 
I Dr. Ram Subhag Singh: 
l Sltri lIf.tdhusudan Rao: 

Will the Minister of Irrigation and 
Power be pleased to refer to the 
reply given to Starred Question 
No. 1565 on the 18th April, 1960, and 
state: 

(a) whether the Central Govern-
ment have received the report of 
Bhakra Mishap Enquiry Committee 
from Punjab Government; and 

(b) if so, the details thereof? 

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) Yes, Sir. 

(b) A statement giving the infor-
mation is laid on the Table of the 
House. r See AppE:lndix III, annexure 
No. 130]. 

State Transport Undertakings 

*1219. Shri Vidya Charan Shukla: 
Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 1502 on the 25th August, 
1959 regarding conference on road 
transport at Indore and state: 

(a) the result of the examination 
of the proposal relating to appoint-
men t of a Technical Liaison Officer in 
the Department of Transport to look 
after the interests of the State Trans-
port Undertakings; 

(b) the results of the consideration 
of the question of the paymen t of 
dealers' commission by the State 
Transport Undertakings; and 

(c) the further progress made on 
the subject of setting up a Liaison 
Unit in U.K. to look after the 
interests of the State Transport 
Undertakings? 
106B(ai) LSD-3. 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c). A 
statement giving the information re-
quired is laid on the Table of the 
House. 

STATEMENT 

(a) The three issues mentioned in 
the question were discussed furtheT 
at the Eighth Conference of the 
representatives of State Transport 
Undertakings held at Bangalore in 
April, 1960. The Conference recom-
mended that the Department of 
Transport should appoint a Liaison 
Officer in the rank of Joint Secretary 
to look after the interests of the 
Undertakings. It was also agreed 
unanimously that the Undertakings 
would collectively share On a pro-rata 
basis the cost of maintaining such an 
officer. This recommendation of the 
Conference has been accepted and the 
question of appointment of an Officer 
in the Department of Transport is 
under active consideration. 

(b) A committee, consisting of the 
representatives of various State 
Transport Undertakings, has been set 
up to conduct joint negotiations with 
the suppliers on behalf of all the 
Undertakings. They have already 
started negotiations with the auto-
mobile manufacturers. 

(e) The proposal has been dropped. 

r '" f,(~ r,,"l: '" ~ P"T q", 

* i ~~ i~ f .. ~: n~o. 
~ lifo ~o <nf~~: 

, -n mA f~: 
I.. ~ f,(~ ~f'Q': 

~ ~~ ~~ ~ 1f'!ft t Y. ~
<n:r, H~o ~ mtif.VcT %f ~ t~, 
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Buckingham Canal 

r Shri Raghunath Singh: 
*1!21. ~ Shri N. R. Muniswamy: 

l Shri Tangamani: 

Will the Minister of Transport and 
Communications be pleased to state 

what help the Central Government IS 
giving to Andhra Pradesh and Madras 
Governments this year or proposes to 
give in the near future to improv. 
the navigability of Buckingham 
Canal? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): A statement 
giving the required information is 
laid On the Table of the Sabha. 

STATEMENT 

The revised Second Five Year Plan 
includes a provision of Rs. l(} lakhs 
for the development of Buckingham 
Canal. It is proposed to make a 
grant of Rs. 5 lakhs each to the Gov-
ernments of Andhra Pradesh and 
Madras for the purchase of a dredger 
for carrying out dredging operations 
on the Buckingham Canal l~'ing in 
their respective areas. The Govern-
ment of Andhra Pradesh submitted 
an estimate for purchase of the dred-
ger, which was approved. They have 
recently asked for a grant of Rs. 2'5 
lakhs during the current financial 
year to enable them to meet a part 
of their expenditure on the purchase 
of a dredger. This proposal is under 
consideration. 

2. The Government CJf Madras have 
been asked to furnish detailed esti-
mates for the purchase of a dredger 
and the amount that they prapose to 
spend during the current filla.ncial 
year before the question of giving a 
suitable grant to them is considered. 

~~ ~ 'f'( ~ol ~ 
~~ 

*f~~~. ~ '""': 'fln" ~ JtU 
~ .m- il>'T FIT rn fit; 
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Allopathic Medicine Tablets 

-1223. Shri Bahadur Singh: { 
Shrj Nek Ram Negi: 

Shr; Ram Krishan Gupta: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that most of 
the allopathic medicine tablets do not 
have their names engraved thereon; 

(b) if so, whether it is also a fact 
that in the absence of names (full or 
abbreviation) on the tablets, great 
difficulties are experienced by the 
public and the Government employees 
in recognising the various tablets 
prescribed by the doctors; and 

(c) the action proposed to be taken 
by Government in the matter? 

The Minister of Health 
Karmarkar): (a) Yes. 

(Shri 

(b) Government are not aware of 
any difficulty experienced by the pub-
lic or Government employees on this 
account. 

(c) Government do not consider it 
necessary to provide h:' law that 
tablet;; should have their names en-
graved on them as apart from an 
increase in cost it is not necessary 
for the patients to be in possession of 
this information. Dealers and 
pharmacies, while supplying drugs 
against prescription, furnish the cus-
tomers with the necessary advice 

regarding do;;age and its aclministra-
tim1. 

Allotment of Foodgrains to Various 
States 

'1224. Shrimati Da Palchoudhuri: 
WiIJ the Minister of Food and Agri-
culture be pleased to state: 

(a) whether foodgrains require-
ment, of various States are being 
fu;ly met by the Centre; and 

(b) if so, the State-wise demands of 
wheat and rice and allocations made 
again,t them during 1959-60 and 1960-
61 so far? 

The Minister of Agriculture (Dr. 
P. S. Deshmukhl: (al and (b). The 
foodgrain requirements of different 
sLltes are assessed from time to time 
after discussiOn with the State Gov-
ernments concerned and supplies are 
arranged accordingly. 

.'\. statement is placed on the Table 
of the Sabha giving the quantities of 
wheat and rice actually supplied to 
the States from Central stocks and 
from other States during 1959-60 and 
1960-61 (upto July). (See Appendix 
III, annexure No. 132.] 
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Canal Water Dues from Pakistan 

r Sui Ram Krishan Gupta: 
-1226 j Sui A. M. Tariq: 

. "\ Sardar Iqbal Singh: 
l Shri D. C. Sharma: 

Will the Minister of Irrigation and 
Power be pleased to refer to the 
reply gi\'en to Starred Question No. 
442 0n the 26th February. 1960 and 
state whether any progress has since 
been made in the matter of realiza-
tion of the "disputed" as well as 
balance of "undisputed" charges from 
Pakistan? 

The Deputy Minister of Irrigation 
and Power (Shri Hathi): No further 
payments of "disputed" or "undisput-
ed" charges on account of canal water 
supp lies have been ,eceived from 
Pakistan. The matter is still under 
correspondence between the two Gov-
ernments. 
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Renewal of Radio Licences 
·1229. Sbrimati Da Palchoudhurl: 

Will the Minister of Transport and 
CommUDicatiolls be pleased. to 1ta18: 

(a) whether it is a fact that the 
Posts and Telegraphs Department 
incur a heavy loss on account of non-
renewa J of radio licences; 

(b) if so, whether any enquiry has 
been made in this connection with a 
view to assessing the loss annually 
and persons responsible therefor; and 

(c) if so, with what result? 

The Minister of Transport and 
CommunicatioIlS (Dr. P. Subbarayan): 
(a) A number of licences are not 
renewed but quite a large proportion 
is covered by subsequent renewal. 
It is therefore difficult to say if any 
actual loss occurs on this account. 

(b) and (c), Non-renewal cases are' 
reported annually by t~ Post Offices 
to the Heads of Circles, who pursue 
them with the holders. The results 
can be classified as follow:-

(a) Licence is found to have been 
renewed at some other Post Office, 

(b) The Radio set is found to have 
been either dismantled or disposed 
of, 

(c) The licensee renews his licence 
with surcharge due, 

(d) The licensee is prosecuted. 

(e) The licensee is not traceable. 

Riband Dam Project 

(Shri Raghunath Singh: 
*1229-A. ~ s:-~=: Singh 

l Shrl M. B. Thakore: 

Will the Minister of Irrigation and 
Power be pleased to state whether it 
is a fact that cracks have been caused 
in Block No, 3!l of the Rihand Dam 
and as a result of which 1200 gallons 
of water is flowing out every hour 
and all efforts to block the crack 
have failed? 

The Deputy Minister of Irrigation 
and Power (Shri Bathi): No, Sir. 
The Government of Uttar Pradesh 
have reported that no cracks havt! 
tlevelOPed in the Rlhand Dam. 
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Dolomite from Hirri Mines 

*1234. Shri Vidya Cbaran Shukla: 
Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) what is the estimated per ton 
cost of supply of dolomite from the 
Hirri Mines; 

(b) what was the per ton cost of 
supply during first year of working; 
and 

(0) what is the cost of per ton of 
dolomite now? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 
to (c). The estimated per ton cost of 
supply of dolomite at Bhilai from the 
Hirri Mines is Rs. 24. The mines are 
still in the first year of working, and 
the average cost of supply at Bhilai 
during the period September 1959 to 
March 1960 was Rs. 21:19 per ton. 

Hydrobiological Research is Lakes 

·1237. Shri D. C. Sharma: Will the 
Minister of ScientUlc Research ana 
Cultnral Affairs be pleased to refer 
to the reply given to Starred Ques-
tion No 1769 on the 27th April, 1960 
and state the progress made SO far in 
carrying on hydrobiological research 
work in Dal !.ake in Kashmir and 
Chilka Lake in Orissa? 

The Deputy MinIster of ScieutUlo 
Research aDd Cultnral Affairs (Dr. 
M. M. Das): A statement is laid on 
tne Table of the House. 

STATEMENT 

The Botanical Survey of India, in 
the normal course of exploration of 
the flora of the country, has explored 
during recent years the Dal and other 
lakes of Kashmir and the Chilka 
Lake in Orissa. A report on the 
exploration of the Kashmir area in-
cluding collections from Dal and 
other lakes has been published in the 
Records of the Botanical Survey of 
India, Vol. XVIII NO.2. A collection 
of the algal flora of the Chilka Lake 
i, under shldy and a few papel'l on 

the flora of this region have also bee-. 
published in scientific journals. There 
is no special programme for the hydro-
biological research of these places 
under the 2nd Five Year Plan as tile 
floristic survey of the Botanical Sur-
vey of India covers the whole of the 
country. 

The Central Inland Fisherietl 
Research Station, Calcutta set up the 
Chilka Lake Research Un;'t in August 
1956 for the development of the 
Chilka Lake fisheries. 

Mechanisation of Dam Rajhara Mi.es 

*1239. Shri P. K. Deo: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) the progress made in the 
mechanisatiOn of the Dalli Rajhara 
Mines for the supply of iron are to 
the Bhilai Steel plant; and 

(b) when the mechanisation pro-
gramme will be completed? 

The Minister of Steel, Mines aa. 
Fuel (Sardar Swaran Singh): (a) 
and (b). Progress of work toward~ 
mechanisation of Dalli Rajhara iro. 
ore mines has reached an advanced 
stage. The work of mechan.i@Ltion is 
expected to be completed durin, 
September, 1960. The Crushing and 
Screening Plant is expected to 'be 
ready for trial runs shortly. 

Chdstlan Missionaries in Tripara 

·lm. Shri Bangshi Thakur: Will 
the Minister of Home Affairs be 
pleased to state: 

(a) whether it is a fact that Hlamas 
(halams) and members belonging t., 
Reang community in some parts of 
Tripura are being baptised to Cluis-
tianity; and 

(b) if so, whether such action is 
consistent with the order of thl! late 
Ruler of Tripura? 

The Minister of state in the MinI8-
try of Home Affairs (Shrt Datar): 
(a) There have been some cases ,,1 
conversion to Chrilltianity amon .. t 
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tribals of Tripura, including Hlamas 
and Reangs. 

(b) No such order is traceable. It 
was, however, the policy ot the 
Tripura Darbar to discourage mis-
sionary work for any new religion in 
the territory. Owing to the secular 
character of the Union of India of 
which Tripura now forms a part, the 
right to propagate any faith cannot 
be interfered with. 

Transfer of Pensions from Pakistan 

f Shri Ajit Singh Sarhadi: 
"1245 Pandit D. N. Tiwari: . I Shrimati Renu 

L Chakravartty: 

Will the Minister of Finance be 
pleased to state: 

(a) whether the procedure for the 
transfer of pensions from Pakistan to 
India and vice versa of (retired) 
Government servants who migrated 
from one country to the other from 
June 1955 to June 1959 has been 
finalised; 

(b) if so, whether arrangements for 
payment to the persons concerned in 
each country have been made; 

(c) it not, the reasons for delay; 
Ilnd 

(d) the amount involved in such 
transfers? 

The MInister of Finance (Shri 
Morarji Desai): (a) to (c). The mat-
ter is still under correspondence with 
the Government of Pakistan. 

(d) Not known. 

Co-operative SOCiety tor Nicobar 
Islands 

·1246. Sardar A. S. Saipl: Will 
the Minister of Home Mairs be 
pleased to refer to the reply given to 
Unstarred Question No. 2694 on the 
27th April, 1960 and state: 

(a) what were the main objections 
for which the scheme of Consonil 
Co-operative Society for Nicobar 

Islands was rejected by Government; 
and 

(b) what steps are taken by Gov-
ernment to devise a suitable organi-
sation for handling Nicobar trade? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) Half the shares of the proposed 
Cosonil Society were to be held by 
five members of one family, which 
works out to an average of Rs. H 
lakh per member. This contravenes 
the provisions of Section 5 (b) of the 
Co-operative Societies Act, 1912, 
which restrict the interest in shares 
of an individual member to Rs. 1,000 
only. 

(b) Government are considering 
the scheme of entrusting the trade in 
the Nicobars to the State Trading 
Corporation. 
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Social Injustice 

*1248. Shri B. C. Kamble: Will the 
Minister of Bome Affairs be pleased 
to state: 

(a) whether the Union Government 
have defined "Weaker Sections" as 
per Article 46 of the Constitution of 
India for achieving the purposes of 
protecting them from social injustice 
and all forms of exploitation; and 

(b) if not, the reasons therefor? 

The Minister of State in the Min-
istry of Home Affairs (Shri Datar): 
(a) and (b). The Scheduled Castes 
and the Scheduled Tribes, which 
are specially mentioned in Article 46, 
have been specified. But the Central 
Government have not considered a 
comprehensive definition of ''Weaker 
Sections of the people" necessary or 
practicable. 

Indian Students Going Abroad 

.IU9 J Shrimati Ila Palchoudhuri: 
. l Shri M. L. Dwivedi: 

Will the MilLster of Education be 
pleased to state: 

(a) whether it is a fact that the 
Indian Ambassador to the U.S.A. has 
recently suggested to Government 
that those Indian students who are 
not properly equipped or oriented 
should not be allowed to go abroad 
10r studies; 

(b) if so, full details of the sugges· 
tion; 

(c) whether the Government of 
India made any reference in this con-
nection to the University Grants Com-
mission; 

(d) if so, its reaction; and 

(e) the steps taken or proposed to 
he taken in connection with this 
matter? 

The Minister of Education (Dr. 
K. L. ShrimaIi): (a) and (b). It has 
been suggested that students who g. 
abroad for higher stUdies should be 
better orieniated to the new surround-
ings. 

(c) Yes, Sir. 

(d) It has been suggested that 
orientation courses should be arranged 
for the benefit of students desirous of 
proceeding abroad. 

(e) The matter is receiving consi-
deration. 

Oil Survey in Jaiselmer 

r Shri Barish Chandra: 
• J Mathur: 
1250. "1 Shri Chandak: 

l Shri Indrajit Gupta: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether search for oil and gas 
in Jaiselmer area has been suspended 
for the last 2 years; 

(b) if so, the reasons therefor; 

(c) whether Stanvac has made any 
offer for prospecting the area; and 

(d) what are Government's reac-
tions thereto'! 

The Minister of Mines ani on 
(Shri K. D. Malaviya): (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) The matter is under conside~
tion. 

Ceiling on pay attachable by CiYil 
Court Decree 

r Shri Nek Ram Negi: 
·1251. ~ Shri Bahadur Singh: 

l Shri Ram Krishan Gupta: 

Will the Minister of Law be pleased 
to State: 

(a) whether it is a fact that the 
Rules fixing the ceiling of salary of 
Rs. 100 as non-attachable by a civil 
court decree were made in days prior 
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to 1930 when the cost of living was 
much below what it is today; 

(b) whether in view of the Pay 
Commission recommendations, the 
merger of dearness allowance into 
basic pay will further affect the Gov-
ernment employees adversely in res-
pect of those whose pay stands 
attached to a civil court decree; 

(c) if the reply to part (b) above 
be in the affirmative whether Gov-
ernment propose to provide some 
relief to its employees by raising the 
ceiling of non-attachable pay from 
Rs. 100 to R.. 300 (as has been done 
in ~ase of diet charges of T.B. 
Patients); and 

(d) if so, from what date, and if not 
the _'easons therefor? 

The Deputy Minister of Law (Shri 
Hajarnavis): (a) It was in the year 
1937 that the Civil Procedure Code 
was amended to provide that the 
salary of a public officer to the extent 
of Rs. 100 and one half of the remain-
der shall not be liable to attachment. 

(b) and (c). As the Code of Civil 
Procedure 1908 is under the exami-
nation of the Law Commission, this 
rna tter has also been referred to them 
for their coll6ideration. 

(d) Does not arise. 

Trainine of the Deat in Photography 

·1252. Shri B. C. Mullick: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that the 
All India Federation for the Deat has 
submitted a scheme to the Ministry 
with regard to the training of the 
deaf in photography; 

(b) if sO, when; and 

(c) the action taken thereon? 

The Minister of Education (Dr. 
1[. L. Shrimali): (a) Yes, Sir. 

(b) An application was received 
direct in December, 1957. A revised 
application through the Delhi Ad-

ministration was received in OcTober 
1958. 

(c) A grant of Rs. 2,073 has been 
sanctioned. 

Children's Theatres 

*1253. Shri Tangamani: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether children's theatres 
exist in various States in the country; 

(b) if so, the number and the names 
of places where they exist; 

(c) what form of help is extended 
by the Gove!'nment to these theatres; 
and 

Cd) whether it is a fact that the 
Madras Government have converted 
the old Assembly Building into a 
children's theatre? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) to (d). The infOlmation 
is being collected and will be laid on 
the Table of the House. 

Pump Attendant, M.E.S. Meerut 

·125'. Shri S. M. Banerjee: Will 
the Minister of Defence be pleased 
to state: 

(a) whether the gratuity claim in 
respect of one pump attendant in 
Garrison Engineer's office M.E.S. 
Meerut who died in an accident on 
duty on the 27th August, 1955 has not 
yet been finalised; 

(b) if so, the reasons for this delay; 

(c) the officers responsible for non-
finalisation of this claim; 

(d) whether the widow of the 
deceased has also been served with 
eviction not'cc from the quarter; and 

(e) it so, steps taken by Govern-
ment? 

The Minister of Defence (Shri 
Krishna Menon): (a) to (e). A state-
ment is laid on the Table of the 
House. 



Written Answers SEPTEMBER 9, 1960 Written Answers 

STATEMENT 

Shri Sant Ram, a temporary meter 
pump attendant, died on 27th August, 
1955 in the premises of the pump 
house. A Court of Inquiry and the 
results of a police investigation re-
vealed that death was due to illness. 
The claim to gratuity payable to the 
widow has not been finalised as the 
details of the deceased's service un-
der the U.P. Government have not 
been verified to the satisfaction of the 
audit authorities. As the widow is 
not entitled to the Government quar-
ters which she has continued to 
occupy, she has been served with 
notice of eviction. Steps are being 
taken to expedite settlement ·ot her 
claim. 

Tax on Gratuity to Employees 

*1%55. Shri Khimji: WilI the Minis-
·ter of Finance be pleased to state: 

(a) whether gratuity paid to em-
ployees in the private sector is taxed; 

(b) whether gratuity paid to em-
·ployees of the Government is not 
taxed; and 

(c) if the answer to the parts (a) 
and (b) above be in the affirmative, 
the reasons for the same? 

The Deputy Minister of F"mance 
'Shrlmati Tarkeshwari Sinha): (a) 
Yes, Sir. Gratuity received by em-
ployees in the private sector is taxable 
in their hands under the Indian In-
come-tax Act under the head "income 
from sala.ries". However, if the gra-
tuity relates to past services for a 
period of not less than five years, cer-
tain relief is granted to the assessee 
under the provisions of section 60(2) 
of the Indian Income-tax Act, where-
by the tax is charged at a concessional 
rate. 

(b) Payments of death-cum-retire-
ment gratuity received after 16th April, 
1950 by employees of the Central 
Government under the Revised Pen-
sion Rules and also gratuity received 
by employees of a State Government 
under a scheme similar to that of the 

Revised Pension Rules are 'exempt' 
from tax under the proviso to Expla-
na tion 2 to section 7 (1) of the Income-
tax Act. 

(c) The death-cum-retirement gra-
tuity given by Government is part of 
an integrated Pension Scheme which 
is based on the assumption that that 
gratuity will not be taxable. The law 
has specifically been amended in order 
to secure this result. 

General Insurance Business 

r Shri Radha Raman: 
*1%56. ~ Shri Pahadia: 

l Shri Ajit Singh Sarhadi: 

Will the Minister of Finanee be 
pleased to state: 

(a) whether it is a fact that some 
insurance Companies such as Inilian 
Globe and Standard have closed dOYo-n 
their business of general Insurance; 

(b) the actual number of such Com-
panies, which have closed their busi-
ness since nationalization of Life In-
surance business and the total number 
of employees involved in them; and 

(c) the reasons for their clOl5ure 
and the action Government have taken 
or propose to take for future protec-
tion of such companies operati!lg i. 
the country? 

The Deputy Minister of PiDaace 
(Shrimati Tarkeshwari Sinha): (a) 
Yes, Sir. But Indian Globe Insurance 
Company Limited has transferred its 
business to New India Assurance 
Company Limited while the Standard 
General Assurance Company Limited 
has closed down certain branches 
only. The Head Office of this Com-
pany is still transacting business. 

(b) 15 Indian and 23 non-Indian 
companies have closed down their 
General Insurance business since na-
tionalization of Life Insurance. The 
information regarding the number of 
employees affected by the closure is 
not available. 

(c) The companies are not require4 
under the law to notify reasons to the 
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Government for transfers, amalgama-
tion, voluntary closures or liquidation 
etc. nor does the Insurance Act permit 
the Government to interfere with the 
right of a company either to close 
down or to divert its business. 
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African Horse Disease 

r "'''ri Birendra Bahadur 
°1259. ~ Singhji: 

L Shri Kamal Sill«ll: 

Will the Minister of Defence be 
pleased to stale: 

(a) whether it is a fact that the 
51st Cavalry Ponies, stationed at 
Jaipur (Rajasthan) were allected by 
the African Horse Disease; and 

(b) if so, what was the number of 
ponies that died or were destroyed, U 
a result of the disease? 

The Minister of Defeaee (Silri 
Krishna Menon): (a) Yes, Sir. 

(b) 36 horses died and 49 horses 
were destroyed. 

Indian Haj Notes 

'1260. Shri Raghnnath Singh: Will 
the Minister of Finance be pleased to 
state whet!1er Indian Raj notes are 
being sold in the market of Jeddah 
and Mecca in blackmarket on a very 
high value and black-marketeers are 
getting profit to the extent of 21-2i 
per cent. per hundred rupee note? 

The Deputy Minister of Finaaee 
(Shri B. B. Bhagat): No, Sir. Accord-
ing to the information received fro. 
the Indian Embassy, Jeddah, Raj 
Notes are not sellini at a premium.. 
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Oil exploration in Bengal Basin 

'1261. Shri Indrajit Gupta: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether there is any proposal 
to explore again Bengal basin by the 
Oil and Natural Gas Commission; 

(b) i1 so, the details thereof; and 

(c) if not, the other steps Govern-
ment intends to take in the matter? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) No, Sir. 

(b) Does not arise. 

(c) The matter is yet to be consi- . 
dered. 

Industrial Management Pool 

*1262. Shri A. M. Tariq: Will the 
Minister of Home Mairs be pleased 
to refer to the reply given to Un-
starred Question No. 710 on the 3rd 
March, 1960, and- state: 

(a) the number of posts in the In-
dustrial Management Pool which still 
remain to be fined in each grade; 

(b) the manner1n which these posts 
will be filled; 

(c) whether rules for this service 
have been finalised; and 

(d) how the future recruitment in 
this cadre is proposed to be made? 

The Minister of State in the Min-
istry of Home Affairs (Shri Datar): 
(a) to (d). A statement indicating the 
position is laid on the Table of the 
House. [See Appendix III, annexure 
No. 133]. 

I.A.S. etc. Examination 

*1263. Shri Madhll!Rldaa Rao: Will 
the Minister of Home Mairs be 
pleased to state: 

(a) whether it is a fact that the 
number of chances for sitting for all 
India Service like I.F.S., I.A.S. etc. 
have been reduced from three to two 
within the ate of 21 to 24; 

(b) if so, the reason therefor; 
(el whether Government received 

any representations to revise the decl-
sion and to revert to old rule; and 

(d) if so, the action taken thereon? 

The Minister of State in the Ministry 
of Home Affairs (Shri Datar): (a) and 
{b). The decision to restrict the num-
ber of chances, a candidate appearing. 
at any competitive examination can 
avail of, to two, has been taken by 
Government on the recommendations 
made by the Public Services (Quali-
fications for RecrUitment) Committee. 
The decision is, however, to be made 
applicable in regard to the combined 
competitive examination for the IASI 
IPS and the Central Services to be 
held in 1961 and thereafter. 

(c) No. 

(d) Does not arise. 

'Bankers' Mission 

"1264. Shri Hem Barua: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that the 
three-men Bank Mission wrote a 21-
page joint letter to the President of 
the International Bank for Reconstruc-
tion and Development, released simul-
taneously in New Delhi, Rawalpindi 
and Washington, in which it is said 
tha t 'to an apprehensions the Plan 
(India's Third Plan) is a big plan, and 
if it can be made more manageable 
by the omission of some projects the 
need for which is less immediate this, 
in Our view. would be worth doing; 
and 

(b) if .0, what is the reaction of 
Government to this specific suggestion? 

The Deputy Minister of Finance 
(Shrl B. R. Bhagat): (a) Yes Sir; 
except that the Mission have used the 
word 'appearances' and not 'appreh-
ensions' in their letter. 

(b) The Report of the three-Man 
Bank Missiolll was received in April 
1960. Since u.a, tlle Draft ...utline of 
thQ Third 'hit ]rear PI-. nas been 
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published. In preparing the Draft Out-
line, care has been taken to see that 
the Plan as a whole is manageable 
and it; within the country's resources. 

Abli Agitation 

-12M-A. Dr. Ram Sabhag Singh: 
Will the Minister of Defence be pleas-
ed to state: 

(a) whether it is a fact that some 
personnel of the Army headquarters 
participated in the recent Akali agita-
tion in Delhi; 

(b) if so, their number; and 

(e) whether any action has been 
taken against these Army men? 

The Minister of Defence (Shri 
Krishna Menon): (a) to (c). No 
ServicE personnel of Army Head-
quarters is involved; one civilian clerk 
was ir.volved and was arrested and 
produced before a magistrate of the 
civil authorities. He is now under 
suspen~ion. 

Bank of China 

'12M-C. Shri Assar: 
Minister of Finance be 
state: 

Will 
pleased 

the 
to 

(a) whether Government are aware 
that the Bank of China has become 
anti-Indian propaganda and spy cen-
tre in Calcutta and Bombay; 

(b) whether it is a fact that notices 
have been served on two high rank-
ing officers of the Bank of China to 
quit India; 

(c) whether it is a fact that the 
Bank of China has refused the re-
quest of our Government for Indian-
isation of employees of the Bank; 

(d) if so. what steps have been 
taken by Government; and 

(e) the total number of employees 
serving in the Bank of China and out 
of that how many are Indians? 

The Minister of Finance (Shri 
Morarji R. Desai): (a) Government 
have no definite information, although 

one or two employee'; of the bank 
have come to adversr' notice. 

(b) In the case of two officers per-
mission for the extension of stay in 
India was not given and they were 
served with notices to lEave the coun-
try. 

(c) and (d). The information avail-
able to Government indicates that 
between the 1st January 1954 and the 
1st January, 1959, the number of non-
Indian officers drawing Rs. 1,000 or 
more came down from 17 to 13 and 
that one Indian officer in the range of 
pay of Rs. 1000 to Rs. 1500 was ap-
pointed. 

(e) It is understood that the bank 
employs at its Calcutta and Bombay 
offices more than a hundred persons 
and that about one-third of them are 
Indians. 

Steel production in Ordnance Factories 

Shri Ram Krishan Gupta: 
·1265. i Sardar Iqbal Singh: 

l Shri Rameshwar Tantia: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No 1481 on the 
14th April, 1960 and state whether 
Government have considered the pro-
posals for balancing and modernising 
the capacity of Ordnance Factories 
for steel making? 

The Minister of Defence (Shrl 
Krishna Menon): Such proposals are 
under active considerati<m. 

Pllnna Diamond Mines 

r Shri Vidya Charan 
°1266. i Shukla: 

l Shri S. A. Mehdi: 

Will the Minister of Steel. MiJles 
and Fuel be pleased to state: 

(a) whether it is a fact that the 
present prodUction of diamonds in 
Panna mines is about a third of what 
it was in 1953: 

(b) If so, what are the reasons for 
this sharp decline; and 
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(c) whether Government are look-
ing into the ways and means of rais-
ing the diamond production in the 
above mines to at least its previous 
level? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) Yes, Sir. 

(b) The reasons for this sharp dec-
line are as follows:-

(1) Lesser number of licencees 
worked the State Government 
owned 'Shallow areas'. 

(2) The Panna Diamond Mining 
Syndicate who were one of 
the major producers of dia-
monds stopped working their· 
mines, 

(c) Yes, Sir. 

Amalpmation of uneconomic Coal 
Millell 

r Shri Raghunath Singh: 
Shri Ram Krishan Gupta: 

*126'7 i' Silri Subodh Hansda: 
. Shri Nek Bam Neel: 

. Shri R. C. Majhl: 
l Shri S. C. Samanta: 

Will the Minister of Steel, Milles 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
1482 011 the 14th April, 1960 and state 
at what stage is the proposal for in-
troduction of leeislation for compul-
sory amal~amation of uneconomic 
coal mines! 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): The 
draft Bill is still under consideration. 

Diplomas of Rural institutes 

*1268 r Shri Pangarker: 
. l Shrl B. C. Mullick: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 1262 on the 2nd 
April, 1960 and state whether the 
final report has since been received 
from the Inter-University Board of 

India about the recognition of the 
Diplomas of Rural Institutes by the 
Universities? 

The Minister of Education (Dr. K. 
L. Shrimalil: No, Sir. 

Steel Plant in Andhra Pradesh 

*1269. Shrl RamI Reddy: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether the State Government 
of Andhra Pradesh have sent up pro-
posals for the setting up of a medium 
sized steel plant in Andhra Pradesh; 

(b) if so, the details thereof; 

(c) whether the report has been 
examined by the Centre; and 

(d) the action taken in regard to 
part (a) above? 

The Minister of Steel, Miues alld 
Fuel (Sardar Swaran Singh): (a) to 
(d). Certain material regarding the 
availability of raw materials, water 
supply, transport facilities etc. has 
been received from the Andhra Pra-
desh Government with the request 
that the feasibility of setting up a 
steel plant be considered. This is be-
ing examined by a Technical Com-
mittee in the context of 200,000 tons 
of pig iron, envisaged to be produced 
ill the Third Five Year Plan, from 
small units. 

Stall College Course for TelTitorial 
Army Officers 

*1270. Shri Mu":nnmed Elias: Will 
the Minister of Defence be pleased to 
state: 

(a) whether Territorial Army 
officers are eligible for Defence-
Services Staff College Course; and 

(b) if not, the reasons therefor? 

The Minister 
Krishna Menon); 

of Defence 
(a) No, Sir. 

(Shrl 

(b) The Defence Services Staff 
College is meant essentially for train-
ing regular officers to take up appint-
ments as staff officers in format;on 
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Headquarters. The number of Staft 
appointments which can be filled by 
Territorial Army officers is very 
limited and the necessity for giving 
tnem training in the Defence Serives 
Stal!' College has not been felt. 

Representation of Scheduled Castes 
and Scheduled Tribes in Services 

·U7l Shri B. C. Kamle: Will the 
Ministe~ of HODle Mairs be pleased 
to state: 

(a) whether his attention has been 
drawn to pages 360 and 361 of part 
II of the Eighth Report of the Com-
missioner for Scheduled Castes and 
Scheduled Tribes lor the year 1958-
59 giving figures regarding represen-
tation of Scheduled Castes and Sche-
duled Tribes vis-a-vis the total num-
ber of permanent employees in Class 
I and II Central Government Services; 

(b) steps taken by Government to 
improve the representation 01 Sche-
duled Castes and Scheduled Tribes in 
Classes I and II Services; and 

(e) whether Government have taken 
any steps or propose to take steps to 
exercise powers vested in them under 
sub-clause (4) of Article 320 of the 
Constitution of Tnall!'? 

TIle MinIster'., State ill the MIDJs-
try of Home Mairs (Shrl Datu): (a) 
Yes, Sir. 

(b) Several steps have been taken 
by Government for improving the 
representation of the Scheduled Castes 
and Scheduled Tribes in all Classes of 
Govenunent service. A statement 
showing the more important steps is 
laid on the T",ble of the House. 
[See Appendix III, annexure No. 134]. 

(e) Sub-clause (4) of Article 320 
does not vest Government with any 
powers; it only dispenses with the 
requirement of consultation with the 
Public Service Commission :n certain 
matte,... 

Lignite Project, Palana 

"1%72. Shri Barisk Chandra Mathur: 
Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) what progress has been made 
in the finalisation of the lignite pro-
ject at Palana in Bikaner district; and 

(b) what is the nature of Central 
assistance being given to the Project? 

The Minister of Steel. Mines and 
Fuel (SaMar Swaran Sinrh): ( a) 
The matter is still under the con-
sideration of the Rajasthan Govern-
ment. It has been suggested to them 
that the Project may be included in 
their Third Plan, in consultation with 
the Planning Commission. 

(b) Does not arise at this stage. 

011 survey in U.P. 

*1273. Shrimati Da Palehoudhuri: 
Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) whether oil prospecting has 
been going on in Ujhani, District 
Budaun, U.P., for some time past; 

(b) if so, the progress made so far; 
and 

(c) the approximate expenditure in-
curred in connection therewith? 

The Minister of MiHs and Oil (Shrl 
K. D. Malavi"a): (a) Yes, Sir. 

(b) Structural Well No.1 at Ujhalli 
was spudded in on 26th August, 1960 
and the well has been drilled down to 
a depth of 233 metres on 2nd Septem-
ber, 1960. 

(c) Expenditure already incurred 
so far is on transporatation of the rig 
and other equipment and on accom-
modation and foundation work etc., 
the total of which would be of the 
ord .. r of about Rs. 40,000. 
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Central Go .... emment Employees 
Representative in N.D.M.e. 

'1274. Shri S. M. Banerjee: Will the 
Minister of Home Affairs be pleasea 
to state: 

(a) whether it is a fact that a large 
number of representations were made 
by Central Government employees 
both individually as well as through 
their staff c::uncils, against thE' deci-
sion of the Government to withdraw 
the membership of their elected re-
presentative in the New Delhi Muni-
cipal Committee; 

(b) whether it is also a fact that the 
Chief Welfare Officer ;s unable to 
'visit various colonies of Government 
servants and represent their day w 
day difficulties due to his multifarious 
duties: 

(c) if so, whether Government pro-
pose to restore the seat to an elected 
representative of GovernmE'nt ser-
vants; and 

(d) if not, the reasons therefor? 

The Minister of State in the Minis-
try of Home Affairs (Shr; Datar): (a) 
Representations were receIved from 
three staff councils of Central Gov-
ernment employees. 

(b) The Chief Welfare Officer i~ in 
constant touch with the staff welfare 
organisations and welfare officers of 
the various Ministries and Depart-
ments of the Government of India, and 
also visits lrom time to time the locoli_ 
ties in ~"2W Delhi, where Government 
servants reside, to acquaint hi.mself 
with their problems. 

(c) No. 

( d) The existing arrangemen~ are 
considered adequate. 

Hand Grenade in Delhi 

*1274. Shri n. C. Sharm" Will the 
Minister of Home Affail'\!l be pleased 
to state: 

(a) whe,her it is a fact that a hand 
grenade was found with one Suraj 
Bhan of Rohtak at a bus stop in Delhi 

in the third week of August 1960 who 
is said to have brought it to murder a 
certain truck driver; 

(b) whether it is also 11 fact that 
such grenades have been used in 
Delhi in explosions in the past and 
they are suspected to have been 
brought from Kashmir; 

(c) if so. the action taken against 
the person; 

\ i) whether it is also a fact that a 
par\y of the Crime Branch of Delhi 
police has gone to Kashmir to investi-
gate the source of the hand-grenade; 
and 

(el if so, their findings? 

The Minister of state in the Minis-
try of Home Affairs (Shri Datar): (a) 
and (c). On the 15th August, 1960 a 
hand grenade was recovered by the 
Delhi Police from the possession ot 
one Suraj Bhan of Rohtak District 
while he was getting down from a 
bus at the Shadipura Bus stand in 
Karol Bagh. He was immediately 
arrested. A case has been registered 
against him, which is under in-
vestigation. 

(0) In August 1956, there were two 
hand grenade explosions in Delhi. 
There is no evidence to Sh0W that 
they were hrought from Kashmir. 

(d) No. 

(e) Does Jlot arise. 

Assistant Superintendents Examin-
atioDa 

*1275. Shrl P. K. Deo: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether all the candidates who 
secured 45 per cent. and above marks 
in the Assist&nt Superintendpnts Ex-
amina'.ions hpld in 1955. 1957 and 11158 
were declared as "Qualified" by the 
Union Public Service Commission and 
promoted &, and whpn v8c'Inciell 
arose even after 3 to 4 years of their 
passing; 

(b) whether the competitive char-
acter of these departmt'ntal examin-
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.ationB was e"er maintained by Gov-
ernment and if so, how the 1~1~-oH:rs 
Gf 1955, 1957, and 1958 examinat!onl 
were promoted in 1958 and 1959; 

(c) whether it is a fact that the 
result of all the qualified :andidate! 
of 1959 examinations was not allowed 
10 be published; and 

(d) if so, why Government hwt' 
not asked Union Public Service Com-
mission to follow the e"tab:ished 
practice to safeguard the illtercst of 
itb employee,? 

The Minister of Stale in thl' Micls-
try of Home Affairs (Shri Datar): (a) 
All the candidates recommenrip.u for 
appointment by the UnIOn i'Ublic SE'f-
vice Commi'~lon on the ba~i~ d 'he 
Assistant Superintendents (Regular 
Temporary Establishment) Examin-
ations held in 1955, 1957 and 1958 were 
appointed ,(0 the Regular 'i'ern"orary 
Establishmen', of Grad~ III e>f ,he 
Central Secretariat Service. With the 
exception of 33 qualified candidates of 
the examination held in 1955, who 
were appointed in 1958 along with 
the qualifie'l candidate~ of the IS5? 
examination, all the qualified candi-
dates 01 these examinations 
were so appointed in the same 
year in which the re~:Jlts ,vo,ye an-
nounced. No such candidates were 
appointed to the Regular Temporary 
Establishment 01 Grade III 3 to 4 
years after the results of the examin-
atIons were declared 

(b) Only 33 left-over qualified can-
didates of the 1955 examination, were 
appointed along with the qualified 
-candidates of the 1957 examination in 
1958 as a sufficient number of vacan-
ries were available to accommodate 
them in the Regular Temporary Estab-
lishment of Grade III. In regard to 
the examinations held in 1957 and 1958 
although according to original esti-
mates a smaller number of candidates 
were expected to be appointed to the 
Regular Temporary Establishment of 
Grade III, the final decision was to 
appoint all the quali"~ un.iI1at~ 
and, therefore, there were no left-

l068(Ai) LSD-4. 

overs. This does not, however affect 
the competitive character of the ex-
amination. 

(C) No. The Union Public Service 
Commission were infonned that it 
was proposed to make only about 50 
appointments on the results of this 
examination, but the Commission re-
commended as many as 78 candidates 
(including nine belonging to Schedul-
ed Castes and Scheduled Tribes who 
had secured lower positions in the 
order of merit) for appointment. Re-
commendations for appointment on 
the basis of examinations held by the 
Commission are made by them in their 
disccretion and Government do not 
mterfere in the matter 

(d) Does not arise. 
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All India Investment Centre 

r Shri Ram Krishan Gupta: 
Shri A. M. Tariq: 

I Sardar Iqbal Singh: 
·1276.~ Shri Ajit Singh Sarhad1: 

\ 
Dr. Ram Subhag Singh: 
Shri Raghunath Singh: 

l Shri Kalika Singh: 

Will the Minister of Finance be 
pleased to refer to the reply given 
to Starred Question No. 588- on the 
3rd March, 1960 and state the nature 
of progress made so far in setting up 
the All India Investment Centre to 
attract foreign capital? 

The Minister of Finance (Shri 
Morarji Desai): It has been decided 
to set up the Indian Investment Centre 
as a registered society with a govern-
ing body which will consist mainly 
of non-officials connected with bank-
ing and industry. On June 20, 1960, 
two Project Agreements were signed 
between the Government of India and 
the United States Technical Co-oper-
ation Mission to assist in the estab-
lishment and initial operation of the 
Indian Investment Centre. Copies of 
these agreements are in the Parlia-
ment Library. The composition of the 
governing body is in the process of 
tlnaliaation. 

KargU-Leh Road 

*1277. Shri P. K. Deo: Will the Min-
ister of Defence be pleased to state: 

(a) whether snow-clearing machines 
have been indented to keep the Zoji 
Pass and other elevated areas in the 
Srinagar-Kargil-Leh road clear for 
traffic in the winter months; 

(b) if so, when those machineries 
will be available for use; and 

(c) the cost of such machineries and 
from which countries they are indent-
ed? 

The Minister of Defenc~ (Shri 
KrisIma Menon): (a) No indents have 
been placed. 

(b) and (c). Do not arise at present. 

Violation of Foreign Exchange 
Regulations 

'1278. Shri S. M. Banerjee: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that some 
Air Travel Agent entered into a shady 
deal with 62 passengers for travel to 
London and New York via Paris; 

(b) whether his office was raided 
by the Enforcement Branch Staff; 

(c) whether the passengers were 
scheduled to leave on 1st and 2nd 
September, 1960; 

(d) what is the nature of viola!ion; 

(e) the result of interrogation; and 

(f) the steps taken in this regard? 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) Information 
was received by the Government that 
Messrs General Tours and Travels 
arranged for the travel of some 
passengers from New Delhi to London 
and New York via Paris and to meet 
the expenses of their s:ay in London 
for a couple of days. The foreign 
exchange required for the purpose was 
reported to have been arranged in an 
unauthorised manner without any 
sanction from the Reserve Bank of 
India. 

fb) Yes, Sir. 

(c) A batch of 70 passengers left by 
Air France on 31st August, 1960. 16 
passengers left Delhi by P.I.A. to 
catch the Air France Service from 
Karachi. None of the passengers of 
this party left on the 1st or 2nd 
September. 
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(d) As indicated in (a) above. 

(e) and (f). The premises of the 
agent and the residence of the proprie-
tor were searched by the Enforcement 
Directerate and as a result certaia 
documents were seized. Th{' passen-
gers were contacted prior to the de-
parture and their statements have been 
recorded. These statements confirm 
that the travel agent had arranged to 
meet their expenses of stay in London 
fer a couple of days. 

rron and Steel for Irrigation and 
Power Projects in Andhra 

Pradesh 

!349. Shri Madhusudan Rao: Will 
the Minister of Irrigation and Power 
be pleased to. refer to the reply given 
to Umlarred Question No.. 2398 on the 
21st April, 1960 and state: 

(a) if the required infDrmatiDn has 
since been collecled; and 

(b) if so, the details thereof? 

The Deputy Minister of Irrigation 
and Power (Shri Bathi): (a) The re-
quisite infDrmatiDn is still awaited 
from the Government of Andhra 
Pradesh. 

(b) Does not arise. 

Rural Electrification 

2350. Shri Pangarkar: Will the 
Minister Df Irrigatiou and Power be 
pleased to. state: 

(a) whether the Maharashtra Gev-
ernment has sent any prDposal fDr 
Central assistance for rural electri-
ficatien prDgramme during the year 
1960-61 so far; and 

(b) if so. the action taken thereon? 

The Deputy Minister of Irrigation 
aDd Power (Shrt Bathi): (a) No.. 

(b) Does not arise. 

Sailing Vessels 

WI. Shri N. M. Deb: Will the Min-
ister Df Transport and CommunJ-
oatloDs be pleased to. state: 

(a) when the cDnstruction for new 
sailing vessels will be taken up; and 

(b) the places where it is proposed 
to. be taken up? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b). 
After a preliminary survey of all the 
likely building centres and on the 
basis of infermation received, it is 
proposed to encDurage the construc-
tiDn Df improved types Df sailing ves-
sels at three selected centres, i.e., Dne 
on the Saurashtra Coast, one on the 
Malabar-Konkan CDast and Dne On the 
South-East CDast. The exact IDcations 
have, however, not yet been decided 
on finally. The scheme is expected to. 
be implemented as soon as the various 
technical details have been finalised. 

P. & T. Employees in Kerala 

2352. Shri Easwara Iyer: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) the tDtal number Df employees 
in Class III and Class IV Df the PDst 
and Telegraph Department in Kerala 
State; 

(b) the number Df employees of the 
Post and Telegraph Department in 
Kerala State who are placed under 
suspension on Dr after 12th July, 1960; 

(c) the number Df such emplDyees 
dismissed frDm service on Or after 
12th July, 1960; and 

(d) the number Df employees so. 
suspended against whDm departmen-
~al prDceedings have been taken up 
and are pending? 

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
7011. 

(b) 1391. 

(c) 237 were dismissed on cDnvic-
tion in a court of law. The cases ot 
37 officials have so. far been reviewed 
and they have been reinstated. Other 
reviews are in progress. 

(d) Departmental proceedings were 
instituted against 1154 suspended effi-
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cials. Of these, proceedings against 
264 are still pending. 

Consum)rtion of Flour In PUDjab 

2353. Shri D. C. Sharma: Will the 
Minister of Food and Acriculture be 
pleased to state: 

(a) the estimated annual consump-
tion (in tons or maunds) of atta, 
maida, suji and wheat bran in Punjab; 
and 

tb) what is the milling capacity tor 
each item available in the State at 
present? 

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) Precise detailed 
information is not available, but bulk 
of the produce of about 2 million tons 
oi wheat of Punjab is consumed 
locally in Punjab mostly as alta and to 
some extent as maida, suji and bran. 

(b) The total three-shift milling 
capaci tv of the Roller Fl1)Ur mills in 
Punjab" is about 40,000 tons per month. 
In addition there is a large number 
of chakkis producing whole meal atta. 
Information about the separate mill-
ing capacity of each type of wheat 
product is not available, but during 
1 ~59. the roller flour mills in Punjab 
produced about 24,000 tons of maida 
and a little over 5,000 tons of suji 
rlurir.g the year. 

Cattlc In Delhi 
!SM. Shri D. C. Sharma: Will the 

Minister of FOOd and Agriculture be 
pleased to state: 

(a) the present number of cattle iu 
Delhi according to their species; 

(b) the number out of these which 
are useful and of those which are 
useless; and 

'( C) the measures adopted by Gov-
ernment to increase the number of 
useful cattle and to decrease the num-
ber of useless cattle? 

The Deputy Minister of Agriculture 
(Shrt M. V. KrishDappa): (a) Accord-
ing to 8th All India Livestock Censu! 
(1956) there were 2,35,539 cattle in 
Delhi consisting of males over 3 yean 
36,777, tamales over 3 years 82,277 and 
youngstock 1,16,485. 

(b) According to the same CenauJ 
628 males and 293 females were esti-
mated as useless. 

(c) For increasing the proportion or 
useful cattle and decreasing the pro-
portion of useless cattle the followina: 
measures are being adopted: 

(i) Supply of improvert bulls for 
breeding. 

(ii) Grant of subsidy @ Rs. 10 p.m. 
per calf fOr rearing high 
quality Hariana yOlmg bulls 
and heifers. 

(iii) Utilising the resources of 
Gaushalas for cattle breeding. 

(iv) Holding of cattle shows and 
milk yield competitions. 

(v) Artificial insemination of 
cattle. 

(vi) Castration of scrub' bulls and 
non-descript male calves. 

(vii) Rounding up of stray cattle 
and sending out tl'0se which 
are unproductive and useless. 
to the Gosadan, Gu~arbhoj. 

D.T.U. Buses in Road Accidents in 
Delhi 

2355. Shri D. C. Sharma: Will the 
Minister of Transport and Communi-
cations be pleased to state the num-
ber of road acciden~s in Delhi since 
1st April, 1960 so far (montlh-wise) in 
which D.T.V. buses were involved? 

The ~er of State In the MIDfs-
try of 'rnmsport and Communications 
(Shri Raj Bahadur): A statement 
giving the information required II 
laid on the Table. 

STATEMENT 

Number of accidents 
Month 

Major Minor Total 

April,1960 4 Il4 Il8 

May, 1960 2 112 II4 

June, 1960 4 124 128 

July, 1960 6 122 128 

TOTAL 16 472 488 
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The figures for the month oi August, 
19fjO have not been compiled so far 
by the Delhi Transport Undertaking. 

Visakhapatnam Port 

2356. Shri D. C. Sharma: Will the 
Minister of Tralisport and CommUDI-
eatioDS be pleased to refer to the re-
ply given to Unstarred Question No. 
1656 on the 1st April, 1960 and state 
the turther progress made so far in 
the development of Visakhapatam 
port? 

The Minister of state in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): Tender papers 
for the construction of the fOUr ad-
ditional berths have been approved 
by Government and tenders will be 
invited shortly. 

Lay-out plans and estimates for· the 
ore loading plant to be installed at 
two ot the tour berths have been pre-
pared by the Development Adviser 
attached to the Department of Trans-
port and they are under the consider-
ation of Government. 

TickeUess Travel 

2351 {Shri D. C. Sharma: 
• Shri Ragunath Singh: 

Will the Minister of Railways be 
pleased to state: 

(a) the number of ticketless travel-
lers detected from 1st April. 1960 up-
to-date; 

(b) how it compares with the cor-
responding period of last year; and 

(c) on which Railway there wu 
largest detection of such ticketl_ 
travellers? 

The Deputy MinIster of RailwaJII 
(Shrt Shalmawu Khan): (a) and (b). 
The number of ticketless travellers 
detected from 1st April, 1960 to 80th 

June 1960 was 22'3 lakhs as against 
21 ~3 lakihs during the correspondin, 
period of the last year. 

(c) On the Northern Railway. dur-
ing April to June. 1960. 

Sleepers SuPply from Punjab 

2358. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
~tate: 

(a) whether Punjab has been able 
to supply any sleepers during the 
year 1960; and 

(b) if so, to what extent? 

The Deputy Minister of RaUwaJII 
(Shrl S. V. Ramaswamy): (a) No, Sir. 

(b) Does not arise. 

tftmomif Ii ~ If.T srf~ 

Hilt. 11ft' "0 \'ITo fil~ : 'flIT 
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;r.r'W~$~'R:~~F 
t ? 
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C.H.S. Dispensary in Laxmibai Napr 

ISM. Shrl Itam Kisban Gupta: Will 
the Minister of Health be pleased to 
refer to the reply given to Short 
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Notice Question No. 16 on 29th April, 
1960 and state: 

(a) whether Government have in-
quired into the causes of the death of 
a clerk on the 11th April, 1960 at the 
Contributory Health Services Dis-
pensary, Laxmibai Nagar; and 

(b) if so, the result thereof? 

The Minister of Health (Shrl hr-
markar): (a) Yes, Sir. 

(b) The final report on the investi-
gation of the death of late Shri 
Kundan Lal Dhawan as received from 
the Investigating Officer, reveals:-

(i) that the patient apparently 
died from sudden failure of 
heart; 

(ti) that there was no evidence to 
suggest any negligence on the 
part of the medical staff, who 
treated late Shri Kundan Lal 
Dhawan. 

Mental Health Service. 

r Shri Ram Krishan Gupta: 
2361. ~ Shri D. C. Sharma: 

L Shri Pangarkar: 

Will the Minister of Health b. 
pleased to refer to the reply given to 
Starred Question No. 1061 on the 23rd 
March, 1960 and state: 

(a) whether the Central Council of 
Health has since considered the pro-
posal to establish a Central Council 
of Mental Health with a view to de-
velop mental health education in the 
country and for co-ordination of var-
ious activities of State Governments in 
the field of Mental Health Services; 
and 

(b) if so, the result thereof? 

The Minister of Health (Shrl Kar-
markar): (a) and (b). No meeting of 
the Central Council of Health has since 
been held. 

Yamuna Hyde! Project 

r Shri Ram KrIsban Gupta 
2362) Shrt A. M_ Tariq: 

': Sardar Iqbal Slqh: 
L Shri Bhakt Darshan: 

Will the Minister of Irrtgation BDd 
Power be pleased to refer to the reply 
given to Starred Question No. 414 on 
the 26th February, 1960 and state: 

(a) whether the Uttar Pradesh Gov-
ernment have since sent the revised 
reports in respect of Yamuna Hydel 
Project (Stages I and II) to the Cen-
tral Water and Power Commission for 
examination; 

(b) if so, the opinion expressed by 
the Commission thereon; and 

(C) the special steps being taken to 
complete the project as early as possi-
ble? 

The Deputy Minister of Irrigatioa 
and Power (Shri Bathi): (a) The re-
ply is in the negative. 

(b) and (e). Do not arise. 

Air Freight Rates 

2367. Shri Ram Krishan Gupta: Will 
the Minister of Transport and Com-
munications be pleased to refer to the 
reply given to Starred Question No. 
1826 on the 29th April, 1960 and state: 

(a) whether freight rates of the 
Indian Airlines Corporation have since 
been revised; and 

(b) if so, the details thereof? 

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b). 
The Indian Airlines Corporation have 
since sompleted the computation of 
basic cargo rates and excess baggage 
rates in accordance with the recom-
mendation of the Air Transport Coun-
cil and have submitted them to the 
Central Government for approval. 
Government's approval to bhese revis-
ed rates is likely to be accorded short-
ly, whereupon the Corporation pro-
pose to introduce the revised {"ates 
with effect from 1st November, 1966. 
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WarehoasiDg CorporatiODS 

{ 
8hri Ram Krishan Gupta: 23". Shri Rameshwar Tantia: 
Sanlar Iqbal 8iDgh: 

Will the Minister of Food aDd Agri-
eulture be pleased to refer to the 
reply given to Unstarred Question No. 
127 on the 15th February, 1960, and 
state the progress made so far in set-
ting up a Joint Self Insurance Scheme 
for all tale State Warehousing Corpo-
rations and a common constructive 
agency? 

The Minister of Apiculture (Dr. 
P. S. Deshmukh): It has been found 
that there are legal and technical 
difficulties in setting up a Joint Self 
Insurance Scheme for the State and 
Central Warehousing Corporations. It 
may be mentioned in this connection 
that the functions of the Central and 
State Warehousing Corporations, as 
prescribed under the Agricultural 
Produce (Development and Ware-
housing) Corporation Act 1956 do 
not include the function of insur~nce 
in respect of the stocks of the deposi-
tors. It has, however, been decided 
that in place of the Joint Self Insur-
ance Scheme, an indemnification 
scheme should be introduced for each 
warehousing corporation, which would 
enable each corporation to indemnify 
the depositors against all usual risks 
except in the case of really hazardou~ 
goods which will continue to be in-
sured with insurance companies. This 
scheme has been commended to the 
State Warehousing Corporations and 
the state governments have been re-
q~ested to amend the i"elevant provi-
SIons of the State Warehousing Acts 
and rules made thereunder so as to 
exempt the State Warehousing Cor-
porations from compulsory insurance 
with insurance companies in cases in 
Which nhe corporation is prepared to 
give indemnity against losses to the 
depositors. 

The proposal to set up a common 
construction agency has been dropped, 
as the majority of the State Ware-
housing Corporations are desirous of 

undertaking constructions on their 
own or through the State P.W.D. 

'Hassan-Mangalore Rail LiDk. 

r Shri Ram Krishau Gupta: 
2365. J Shr~ Pangarkar: 

1 Shri A. K. GopaIan: 
L Shri Kunhan: 

Will the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No. 1847-A on the 
29th April, 1960 and state at what 
stage is the proposal for the constl'uc-
tion of the Hassan-Mangalore rail 
link? 

The Deputy Minister of Railwa:JII 
(Shri S. V. Ramaswamy): The Hassan-
Mangalore Railway line does not find 
a place in the list of new lines includ-
ed by the Planning Commission in the 
draft outline of the Third Five Year 
Plan. 

House Building Co-operative Societies 
in Delhi 

2366 .r Shr! Ram Krishan Gupta: . L Shri Ramji Verma: 

Will the Minister of Health be 
pleased to refer to the reply given to 
Unstarred Question No. 2560 on the 
26th April, 1960 and state: 

(a) whether Government have con-
sidered the cases of House Building 
Co-operative Societies in Delhi for 
releasing lands; and 

(b) if so, the .. esults ~reof? 

The Minister of Health (Shri Kar-
markar): (a) and (b). The cases of all 
the Societies are still under considera-
tion. However, in pursuance of the 
decision taken in January, 1960, cer-
tain Approved colonies, the layout and 
building plans of which had been ap-
proved by the local competent autho-
rity, were excluded from the purview 
of the Delhi Administration's Notifi-
cation for acquisition of 34,070 
acres of land. One such colony 
was owned by a co-operative 
Society, namely, Swantantra Co-
operative House Building Society. 
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Tinnevelly-Cape ComoriD Line 

2367. SOO Ram Krishan Gupta: Will 
.!le Minister of Railways be pleased 
to refer to the reply given to Starred 
Question No. 1695 on the -26th April. 
1960 and state: 

(a) whether the Railway Board has 
since examined the Traffic Survey 
Report regarding the proposed rail 
link from Tinnevelly to Cape Comorin; 
and 

(b) if so, the result thereof? 

The Deputy Minister of RaIlways 
(SOO S. V. Ramaswamy): (a) The 
Traffic Survey Report is Itlll under 
examination. 

(b) Does not arise. 

BaUway TIme Tabl. 

2368. SOO N. R. Muniswamy: Will 
the Minister of BaUways be pleased 
to state: 

(a) in thow many languages Railway 
Time Tables are printed at present; 

(b) the number of copies printed in 
the current year in each language; 
and 

(C) the areas in which these time 
Tables in each language are made 
available to the public? 

The Deputy MInlster 01 BaUways 
(Shri Shanawaz Khan): (a) and (b). 

Language in which Time 
Tables are printed. 

English 
Hindi. 
Assamesc 
Bengali 
Gururnukhi 
Oriya. 
Telugu 
Tamil 
Malayalam 
Kannada 

Total nurr:ber: 
at COJ.H.~ 

printc:d in 
1960 so far. 

6,38,000 
96,000 

90<> 
8,440 
6,300 
5,000-

17,000 
35,00<> 
10,000 

7,00<> 

(e) Time Tables of various lan&u-
ages are made available in a particu-
lar area according to the demands of. 
the travelling public of that area. 

Supply of Foodgrains to Maharashtrs 

2369. SOO Pang-arltar: Will the 
Minister of Food and Acricultare be 
pleased to state the monthly require-
ments of foodgrains put forward by 
the Government of Maharashtra and 
the extent to which the demands oC 
the State have been met? 

The Minister of Agriculture (Dr. 
P. S. Deshmakh): The monthly de-
mands put forward by the Maha-
rashtra Government for food grains in 
May, June and July 1960, and tM 
quantities supplied each month are as 
follows: 

------- ---------------------- . - --------
Monthly require- Supplies made against 
ments put forward the demand •• 

by Maharashtra 
Govt. 

Wheat Rice Wheat Rico 
May '60 Districts 17,825 II,290 I7,045 II, 119 

Bombay City 8,857 7,662 8,857 7,662 
]Ii'" '60 Districts 6,000 5>460 5,700 ~,430 

Bombay City 10,970 7,512 10,970 7,512 
'lt~Y c60 Districts 16.770 6,200 15,880 6,o~o 

Bombay City 10,333 8,958 10,333 8,958 

TOTAl. 7°,75.~ 47,082 68,785 46,701 
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The figures for the complete month 
of August are not yet available. 

The above figures do not include 
supply of wheat to Roller Flour Mills 
in Bombay City and districts of 
lIIaharashtra. 

Pisciculture in Delhi 

2370. Shri Naval Prabhakar: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) the number of ponds in rural 
areas in Delhi that were made fit for 
pisciculture in 1959-60; 

(b) the targets thereof in the 
Second Five Year Plan; and 

(c) the nature of assistance given 
in this regard? 

The Deputy Minister of Agricul-
ture (Shrl M. V. Krishnappa): (a). 
Eleven. 

(b) Fifty tanks. 

(cl Expenditure on the improvement 
of tanks is subsidised to the extent of 
50 per cent. Fries and fingerlings for 
stocking the improved tanks are sup-
plied kee of cost and technical advice 
is also given free. Assistance is also 
given, wherever necessary, for netting 
fish and tor its marketing. 

Supply of Defective Sleepers 

2311. Shri A. K. Gopalan: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a tact that defec-
tive sleepers were supplied by a 
Bombay firm kom Baliapatam in 
Kerala; 

(b) if so, whether an enquiry was 
made; 

(C) whether Railway Police is 
guarding the sleepers; 

(d) when the enquiry was conduct-
ed; and 

(e) the reason. thr the delay in 
tAking actIon against the ftrm! 

The Deputy Ministr of Railway. 
(Shrl S. V. Ramaswamy): (a) No de-
fectlve sleepers have been supplied by 
any Bombay finn from "Baliapatam in 
Kerala. However, wagon floor boards 
received during 1955-56 against orders 
placed by the Director General of 
Supplies & Disposals were found to be 
defective. These floor boards were 
p"r,ly supplied from Baliapatam in 
Kerala. 

(b) Yes, Sir. 

(c) Yes, Sir. 

(d). The Special Police Establish-
ment commenced their investigations 
in September 1956 and a Criminal 
Suit was filed by the Police against 
the firm and the Timber Inspecting 
Officer on 7-9-1956. 

(e). The jurisdiction of the Kerala 
Court, where the sl4it was filed, was 
questioned by the firms and an appeal 
in this connection was pending with 
the Supreme Court for about 2 years. 
The Supreme Court has only recently 
issued orders transferring the case to· 
be tried by a Special Judge at Poona. 

Akhil Bharat Sarva Seva Sangh and 
Community Development Programme· 

2372. Shrl Bibhuti Mishra: Will the· 
Minister of Community Development 
and Cooperation be pleased to state: 

(a) whether it is a tact that the 
Akhil Bharat Sarva Seva Sangh is 
taking initiative to speed up commu-
nity development programme; 

(b) it so, whether it is a tact that 
Sarva Seva Sangh leaders have had 
a discussion with him on the subject; 
and 

(c) to what extent their co-opera-
tion has been helpful in speeding up 
community development programme 
in the country? 

The Deputy Minister of Community 
Development and COOperation (Shri 
B. S. Murthy): (a). The Althil Bharat 
Sarva Sangh desires to be of help in 
educating the masses and creating the 
proper atmosphere fOr the Panchayati 
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Raj and Community Development 
Programme. 

(b) Yes, Sir. 

(c) Sarva Seva Sangh shares equal-
ly in the common acute shortage of 
good workers. To the extent good 
workers are available, Ministry has 
tried to avail of such assistance as 
·could be secured. 

Industries in Community Develop-
ment Blocks 

2373. Shrl S. A. Mehdi: Will the 
Minister of Community Development 
aDd Cooperation be pleased to state: 

(a) what long term measures have 
been initiated to facilitate the growth 
of new industries in Community 
Development Blocks; and 

(b) how far the process for decen-
tralised structure of society in Indus-
trial Pilot Projects has been success-
ful? 

The Deputy Minister of Community 
Development and Cooperation (Shrl 
B. S. Murthy): (a) The following are 
some of the measures taken for growth 
of new industries in C.D. Blocks: 

(i) Establis:,ment of 26 Pilot Pro-
jects for intensive develop-
ment of industries and to 
draw conclusions for multi-
plication in Blocks. 

(ii) Establishment of small In-
dustrial Estates in pilot pro-
jects and rural industrial 
estates, in C.D. Blocks by 
Ministry of Commerce and In-
dustry. 

(iii) Conducting surveys by Minis-
try of Commerce and In-
dustry for assessing the in-
dustrial potentialities of the 
pilot areas and other selected 
areas for assisting to draw up 
developmental plans. 

(iv) Establishment of industrial ex-
tension service through the 

vuious Small Industries in-
stitutes of the Ministry of 
Commerce and Industry. 

(v) Preparation and making 
available model schemes. 

(vi) Rural electrification. 

(vii) Establishment of training faci-
lities etc. 

(b) It is too early to judge. 
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Persons X-Rayed in Government 
Hospitals in Delhi 

2375. Shri Naval Prabhakar: Will 
thE' Minister of Health be pleased to 
state: 

(a) the number of persons x-rayed 
in Government hospitals in Delhi in 
1959-60; and 

(b) the nature of such cases? 

The Minister of Health (Shri Kar-
markar): (a) and (b). The informa-
tion is laid on the Table. [See Appen-
dix III; annexure No. 135]. 

Train Collision at Ajni 

2376. Shri Daljit Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) whether a collision between the 
rear portion of Ajni-Nagpur Passenger 
train and a shunting engine took place 
on the 11th June, 1960 at Ajni Sta-
tion resulting in serious injuries to 
the driver of the train and minor in-
juries to the driver and a fireman of 
the shunting -engine; 

(b) if so, the circumstances leading 
to the collision; and 

(c) the action taken in the matter? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and 
(b). On 12th June 1960, at about 
00.59 hours while backing Ajni-Nag-
pur 'N Local train at Ajni station, 
the Driver passed the signal at danger 
as a result, the rear portion of the 
tt"ain collided with a shunting engine 
which was corning from Aini Loco 
Shed. 

The driver of the Local train re-
ceived serious InJuries and Driver 
and Augwalla of the Shunting Engine 
sustained minor injuries. 

(c). Staff held responsible for the 
accident are being suitably dealt with. 

Corruption Cases 

2377. J Shri Daljit S~b: 
l Shrt D. C. Sharma: 

Will the Minister of Railways be 
pleased to state: 

(a) the number of corruption cases 
pending on the Northern Railway as 
on the 1st August, 1960; and 

(b) the nature of cases? 

The Deputy Minister of Railways 
(Shri Shabnawaz Khan): (a) No. of 
cases pending trial in courts Of" pend-
ing departmental action on 1st Aug-
ust, 1960 was 102. 

(b) Nature of cases: 

1. AccumUlation of wealth dis-
proportionate to known 
sources of income, 

2. Acceptance of illegal gratifica-
tion, 

3. Cheating, 

4. Misappropriation of Govt. 
money, 

5. Falsification of records, 

6. Misuse of Railway materials 
& labour, 

7. Misuse of Passes & P.T.O's, 

8. Accepting materials and works 
-below specification, 

9. Issuing excessive materials to 
Can tractors, and 

10. Manipulations in measurement 
books. 

Track Renewals 

2378. Shrlmatl Maflda Ahmed: Will 
the Minister of Railways be pleased 
to refer to the reply given to Starred 
Question No. 1698 on the 26th April, 
1960 and state: 

(a) the total length of tracks which 
require renewal, Railway-wise; and 

(b) the progress of work for com-
pletion of track renewal? 
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The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The 
length of track requiring renewal as 
on 1-4-1960 was approximately 5-692 
miles of Complete Track Renewals and 
2295 miles of Through Rail Renewals, 
as detailed below: 

Name of the Railway 

Central 

Eastern 

Nonhern 

North Eastern 

Northeast Frontier 

Southern 

South Eastern 

Western 

TOTAL 

Complete 
Track 

Renewals 

Miles 

1573 

323 

516 

340 

124 

1321 

688 

807 

5692 

Through 
Rail 

Renewals 

Miles 

221 

66 

313 

820 

46 

43 1 

269 

129 

2295 

(b) The progress of Track Rene-
wals upto 1-4-1960 during the Second 
Plan was 4250 miles of Complete 
Track Renewals and 1200 miles of 
Through Rail Renewals. All arrears of 
track renewals are programmed to be 
wiped out before the end of the Third 
Plan. 

Arrears of Local Taxes 

23'79. Shrl Sauganna: Will the 
Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. 1244 on the 18th March, 
1960 in respect of arrears of loea 1 
taxes to the Notification Area Council 
at Rayagada (Orrisa) and state: 

(a) whether any decision has since 
been arrived at; and 

(b) if so, with what results? 

TIle Deputy MiDJ8ter 01 Bailw.,. 
(Shrl S. V. Bamaswamy): (a) and (b). 

The Rayaghada Notified Area Council 
demanded payment of 'holding' tax 
under the Orissa Municipal Act, 1950 
with effect from 1st October, 1957. 
As the Railway Administration were 
liable to pay house tax only under 
the existing notification, a doubt arose 
whether the Railway Administration 
could co~rect1y be held liable to pay 
'holding' tax and the same was not 
paid. The Government have now 
been advised that the Railway Ad-
ministration are liable to pay 'holding' 
tax in respect of property which wa. 
previously liable to house tax. The 
Railway Administration is being ad-
dressed to examine the reasonableness 
of the quantum of tax demanded by 
the Notified Area CounciL 

Aceldeuts on Ra1lways 

2380 {Shrl Subimau Ghose: 
. Shri Naldurgkar: 

Will the Minister of Railways be 
pleased to state: 

(a) how many accidents occurred 
from January to June, 1960 through-
out India zone-wise due to (i) colli-
sions, (ii) derailments, (iii) trains 
running into road traffic at level 
crossings and (iv) fires in trains; 

(b) in how many cases, deaths 
occurred and total number of the dead 
and injure-d, zone-wise; 

(c) how many of them in each case 
were due to (i) f.ailure of human 
element, (ii) failure of other thall 
Railway staff, (iii) failure of equip-
ment namely (a) Mechanical, (b) 
Track, (c) Electrical, (d) Sabotage or 
tampering with track, (e) accidental, 
(f) causes could not be established, 
(g) causes sub judice or not finalised, 
zone-wise; 

(d) how many employees have been 
punished, zone-wise and category-
wise; 

(e) the loss sustained by the Rail-
ways zone-wise; and 

(f) the compensation the Railways 
had to pay zone-wise? 
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The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) to (f). 
A statement is laid on the Table. 
[See Appendix III. annexure No. 1361. 

Electric Trains in Sealdah Division 

2381 f Shri Subiman Ghose: 
. L Shrl B. N. Mukerjee: 

Will the Minister of Railways be 
pleased to state: 

(a) in which year the electric trains 
are proposed to run on lines in 
Sealdah Division, Eastern Railway; 

(b) whether the engineers in charge 
of such construction are facing som", 
difficulties in the matter due to which 
the work is being delayed; 

(c) if so, what steps the Govern-
ment propose to take to solve the 
difficulties; and 

(d) whether Government propose to 
send the engineers to foreign countries 
for consultation for this purpose? 

The Deputy Minister of Ral!ways 
(Shrl S. V. Ramaswamy): (a) In 
Sealdah Division eleC'lrically operated 
suburban services are likely to be in-
troduced in stages beginning from 
1962-63 and completed by 1963-64. 
provided replacement of the existing 
aerial telecom. circuits by under-
ground cables is completed by the 
P. & T. Dept. and aU 'power supply 
arrangements are made by the West 
Bengal State Electricity Board in time. 

(b) Some difficulty is being ex-
perien ced in finding the best means 
of overcoming the harmful effects of 
Bingle phase A.C. traction currents on 
the existing telecommunication cables 
which are lying close to the Railway 
track on some sections of the Sealdah 
Division. 

(c) and (d). A team of 3 Engineers 
was sent abroad to attend the En-
larged meeting of the International 
Railway Congress Association, where 
the effect of electric traction on 
signalling and communications cir-
cui ts with particu lar reference to the 

means of over-coming interference 
and to provide safe and good com .. 
munications was di!K:ussed. The team 
also visited Germany, Russia, U.K. 
and France and had discussions with 
the experts of these countries on this 
problem. The team on return has 
recommended the provision of Booste" 
transformers with return wire in the 
quadruple section betwen Sealdah and 
Naihati. Their recommendations are 
under examination. 

Under-bridge near Vinay Nagar 

2382. Sbri Ram Garib: Will the 
Minister of Railways be pleased t" 
refer to the reply given to Unstarred 
Question No. 2256 on the 18th April, 
1960 and state the progress since 
made in regard to the construction of 
the under-bridge near Vinay Nagar 
railway station in New Delhi? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): The filter-
ed water pipe line running across the 
road which was holding up the work 
has since been shifted by the New 
Delhi Municipal Committee. The 
construction of the underbridge is 
now expected to be completed by tbe 
end of September, 1960. 

Extension of SuburbBB Area 

2383. Shri Subiman Gbase: Will the 
Mini.ler of Railways be pleased to 
state: 

(a) whether representations have 
been made for the extension of the 
suburban area for the purpose of run-
ning of suburban trains from Burdwan 
to Durgapur on the Eastern Railway, 
and 

(b) if so, the action taken thereon? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khaa): (8) Yes. A 
representation was received by the 
Eastern Railway. 

(b) It was not found possible to 
accept the proposal for want of sec-
tional capacity and operating dim-
culties. 
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First Class C~h~ 

2384. Shri Parulekar: WilI the 
Minister of Railways be pleased to 
state: 

(a) what is the life of a first c19.s~ 
coach; 

(b) how many first class coache3 
which are in use have passed this 
limit of life; 

(c) whether it is a fact that orders 
were issued in 1956 for stopping their 
production; and 

(d) if so, the reasons therefor? 
The Deputy Minister of Railways 

(Shri Shahnawaz Khan): (a) The 
nominal life of a first class coach is 
30 years. In practice, however, 
coaches are condemned and with-
drawn from service purely on condi-
tion basis. 

(b) 593 Broad Gauge, 482 Metre 
Gauge and 134 Narrow Gauge coach-
es with full and partial first class ac-
commodation are over 30 years old. 

(c) No, Sir. 

(d) Does not arise. 

~~t;~.!Sit ~ ~ :;m qf~

~ O"I'T ~ .r.rr If@[ oref.r 'Il'T ~ 
rnfil; 

('f» 'T<f~) qq'f it ~ il" ~ 
~ if; ~ fi!;;r f'Ff ~ ~ fif1n;r 
~~; 

(liJ) ~ fif1n;r ~ ~ ~ 

(;r) ~ fif1n;r ~ if; ~ 
I!iU<: R;~PfllT ~ ? 

rim; ~ ~ (!Sit ~
*) : ('f» ~t~t; ~ ~t~t it 
fufu;r ~wr if; ~ ~ ~ 
IIPIfu;r ~ ~ ~ ~ ~ tT 

(liJ) ~ 1 

Gaya-Moghalsarai Electrification 

2386. Shri Kalika Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) the salient features of the 
scheme of Railway electrification bet-
ween Gaya and Moghalsarai; and 

(b) main terms, including time 
schedule, of the main ~ontract and 
~urther contract for the supply and 
installation of overhead equipment 
~or 25 Kv, 50· cycles A. C. Railwav 
electrification entered into between 
Railway Board and the British In-
sulated Callender's Cahle£ (BICC} 
Group? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): e,) Electri-
fication of section GaVll-Moghalsarai is 
bEing carried out on 25 Kv, AC. 
Single Phase 50 Cycle3. it is one of 
the busiest sections on the Easten 
Railway covering 126 route miles. 
(Approx. 301 track miles) and ha. 
bEen given high priority in the 
'S(cond Plan. The assEssed cost fo~ 

electrIfication of this section \s 
Rs. 8'13 croreo. 

(b) British InSlllated Callender's 
Cable, Ltd., has been awarded the 
c"ntract for supply of ~.H.E. fitting9 
and complete installation of O.H.E. 
equipment bu' all steel structures for 
O.H.E. masts will be supplied by the 
Railways. The firm shali also use all 
~\'ailable indigenous materials and 
man-power to the maximum extent 
possible. The Railway Electrification 
'>rgan;sation will prepar2 layout plan< 
for the overhead equipments for thi,; 
<ection. ACCOI ding to the terms o! 
':untract, the work On overhead equip-
ment is required to b" completed in a 
period of 14 n:ontns fro n the date of 
placing the order. i.e., from 5th May. 
1960. Th", firm shall guarantee satis-
factory working of the installation 
erect",d for a period of 12 months 
after the date of commissioning. The 
.ost of this contract is dpproximately 

lis. 1'578 crore •. 
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Interception of Coal Wagons 

{ Shri AurobiDdo Ghosal: 
2387. !>hrl B. Das Gupta: 

Wili the Minister of Railways be 
'"leased to state: 

(a) whether it is a fact that coal 
wagons booked originally to private 
.:(nsumers f· om Jharla Coalfields 
dIke Bastaco!la Collierv) were com· 
mandered en route for the Railways' 
.,wn consumption during March, 1960: 

(b) if so, under whose order it has 
been done; and 

(e) the number of wagons so inter· 
nepted? 

The Deputy Minister of Railwayti 
(Shri Shahuawaz Khan): (a) Yes Sir. 
Some public coal wagons, booked 
r,rigir.ally to private cor.sumers, frorr. 
Collieries in Jharia coal-fields, were 
dlver'ed for ~ailway use during the 
month of March 1960, when the coal 
'tacks on railways had gone down tG 
a dangerously low level and suspen-
sion of important train services ,vas 
, pprehended. 

(b) Public coal wagons were divert-
ed under Colliery Control Order, 1945 
as amended from time to tlme which 
authorises the Government to do so 
while the coal is in transit. 

(c) Apparently the Hon'ble Mem-
bers desire to know the number of 
wagons orir!inally booked to privatF 
consumers from Bastacolla Colliery of 
'!'e Jharia ('oalfields anrl :liverted en-
route for Railway use. Necessary in-
formation is being collected and will 
be laid on the Table of the House in 
due course. 

Srisail:un Power 1 roject 

2388. Shri Rami Reddj": Will th~ 

Minister of Irrigation and Power be 
pleased to refer to the reply given to 
Unstarred Question No. 2919 on the 
29th April, 1960 and state: 

(a) whether the Central Water and 
Power Commission have examined the 

Srisailam Power Project Report and 
its approval has .been given; 

(b) the cost of the project; 

(e) the units of electricity that 
would be produced by the project; 
and 

(d) whether financial sanction has' 
been accorded to the ;Jroject? 

The Deputy Minister of Irrigation' 
and Power (Shri Bathi): (a) The Pro-
ject Report is still under examination. 

(b) The estimated cost is Rs. 49'77 
crores. 

(c) The scheme envisages installa-
tion of power plants of the capacity 
of 330,000 KW at Srisailam and 100,000 
KW at Nagarjunasagar, The maximum 
power to be produced by these plants 
would be 1682 million Kwh per 
annum. 

(d) The reply is in the negative. 

Dearth of Fire-Wood and Fish at 
Port Blair 

2389. Sardar A. S. Saigal: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the reasons as to why in spite 
of the Andamans being full of rich 
and plentiful forests and Port Blair 
being in the centre of these forests, 
the fire-wood rates at Port Blair are 
much higher than at Calcutta or 
Bombay; 

(b) whether it is a fact that people 
of the Andamans cannot build their 
houses nor can the Public Works De-
partment raise their construction 
works for want of timber; and 

(c) the reasons as to why in 'pite 
of the Andamans being surrounded 
by sea, and there existing a Govern-
ment Fisheries Department. there is 
a great dearth of fish in the Port Blair 
Market? 

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) The position is' 
not as stated. Sawn fuel wood from 
Chatham Saw Mills is sold at Rs. 5'75, 
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nP. per cord which is said to be a 
very low price compared to the 
prices in Bombay or Calcutta. 

(b) No, Sir. 

(c) There is nO dearth of fish in 
the Port Blair Market. About 1,000 
lbs. of fish brought to the fish market 
everyday is suffkient to mpet the local 
demands. There has been a steady 
increase in the lanamg of fish during 
the last five years viz:-

1955-56 
1956-57 
1957-58 
1958-59 
1959-60 

60.06 metric tons 0; fish 
83.20 -do~ 

94·50 
117·90 
124.94 

~do~ 

=do·c 
~do .0 

The D~partment of Fisheries is en-
gaged in developing the fisheries by 
improving the fish craft and fishing 
Eear; they are not engaged in com-
mercial fishing but provide facilities 
for about 200 fishermen to increase 
their catches. 

Forests in Andamans 

%390. Sardar A. S. Saigal: Will •.. the 
Minister of Food and Agriculture be 
pleased to refer to the reply given to 
Unstarred Question No. 1193 on the 
9th December, 1959 regarding forest 
areas cleared for rehabilitation and 
.colonisation purposes and state: 

(a) the reasons to why the Forest 
Department, Andamans, left commer-
cial trees standing in the areas around 
Port Cornwallis (such as Paglipur, 
Blair Bay etc.) and did not extract 
a single ton of timber when these 
areas were outside the forest areas 
leased to Mis. P. C. Ray & Co. and 
they contained lot of commercial 
timber; and 

(b) the reasons why Mis. P. C. Ray 
& Co. left 1,479 trees standing? 

The Minister dI A&'riculture CDr. 
P. S. Deshmukh): (a) Areas around 
Port Corwallis are situated within the 
.areas leased out to Messrs. P. C. Ray 
& Company. In accordance with the 
terms of the Agreement of Licence, 

the Company is entitled to exploit 
commercial timber from such areas 
and as such the Forest Department 
had \0 leave all such trees standing. 

(b) The reasons are not known to 
Government. 

Latu-Karlmganj RaIl Link 

2391. Shri Subiman Ghose: Will the 
Minister of Railways be pleased to 
state: 

(a) whether a conference of the 
Chief Secretaries of India and Pakis· 
tan was held at Dacca towards the 
end of March, or 1st week of April, 
1960; 

(b) if so, whether there was any 
discussion for opening Latu-Karim· 
ganj Railway link through Sylhet; 
and 

(c) if so, with what result? 

The Deputy Minister of Railway. 
(Shri Shahnawaz Khan): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Passenger train service on Latu-
Karimganj Section has since been re-
sumed with effect from 1-8-1960. As 
regards resumption of goods train 
service, the matter is under considera-
tion . 

Firing at Burdwan Yard Station 

%392. Shri Subiman Ghose: Will the 
Minister of Railways be pleased to 
state: 

(a) whether there was any firing on 
the 12th July, 1960 or nearabout that 
time near the Burdwan yard Railway 
station, Eastern Railway; 

(b) if so, the reasons therefor; 

(c) whether any enquiry has been 
held: and 

(d) what are the findtngs? 
The Deputy MJnister of Railways 

(Shri Shahnawaz Khan): (a) Yes, Sir . 
(b) On the occasion of general 

strike by the Central Government 
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employees, on 12-7-1960, a crowd of 
demonstrators squatted on the rail-
way track near Banka Nala, Burdwan 
an,1 indulged in act of violence. The 
driver of 10 Dn. Express was injured 
and glass panes of the East Cabin 
were broken. Police party headed by 
Additional Superintendent of Police, 
Burdwan reached at the spot and was 
greeted with a shower of stones. The 
Additional Superintendent of Police 
and a few constables were injured. 
Finding the situation de,parate, the 
Police opened fire, 7 rounds in aIL 
The firing did not, however, result 
in any casualties. 

(cl and (d). An enquiry was held 
by the Divisional Commissioner, 
Burdwan and his findings are still 
awaited. 
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Special TraiDs to Mathura 

2.396_ Shri Tangamani: Will the 
Minister of Railways be pleased to 
refer to the statement laid on the 
Table on the 1st August, 1960 on acci-
dents and state: 

(a) whether special trains were 
run to Mathura on the N. Railway for 
the Govardhan Fair in July, 1960; 

(b) if so, the number of trains so 
run; and 

(c) what is the special reason for 
unusually large crowds this year? 

The Depnty Minister of RailwaJII 
(Shri Sluhnawaz Khan): (a) and (b). 
In connection with the Govardhal1 
Fair at Mathura, North Eastern Rail-
way arranged the running of one 
special train on the evening of 
7-7-1960 (previous evening of the day 
of accident at Yamuna Bridge), but 
this had to be cancelled due to insuftl-
dent passenger traffic. 

Two special trains each consistinl 
of three third class bOiies, two com-

posite first, second and third class 
bogies and two third-cum-luggaga 
and breakvans, were run to cater for 
Jf!xtra rush-one on 8-7-1960 e%-
Kasganj to Mathura Cantt. and the 
other on 9-7-1960 ex-Mathura Cantt. to. 
Kasganj. In addition, consistent witA 
the availability of room and coachina 
stock, trains running between Mathura 
and Vrindaban on the North Eastern 
Railway were also augmented by thir4 
class coaches, as the traffic offe~ 
warranted. 

No traffic offered from stations on 
the Northern, Western and Central 
Railways to Mathura for Govardhan 
Fair and hence no arrangements were 
made by those Railways. 

(c) Rush of pilgrim traffic was not 
heavier but sudden. 

Accident at Mathnra 

2397. Shri Tangamani: Will the 
Minister of Railways be pleased to. 
refer to the statement laid on the 
Table on the 1st August, 1960 on acci-
dents and state: 

(a) what steps were taken to get 
the passengers down from roof on 
8th July, 1960 in 12 Up Kumaon 
Express; 

(b) how many actually got on th" 
roof in spite of this; and 

(c) why was not the train stopped 
at intermediate stations for clearance? 

The Deputy Minister of Railwaya 
(Shri Shahnawaz Khan): (a), (b) and 
(c). A statement is laid on the Table. 

STATEMENT 

(a) On the day of the accident an 
unexpectedly large crowd of intend-
ing passengers had gathered at 
Hathras City station piatform for 
boarding the 12 Up Kumaon Express 
train for Hathura to attend the 
"Govardhan" fair. Some passengers. 
not finding room in the compartments, 
climbed on to the roof of some 
coaches. The railway officials with 
the assistance of the Government: 
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:Railway Poiice no doubt made them 
let down, it appears that when the 
trsin was re-started, some persollll 
Ilad again managed to climb on to the 
roof of some of the coaches, without 
lhe know ledge of the railway staff. 

(b) No information could be avail-
able as to the number of persons who 
actually got on to the roofs of the 
.oaches. 

(c) The train No. 12 Up KumaoD 
hpress runs between Kathgodam 
and Agra Fort and is scheduled to 
run-non-stop between Hethras Cit7 
and Mathura Stations. 

Watermen on Western Railway 

2398. Shri M. B. Thakore: Will the 
Minister of Railways be pleased te 
Itate: 

(a) whether it is a fact that on the 
following stations of the Western 
Railway, the Watermen are not sup-
plied mugs, washing soda and other 
facilities so that they may provide 
pure water in neat and clean water 
pots: 

1. Reengus; 
2. Rewari; 
3. Bandikui; 
4. Palanpur; 
5. Jaipur; 
II. Amargarh; 
7. Kotah; 
8. Deodar; 
9. Bhiladi; 

10. Bhabhar; 
11. Deesa; and 
12. Dhasa; and 

(b) if so, what steps are being 
taken by Government to remove this 
difficulty? 

The Deputy MinIster of RaUwaJII 
(Shri Shahnawaz Khan): (a) and (b). 
At all the stations referred to, water-
men have been provided with ade-
quate number of mugs or Iotas with 
handle and/or tumblers for supply of 
clean and pure water to passengtrs. 

Washing soda is not used for clean-
ing of drinking water receptaclee. 
Cleaning is done )Vi th coal ash, &and 
or soap, and then with fresh water. 

Receptacles used for , (oring drink-
ing water are also required to be kept 
clean and well covered. 
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Discontinuance of Dining Car on S.E. 
Railway Train.1 

MOO. Maharajkumar Vijaya Allan.: 
Will the Minister of Railways be 
pleased to state whether it has been 
brought to the notice of Government 
that by the discontinuance of the 
Additional Superintendent of Pollee 
Dining Car in the trains on the South 
Eastern Railway, between Howrah 
and Waltair line specially, passengers 
are put to great hardship? 

The Depnty Minister of Railway. 
(Shri Shahnawaz Khan): The only 
dining car service which was with-
drawn on the South Eastern Railway 
was between Howrah and Waltair by 
the Howrah-Madras Malls with effect 
from 4-1-1960 in order to relieve 
overcrowding in III class. This 
service has been partially restored 
between Howrah and Cut tack from 
1-7-1960 and there is no room for the 
dining car being continued on these 
trains between Cuttack and Waltair. 
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The South Eastern Railway have 

been instructed to strengthen the 
static catering estabtishments between 
Cut1ack and Waltair so as to provide 
satis:actory catering arrangements for 
passengers. 

Allotment of Wagons 

2402. r Shri Bholanath Biswas: l Shri P. G. Sen: 

Will the Minister of Railways be 
pleased to slate: 

(a) why the policy of free indent 
of wagons for movement of stone ex-
Pakur was reverted to that of allot-
ment of restricted supply of 125 
wagons per day when the average 
supply per day during the free indent 
period from August, 1958 to March, 
1959 came to 89.3 wagons; and 

(b) whether it is a fact that thiJ 
arrangement is only mean for Pakur 
and not for any other nearby Stations 
with stone traffic e.g. at Kotalpukur, 
Barharwa, Bakudi TinpaJ,ar, Taljhari, 
Maharajpur and Mirzachouki where 
free indent and supply pelicy is hein, 
enforced? 

The Deputy Minister of Railwayl! 
(Shri S. V. Ramaswam»: (a) There 
has been no change in the policy re-
garding accep1 anee of indents and 
supply of wagons at Pakur, as load-
ing of stone from Pakur has a11 alonc 
been governed by a quo'.a limitation. 
The quota has now been raised to 135 
wagons per day. Atte~pts are al-
ways made to supply as Illany wagolU 
as possible depending (>n the avail-
ability of wagons. 

Indents for items 'A' to 'D' traffie 
under Preferential Traffic Schedule 
were accepted freely, before, during 
and after the period referred to. For 
traffic under 'E', the pIa', capacity of 
the indentor was only laken into con-
sideration in accepting indents. 

(b) Yes. It is only at Pakur that 
Item 'E' indents are limited to the 
plot capacity of the ir.dentors and 
supplies are made in accordance with 

a daily quota unlike at other station. 
where demands for movement of stone 
are less. 

Sugar Factories 

2403. Shri Jadhav: Will the Minis-
ter of Food and Agriculture be 
pleased to lay a statement on the 
Table showing: 

(a) the number of co-operative and 
private sugar factorips SL:e-wise in 
1959-60 season; 

(b) the quantity of sugar-cane 
crushed in 1959-60 season ;n various 
factories, with a break-up of each 
State and Union Territory; and 

(e) the percentage of recovery? 

The Minister of Agrlcul'ure (Dr. 
P. S. Deshmukh): (a) and (b). A 
statement giving the required infor-
mation is laid on the Table. r See 
Appendix III, annexure No. 137]. 

(c) The All India recovery of sugar 
upto 22nd August, 1960 is 9.92 per 
cent. 

Crop Competitions 

240i. Shri Jadhav: Will the Minis-
ter of Food and Agricnltnre be pleased 
to state: 

(a) whether any crop competitions 
were held for the principal food and 
cash crops in the 1959-60 season; and 

(b) what was the yield recorded in 
the various States per acre? 

The Min;ster of Agricnlture (Dr_ 
P. S. Deshmukb): (a) and (b). There 
were two crop competition schemes 
in force during 1959-60 viz. (i) Com-
munity Awards for increasing agri-
cultural production and (ii) crop 
competition! on individual crops 
among individual cultivators. Under 
the former scheme, each State and 
district which raised the total food 
production during kharif and rabi 
seasons by 15 per cent or more over 
the average production of the preced-
ing three years are entitled to an 
award of Rs. 50,000 and Rs. 10,OOn 
respectively. These awards are linked 
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to increases in production over large 
areas. Under the second scheme, com-
petitions were held amongst indivi-
dual farmers at village and block 
levels leading upto the selec'ion of 
competitors for the district, State and 
all-India level competitions in subse-
quent seasons. 

Two statements showing the re5ults 
in terms of increased prQduction and 
yield per acre obtained under these 
two schemes during 1959-60 are 
appended. [See Appendix III, an-
nexure No. 138.] 

Aranlan Project 

Z40!i. Shrl Venkatasubbalah: Will 
the Minister of IrrigaUon and Power 
be pleased to state: 

(a) whether the Aranian Project 
has been handed over to the Andhra 
Pradesh Government by Madras; and 

(b) what are the terms of agree-
ment between the two State Govern-
ments in regard to the control, 
management and distribution of 
water? 

The Deputy Minister of Irrigation 
and Power (Sbrl HathD: (a) The 
Government of Madras have reported 
that they handed over the Arariar 
project to the Andhra Pradesh Gov-
ernment on 30th June, 1960. 

(b) The Chief Minister, Minister for 
Public Works and Minister for Finance 
of Andhra Pradesh and the Horne 
Minister of Madras met at Hyderabad 
on 13th and 14th July, 1960 to settle 
certain outstanding issue! relating to 
the Aranian Project consequent on the 
re-adjustment at the boundaries of 
two States. Having regard to the 
basic and minimum requir!Oments of 
the respective areas under the pro-
jects in tbe two States it was agreed:-

(I) That a maximum of one 
thousand million cubic feet 
may be released from the 
reservoir for the Madras area 
during the period from 15th 
September to 15th January 
each year; 

(Ii) If however, the utilisable 
capacity in the reservoir is 
less than four hundred million 
cubic feet, the issues from the 
reservoir to Madras and 
Andhra Pradesh will be suit-
ably regulated; 

(iii) If there is adequate supply 
in the re;ervoir for a second 
crop Andhra Pradesh will 
have a prior right for irriga-
tion of a second crop, the 
ba lance, if any, being let 
down for irrigating a second 
crop in Madras; 

(Iv) The apportionment of costs 
under the project as between 
the two States will be in the 
proportion of utilisation of 
water by the two areas; and 

(v) If from actual experience in 
the course of operation for a 
period of ten fasli years com-
mencing from the current 
fasH, it is considered essential 
by either State, that the 
arrangements require any 
modification, this could be 
done by mutual agreement 
after the conclusion of the 
period of ten years. 
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NOD-Vegetarian Establishments OD 
s. RaUway 

H01, Shrt V, Eaeharm: Will the 
Minister of RaUways be pleased to 
Rate: 
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(a) the number of non-vegetarian 
establishments under the depart-
mental catering of the Southern Rail-
way; 

(b) the number owned by the 
contractors; 

(c) the number of catering inspec-
tors at present, who inspect and super-
vise the non-vegetarian sections; and 

(d) the number out of them who 
are actually non-vegetarians and vege-
tarians, separately? 

The Deputy Minister of Railways 
(SOO Shahnawaz Khan): (a) 5. 

(b) 41. 

(C) and (d). On the Southern Rail-
way Catering Inspectors, who are 15 
in number, are required to inspect and 
.upervise both the vegetarian and non-
vegetarian establishments and sepa-
rate staff to exclusively attend to the 
non-vegetarian establishments is not 
maintained. The number of Catering 
Inspectors who are non-vegetarians is 
.j, and of those who are vegetarians is 
11. 

Passenger Amenities 

2408. SOO Daljit Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) whether the period of agreement 
with the Punjab Government regard-
ing the Rupar-Nangal Dam section tor 
the construction of Bhakra Dam has 
expired by this time; and 

(b) it so, when Central Govern-
ment will take over the charge of 
this section to provide facilities to 
passengers and Railway staff? 

The Deputy Minister of Railways 
(SOO Shahnawaz Khan): (a) No, Sir. 
The agreement expires in 1968. 

(b) Does not arise. 
Grain-shop Staff 

2409. SOO Jadhav: Will the Minis-
ter of Railways be pleased to state: 

(a) the strength of the staff that 
was employed on tbe different Indian 

Railways for grain-shops betweea 
1942 to 1948; 

(b) what was the nature of their 
service; 

(c) how many of them have been 
absorbed in the different departments 
of the Railways; 

(d) whether it is a fact that the 
staff were given assurance from time 
to time of continued employment in 
service and of full benefits accruing 
to the other temporary staff of the 
Railways; 

(e) whether the assurance has been 
actually brought into practice; and 

(f) what is the nature of the deci-
.ion taken? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) 16,898. 

(b) In the Grainshop Organisation 
the staff consisted of: 

(i) Permanent and 
staff transferred 
departments; 

temporary 
from other 

(ii) Temporary staff recruited for 
all departments but initially 
posted to Grainshop Organi-
sation; 

(iii) Temporary staff 
exclusively for 
Organisation. 

(c) 15,028. 

recruited 
Grainshop 

(d) An assurance was generally 
given to all Railway staff which 
covered Grainshop staff also that any 
Railway employee who was in service 
prior to and on 15th September, 1945 
would not be retrenched unless he 
refused alternative employment. 

(e) Yes, except in the matter of 
seniority. 

(f) No decision has yet been 
reached. 
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Electriflcation of Tambaram-
Chlnglepnt Line 

MlO. Shri Subbiah Ambalam: Will 
the Minister of Railways be pleased 
to state: 

(a) whether the electrification of 
the Railway line between Tambaram 
and Chingleput is progressing accord-
ing to schedule; and 

(b) if not, the reasons therefor? 

The Depnty Minister of RailWays 
(Shri S. V. Ramaswamy): (a) and 
(b). The Civil Engineering works 
including strengthening of tracks, 
raising of platforms increasing clear-
ances on bridges etc. have been prac-
tically completed. Erection of overhead 
equipment and other works will be 
taken up shortly. 

Charging of E:dra Fare 

2411. Shri Kumbhar: Will the 
Minister of Railways be pleased to 
state: 

(a) whether a large number of 
pleader notices have been served and 
a large number of civil suits have 
been filed against the S.E. Railway on 
elaim of refund of extra train fare 
eharged from the passengers and 
parties concerned by the Authority of 
the S.E. Railway; and 

(b) if so, the details thereof? 

The Depnty Minister of Railways 
(Shri S. V. Ramaswamy): (a) and 
(b). The information is being collected. 

Approach Roads to Station 

M12. 8hri 8anganna: Will the 
Minister of Railways be pleased to 
atate: 

(a) whether the Government are 
aware that the wayside railway 
stations on the S.E. Railway Zone 
from Nagpur to Raipur junctions have 
no approach roads; 

(b) if so, the reasens therefor; and 

(e) whether there is any proposal 
to provide them in the near future? 

The Depnty Minister of Railways 
(Shri Shahnawaz Khan): (a) Govern-
ment is aware that the following way-
side stations between Nagpur and 
Raipur have no proper approach 
roads:-

(1) Muripar 
(2) Bakal 
(3) Musra 
( 4) Paniyajobi 
(5) Darekasa 
(6) Dhanoli 
(7) Gudma 
(8) Khat 
(9) Rowral 

(10) Chacher 
(11) Kalumna. 

(b) As there are no connecting 
roads to the above stations from out-
side the Railway Land, only footpaths 
have been provided. 

(c) Provision of approach roads 
will be considered when connecting 
roads are provided by the State 
Governments. 

Over and Under Bridges In Orissa 

2413. 8hri 8anganna: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that the 
Government of Orissa have sent pro-
posals to the Government of India for 
the construction of over and under 
bridges in Orissa on the S.E. Railway; 

(b) if so, which are they; and 

(c) when they will be taken up? 

The Deputy Minister of Railways 
(8hri 8. V. Ramaswamy): (a1 Yes, 
Sir. 

(b) (i) Ten road overbridges in 
place of existing level crossings at the 
following places:-

near Sambalpur on National 
Highway No.6; near Jharsu-
goda; near Kesinga Railway 
Station Yard; near Balugaon; 
near Pursottampur Roy 
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Junction; near Panposh; near 
Rayagada; two overbridges In 
place of level crossings at 
miles 12 and 18 on Sambalpur 
Jharsuguda road; and one 
near Sakhigopal. 

(ii) Five under-bridges in place of 
existing level crossings at the follow-
ing places:-

near Haladiapalli on National 
Highway No.5; ncar Rambha 
Station; at T:1iIe 109/2-3 on 
National Hig':lway No.5; and 
two under bridges at Cu~tack
one between Taldanda canal 
and Kathjuri river and the 
other at the north of Cuttack 
Station. 

(c) The Government of Orissa have 
been requested to indicate the number 
of schemes which they would like to 
inciude in each year of the Third Five 
Year Plan and also to provide nece3-
sary funds to meet their share of the 
cost of these works. Further action 
will be taken to include these schemes 
in the Railway's Works Programme" 
commencing from 1961-62, on receipt 
of the State Government's reply. It 
is, therefore, too early to indicate at 
this stage as to when these works will 
be taken in hand. 

Scarcity of Foodgralns in Pangl Area 
of llimachal Pradesh 

%414_ Shri Padam Dev: Will the 
Minister of Food and Agricultnre be 
pleased to state: 

(a) whether he is aware of the fact 
that the employees of the Himachal 
Pradesh Administration posted in sub-
Tehsil Pangi, District Cl:amba, Hima-
chal Pradesh, have to face great diffi-
culty i,. procuring foodstuffs; 

(1)) whether he is also aware that 
':"Ir more than six months in a year 
this area is cut off from the rest of 
the country; and 

(cl if so, the quantity of foograinl 
sent to that area for the coming 
"'inter season and arrangements made 
for its storage at various places? 

The Minister of Agricniture <Dr. 
P. S. Deshmukh): (a) No, Sir, wheat 
is Issued to the Government employees 
also from Government stocks at the 
subsidised rates; 

(b) Yes, Sir, but most of the people 
in this area move down to Tissa 
during the winter; 

(c) The Himachal Pradesh Adminis-
tration have set up three storage 
depo 5 one each at Killar, Kishtwar 
and Udepur. On 15th August, 1960. 
942 maunds of foodgrains were in 
stock in the three depots, and 400 
maunds were in transit. Another 
about 150 maunds will be despatched 
shortly. These supplies are consider-
ed sufficient to meet the requirements 
of t he people in this area during the 
winter season. 
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IIaIaria IDstitute of India, DeIhl 

1416 .rShri Vajpayee: 
L Shri Assar: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that a staff 
welfare canteen is being run in the 
Malaria Institute of India; 

(b) if so, whether the canteen is • 
departmental concern or being run by 
• Contractor; 

(c) whether it is a fact that 
accounts of the Canteen are not kept 
properly; and 

(d) the amount of profit made sc. 
far? 

The MInister of Health (Shrl 
Karmarkar): (a) Yes. 

(b) The canteen is managed by a 
managing committee consisting at 
five gazetted and four non-gazetted 
officers of the Malaria Institute at 
India elected at a general meeting. 

(c) The accounts of the canteen are 
duly maintained and checked by the 
managing cornrni ttee from time to 
time. 

(d) This is a 'no-profit, no-los" 
concern and the question of earning 
profit does not, therefore, arise. 
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Road Transport Corporation in Orissa 

2417. Shri Sanganna: Will the Minis-
ter of Transport and CommunicatioD!l 
~ pleased to state: 

(a) whether it is a fact that the 
Ci<Jvemment of Orissa have approach-
ed the Centre for financial assistance 
to form the Road Transport Corpora-
tion; and 

(b) if so, what is the reaction of 
Ci<Jvernment to it? 

The Minister of State in the Minis-
try of Transport and CommunicatiOllll 
(Shri Raj Bahadur): (a) No. 

(b) Does not arise. 

I.A.R.I. 

2418. Shri J. B. S. Bist: Will the 
Minister of FOOd and Agriculture be 
pleased to state: 

(a) what action has been taken on 
the suggestions made by Rockefeller 
Professors attached to the various 
divisions of the Indian Agricultural 
Research Institute for improvement of 
the working of the Institute; and 

(b) whether a copy each of the 
reports submitted by them would be 
laid on the Table? 

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) The 
suggestions made by the visiting Pro-
fessors at the Indian Agricultural 
Research Institute, brought over with 
assistance from the Rockefeller 
Foundation, are generally on the 
following lines:-

1. Certain adjustments in the 
work in the relevant Divi-
sions. 

2. Adjustments in the training 
curricula of the post graduate 
students. 

'3. Provision of additional equip-
ment and books. 

4. Strengthening of work in the 
research programmes on cer-
tain disciplines. 

5. Provision of additional staff for 
certain items of work. 

6. ProviSIon of more laborator:r 
and office space. 

Act:on is being taken by Heads Of 
the concerned Divisions on items 1 
and 2, the Post Graduate Councll 
being consulted if necessary. Ai; re-
gards item 3, equipment and books are 
being obtained from the Rockefeller 
Foundation. This will also help In 
strengthening the work as indicated 
in item 4. As regards items 5 and 6, 
some laboratory buildings are already 
sanctioned and are under construction 
and further requirements are being 
provided for in the 3rd Five Year 
Plan. The addition of more staff also 
depends upon availability of adequate 
amount of equipment and laboratory 
space. Moreover, staff has to be pro-
vided in a planned manner. Provi-
sion is therefore being made in the 
Third Five Year Plan for the addi-
tional staff requirements of the Insti-
tute. 

(b) No. 

Yamuna Committee 

2419. Shri M. C. Jain: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) the functions of the Yamuna 
Committee and its terms of reference; 

(b) whether in the name of pro-
tecting the Jamna bridge at Delhi, 
schemes to drain off flood waters of 
Chutang and Rakshi streamlets in 
Karnal district have been held up; 
and 

(c) whether there is any other al-
ternate scheme to drain off those 
streamlets? 

The Deputy MinIster of Irrigation 
and Power (Shri Hathl): (a) The 
Yamuna Committee was constituted 
in March, 1956 to coordinate plans for 
flood cotrol schemes in the Yamuna 
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'fiver Basin (up to Delhi). The main 
"'nctions of the Committee are:-

(i) to safeguard the interests of 
Delhi, its suburbs and the 
Northern Railway brid,ge at 
Delhi against undue increase 
of maximum flood level in 
the Yamuna at Delhi on ac-
count of flood protection 
works upstream; 

(ii) to safeguard the interest of 
Punjab, U.P. and Delhi against 
adverse effects of flood con-
trol works in any of these 
areas; and 

(iii) to ensure that adequate water-
way is provided for any new 
structure built across the 
Yamuna river. 

(b) No. 

(c) No alternative scheme has been 
)I'rOposed by the Government of 
Punjab. 

Family Planning Centre, Krlshua 
Nagar, West Bengal 

WOo Shri S. M. Banerjee; Will the 
Minister of Health be pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to a press 
aews which appeared in 'Darpan' 
dated the 5th August, 1960 of Calcutta 
regarding gross mismanagement of 
the Family Planning Centre, Krishna-
.agar, West Bengal; and 

(b) if so, the steps taken to re-
move such mismanagement and irre-
gulari ties? 

The Minister ot Health (Shrt 
Karmarkar); (a) and (b). The re-
quired information is being collected 
and will, when available, be laid on 
the Table of the Sabha. 

~T ~~ mr-r 
~)(~t. ~ 'fo <'ITo ~ : 'flIT 

~lj-sft~~'Ift~rnf.F : 
(Of;) 'flIT ~ "f';f ~ f.F ~-~ 

~<'I'i'~ (~~) ~~ 

'li<ii if, fur<i;1 ;;r~ P.o 0 t 
t.;p.f R~ iRf.t 't; ~ >:R'!in: ~ ~~ 

"SfflRr 'T'f flr;;rr ~; m<: 
( <;f) 1l"R llt, iT ~ <1ft if <n:-m: 

;; 'flIT Of;rhn~ '1ft ~ ? 

~a"ll'f;ft (~~o ~o ,(~_~T) 

(Of;) ;;IT llt I 

(<;f) B "Sfm<I" ;; ~ <pff"f '1ft 
'1ft ;;rR '1ft .n, mifi"'f ~ 1IT'fT"I1"N if 

ifR 't; 'f.R'IT ~'r ~ 'fit f.!;1:rr 'flIT I 

~'l"(~Wt5t 

~)(~~. ~ 'fo <'ITo ~: 'flIT 

~ lj-sft ~ <rnf.r '1ft ~ m f~ : 

(Of;) 'flIT ~ ~ ~ f.F ~
W 't; ii't;m] ~. ~ Zt:('" ~ 'IR" 
i~ fi:rn ~, ir;;r. ~'f1 ~ 'f:T f'f:<J1:rr 
~ '1S<fT ~ ~ ;o;r't ~ ~ ii~ 
if ~ m fiI;"n<rr 'fit f<'I'!T >rRT ; 

( lif ) 1l"R llt. iT ~~ 'flIT 'f.R'IT ~; 

( IT ) 'flIT ~ "1ft 'f'if ~ f.F R OAT 
'n: 'ifI1l (l"<f[ roT ~ i;i;oo 'f;'t lIT'TT 't; 
~ 5Mlf ~ ~ <mr f1:r<;Rr ~; m<: 

( "if) 1l"R llt, iT fiRri't i;i;m] ~ 
~~ <mr ~ 'fit ~ ? 

~~~(IIft~~): 
(~) m<: (<;f). mil em: 'n:;5~ ~ 
q;;ff;n: '1ft ~ m ~ ~ ~ 
m.:: <ITG: B "Sfmrif ;5~ ~ ~ 

~~,m~~if~~ 
~ ~ f.F m ~ fiI;"n<rr "lW'f f.!;1:rr 
;;mr I 

~ ~ iI'tiVJ if o;rri' ~ f'I; f;;rif 
i;rou ~ ~ ~t:(t; ~ ~ f.!;1:rr 
lT1!T ~ m ~ 'f:T fiI;"n<rr ~'T 
r.ro OTT ~ ~ I W lfT1't.r <n: ~ ;;rtq 
""'m~~1 



Written AnSWeTS SEPTEMBER 9, 1960 Written AnsweTs 

(IT) ~ ("f). F m 'fTl!" ;f~i\" 
~ 5·1i"~ 'lIT 'i~ ~ if, m <mr ~ 
f<{<l lflf ~ I ~., qcf'IT'f m~m it ~ 
<1TJ ~ o~err ~ f't; lff~ 't(Of >I' ,Trn"" m 
~~i ;IT 'f;Til 'l>'T ~if-lffi1 ;j; fOll ~) 
~{;,,~i '1fT qj,".:rn fi~:rr it '~ qrq' ~ 

~ .. ~ Mnn Hf<P: ~HT mr<{ 'f;T 

~'f;T f';1{T 'TIlT ~ I 

Prizes for Agriculture Research Work 

2423. Maharajkumar Vijaya Anaud: 
Will the Minister of FoOd and Agri-
culture be pleased to state: 

(a) whether it is a fact that the 
Indian Agricultural Research Institute 
invit d monographs under the Rail 
Ahmed Kidwai Memorial Scheme for 
awarding prizes for agr:cultural re-
search works of which the last date 
.... as 30th June, 1958; and 

(b) whether it is also a fact that the 
results have not yet been announced? 

The MInlster of Agriculture (Dr. P. 
8. Deshmukb): (a) The Indian Council 
of Agricultural Research, invited ap-
plications from research workers in 
tbe field of agr:cultur', animal hus-
bandry and allied sciences for the 
award of Rafi Ahmed Kidwai Memo-
rial Prizes for outstanding researches 
carried out during tbe year 1957. The 
clogine: date for reoeipt of appiications 
was 30th June 1958. 

(b) No. The results have already 
been announced. The priz-s were also 
distributed by the M:nister of Food 
and Agriculture on the 30th August, 
1960. 

Town Planning OrganIsation 

W4. Shri Jagdish Awastbi: Will 
the Minister of Health be pleased to 
state: 

(a) whether it Is a fact that a num-
ber of Stenographers have been de-
moted in the Town Planning Organi-
aaUon recenUy; and 

(b) If so, the reasoIUI therefor? 

The MinJster of Health (Shri 
Karmarkar): (a) and (b). No. The 
Town Planning Organisation had pro-
moted two junior Stenographers to 
tbe posts of senior Stenographers 
whOse promotions were later found to 
be irregular. They were, therefore, 
rev~ncd to their orig:nal posts. 

Hilt Supply Scheme 

2425. Shrl D. C. Sharma: Will the 
Minister of Food and Agriculture be 
pleased to state the amount proposed 
to be given to Punjab Government in 
order to incr· ase the yield of milk 
and its supply to the Delhi Milk 
Supply Scheme? 

The D'pufy Minister of Agricul:urtl 
(Shri M. V. Krishnappa): Under the 
Delhi Milk Scheme, seven milk collec-
tion and chill"ng centres are to be e~
tablish d in Punjab at Ballabgarh, Pal-
wal, Sohna, Bahadurgarh, Kharkhouda, 
Sampla and Sonepat. It is proposed 
to establish Producers' Co-opera:iv~!I 

in the vicin'ty of these milk collec-
tion and chilling centres and to adva-
nce a sum of Rs. 4 lakhs for each 
centre for granting medium and 
short-term loans to m-mbers of these 
Co-operative Societies for purchasEt 
of cattle and cattle feed. 

Cremation ground Dear Naurojl Nagar, 
New Deihl 

%426. Shrl Ram Garlb: Will the 
M1nist2r of Health be pleased to state: 

(a) whether Government's atten-
tion has been drawn to a report in 
the Statesman (Delhi Edition) dated 
the 26th August, 1960 about the dis-
pute ovor the cremation of a dead 
body near the residential quarters in 
Nauroji Nagar (South Vinay Nagar); 

(b) whether It Is a fact that the 
cremation of dead bodies there has 
beon banned by an order by the Deihl 
Municipal Corporation on the advice 
of the Ministry of Health; 

(e) If so, what are the details of the 
Incident; and 
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(d) what steps Government pro-
pose to take to stop the recurrence of 
8uch incidents in future? 

The Minister of Health (Shrt Kar-
markar): (a) Yes. 

(b) and (c). A board was put up 
banning the cremation of bodies as 
the place was thought to be unautho-
rised cremation ground. 

(d) The matter is reported to be 
under the consideration of the Delhi 
Municipal Corporation. It is within 
the competence of the Standing Com-
mittee of the Corporation to order the 
closure of an existing cremation 
ground. 

Arrears of Telephone Bills 

242'7. Shrl Kunhan: Will the Minis-
ter of Transport and CommllDicatlOll8 
be pleased to state: 

(a) whether it is a fact that the 
offices of the Central Government and 
of the State Government in Bhopal 
have been in arrears with regard to 
telephone bills; 

(b) if so. the amount due from each 
'of the Central and State Government 
establishments; 

(c) the steps taken to recover the 
amount; and 

(d) whether telephones in these es-
1ablishments have been disconnected? 

The MinJster of Transport 1ID4 
<Communications (Dr. P. Subbarayan): 
(a) Yes. 

(b) (i) Amount due from the Cen-
tral Government establish-
ments:-Rs. 1392. 

(ii) Amount due from the State 
Government establishments:-
Rs. 18412. 

(c) Action was taken to disconnect 
the telephones of those subscribers 
who did not pay the bills within the 
due dates. 

(d) Yes except those who paid up 
or have subsequently paid up the dues. 

LA.R.!. 

2428. Shri N. B. Maltl: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) what contribution has been 
made by the Officers employed at the 
Indian Agricultural R2search Insti-
tute in researches pertaining to con-
trol of insects besides description of 
new sP"cies which is only of academic 
importance; 

(b) whethor it is a fact that ~lte 

work on biological control of insect. 
is being done in the Institute for the 
last 16 years; and 

(c) the progress made in this direc-
tion during. the above period? 

The Deputy Minister 01 Agriculture 
(Shrl M. V. Krishnappa): (a) to (cl. 
A statement is laid on the Table. [See 
Appendix ill, annexure No. 139]. 

Development of I.A.R.I. 

2429. Shrt N. B. Malti: Will the 
Minister of Food IIDd Agriculture be 
pleased to state: 

(a) what etIorts have been made to 
develop the various divisions of the 
Indian Agricultural Research Institute 
evenly during the First and Second 
Five Year Plans; and 

(b) w ha t is the strength of the re-
search statI employed in dilIereut 
divisions of the Institute? 

The Deputy Minister of Agriculture 
(Shrt M. V. Krtshnappa): (a) and (b). 
A statement is laid On the Table. [See 
Appendix III, annexure No. 140]. 

Robbery in TraIn near Karmater 
Station 

2430. Shrimati Da 
Will the Minister of 
pleased to state: 

Palclloudhuri: 
Railways be 

(a) whether it is a fact that on the 
night of Tuesday. the 23rd August. 
1960, three of the women passengers 
travelling in ladies compartment of 
the 15 Up Banaras Express of the 
Eastern Railway were injured and 
robbed by some armed robbers be-
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tween Kannatar and Madhupur 
stations; 

(b) if so, full details of the incident; 
and 

(c) the steps taken by Governmeat 
in regard thereto? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
On 23rd August, 1960 when 15 Up 
Banaras Express steamed off from 
Karmatar station, 4 criminals entered 
a 3rd class ladies' compartment. In 
the course of committing robbery, they 
attacked the lady passengers who put 
up resistence. Two ladies received 
knife injuries and one simple hurt. A!J 
the train approached the outer signal 
of Madhupur station, one- of the cri-
minals pulled the alarm chain and 
when the train stopped, all of them 
got down with 3 suit cases and one 
silver Hasuli (necklace) which they 
had removed from the person of a 
passenger. 

(c) The three ladies who were 
attacked were sent to hospital and 
their injuries were found of simple 
nature. A case under section 394 !PC 
has been registered by the GRP, 
Madhupur who have arrested four 
persons of whom two confessed to 
have committed this crime. 

The accused persons have yet to be 
subjected to identification. Search to 
recover the stolen property continues. 
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Andaman Islands 
2430-B. Sardar A. S. Saigal: Will 

the Minister of FOOd. and Agrieulture 
be pleased to ,tate: 

(a) whether it is a fact that certai. 
recommendations of the First Pa,. 
Commission (1947) which were ac-
cepted by the Central Government 
were given effect to by the Forelt 
Department, Andaman Islands, from 
16th August, 1947 whereas other De-
partments in the Andamans gaye 
effect to them from 1st January, 194T; 

(b) if so, the reason for this die-
criminatory implementation by the 
Forest Department: 

(c) what is the number of person. 
affected by this order in regard to 
increments, promotions and pensiona; 
and 

(d) what action Government pro-
pose to take to rectify the situation? 

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) to (d). The infor-
mation is being collected from the 
Andamans Administration and will be 
placed on the Table of the Sabha as 
soon as received. 
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Halls-eum-auditoria In Andhra 
Pradesh 

2431. Shri Madhnsadan Rao: Will 
the Minister of Education be pleasetl 
to state: 

(a) the number of educational illl' 
titutions which have applied for grants 
to construct Halls-Cum-Auditoria iu 
Andhra Pradesh during 1958-59 and 
1959-60; and 

(b) the names of Institutions to 
which such grants have been given 
during the same period (with amounti 
sanctioned) ? 

The Minister of Education (Dr. J[. 
L. Shrlmall): (a) and (b). A state-
ment is laid on the Table. [See Ap-
pendix III, annexure No. 141]. 

Production In Ordnance Factories 

2432. Shri Pangarkar: Will the 
Minister of Defence be pleased to 
state: 

(a) the total production of di1l'erent 
stores in different ordnance factories 
during the year 1959-60; and 

(b) whether the target fixed for the 
above period has been achieved? 

The Minister of Defence (Shri 
Krishna Menon): (a) Final figures of 
value of production of different stores 
in the Ordnance Factories during 
1959-60 are not yet available but it ill 
expected that the total value will be 
approximately Rs. 26 crores. 

(b) Yes, Sir. 

Issue of Load Line Certi1l.cates to 
Vessels 

2(33. Sardar A. S. Salgal: Will the 
Minister of Home Affairs be pleased to 
re:er to the reply given to Unstarred 
Question No. 2618 on the 27th April, 
1960 and state the dates of issue of 
Load Line Certificates and of the last 
annual survey of the vessels M. V. 
Varacha, M. V. Pankaj, S. L. Bhim, 
M. V. Daya, M. V. Saleema and M. V. 
Safeena? 

Th" Mini~er of State In the MinIs-
try of Dome Mairs (ShrJ. Datar): A 

statement is laid on the Table. [See 
Appendix III, annexure No. 142]. 

"M. v. Andamans" and "M. V. 
Nlcobar" 

2434. Sardar A. S. Saigal: Will the 
Minister of Home Mairs be pleased 
to refer to the reply given to Un-
starred Question No. 2091 on the 14th 
April, 1960 and state: 

(a) the number of passengers an« 
freight cargo carried, and passage 
money and freight income earned, by 
"M.V. Andamans" and "M. V. Nico-
bar" on each outward and inward 
voyage during 1959-60; and 

(b) the total expenditure on these 
ships, separately, under broad heada 
during the same years? 

The Minister of Home Mairs (Shd 
G. B. Pant): (a) A statement is laid 
on the Table. [See Appendix III, an-
nexure No. 143]. 

(b) The information is being col-
lected and will be laid on the Table. 

Survey of Monuments In Mysore 

%435. Shrl Siddiah: Will the Minis-
ter of Scientific Research and Cultural 
Mairs be pleased to state:-

(a) whether any survey has been 
undertakeR in Mysore State in regard 
to ancient temples and other histori-
cal monuments; 

(b) if so, the names of the placell 
that have been surveyed and the 
detailed results thereof; and 

(c) the amount spent on the 
survey !.ill the 31st July, 1960? 

The Deputy Minister of Scientifio 
Research and Cultural Mairs (Dr. M, 
M. Das): (a) Yes, Sir. 

(b) It is difficult to give the up-to-
date list of names of the places 
surveyed, but the Department of 
Archaeology has surveyed the Indi,. 
Sindgi, Muddebihal Tahsils of Bija-
pur District and Haveri, Byadgi and 
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Ranabenmur Tahsils of Dharwar Dis-
trict, Hemige Kandanakippal, Kaveri-
puram, Sambudevanpura, Muttala-
vadi, HClsahalli h T'Narisipur District 
and Boodi Tittu in Chamarajanagar 
Ta. uk Dis~rict. 

Re>Ults: 

During the survey besides Megall-
thic remains many important anti-

--qui ties have been discovered. 
(c) R3. 47,603,00. 

Removal of Untouchability 

2436. Shrl Kumbhar: Will the 
Minister of Home Affairs be pleased 
to s'ate: 

(a) the amount given to the 
various non-official organisations of 
Orissa State for removal of untouch-
abiliy and welfare of the scheduled 
eastes and ~ribes during the First and 
.second Five Year Plan periods so 
far, year-wise; 

(b) whether the amount has been 
sP2nt for the same purpose; 

(c) if not, the reason the>refor; and 

(d) what kind of check is imposed 
on those organizations for proper 
·u'ilization of the amount given to 
them by the Central Government? 

The Deputy Minister of Home 
Mairs (Shrimati Alva): (a) A state-
ment giving the required informacion 
is laid on the Table of the House. [See 
Appendix III, annexure No. 144J. The 
grants are given by the State Gov-
eTnment and shared by the Govern-
ment of India On 50:50 basis. 

(t" and (c). Information is not 
available with the Government of 
India as the State Government, who 
give the grants, are responsible for 
ensuring the proper utilisation of the 
funds. 

(d) The grants are given by the 
State Government under specified 
tenm and conditions which are In-
eluded in the deed of grant to be 
"'x~cuted by the organisations before 

obtaining grants. A list of the condi-
tions is laid on the Table of the 
House. [See Appendix III, annexure 
No. 145]. 

S.C. and S.T. Aln'iculturists in 
Punjab 

2431. Shri D. C. Sharma: Will the 
Minister of Home Atrair3 be pleased 
to state: 

(a) the actual amount spent on 
Scheduled Castes and Scheduled 
Tribes agriculturists in Punjab State 
during 1959-60; and 

(b) the number of agriCUlturist. 
benefited th6'reby? 

The Deputy Miulster of Home 
Affairs (Shrimati Alva): (a) and 
(b). The information required i. 
being obtained from the State Gov-
ernment and will be laid on the 
Table of the House when received. 

Banaras Hindu University 

2438 f Shrl D. C. Sharma: 
. L Shrl .Jagdish Awasthl: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Unstarred Question No. 1006 on the 
11 th March, 1960 and state: 

(a) the further progress made 'n 
deciding each of the cases of the 
Banaras Hindu University which were 
under consideration of the Reviewin, 
Committee; and 

(b) whether the Committee is still 
tunc~ioning? 

The Minister of Educa'lon (Dr. K. 
L. Shrimall): (a) After considerin, 
the recommendations vf the Review-
ing Committee in respect of all the 
cases, the Executive Council of the 
Banaras Hindu University served 
show-cause no:ices on four teachers 
of the University in February, 1960. 
These !Jur t~acher. thereupon filed 
writ petitions before !he Allahabad 
High Court and obtained a stay order 
on the 25th April, 1960. The writ 
petitions came up for hearing on the 
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24th August, 1960 but the High Court 
postponed the hearing in view of the 
special appeal made by one of the 
teachers to the Supreme Court, which 
has been fixed for hearing On the 10th 
October, 1960. 

Subsequently, the services of the 
above mentioned four teachers along 
with those of other six teachers were 
terminated by the Executive Council 
... f the University with effect from the 
1st June, 1960 in terms of their agree-
ments of service and the University 
Ordinances. Nine of these teachers 
including the abbve mentioned four 
teachers filed writ petitions in the 
Allahabad High Court against the 
decision· of the Executive Council 
terminating their services but the 
same were dismissed with costs on 
the 15th July, 1960. One of them, as 
stated above, has since filed an appeal 
before the Supreme Court. 

(b) ~ Reviewnig Committee is 
still in existence. 
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Investment in Industrial Projeets 

U40. Shr; D. C. Sharma: Will the 
Minister of Finance be pleased to 
state: 

(a) the total amount invested in the 
various industrial projects in the 
private sector during the SeconcfFive 
Year Plan period up to 31st August, 
1960; and 

(b) the total amount to be invested 
during the remaining period of the 
Second Five Year Plan? 

The Minister oJ Finance (Shri 
Morarji Desai): (a) Investments maue 
in private sector industries during the 
first three years of the Second Five 
Year Plan amounted to Rs. 563 crores, 
Figures for 1959-60 are still being 
compiled. As the investment figures 
are available only on an annual basis, 
it is not possible to give the figure 
for investment up to August 31, 1!H1O. 

(b) A further investment of about 
Rs. 262 crores for private sector 
i .. dustries is likely to be made during 
the last twO years of the Second 
Plan. 

Snrvey of Petrolenm DeposUs in 
Muradpnr 

2441. Shri D. C. Sharma: Will the 
Minister of Steel, Mines and Foel be 
pleased to refer to the reply given to 
Unstarred Question No. 1149 on the 
16th March, 1960 and state the up-to-
date position in regard to the survey 
of petroleum deposits near Muradpur 
in Kashmir State? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya)·: Further 
survey near Muradpur has not been 
unde~taken. The fold belt in which 
Muradpur area lies is north of the 
'boundary fault'. The linear anti-
clinal fold being mapped by the Oil 
and Natural Gas Commission, lie. to 
the south of the 'boundary fault'. 
This structure has been mapped con-
tinuously from the Jawalamukht 
region to beyond Jammu (for a dis-
tallce of over 100 miles). Mapping 
has been completed upto south-"WeSt 
of Ketra. A number of gas seeps,.. 
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have been examined along the fold 
but the structure is too steep to 
warrant drilling a deep welJ in the 
area examined on available evidence. 
Further mapping will, however, be 
continued during the coming season. 

Development of Punjabi Languace 

2442. Shri D. C. Sharma: Will the 
Minister of Scientific ltesearch and 
Cultural Attairs be pleased to state: 

(a) what financial assistance has 
been extended to the Punjab Govern-
ment for implementing the schemes 
for the development of Punjabi 
language; and 

(b) which of the schemes have 
been implemented so far? 

The Minister ot Scientific Research 
and Cultnral Attairs (Shri Humayun 
Kabir): (a) Rs. 14,000 in 1959-60. 

(b) The State Government have not 
yet furnished a progress report. 

Action against Nepalese Gold 
Smugglers 

2443. Shr! D. C. Sharma: Will the 
I.1inister of FInance be pleased to 
rofer to the reply given to Unstarred 
Ques:iml No. 1179 on the 16th March, 
1960. and state: 

(a) the progress made so far in th., 
action against the two Nepalese who 
were found in possession of 614 tolas 
of gold On the 15th February, 1960, 
in CaJcu tta; 

(b) the steps so far taken to check 
the smuggling of gold from Nepal 
int" India; and 

(c) the result thereof? 

The Minister of Fi.nanee (Shrl 
Morarji Desai): (a) The case :was 
adjudicated by the Additional Col-
lector of CU3toms, Calcutta, on the 
24th June, 1960. The gold and gold 
ornaments were confiscated ashlute-
ly under Section 167(8) of Sea 
Customs Act read with Section 23A 
of the Fcreig:1 Exchange Regulations 
Act. The proceedings in the Cou.-t 

against the two Nepalese were dropped 
as it was considered that they had 
act~d under some genuine. misunder-
standing. 

(b) In the case of direct flights of 
aircraft from India to Kathmandu 
and vice versa, the aircraft, crew and 
the passengers baggage and freight 
are checked through Customs before 
clearance. A number of ~heck post.; 
have been established on the Indo-
Nepal border to check smuggling of 
contraband through the land route~_ 
Intelligence is gathered and a watcl! 
is also maintained in the bullion 
ma,·ket. 

(e) Smuggling of gold from Nepal 
i:, reported to be quite negligible on 
accoun t of the measures taken to 
prevent smuggling. 

Centrai Institute of English, 
Hyderabad 

2444. Shri D. C. Sharma: Will t;:,e 
Minister of Education be pleased to 
state: 

(a) the actual amount spent by the 
Central Institute of English, Hydera-
bad, during the year 1960-61 so far; 
ancl 

(b) the number of seminars a'l<i 
c(·nferences held by the Institut .. 
during the year 1960-61 so far? 

The Minister of Education (Dr. K. 
L. Shrimalil: (a) Rs. 66,900 upto 31st 
July, 1960. 

(b) One 
Course. 

Seminar-cum-Training 

Steel Re-RoUing MJIIs in Punjab 

2445. Shri D. C. Sharma: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether any licences have been 
issued for steel re-rolling milis in 
Punjab in 1960; 

(b) if so, the names of the parties; 
and 

(e) the criteria in making "Ucll 
.election? 
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The Min1ster of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a), 
(b) & (c). No licences have been 
issued to any new re-rolling mills in 
the Punjab. 

However, the following two units 
which had been recognised under the 
Iron & Steel (Control) Order were 
licensed under the Industries Act, 
1951 because the number of workers 
exceeded the stipulated limit: 

1. Milkhiram Hargopal Dass Steel 
Rolling Mills, Jaitu. 

2. Gopal Mills, Mandi Gobindgarh. 

Besides, as a result of the general 
decision to recognise units which were 
in existence before but which had 
not been recognised, the following 
,even mills were recognised under the 
Iron and Steel (Control) Order, 1956: 

i. Bal'ta Singh Kartar Singh Iron 
nad S:20] Rolling Mille, Mandi 
Gobindgarh. 

2. Dhiman Industries, Sangrur. 
3. Batan Lal Aggarwal Iron and 

Steel Rolling Mills, Mandi Gobind-
2arh. 

4. Asa Ram Khusi Ram, Amloh. 
5. Deshmukh Steel Rolling Mills, 

Gobindgarh. 
6. Shiv Saraswati Iron and Steel 

Rolling Mills, Mandi Gobindgarh. 
7. Vijaya Foundry and Rolling 

Mills, Batala. 

Working of Hindu Succession Act, 
1955 

24~. Shrl D. C. Sharma: Will the 
the Minister of Law be pleased to 
state: 

(a) w:,o,hcr the working and ad-
ministration of the Hindu Succession 
Act, 1955 has since been reviewed 
either at the Centre or at the State 
level; 

(b) whether statistics are available 
with regard to cases having been 
filed under the said Act before com-
petent courts; and 

(c) if so, the number of cases SO 

filed and disposed of during the 
period the Act has been in force in 
different States? 

The Deputy Minister of Law (Shri 
R. M. Hajarnavis): (a) It is presumed 
that the question refers to the Hindu 
Succession Act, 1956, as there is no 
such Act of 1955. The Central Gov-
ernment have not undertaken any 
review of the working and admi-
nistration of the Act. The Govern-
ment of India is not aware of any 
State Government having undertaken 
any such review except that the 
Government of Punjab had set up a 
Committee to examine the provisions 
of the Act in their application to 
that State. 

(b) No, Sir. 

(c) Does not arise. 

Kanarak Temple, Orissa 

2447. Shri Chlntamoni PaDigrahi: 
Will the Minister of Scientific Re-
search and Cultural Aftairs be pleased 
to state: 

(a) whether any grant has been 
made for 1960-61 for repairs of 
Konarak Temple in Orissa; and 

(b) if so, what is the amount? 

The Depu.ty Minister of SeienWlc 
Research and Cultural Aftalra (Dr. 
M. M. Das): (a) Yes, Sir. 

(b) Rs. 22,075[-. 

~1~~~~~~ 
i('R""f~ 

~)()(c:. ~ ~o ",,"0 fFRl w 
men $iT ~ iI<l'f.t '1ft F'IT m fiI; : 

(IF) W ~ «'f ~ fiI; ~ if, 
~ if, ~ ;;faol '!iT ~ 'fiB 
if,~f~~ii9;f\'l1Tmm 

~ fiI;1f !p:f ~; ~ 

(lif) m- ~, m mr.r ~ 
i!iT ~ "'" ;;faol ~ ~ 'l'n' ~ ? 
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fu!ftT*-"(~0 ~o ,,"0 ~): 
(if.) ;;fi, ~ I 

(<11") 'lTmf ~ it ~;;r ~ it 
:J~~~~~~f~ 
~fUrif iF ~ ifit ~ ~ ~ 
~d1: <fCR lfR f~ <IR ~~ I ~ 
~~~~~iF<fij'if¥: 
f., orfu rr,q 'Ti ~ f:;r::rit 'f.1<:'lT ~tff.l 

<iT ~ ;;, 'ff<TI m~ ~ ~ I if1IillIT 
m~ iF ~;r ~ ~¥t;O lIT I ~ ~ ~ 
Cf'f t ¥ 0 'ff 'rl"<:!H fi!;<rr 'ifT 'f'iT ~ I 
iTT'lft iF ~q'f ifit mOT f.,~ iF f;;rq 
~~~fif;m1fT~~ I 

Board of Control for Cricket In india 

24M" r Shri Ram Krishan Gupta: 
L Shri Madhusudan Bao: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 1725 on the 27th 
April, 1960 and state: 

(a) whether the report of the Com-
mittee appointed to inquire into cer-
tain allegations against the Board 
of Control for Cricket in India has 
been considpred; and 

(b) if so, the result thereof? 

The MInister of Education (Dr. 
K. L. Shrlmall): (a) and (b). The 
comments of the Board of Control for 
Cricket in India are still awaited. It 
is only after the receipt of the Board's 
comments, that the matter can be 
considered further by the Council. 

Acquisition and Requlsltlonin&, of 
Land 

r Shri Ram Krlshan Gupta: 
2450. ~ Shrl Rameshwar Tant/a: 

L Sardar Iqbal Singh: 

Will the Minister of Law be pleased 
to refer to the reply given to Starred 
Question No. aa on the lIth February, 
1960 and state the further progress 

aince made towards the enactment of 
a cOllJlolidated law applicable uniform-
ly throughout the country in regard to 
acquisition and requisitioning of 
land? 

The Deputy MInister of Law (Shrl 
Bajarnavls): After the reply to 
Starred Question No. 88 on the 11th 
February, 1960, further reminden 
were sent to State Governments draw-
ing attention to the urgency of the 
matter, and so far, eight State Gov-
ernments have sent their views on the 
recommendations of the Law Commis-
sion contained in the Report. Replies 
from other State Governments and 
also from some Ministries are still 
awaited. 

In the meantime an exploratory con-
ference with State representatives at 
official level was held on the 30th 
August, 1960, to ascertain, if possible, 
the views of the State Governments in 
the matter. The views expressed 
indicate that the consideration of thi. 
Report will take considerable time. 

Fire-fighting Personnel in Defence 
Installations 

I Shri Ram Krishan Gupta: 
~451. J Shri Rameshwar Tantla: 

"1 Sardar Iqbal Singh: 
L Shri Pangarkar: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Unstarred Question No. 1418 On the 
24th March, 1960 and state: 

(a) whether Government have con-
sidered the suggestions for inel udlng 
certain further items in the scale of 
uniform for fire-fighting personnel in 
the defence installations; and 

(b) if so, the result thereof 

The Minister 
Krishna Menon): 

of Defence (Shri 
(a) and (b). Gov-

ernment have recently issued orders 
"anctioning the issue of uniforms to 
civilian fire fighting personnel employ-
ed in the various Defence Installa-
tions on a permanent basis according 
to the scale fixed in June 1957. The 
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lICale of issue of Dungaree Overall 
has, however, been increased from 
33 113 to 100 per cent of the authorised 
strength of the personnel. The ~v
ernment have also accepted in princi-
ple the suggestion that additional 
items of protective clothing should 
be issued to the Fire Services per-
sonnel employed in installations 
manufacturing hazardous substances 
like acids, phosphorus etc., but have 
decided that as such clothing does 
not strictly constitute an item of uni-
form, it should be dealt with as an 
item of fire brigade store and 
equipment. Questions relating to 
the grant of an allowance for washing 
of uniforms and the issue of uniforms 
to drivers and fitters attached to Fire 
Services are under consideration. 

Committee on Moral anti ReUaioUll 
l!4ueatloa 

~ 
Shri Ram Krishan Gupta: 
Sardar Iqbal S~h: 
Shri A. M. Tanq: 

U52. Shri Barish Chandra 
I Mathur: l Shri S. C. Samanta: 

Shri Subodh Bansda: 

Will the Minister of Eclueation M 
pleased to state: 

(a) whether Government have con-
sidered the findings of the Committee 
appointed on moral and religious edu-
eation; and 

(b) if so, the result thereof? 
The Minister of Education (Dr. 

It. L. Shrimall): (a) & (b). Govern-
ment are in general agreement with 
the Committee's recommendations 
which have been forwarded to the 
respective authorities for necessary 
action. In addition, a small committee 
is being set up for preparing suitable 
literature for all stages of education-
from primary to university. 
Tralninl' Centre for the Adult Blind 

at Dehn DUll 
r Shri Ram Krlshan Gupta: 

U53. -( Shri Rameshwar Tantia: 
L Sardar Iqbal Sinp: 

'Will the Minister of Education be 
pleased to r~er Y.> the reply given to 

Unstarred Question No. 1558 on the 
30th March, 1960 and state: 

(a) whether Government have exa-
mined the question of giving increased 
subsidy to blind workers in the 
workshop of the Training Centre for 
the Adult Blind at Dehra Dun; and 

(b) if so, the result thereof? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) and (b). The 
matter is still under consideration. 

Adulteration of Ghee 

U54. Shrl Ram Krishan Gupta: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to refer 
to the reply given to Starred Question 
No. 1720 on the 27th April, 1960 and 
state: 

(a) whether the chronic toxicity 
tests of the chemical compound suit-
able for use as an additive to Vanas-
pati to enable detection of adultera-
tion of ghee with Vanaspati have 
since been completed; and 

(b) if so, the details thereof? 

The Minister of Scientific Research 
and Cultural Affairs (Shrl Bumayun 
Kabir): (a) and (b). Tests conducted 
on laboratory animals with two bat-
ches of the compound revealed its 
toxic effeet on liver and kidneys. 
Tests on the Srd batch are under way. 

Property To on Government Build-
IDp In Delhi 

( Shri Ram Krishan Gupta: 
%455. -< Sardar Iqbal Singh: 

'L Shrl B. C. Mullick: 

Will the Minister of Bome Affairs 
be pleased to refer to the reply given 
to Starred Question No. 1772 on the 
27th April, 1960 and state: 

(a) whether Government have since 
eramined their actual liability in re-
gard to property tax levied by the 
Delhi Municipal Corporation on Gov-
ernment buildings constructed prior to 
the 26th January, 1950 and service 
charges in respect of other buildings; 
and 
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(b) if so, the result thereof? 

The Minister in the Ministry of 
Home AJl'alrs (8hri Datar): (a) and 
tb). The actual amount which will 
be paid by the various Departments of 
Government will be in accordance 
with the rateable value of properties 
owned by them and will be determin-
ed by the Departments concerned 
direct in consultation with the Delhi 
Municipal Corporation. 

Foreign Exchange 

2456. Shri Ram Krishan Gupta: Will 
the Minister of Finance be pleased to 
refer to the reply given to Unstarred 
Question No. 2639 on the 27th ApriL 
1960 and state: 

(a) whether the investigations in 
the case of Shri V. J. PiUani regard-
ing spending of more foreign eX" 
change than sanctioned have beea 
completed; and 

(b) if so, the result thereof? 

The MiniSter of Finance (8hrl 
Morar;ii Desai): (a) and (b). Yes, 
Sir. The Director of Enforcement h9.£ 
levied a p~nalty of Rs. 750!- on Shri 
V. J. Pillani. 

Rules for Pollee and Civil Services for 
Delhi and Himachal Pradesh 

r 8brl Ram Krlshan Gupta: 
2457 , Sardar Iqbal Singh: 

• I 8brl D. C. Sharma: 
L Shri Muhammed Elias: 

Will the Minister of Home Aftaln 
be pleased to refer to the reply given 
to Unstarred Question No. 2770 on the 
27th April, 1960 and shte: 

(a) whether the draft rul!:s for tllp. 
State level Police and Civil Serviceli 
for Delhi and Himachal Pradesh have 
been framed and approved; and 

(b) jf so, the details thereof? 

The Minister in the Ministry of 
Home Affairs (SM Dat.r): (a) and 

(b). The draft rules are in the final 
stages of scrutiny. 

Investment Committee of L.I.C. 

2458. Shri Ram Krisban Gupta: Will 
the Minister of Finance be pleased to 
state: 

(a) whether his attention has been 
drawn to the statement issued aL 
Kodaikanal on 29th April, 1960 by 
Shri Subbiah, former member of th" 
Investment Committee of the Life II'.-
surance Corporation which appeared 
in the Hindustan Times o~ 2nd May, 
1960; and 

(b) if so. how far it is correct the ( 
investments made were improper? 

The Minister 
Morarji Desai): 

of Finance 
(a) Yes, Sir. 

(8hri 

(b) Government is satisfied that the 
investments referred to by Shri Sub-
biah conform to the provisions of 
Section 27 A of the Insurance Act. 
1938 as applied to the Life Insurance 
Corporation. 

Civilian Staff of Defence Ministry and 
Armed Forces H.Q. 

r 8hrl Ram Krlshan Gupta: 
2459. ~ 8brl S. M. Banerjee: 

L SM Madhusudan Rao: 

Will the Minister of DefenCe be 
pleased to refer to the reply given to 
Starred Question No. 1493 on the 14th 
April, 1960 and state: 

(a) whether the details of the pro-
posal for pooling the staff of th~ 
Secretariat of the Defence Ministry 
and civilian establishment of the 
Armed Forces Headquarters have been 
finalised; and 

(b) if so, what are they? 

The Mlnlster of Defence (Shri 
KrIshna Menon): (a) No, Sir. 

(b) Proposals made by the Ministry 
of Defence are under consideration at 
the Ministry of Home Affairs. 
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Class m Employees of National 
Laboratories under csm 

2460. Shri S. M. Banerjee: Will the 
Minister of Scientific Research and 
Cnltnral Mairs be pleased to state: 

(a) whether Class III employees of 
the National Physical Laboratory, 
New Delhi, and other National Labo-
ratories under the Council of &ientific 
and Industrial Research are subject to 
transfer; and 

(b) if so, whether the transfer is 
made on an all-India basis or regional 
basis? 

The I\linister of Scientific Research 
and Cnltnral Affairs (Shri Bumaynn 
l!:abir): (a) and (b). All employees 
of the Council of Scientific and Indus-
trial Research are in principle liable 
to transfer to any place in India. 
However, Class III employees are not 
normally transferred from Laboratory 
to Laboratory except those employees 
who are borne on all-India cadre e.g. 
Junior Accountants. 

~mii~~~ 

~v~t. ~ IN~; 'flIT ~, 
~ ~ iliA ¢iT ~ ~ 'fil WfT 
mf'F; 

(~) 'flIT ~ ~ ~ fit; ~ 
(~ mr) it ~ f<r.rlf ij- <it 
<flf ~ ~ ~f.r;;r ~ f.t;;:rr lfl!T ~; 

(~) 'f<IT ~ m ~ ~ fit; ~ 
~ lRf ~ fit; ~ ~ if mol" ij; f~ % 
~ ~ l!PIT ij; ifft it ~ 'Ii1i GYFf~ 
'FrtT <rif ~; ~ 

(if) 'f<IT ~ ~ f~ it 'Ii1i 
~ <R"m? 

l!rR ~ ~ Jj!ft (~ifi'o to 
~) : (~) ~rq 'lJ:~ ~<i~ 
·flim./ 'liT ~ ~ m-;r <rif ~ I 

(~) ~ (if). ~ if;'~, ~ 
f~ '~<rif~, 1f'fT ~ ~ tF 

'1 '!lasT<: 'llrufr<r >:r i~ f'fllTlT iHU 

~ f.!;lf 'lIT ~ ~ I ~ 'lJ: 'lfGm: iIWO 
'lmIT~ <rif ~ ~ '!lrcil"1l' ~ 
~<i~ fin:rm ~ ~ ~ it ~ ~ 
it ~<i ~<:it ~ ~ ~ <rif ~ I 

~miiif~~ 

'(v~~. 11ft lflii' ~: 'f<IT ~~ 
lffr ~ 'f<if.r 'fil WfT m fit; : 

(~) <ro ~ 'liT ~ ~ ~ f'F 
ft-n''if<'[ m <tr qi<ff ~ m- "fm:ll1 
it11:ij-m1{O~~~:~ 
~ 0fTITI ~ ~ ~ f~ ~ ~ 
~~ij;"1T<:'~m~;~ 

(~) llfG ~, ffi ~ij- ~ 0fTITI 

~~~~'l<:~~if; 
fuli<ro~'I>'T~~? 

tJ~ 1t>11i ~ ~ ~~-nl (11ft 
~) : (~) iNr (~). if;.r.r<itfuoiRft 
<'I11IT, ~ ~ ij- 'l11i ti, ;fAr mit it 
& ~ it ~ ~ ~ , ~ "fctfqN41 
'l<: ~ f.r>ru;ft w ;;rr ~ ~ I 

General Education Scheme of Deihl 
University 

2463. Shri P. C. Borooah: Will the 
Minister of Edncation be pleased to 
state: 

(a) the progress of the General 
Education &heme of Delhi Univenity, 
which was started last year; 

(b) whether any report has been 
prepared in this regard; and 

(c) if so, the details thereof? 

The Minister of Education 
(Dr. K. L. ShrimaIi): (a) General 
Education lectures On different topics 
of Humanities and Social Sciences 
were delivered by the selected senior 
\eachers of the University at its twelve 
r.()llt:ge! and the lectures on Science 
topics were delivered in the 
University (Faculty of Science). In 
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all, about 86 speakers delivered these 
lectures. It is not proposed to orga-
nise any course under the scheme 
during 1960-61; but the University 
has included a scheme for General 
Education Course in its proposals for 
the Third Five Year Plan. 

(b) and (c). A report has been 
prepared but the University does not 
consider it advisable to make the 
same public. 

~ f"~iCf .. tii\"4'i ~ q 
~'t~¥. ~ ~~ ~ : 'flIT mn 

lI'ft ~ 'IQf,f '!IT WIT ~ fif; : 

('Ii") 'flIT ~ m'liR rnT ~ 
;;if.t 'fA" fq ~q f'll!ll <'Ilfi 'fit ~ m!I" Cf'.IT 
Olflr ~ ~ ~llT ~ am: if 
~ f<m:ur ~ rn ~ ft;pi ~ 

~'-fhTf~; ~ 

( lir ) 71fu- tIT, m- Ii ill" f<m:ur f~ 
qq'f ~ am: if 5fT'<i ~ ~ ? 

ftmT~ ("!To ltiTo <'fro ~): 
('1') lIT~, ~t"'o if ~rji 5i<rrfucr f~
mrnrm <t>'t ~ lI<'ml: ~ '1iff o:ft fif; <l 
f;l!I;ft ~ fu1i ~ 11:1 ~ ~ 
lffCfllt ~ ~ if .r;;r ~ I ~ 
fu1if if ~ f'l~qfq':lIMi ~ '!>Pi-
~ Cf'.IT ~Tlf Oll'lr 'fiT ~ ~ ~ 
~I 

(lir) ~ ~ ~ ~ if 
~r f'l~qfql!ll<'lq '!IT ~tif..\9-if..<:; qR 
ttil..<:;-if..t '!IT Cf'.IT fim"-~ fim"-
f'<Rmrq i!1t ~ t if.. <:;- if.. t '!IT lfTN'Ii" fu1i 
-srJt{f ~ ~ ~ I 

Tune for Vande Matram 
r Shri D. C. Sharma: 
I Shri Agadi: 

un_ '~ Shri Suga.odhI: 
I Shri Nek Ram Negi: 
L Shrl Basumatarl: 

Will the Minister of Home Affalrll 
be pleased to reter to the reply given 

to Starred Question No. 1728 on the 
27th April, 1960 and state the prog-
ress since made so far in developing 
a t11Ile for the national song Vande 
Matram? 

The Minister of 
Ministry of Home 

State in the 
Affairs (Shrl 

Datar): The various versions of Vande 
Matram wer", listened to by the 
Minister f~ Information and Broad-
casting and Shri N. S. Hardikar, M.P. 
on the 12th August, 1960. As a result 
of this, certain changes were suggest-
ed in the shorter version composed in 
Raag Des-h and chorus version com-
posed in Raag Malhar. Steps are 
being taken to prepare revised 
versions. 

Black-MArketing In Cinema Tickets In 
Delhi 

%466. Shri D. C. Sharma: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) the number of persons arrested 
on charge of black-marketing in 
cinema tickets in Delhi during 1960 
"0 far; and 

(b) the action taken against them! 

The MinIster of State in the MlnU-
tr7 of Home Mairs (Shri Datar): 

(a) 212 (upto 31st Augwt) 

(b) Convicted 120 
Acquitted 1 
Persons whose cases are 

pending in Court 90 
Persons whose cases are 

under investigation. 1 

~~ (fum) ~~'" 
~-~ 'lI(Wf 

~Y~\9. ~ ~ ~: 'flIT 'l~ 

""' ¢IT ~ 'IQf,f i!1t WIT ~ fiF ; 
('Ii") ;m ~ «'f ~ fiF ~ ~ 

(~) ~ f.rcrrfuqT 'fit fwft ~ 
q ~ ~ it ft;pi ~ -srJt{f ~ if 
~it~i; ~ 
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'l~ Ifi'Ili ~ q m'lf~ (~ 
~) : (if» ,.ffi(lif). "Ii:"f if; fulf 
f, ~ ~ it ~ ~ ~ wf.f "SfT1t;rr <r.f 
<nfur ~ ~,.ffi 't~ (~ift) if>l 'li:1If 
ffi f'f;ln 'flIT I ~ ~ 0 ~rWif if>l "Ii:"f 
~ ~ ~ "'liT ~ cf ~ ;;rlff-
"'a~~~1 

Suspected Murder of Old Women in 
Delhi 

U68. Shrl D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether the body of an old 
woman suspected of foul play was 
seized on way of cremation groWld 
in Delhi in June 1960; 

(b) if so, the result of the investi-
gations carried out; and 

(c) the action taken or proposed to 
be taken against the persons 
responsible? 

The MinIster of State in the 
JIinistry of Home Affairs (Shrl 
Datar): (a) to (c). On a report that 
ahe had been the victim of foul play 
the police seized the dead body of a 
women on the 8th June, 1960 while it 
was being taken to the cremation 
groWld. The post mortem examina-
tion of the body revealed that death 
was due to strangulation and 
violence. A case ~as been registered 
under Sections 3021120 I.P.C. and is 
under investigation. Four persons 
have been arrested ,by the police. 

Sulphuric Acid Plant at BhiIai 

_~ fShri P. K. Deo: 
l Shri Ajit Singh Sarhad!: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether the sulphuric acid 
plant at Bhilai has been commission-
ed' 

(b) if so, what is the daily output 
capacity of the plant and how much 
has been produced so far; and 

(c) how far this plant will ~ 
SJ,ccesstul to meet the requirement 
of the COWl try? 

The Minister of Steel, Mines aDd 
Fuel (Sardar Swaran Singh): (a) 
Yes, Sir. The sulphuric acid plant at 
Bhilai was commissioned on the 
5th December, 1959. 

(b) The daily output capacity of 
the plant is 50 tons in terms of 
Mono-hydrate. The plant has pro-
duced 5,164 tons of sulphuric acid 
upto 8th August, 1960. 

(c) The sulphuric acid plant at 
Bhilai has been installed primarily to 
meet the demand of acid required for 
the manufacture of Ammonium 
Sulphate, and washing of Crude 
Benzol, and Tar products, and only a 
small quantity of acid will be avail-
able from Bhilai for the market. 

Abduction of a Delhi Woman 

2470. Shri Rameshwar Tantia: Will 
the Minister of Home Affairs be pleaa-
ed to state: 

(a) whether Government's atu,n-
tion has been drawn to a new5-
report appearing in the Statesman, 
Delhi edition, dated the 4th June, 
regarding the alleged abduction of a 
Delhi woman by a colonizer stating 
"the Police Authorities had lone 
been aware that a Call-girl racket 
existed in the capital, but it was 
difficult to check it because of legal 
and procedural complications"; 

(b) if so, whether any inquiry baa· 
been instituted to establish bhe truth 
thereof; 

(c) if so, the details which have· 
corne to light about the call-girl 
racket in the city; 

(d) the nature of complications' 
which stand in the way of moving t~ 
machinery of law against the racke-
teers; and 

(e) the steps proposed to resol_· 
the complications therein!. 
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The Minister of S tate In the Mlnis-
try of Home Alrairs (Shrl Datar): 
(a) and (b). I have seen the news-
paper report in question. Government 
are not aware of the prevalence of any 
such vice. 

(c) to (e). Do not arise. 
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Visit of Indian Naval Ships 

2473. Shrl Raghunath Singh: Will 
the Minister of Defence be pleased to 
state: 

(a) whether any Indian Naval Ship 
visited South-East Asia recently; and 

(b) if so, how it was welcomed and 
experience gathered thereon? 

The MinIster of Defence (Shrl 
Krishna Menon): (a) Yes, Sir. 

(b) Our ships, which have been 
visiting countries of South-East Asia 
from time to time during the course 
of Naval Exercise, have always re-
ceived a warm welcome during such 
visits. The experience gathered from 
these visits relates to greater 
knowledge of the people of these 
countries and local conditions. Further 
these visits provide intensive 
individual and Fleet training experi-
enCe to our officers and sailOrs in 
adjacent sea •. 
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S. S. Exchequer 

2474. Shri Raghunath Singh: Will 
the Minister of Defence be pleased to 
state: 

(a) whether it is a fact that an 
American linEr freighter S. S. 
Exchequer ran aground and an I.N.S. 
ship was sent to help the ship in 
distress between the night of 4th and 
5th July, 1960; and 

(h) if so, what help has rendered 
by the Indian Navy? 

The Minister of Defence (Shri 
Krishna Menon): (a) Yes, Sir. Two 
Indian Naval vessels Hathi and Ganga 
which were ordered to assist S. S. 
Exchequer left Cochin at 1000 and 
1400 hours respectively on 4th July 
and 'lot during the night of 4;5th 
July. ; .. 

(b) These vessels made repeated 
ef\'orts be!ween 5th and 9th July to 
refloat S. S. Exchequer which had 
run aground. Her bow and one ~hird 
of her length was aground and the 
aforementioned attempts were un-
successful in refloating the ship. With 
the arrival on the scene of the Dutch 
Tug Etbe, the two I.N. ships returned 
to Cochin on 10th July. -

Clerks in A.O.C. 

2475. Shri M. R. KrIshna: Will the 
Minister of Defence be pleased to 
state: •• !"'r 

(a) what is the total civilian cleri-
cal strength in the Army Ordance 
Corps; 

(b) whether it is a fact that 
L.D.Cs. recruited in the A.O.C. 
long back as in the year 1942/43 
still LDCs; 

the 
as 

are 

(c) what are the avenues of promo-
tions for such personnel; and 

(d) what is the total strength of 
gazetted posts on the clerical lide? 

The Minister of Defence (Shrt 
KrIsIma Menon): (a) 5583 as at tha 
beginning of August 111aO. 

(b) Yes, Sir. 

(c) The line of promotion for Lower 
Division Clerks in Upper Division 
Clerks:Assistant Head ClerkslHead 
Clerks and Ordnance Officers (Civ) 
(Admin). 

(d) 37. 

Smuggling of Country Liquor 

2476. Dr. Ram Snbhag Singh: Will 
the Minister of Home Affairs be 
pleased to state: 

(a) the measures the Delhi Adminis-
tration is going to adopt to combat 
smuggling of country liquor; and 

(b) to w.hat extent has the prohibi-
tion scheme in the Capital proved 
successful? 

The Minister of State in the 
MinIstry of Home Affairs (Shrt 
Datar): (a) The measures already 
taken are considered to be adequate. 

(b) The various restrictive 
measures taken by the Delhi 
Administra tion towards the enforce-
ment of gradual prohibition in the 
Capital have yielded good results. 

DIsplay of Indian Rare Manuscripts 
in Leningrad Exhibition 

2477. Shri Kalika Singh: Will the 
Minister of Scienti1lc Research and 
Cultural Affairs be pleased to state: 

(a) who owns the rare manuscripts 
of the popular Buddhist work 
"SADHARMA PUNDARIKA" and 
the treatise on Buddhist philosophy 
'KASHYAPARIVARTA' said to be 
more than 2000 years old which were 
exhibited in Leningrad Exhibition in 
June, 1960; 

(b) how ·the manuscripts came into 
possession of Indian and Central 
Asian respositories of !.he U.S.S.R. 
Academy of Sciences' Orientology 
Institute; and 

(c) how many such rare manu-
scripts concerning India wet'e shown 
in Leningrad Exhibition! 
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The Minister of Scientific Research 
and Cultural Mairs (Shrl Humayun 
Kabir): (a) to (c). The information is 
being collected and will be laid on 
the Table of the House. 

Arrears in IDgh Courlll 

U'78. Shrl Kallb Singh: Will the 
Minister of Home Main be pleased 
to state: 

(a) the number of criminal, civil 
and miscellaneous writ cases separate-
ly pending at present in the dtiferent 
High Courts of India as also the 
figures of arrears for tlhe year 1956; 
and 

(b) the reasons for the progressive 
Increase In BlTears? 

The MInister of State in the 
Ministry of Home Mairs (Shrl 
Datar): (a) and (b). The information 
ill being obtained and will be laid on 
the Table of the Lok Sabha. 

Currency Notes 

2479. Shrl Kalika Singh: Will the 
Minister of Finance be pleased to 
state: 

(a) whether i1 is a fact that 
Rs. 1867,88,42,000 worth notes of the 
Reserve Bank are in circulation on t>be 
3rd June, 1960; 

(b) what was the coo-respondlng 
figure on the same date during each 
of the last three years; 

(c) the reasons for increase, if any, 
In these figures; 

(d) whether Government Intend to 
print more notes in the near future; 
and 

(e) what was the total value of 
Re. 1 Government of India notes in 
circulation on the 3rd June, 1OO0! 

The MIDIster of FlDaDee (SJut 
lIorarjI DesaI): (a) Yes, Sir. 

(;b) The figures of notes In circula-
tion on t..'le three dtiferen\ dates are 
given below:-

7-6-1957 
6-6-1958 
5-6-1959 

Rs. 1587,93,94,000. 
Rs. 1608,58,56,000. 
Rs. 1755,412,97,000. 

(c) The rise in the cirCUlation 0{ 
notes is primarily due to Increased 
currency requirements in view of the 
development plans. 

(d) Notes will continue to be 
printed for the replacement of soiled 
currency returning kom circulation 
and for meeting any additions which 
may be necessary. 

(e) The total value of Government 
of India Re. 1 notes in circulation as 
on the 3rd June, 1960 was 
Re. 108,21,!I4,000. 
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TerrItorial Army 

U81. Shri Muhammed Elias: Will 
the Minister of Defence be pleased to 
8tate: 

(a) the number of whole-time offi-
cers engaged in the Territorial Army 
(stal! duties Bnd regular duties); 

(b) how many of them are from 
Regular Army; 

(c) how many of tlhem are from 
TerritorltJ Anny; 
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(d) how many of those from the 
Regular Army are regular conunis-
.ioned officers; and 

(e) how many of these have passed 
staff college courses? 

The Minister of Defence (Shri 
Krishna Menon): (a) to (c). It is not 
in the public interest to disclose 
information as asked. 

(d) A bout 92 percent of the officers 
of the regular Army serving with the 
Territorial Army, are regular Com-
missioned Officers. 

(c) Four. 

Territorial Army 

2482. Shr! Muhammed Elias: Will 
tme Minister of Defence be pleased to 
.tate: 

(a) how many persons have so far 
been recruited in the Territorial 
Army since 1950; 

(b) how many of them are still 
borne on the list; and 

(c) how many of them attend 75 
per cent of the parade, held? 

The Minister of Defence (8m; 
Krishna Menon): (a) and (b). It will 
not be in the public interest to dis-
close this information. 

(ic) About 60 per cent of the persons 
borne on the strength of the Terri-
torial Army, attended 75 per cent of 
the parades held during last year. 
Information relating to the percentage 
of p~rsons who attended 75 per cent 
of the parades this year, is not 
readily available. 

Surrender value of LIte lDsandlCe 
Polley 

2483. Shri Muhammed ElIas: wm 
the Minister of Finance be pleased to 
state: 

(a) how much of first year's pre-
mium of a lite policy is allowed to go 
to the surrender value of it; 

(b) what are ,the expenses that are 
incurred in connection with a new life 
policy (fullest details required); 'and 

(c) jf it is too high, whether Gov-
ernment propose to consider to re-
duce it? 

The Minister of Finance (Shri 
Morarji Desai): (a) Ordinarily nO por-
tion of the first year's premium goes 
to contribute to the surrender value. 

(b) and (c). The Corporation hIu; 
to spend on commission to Agents, 
emolumen ts to field officers, fees to 
medical examiners, policy stamps and 
publicity, besides incurrbg expendi-
ture by way of establishment charges. 
The exact amount differs from policy 
to policy but it is on an average 
80--90% of the first year's premium. 
The percentage of the first year's pre-
mium that the Corporotion is spending 
on new business is not higher than the 
level of first year expenses incurred 
by the insurers in the past. 

List of Scheduled Tribes 

{ 
ShrI 8anpnDa: 

2484. 8hri R. C. MaJhl: 
Shri S. C. Godsora: 
Shri B. C. Prodhan: 

wm the Minister of Home A1IairB 
be pleased to state: 

(a) whether it ill a fact that the 
Government of Orissa has recommend-
ed to the Government of India for the 
deletion of the names of certain sche-
duled tribes of Orissa from the Jist 
of the Scheduled Tribes (Order) of 
19116; 

(b) if so, what are the names of 
these tribes; and 

(c) the reasons for the recommen-
dation fOr deletion of names? 

The Deputy MID.iSter of Home 
A1Iairs (Shrimati Alva): (a) to (c). 
Whatever recommendations the 
Government of Orissa have made 
regarding the list of Scheduled 
Tribes are under considera.tion 
of the Government of India, and un-
til a decision is reached it would not 
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be in the publk interest to di~. 
them. 

Voluntary amalgamation of Comertoee 

!48~ J Shri S. C. Samanta: 
:>. L Shri Subodh HlLIISda: 

W'UI the Minister of Steel. Mines 
aDd Fuel be pleru;ed to state: 

(a) whether the twenty-five propo-
sals for vOluntary amalgamation in-
volving forty-eight coJlieries have been 
carried out; 

(h) how many of these collieries 
were uneconomic; and 

(c) whether any legislation wiU be 
necessary for this purpose? 

The Minister of Steel, Mines and 
Fuel (Sardar SwaraD Singh): (r.) 
Fourteen out of the 25 proposals 
approved for voluntary amalgamation 
upto the end of March, 1960, have 
been implemented. 
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(b) Thirty-four out of 48 eollieriea 
involved in the approved proposala 
were uneconomic. 

(e) No, as the amalgamation in 
these cases is voluntary. 
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Service Conditions of Government 

EmploYee!! 

248'7. Shri B. C. Kamble: Will the 
Miruster of Home A1fail's be pleased 
to state: 

(a) whether it is a fact that most 
of the 'RegulatiOns' governing the ser-
vice conditions etc. of the Union 
Government employees are based on 
acts which have been repealed by the 
Constitution of India; and 

(b) the steps Government propose 
to take to bring service conditions of 
the Government employees in confor-
mity with the provisiOns of Article 309 
of the Constitution of India? 

The MinIster of state in the Minls-
try of Home A1falr!l (Sbri Daw): (a) 
No. 

(b) The rules governing conduct. 
discipline, and medical attendance of 
Central Government employees which 
have been promulgated after the in-
auguration of the Constitution have 
been based on the provisions of Arti-
cle 309 of the Constitution. The other 
conditions of serviCe like pay, allow-
ances, pension, leave, etc. continue to 
be governed by the Fundamental and 
Supplementary Rules and Civil Service 
Regulations. These rules which have 
remained in force by virtue of the 
Adaptation of Laws Order 1950 are 
constitutionally as valid as those men-
tioned earlier. Additions to and alter-
ations in the Fundamental and Sup-
plementary Rules and the Civil Ser-
"ice Regulations ihave, since the 26th 
January 1950, been made on the basil 
of Article 309 of the Constitution. 
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ArehaeoloPcal ExeavatioDs ia 
Ganges Valley 

2488 Shrimati Da Palchoudhuri: 
Will the Minister of Scientific Be-
.earch and CulturaIAJraJn be pleased 
to state: 

(a) whether it is a fact that the 
Government of India have a propoul 
under their consideration for inteIllli-
fying archaeological excavations in 
the Ganges Valley; 

(b) if so, tlie progress made in con-
nection therewith? 

The Deputy MiDtster of SclenWlo 
Re!learch aDd Cultural Aftalrs (Dr. 
•. M. »as): (a) No, Sir. 

(b) Does not arise. 

Chit Fund Societies iu Delhi 

{ 
Shri Nek Ram Negl.: 

U89. Shri Bahadur Singh: 
Shri Ram Kri~han Gupl •. : 

Will the Minister of Finanu be 
pleased to state: 

(a) whether there are certain limi-
ted chit fund societies working in 
Delhi; 

(b) whether the investment made 
thereIn by the public is quite safe; 

(c) whether any case of embezzle-
ment by such societies has come to 
the notice of Government and the 
action taken thereon; 

(d) whether Government propose 
to have some finaneial control over 
these chit fund societies by fixing 
certain percentage of amount to be 
invested in Government securities by 
these societies; and 

(e) if not, the reason therefor? 

The Minlster of F'iDaDee (Shri 
Morarjl DesaI): (a) 14 companies 
registered under the Companjes Act, 
1956 in the Delhi State and some com-
panies registered outside are carrying 
on chit fund business in DeIhl. 

(b) It is not possible' to make a catc-
1rorical statement. 

(e) No suoh complain t has been re-
ceived. 

(d) and (e). The question of pro-
moting legislation for the regulation 
and control of chit funds in Delhi is 
undcr consideration. 

Nav HInd Girls Higher Secondary 
School. DeIhl 

r Shri Nck Ram Negi: 
2490.~ Shri Bahadur Singh: 

l SliM Ram Krishan Gupta: 

Will the Minister of Education be 
pleased to refer to the reply given 
to Unstarred Question No. 1861 on the 
7th April, 1960 and state: 

(a) whether it is a fact that charg-
ing of any kind of library security by 
any aided school in Delhi is not autho-
rised by the Government; 

(b) if so, the reasons for adjust-
ing Rs. 5 towards library security by 
the Nav Hind Girls Higher Secondary 
School, Rohtak Road, Delhi; 

(e) the number of other students 
(class-wise) from whom the library 
security has been charged by the said 
school; 

(d) whether it is a fact that no re-
ceipt of any kind has been issued by 
this school for this library security 
upto this time which is against the 
rules; and 

(e) what action Government pro-
pose to take into the matter! 

The Minister of Education (Dr. K. L. 
ShrimaIl): (a) Government have only 
prescribed rates of fees and funds that 
can be charged by the aided school of 
Delhi from their students. The lib-
rary security does not come under 
the category of fee and funds. The 
question of Government authorisine 
the aided schools to charge library 
security does not arise particularly 
when it is merely a deposit and is 
refundable at the time the student 
leaves the school. 

(b) '!be question does not arise. 
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(c) Class 
VI 132 

VII 54 
VIII 68 

IX 53 
X 42 

Xl 6 

Total: 355 

(d) and (e). Yes, Sir. The school 
authorities have been asked to issue 
proper receipt for the money realised 
and maintain proper accounts there-
for. 

Buildings Cor Income-tax Department 

2491. Shri BraJ Raj Singh: Will the • 
Minister of Finance be pleased to 
state: 

(a) whether there i. a programme 
to c:mstrud office and residential 
buildings for the Income-tax offices 
and office staff on a large scale; 

ib) if so, the details of the pro-
gramme; 

(c) by what time all the Income-tax 
offices in the country will be housed 
in Government buildings; and 

(d) whether building and residen-
tial accommodation at Firozabad 
(U.P.) fur Income-tax office and other 
Central Government offices is going to 
be constructed during the financial 
year 1960-61? 

The MinJster of Finance (Shrl 
Morarji Desai): (a) and (b). Yes, 
Sir. A programme to be pursued over 
a period of 4-5 years has been drawn 
up for the construction of office and 
residential buildings not only for In-
-come-tax Department, but -also for 
otlher Departments under the Central 
Board of Revenue. A list of the sta-
tions where buildings have been or 
-are proposed to be constructed is laid 
,on the Table 

(c) The scoPe of the programme is 
-confined to stations where there ia 
urgent need. It is neither propo!jed 
nor is it feasible to provide d.~P~!1-

I06B(Ai) LSD-7. 

mental accommodation for all Income-
tax offices in India in the near future. 

(d) No, Sir. An extension centre 
under the Ministry of Commerce and 
Industry is, however, understood to 
be under construction at Firozabad 
(U.P.). 

r. LIST OF STATIONS WHERE 
BUILDINGS HAVE BEEN COM-
PLETED 

(a) OFFICE BUILDINGS 

1. Bombay (Ayakar Bhavan). 

2. Delhi (Income-tax & Central Ex-
cise). 

3. Tejpur (LT.). 

4. Ahmedabad (LT.) 

5. Poena (1.'1'.) 

6. Nowgong (l.T.) 

7. Gauhati (LT.). 

B. Ranchi (Combined). 

9. Cochin (Custom House). 

10. Sibsagar (C. Ex.). 

11. Burdwan (Combined). 

12. Agartala (I.T.). 

13. Agartala (C. Ex.). 

14. Lucknow (Combined). 

15. Karaikudi (I.T.). 

16. Ratnagiri (Combined). 

17. Kandla (C.H.). 

lB. Bharatpur (I.T.). 

19. Jullundur (Combined). 

20. Ludhiana (Combined). 

21. Majhaulia. 
22. Baghara. 
23. Rapauli. 
24. Parora. 
25. Rajapakar. 

') 
I Central Excise 
~ Range Offices. 
I 

J 
26. Karimganj (C. Ex.). 

27. Salem (Purchase of building for 
I.T. Depar:tment). 
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28. Calcutta (Purchase of 'Bamboo 
Vi1a'). 

29. Alipurduars. (C. Ex.). 
30. Bhatinda (Combined). 
31. Khozikode (I.T.). 
32. Coimbatore (LT.). 
33. Coimbatore (C. Ex). 
34. Raipur (Combined). 
35. Bombay (C. Ex). 
36. Silchar (Combined). 
37. Cooch-Behar (C. Ex). 
38. Amritsar (Combined). 
39. Dinhata (C. Ex.). 
40. Ahmedabad (C. Ex). 
41. Sriganganagar (Combined). 
42. Vijayawada (Combined). 

(b) LAND CUSTOMS STATIONS. 
1. Kulti. 
2. Morrah. 
3. Hollgate. 
4. Manakehar. 
5. Turd. 
6. Baglunara. 
7. Dalu. 
8. Mohindraganj. 
9. Savarmurghat. 
10. Mo'hrighat. 
11. Ragna. 
12. Manughat. 
13. Daliaghat. 
14. Mahisasan. 
15. Gede. 
16. Dawki. 
17. Sutarkundi. 
18. Golakganj. 
19. Agartala. 
20. Karimganj. 

(c) RESIDENTIAL ACCOMMOD-
ATION 

1. Calcu.tta (42 Income-tax Officers' 
flats). 

2. New Delhi (20 Income-tax 0ftI-
cers' flats). 

3. Cochin (Collector's Bungalow). 

4. Cooch-Behar (Staff quarters). 
5. Bombay (Income-tax Officers!' 

flats) . 
6. Castle Rock (Staff quarters). 

7. Amritsar (Flats for gazetted offi-
cers). 

8. Ahmedabad (lncome-kax Offi-
cers' flats). 

9. Delhi (4 flats for gazetted officers 
of Central Excise). 

10. Kanpur (12 Income-tax OfficerS> 
flats). 

11. Safdarjang Airport (20 quartetw 
fOr Customs staff). 

12. Cochin (Preventive Officem 
. quarters). 

II. LIST OF STATIONS 
BUILDINGS HAVE BEEN 
TIONED BUT NOT YET 
PLETED. 

WHERE: 
SANC-
COM-

(a) OFFICE BUILDINGS 

1. Nizamabad (Combined). 
2. Calcutta (C.H. Annexe). 
3. Madras (C.H.). 
4. Jabbalpore (Combined). 
5. Madras (Income-tax)_ 
6. Surat (C. Ex.). 
7. Bangalore (Combined}. 
B. Patna (Combined). 
9. Visakhapatnam (C.H.). 
10. Calcutta (I.'],.). 

11. Kanpur (LT.) 
12. Madhurai (Combinedt. 
13. Bareilly (Combined). 
14. Guntur (Combined). 
15. Ratlam (Combined). 
16. Golaghat (C. Ex.). 
17. Dehra Dun (LT.). 
lB. Hazaribagh (Combined}. 
19. Madras (C. Ex.). 
20. Kanpur (C. Ex.). 
21. Meerut (Combined). 
22. Rayagoda (C. Ex.). 
23. Allahabad (Combined). 
24. Lucknow (Combined annex) .. 
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(b) LAND CUSTOMS STATIONS 

1. Haf:iagach. 
2. Debiganj. 
3. Petagora. 
4. Hussainiwala. 
5. Haldibari (Office building). 
6. Changrabandhu (Resdl. qrts). 
"I. Bananhat (Resdl. qrts.). 
9. Ghojandanga (Resdl. qrts.). 
9. Gitaldah (Resdl. qrts.). 
10. Haldibari (Resdl. qrts.). 
11. Radhikapur (Resdl. qrts.). 

(c) RESIDENTIAL ACCOMMOD-
ATION 

1. Madras (LT.O's. flats). 
2. Bombay Wadala (C. Ex. G.O's 

flats) . 
3. Gorakhpur (LT.). 
4. Ahmedabad (LT.O's flats-II 

phase). 
5. Calcutta (l.T.O's flats-II phase). 
6. Bombay (LT.O.'s flats--II phase). 
7. Delhi (LT.o's flat<;.-II phase). 
8. Kanpur (LT.o's flats-II phase) 
9. Madras (LT.o's flats-II phase). 
10. Dhanbad. 
11. Kanpur (C. Ex. staff). 
12. Bombay (Santa Cruz). 
13. Lucknow. 
14. JaJpaiguri. 
15. Dhanushkodi. 
16. Amritsar. 
17. Allahabad. 
18. Bangalore. 
19. Alipurduars. 
20. Delhi (G.O's.-C. Ex.). 

III. LIST OF STATIONS WHERE 
BUILDINGS ARE PROPOSED TO BF. 

CONSTRUCTED. 

(a) OFFICE BUILDINGS 
1. Dhubri (Income-tax). 
2. Dhubri (C. Ex.). 
3. Cu~tack (LT.). 

4. Mathbhanga (C. Ex.). 
5. Silliguri. (C. Ex.) 
6. Visakhapatnam (I.T.). 
7. Hyderabad (Combined). 
8. Shillong (C. Ex.). 
9. Jorhat (C. Ex.). 
10. Dibrugarh (Combined). 
11. Kishenganj (C. Ex.). 
12. Sambalpur (Combined). 
13. Nasik (Combined). 
14. Cochin (C.H. annexe). 
15. Nagpur (Combined). 
16. Ambala (Combined). 
17. Kotah (Combined). 
18. Poona (C. Ex.). 

(b) RESIDENTIAL ACCOMMOD-
ATION FOR NON-GAZETTED 

STAFF 
1. Dibrugarh. 
2. Bombay. 
3. Visakhapatnam. 
4. Ahmedabad. 
5. Kandla. 
6. Madra". 
7. Cuttack. 
8. Calcutta. 
9. New Delhi. 
10. Bhatinda. 

(e) FLATS FOR GAZETTED OFFI-
CERS OF CUSTOMS AND CEN-

TRAL EXCISE DEPARTMENTS 
1. Madras. 
2. Calcutta. 

(d) LAND CUSTOMS STATIONS 
1. Khowai!!hat. 
2. Shellabazar. 
3. Bholaganj. 
4. Kalashar. 
5. Balondia. 
6. Demugiri. 
7. Rexaul. 
8. J ainagar. 
9. Jogbani. 
10. Gede. 
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11. Petrapole. 
12. Hingalganj. 
12. Ghojadanga. 
14. Haridaspur (Petrapole Road). 
15. KotwaJigate. 
16. Tungi. 
17. Hilli Road. 
18. Gitaldah. 
19. Changrabandhu. 
20. Bananhat. 
21. Radhikapur. 
22. Lalgolaghat. 
23. Rangpoo. 
24. Testabazar. 

Tribal Riot in Manipur 

2492. Shri Braj Raj Singh: Will the 
Minister of Bome Aft'airs be pleased 
to refer to the reply given to Unstar-
red Question No. 1418 on the 24th 
August, 1960 and state: 

(a) what action has been taken by 
Government regarding tribal riot in 
Manipur on the 2nd May, 1960 when 
ten persons were killed; and 

(bl what are the after effects of the 
riot? 

The Minister of State in the Minis-
try of Bome Aft'airs (Shri Datar): (a) 
and (b). As stated in reply to the 
earlier question, there was an ex-
change of fire on the 2nd May, 1960, 
between Kukis and Hmars which re-
sulted in the death of one Hmar. 
The allegation that there was a riot 
and 10 Hmars were killed is not cor-
rect. 

T·he miscreants were arrested and 
dealt with according to law. Addi-
tional police force was deployed in the 
disturbed area and an order under 
Section 144 Cr. P.C. prohibiting an 
assembly of more than 5 persons for 
a period of two months was promul-
gated. Extensive touring of the affect-
ed area was carned out by the offi-
c~rs of the Administration and the re-
pre.entatives of the two tribes were 
contacted in an effort to bring about 

amity. Although sporadic incidents 
continued to take place for about 6 
weeks after the incident, the measures 
adopted were, by and large, adequate 
to restore normalcy in the area. 
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Library of Indian Council for Cultural 
Relations 

2494. Shri Hamnantb Rao: Will tbe 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) what is the total number of 
books in the Library of Indian Coun-
cil for Cultural Relations and how 
many readers come daily; and 

(b) what is the staff employed for 
the Library? 

The Minister of Scientific Research 
and Cultural Affairs (Shrl BumaYlID 
Kabir): (a) The Council has 16,000 
books in its Library. On an average, 
10 research scholars and students bobh 
Indian and foreign make use of the 
Library daily. 

(b) One Librarian, one Assistant 
Librarian, two Library Assistant and 
five Lower Division Clerks. 

Realisations from Delhi School Stu-
dents 

2495. Shri Ram Garib: Will the 
Minister of Education be pleased to 
state: 

(a) what are the different funds 
which are realised from students in 
various schools of Delhi[New Delhi 
which are (i) run by Delhi AdminiB-
tration (ii) run by N.D.M.C. (iii) aid-
ed schools; 

(b) what is the amount of these 
funds from 1st Primary to the Higher 
Secondary Classes realized from the 
students; and 

(c) whether it is a fact that same 
of the funds are realized from the 
students for particular itenls for which 
facilities are not available in tbe 
schools? 

The Minister of Education (Dr. K. L. 
Shrimali): (a) A statement is laid on 
the Table of the House. [See Appen-
dix III, annexure No. 146.] 

(b) The required information class-
wise and school-wise is not available 
nor it is practicable to collect it as 
its value will not be commensurate 
with the labour involved. 

(c) No, Sir. 

Indian Council for Cultural Relations 

2496. Shri Hanmantb Rao: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) what programme has been 
arranged during the last one year by 
programme section of the Indian Coun-
cil for Cultural Relations and what 
staff is employed for this section; 

(b) how much money has been 
given to ~he Council from 1950-51 to 
1960-61 so far (year-wise); and 

(c) what contribution has been 
made by the Council in establishing 
cultural contacts so far? 

The Minister of Scientific Research 
aDd Cultural Affairs (Shrl Bumayun 
Kabir): (a) to (c). A statement is 
laid on the Table. [See Appendix TIl, 
annexure No. 147.] 

International Students House!! 

2497. Shri Hanmantb Rao: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state 
how many students are residing in 
International Students Houses at Cal-
cutta, Bombay, Madras, Delhi and 
who has been emplolyed to look after 
them? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): The number of overseas 
students residing at the temporary 
International Students Houses at Cal-
cutta and Delhi run by the Indian 
Council for Cultural Relations is 40 
and 26 respectively. There is no 
International Students' House at Mad-
ras but there is an International 
Centre which also provides residential 
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accommodation for 8 persons. An 
International Students Hostel-cum-
Club run by the Council is expected 
to start functioning in Bombay very 
shortly. It will accommmodate about 
30 students and provide club facilities 
for a larger number. 

In Delhi and Calcutta, there are 
Honorary Wardens to look after the 
students; in Calcutta and Madras 
there are also the Regional Represen-
tatives of the Indian Council for Cul-
tural Relations to look after them. 

Tripura Territorial Council 
2499 .r Shri Dasaratha Deb: 

. l Shri Halder: 

W ill the Minister of Home Allairs 
be pleased to state: 

(a) whether any representation has 
been received from the Tripura State 
Committee of Communist Party of 
India for the extension of the powers 
and functions of the Tripura Terri-
torial Council; and 

(b) whether Government proposes 
to extend the powers and functions 
of the Tripura Territorial Council? 

The Minister of state in the Minis-
try of Home Affairs (Shri Datar): 
(a) and (b). No such representation 
has been received. 

.Judicial Enquiry into the death of 
Displaced Persons in Tripura 

2500 {Shri Dasaratha Deb: 
. Shri Halder: 

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Unstarred Question No. 606 on the 
11th August, 1960 and state: 

(a) whether any judicial enquiry 
has been demanded by the people of 
Tripura, including the Bar Associa-
tion, into the cause of death of 
Biswambardas Namdas a displaced 
person of Nalunagar colony, while he 
was in .Jail custody; and 

(b) if so, whether Government pro-
pose to hold any such judicial 
enquiry? 

Tile Minister of 8tate in the Minis-
try of Home Allairs (Shri Datar): 
(a) Yes. Requests on behalf of one or 
two political parties in Tripura and 
also the Agartala Bar Association for 
a judicial enquiry into the death of 
Shri Biswamber Namdas have been 
received. 

(b) The circumstances in which 
Shri Namdas expired do not call for 
any formal enquiry. The post-mortem 
report indicated that death was due 
to cardiac failure as a result of under-
nutrition caused by sudden and con-
tinuous withdrawal of food in old age. 
As usual, an inquest was also held by 
the Sub Divisional Magistrate, Sadar 
Sub-division. His findings confirmed 
the post-morten report. 

Export of Scrap 
!SOl f Shri Raghunath Singh: 

. l Shri M. B. Thakore: 

W ill the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) the tonnage of Nos. 2, 2(a) & 3 
grades scrap exported during 1957, 
1958, 1959 and the first-half of 1960; 

(b) whether there is any domestic 
consumption of No.2, 2(a) & 3 
Bundles; 

(c) whether it is true that the total 
export utlization of No.2, 2(a) & 3 
Bundles during 1957 to 1959 was well 
below 50 per cent. of the estimates of 
the Scrap Investigation Committee for 
these grades; 

(d) whether it has been represent-
ed to Government that the export 
utilization of No.2, 2(a) & 3 Bundles 
is hampered by the stipulation in the 
Ferrous Scrap Export Policy compel-
ling the exporters of any of these 
grades to supply the domestic furnace 
owners 1 ton of No. 1 Bundles (fresh 
sheet cutting scrap) for every 10 tons 
of No.2, 2(a) or 3 Bundles they wish 
to export; and 

(e) if so, why is the stipulation, 
which is hampering the export utili-
zation of No.2, 2(a) & 3 Bundles, not 
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deleted from the Ferrous Scrap Ex-
port Policy? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b). The quantity of sheet cuttings 
exported has been 75,476, tons in 1957; 
161,969 tons in 1958; 78,221 tons in 
1959 and 37,944 tons in the first half 
-of 1960. Export of those categories of 
'scrap which cannot be utilised in the 
country is allowed. Nos. 2, 2a and 3 
scrap cuttings are not generally used 
!by the local furnace owners. 

(c) Yes, Sir. 

(d) and (e). Representations have 
been received that the stipulation 
made in the Scrap Export Policy for 
the supply of 1 ton of No. 1 quality 
sheet cuttings for every 10 tons of 
Nos. 2, 2a and 3 sheet cuttings is ham-
pering export but this is not correct 
position. No. 1 quality sheet cuttings 
are collected by exporters along with 
-other inferior varieties of scrap and 
as No.1 quality cutting can be utilis-
ed in the country, it has been stipulat-
ed in the export Policy that this scrap 
should be made available to indigen-
eus furnace owners. 

Licence to Banking Companies 

2502. Shri Easwara Iyer: Will the 
Minister of Finance be pleased to 
state: 

(a) whether the Reserve Bank of 
India has refUSed to grant licences to 
any banking company subsequent to 
the Banking Companies Act of 1949; 

(b) if so, the number of Banks 
existing prior to the Act which have 
been refused the licence; 

(c) the number of Banks for which 
licences have been refused d~ing 
1960-61; and 

(d) whether such Banks have been 
intimated the reasons for such refusal 
and whether reasonable opportunity 
to show cause against refusal of licence 
have been given? 

The MInister of Fbumce (Shrl 
MorarJi Desal): (a) Yes. 

(b) One hundred and thirty-three. 
(Up to the end of July 1960). 

(c) Three banks have been refused 
licences during the period January-
July, 1960. 

(d) Yes. 
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Seizure of Gold from Pilgrim SbJp 

2504. Shri P. C. Borooah: Will the 
Minister of Finance be pleased to 
atate: 

(a) whether it is a fact that the 
Customs authorities in the Bombay 
Docks seized contraband gold worth 
Rs. 1 lakh On the 13th August, 1960 
from a Pilgrim Ship coming from Jed-
dab; 

(b) if so, whether any investigations 
have been made to find out as to who 
brought this gold; and 

(c) what steps are the Customs 
authorities proposing to take to stop 
smuggling of gold? 

The Minister of Finance (Shrl 
Morarji Desai): (a) and (b). On the 
13th August, 1960, there was no such 
seizure of gold, in Bombay docks. 
However, on the 12th August, 1960, at 
the time of baggage examination of 
pilgrims returning from Jeddah by 
s.s. Mohamedi, at Bombay port, a trunk 
was found lying unattended near pas-
sengers' baggage. No one came for-
ward to claim the trunk nor have the 
investigations so far revealed its 
ownership. On examination the trunk 
was found to contain gold bullion, 
sovereigns and gold jewellery valued 
at Rs. 95,0001- approximately. The 
above articles have been seized. 

(c) Various legislative and execu-
tive measures have been adopted to 
combat smuggling of gold as well as 
other contraband goods. These include 
(i) the enhancement of the powers of 
investigation of customs officers 
engaged in anti-smuggling work, (ii) 
systematic rummaging of suspected 
vessels and aircraft, (iii) regular as 
well as surprise patrolling of vulner-
able sections of the COllst line and 
land borders, (iv) closer follow-up of 
information, (v) utilization of a scien-
tific instrument known as the "Metal 
Detector". In addition to heavy 
penalties imposed under the Sea Cus-
toms Act, which includes the confisca-
tion of the contraband, prosecutions 
are also launched in deserving cases 
so as to render the punishment really 
deterrent. A Directorate of Revenue 
Intelligence has also been functioning 
at the Centre to consolidate more 
effectively the anti-smuggling activi-
ties of the various field organisations. 
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Mission Properties 

2507. Shri D. C. Sharma: Will th~ 
Minister of Home Affairs be pleased 
to state: 

(a) whether Government have re-
ceived any demand for the amalgama-
tion of all Mission properties and 
forming a Church Act; and 

(b) if so, the action taken or pro-
posed to be taken in the matter? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) No. 

(b) Does not arise. 

Tehsildar of Ramka, District Sirmar 

r Shri S. N. Ramaul: 
2508. ~ Shrj Nek Ram Negi: 

L Shri Inder J. Malhotra: 

Will the Minister of Hom" Affairs 
be pleased to state: 

(a) whether it is a fact that there 
were certain allegations of corruption 
and misappropriation against the Teh-
sildar of Ramka, District Sirmur, 
H.P.; 

(b) if so, the nature of these allega-
tions; and 

(c) whether the allegations were 
or are being enquired into and what 
has been the result thereof? 

The Minister of State In the Minis-
try of Home Affairs (Shrt Datar): 

(a) Yes. 

(b) The allegation is that, On trans-
fer, he claimed transportation charges 
of his luggage on the basis of a forg-· 
ed receipt. 

(c) An inquiry is in progress. 
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Adivasis of Chiria Village 

2510. Shrimati Renu Chakravartty: 
Will the Minister of Steel. Mines and 
Fuel be pleased to state: 

(a) whether it is a fact that many 
Adivasi residents of Chiria Village 
under P. S. Mancharpur, District 
Singhbhum, are facing forcible evic-
tion from their abode and lands; 

(b) whether the iron ore mines of 
Indian Iron and Steel Company have 
acquired these lands; 

(c) whether it is aho a fact that 
thumb impressions of these illiterate 
villagers were obtained under the 
false pretence of a petition for 
increase of rice; and 

(d) if so, steps taken in the matter? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to 
(c). Government have no information. 

(d) Does not arise. 

IrOn Ore Deposits in Ramnad 

2511. Shri Subbiah Ambalam: Will 
the Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) whether geological experts 
visited Vadakudipatti, in Thirupattam 
Taluk, Ramnad District, to find out 
deposits of iron ore; 

(b) if so, the details of the findings 
by the experts; and 

(c) whether any assessments of the 
quality and quantity of iron ore have 
been made? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) An Officer 
of the Government of Madras visited 
the area to find out deposits of iron 
ore. 

(b) and (e). It has been reported 
that there are no suitable iron ore de-
posits in the area. 
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Scheduled Castes and Scheduled 
Tribes 

%512. Shri B. C. Kamble: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) which categories of Indian peo-
ple have made representations for 
being included in the list of (i) Sche-
duled Castes and (ii) Scheduled Tribes 
during the last five years; and 

(b) the decision taken thereon by 
the Government? 

The Deputy Minister of Home 
Affairs (Shrjmati Alva): (a) & (b). 
Representations have been received 
trom time to time in this regard from 
various persons or associations and 
they have been asked to approach the 
State Governments concerned in the 
matter. No list of the parties who 
made representations has been main-
tained, and the time and labour in-
volved in compiling such a list now, 
would not be commensurate with the 
result that might be achieved. 

Stenographers' Examination for S.C. 
and S.T. 

2513. Shrt Amjad Ali: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether a competitive examina-
tion for the Scheduled Caste and 
Scheduled Tribe candidates will be 
held for the recruitment of Class m 
English Stenographers during the 
year 1960; 

(b) if so, whether similar exami-
nation will be held for the non-
scheduled castel tribe candidates also; 
and 

(e) it not, whether Government 
have any proposal to hold the Steno-
graphers' Examination in the year 
1961 for the non-scheduled castel tribe 
candidates? 

The MIDJster of state In the Minis-
1ry of Home Affairs (Shrt Datar): (a) 
Yes'. 

(b) and (cl. No general examina-
tion for stenographers is proposed to 
be held in 1960. An examination is, 
however, likely to be held in 1961. 
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Appeals against Orders of Land 
Acquisition in Delhi 

2-15 I Shri Vajpayee: 
a . L Shri Assar: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) the number of appeals made 
against orders of land acquisition in 
the office of the Delhi Land Acquisi-
tion Collector since 1948 (year-wise); 

(b) the number of appeals decided 
so far; 

(c) the reasons for the delay in for-
warding the appeals to the Sessions 
Court; and 

(d) the action taken or proposed to 
be taken to expedite the disposal of 
appeals? 

The Minister of State in the M,\nis-
try of Home Affairs (Shri Datar): 
(a) The number of applications in 
which the Land Acquisition Collector 
has been moved to make reference to 
the Court under section 18 of the Land 
Acquisition Act, 1894, since the year 
1948-49. is as follows:-

1948-49 8 
1949-50 31 
1950-51 22 
1951-52 12 
1952-53 13 
1953-54 7 
1954-55 23 
1~~~ 2 
1956-57 6 
1957-58 200 
1958-59 174 
1959-60 317 

Total 815 

(b) Out of 815 applications, 265 
have been referred to the District 
Judge; of these, the District Judge 
has so far disposed 01 123 cases. 

(c) & (d). Due to large-scale acqui-
sition of land for the implementation 
of various schemes of the Govern-
ment during the years 1958-59 and 
1959-60, the number of applications 
received during this period was un-
usually large. The land acquisition 
machinery has been strengthened 
recently and the disposal of the pend-
ing applications will be expedited. 

Delhi School Teacher-Parents 
Association 

2516 .f Shri A. K. Gopalan: 
. L Shri Kunhan: 

Will the Minister of Edncation be 
pleased to state: 

(a) whether it is a fact that in 
Delhi Schools, Teacher.Parents Asso-
ciations have been organised; 

(b) if so, their functions and mem-
bership fee charged; and 

(c) the names of schools in Delhi 
where these Associations have been 
organised? 



'792 1 Wr:tten Answers BHADRA 18, 1882 (SAKA) Written Answers 7922. 

The Minister of Education (Dr. K. 
L. Shrimali): (a). Yes, Sir, in some 
.schools. 

(b) and (c). The main object of 
SUCH associations is to bring the 
parents and teachers into closer con-
tact for the imp:-ovement of the school 
.and welfare of their wards, and also 
to discuss the problems and activities 
of the school far the benefit of the 
students. A statement showing the 
names of schools in Delhi where these 
8ssociations have bf'en organised and 
the membership fee charged by them 
is placed on the Table of the Lok 
Sabha. [See Appendix III, annexure 
No. 149.] 

Police raid in Delhi Cantonment 

2517. Shri Assar: Will the Minister 
of Home Affairs be pleased to state: 

(a) whether it 'is a fact that re-
cently police raided the house of an 
Army Official in Delhi Cantonment 
and seized grenades and some old 
telegrams; 

(b) if so. whether it is a fact that 
the grenades were brought from 
Jammu and Kashmir; and 

(c) if so, the details thereof? 

The Minister of State in the Min-
Istry of Home Affairs (Shri Datar): 
(a) On the 18th August, 1960, the 
Delhi police searched the house of an 
Army Naik in Delhi Cantonment. 
No incriminating material was found. 

(b) and (c): Do not arise. 

Employment of S.C. and S.T. 

2518. Shri B. C. Kamble: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the total number of jobs made 
available in Class I, II and III Services 
in Public Sector since the commence-
ment of Planning; and 

(b) the total number of Scheduled 
Castes, Scheduled Tribes and other 
Backward Classes who were given the 
jobs in Class I, II and III Services in 
Public Sector since commencement of 
Planning? 

Tbe Minister of state in the Minis-
try of Home Affairs (Shri Datar): 
(a) and (b). The information is not 
available and it will not be possible 
to collect all the detailed information 
required. In any case the time and 
labour involved in collecting it may 
not be commensurate with what 
might be achieved. 
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Gypsum Depos.its in Rajasthan 

2520. Shri Cbandak: Will the Mi-
nister of Steel, Mines and Fuel be 
pleased to state: 

(a) what is the progress of the 
exploratory work done in the Nagaur 
area for Gypsum in Rajasthan; and 

(b) how Government propose to 
utilise the Gypsum found in this area? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) The investiga-
tion of gypsum in the Nagpur area 
by drilling is continuing. 42 bore 
holes with a total footage of 18,432 
ft. have been completed. The sub-
surface data, so far obtained indicate 
the presence of many gypsum beds of 
which the uppermost one is charac-
terised by a single thick bed of 
gypsum which occurs in two separate 
blocks. In the northern block, the 
main gypsum bed varies in thickness 
from 7' 6" to 45' 6" and occurs at 
depths varying from 138' 9" to 327' 0" 
while in the southern block it varies 
in thickness from 26' 0" to 41' 0" and 
occurs at a depth of 36C feet to 379 
feet from the surface. 

On the assumption that main 
gypsum bed persists over an area ap-
proximately half a mile around each 
of the holes and maintains a uniform 
thickness, the probable reserves of 
gypsum in the area so far explored 
will be of the order of 499 million 
tons. 

(b) it is still too early to consider 
this aspect. Unless the present inves-
tigations to determine the extent, 
thickness and continuity of the main 
gypsum beds encountered in two 
blocks is completed, nothing regard-
ing utilisation plans could be said. 

Copper Deposits in Khetri 

2521. Shri Chandak: Will the Min-
ister of Steel, Mine, and Fuel be 
pleased to state the annual output of 
copper are from the copper mines re-
cently started by the Indian Bureau 
of Mines in Khetri? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): Regular mining has 
not commenced so far in Khetri 
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Speculation in Stock Exchange 

2525. Shri Indrajit Gupta: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that con-
mltations are in progress between the 
Finance Ministry and the Company 
Law Deparcment to curb the present 
speCUlative frenzy on the Stock Ex-
changes; and 

(b) if so, the details thereof? 

Tt~ ~. ni"~er af Finance (Shri 
Morarji Desai): (a) and (b). Several 
questions relating to the floatation, 
expansion and financing of joint stock 
companies and other related matters, 
including the regulation of trading in 
shares, are being examined jointly by 
the Finance and Commerce Ministries. 
Significant decisions of Government, 
when taken, will bp made known. 
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Kolar Gold Mines 

2527. Shri Sugandhi: Will the Min-
ister of Steel. Mines and Fuel be 
pleased to state: 

(a) what was the production of 
gold from the Kolar Gold Mines for 
three years prior to nationalisation; 

(b) the annual gold production 
since nationalisation of these mines; 

(c) whether there is any decline in 
the production of gold during recent 
years and if so, the reasons therefor; 
and 

Cd) what are the annual profits 
made by the undertaking during the 
last three years? 

The Minister of Mines and Oil CShri 
K. D. Malaviya): 

(a) 1954 
1955 
1956 (II months). 

220.313 Ozs. 
193.967 
]77,715 " 

(b) 29-II-1956 to 31-3-58 
(16 months-First Ac-
counting period) 

April, 1958jMarch, 1959 
217,9380Z8 •. 
15°,781 " 

April, 1959!March, 1960 153,442 " 

(c) Yes, Sir, This is mainly due to 
the gradual reduction in the average 
grade of ore mined with a view to 
ensure longevity of the mines though 
the tonnage has been increased com-
paratively to make up some of the 
loss in production of gold on this 
account. 

Another factor is the depletion of' 
working spots in the Mysore Mine 
due to non-availability of new ore of' 
economic value at development points. 

(d) 29.11.1956 to 31.3.1958 
April, 1958 to March, 1959 
April, 1959 to March, 1960 

Rs. in Iakhs 
27·45 
12·39 

Annual 
Accounts 
have rot 
yet reen 
finalised. 

"Aid India" Club Meeting 

2528. Shri Indrajit Gnpta: Will the-
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that the 
World Bank is sponsoring a meeting 
of the "Aid India" Club at Paris in 
September, 1960; 

(b) if so, the names and the desig-
nations of the Indian representatives 
who will atend the meeting; and 

(c) the agenda to be diSCUSSed? 

The Minister of Finance (Shri 
Morarji Desai): (a) Yes, Sir. 

Cb ) No representative of the Gov-
ernment of India will attend the' 
Meeting. However, Shri B. K. Nehru. 
India's Commissioner-General for-
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Economic Affairs will be available in 
Paris for consultations at the time of 
the meeting. 

(c) The Meeting is likely to con-
sider India's requirements of external 
assistance for the final year of the 
Second Plan and the Third Plan. 

Credit Agreements with Ea5t 
European Countries 

2529. Shri Khimji: Will the Minis-
.ier of Finance be pleased to state: 

(a) the number of credit agree-
'ments signed between India and the 
East European countries and the 
amounts autho.rised under them; and 

(b) the names of projects for 
which they are available and the 
terms and conditions of repayment? 

The Minister of Finance (Shrt 
Morarji Desai): (aJ and (b). A state-
ment giving the required information 
is laid on the Table [See Appendix 
III, annexure No. 150]. In the case of 
all these credits, payment of interest 
-and repayments of principal are to 
be made in rupees which will be 
utilised by the lending countries for 
purchase of Indian goods. 

American Loan Commodities 

2530. Silri Khimji: Will the Min-
ister of Finance be pleased to state: 

(a) the total funds available in the 
form of Indian rupees from the sale 
proceeds of American loan commo-
·dities under PL 480 and PL 665 sepa-
rately; 

(b) the manner in which these 
rupee funds are used in India; 

(c) whether any part of these 
rupee funds is available for giving 
loans to governmental or private 
agencies; and 

(d) if so, the details of the manner 
in which these funds have been dis-
bursed so far? 

The Minister of Finance (Shrl 
Morarjl Desai): (a) to (d) A state-
ment is laid on the Table [See Ap-
pendix, III, annexure No. 151.] 

industrial Finance Corporation 

2531. Shrt Khlmjl: Will the Min-
ister of Finance be pleased to state: 

(a) the efforts made so far by the 
Industrial Finance Corporation to 
help the importers of capital goods 
in India to secure deferred payment 
terms from foreign parties; 

(b) the names of parties to whom 
such assistance has been given; and 

(c) whether any steps are being 
taken by Government to improve the 
activities in this respect? 

The Minister of Finance (Shrl 
Morarji Desai): (a) and (b) The In-
dustrial Finance Corporation's assist-
ance to the importers consists of grant 
of its guarantee in respect of deferred 
payments. The names of parties, etc., 
to whom such assistance has been 
granted are given in the statement 
laid on the Table. [See Appendix III, 
annexure No. 152.] 

(c) No, Sir. 

Assistance from Col!)mbo Plan 

2533. Shri Kh,imji: Will the Minis-
ter of Finance be pleased to state 
the various amounts of assistance re-
ceived by India to-date from the 
signatories of the Colombo Plan? 

The Minister of Finance (Shri 
Morarji Desai): A statement is laid 
on the Table of the House. [See 
Appendix III, annexure No. 153.] 
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'''Chenna Basava Nayaka" 

2535. Shrl Sugandhi: Will the Min-
ister of Scientific Research and Cul-
iural Mairs be pleased to state: 

(a) whether it is a fact that the 
Kannada Advisory Board of the 
Sahitya Akademi has reiterated its 
recommendation that the book-
"Chenna Basava Nayaka"-be trans-
lated into all Indian languages; and 

(b) if so, whether the Executive 
Board of the Sahitya Akademi has 
considered over this matter and the 
details of their decisions? 

The Minister of Scientific Itesearch 
and Cultural Mairs (Shri Romayon 
;Kabir): (a) Yes, Sir. 

(b) 'rhe fresh recommendation of 
the Advisory Board has not yet been 
~onsidered by the Executive Board. 

)068 (Ai) LSD-8. 

Excise Doty on Oil Expellers 

2536. Shri Sngandhi: Will the Min-
ister of Finance be pleased to state: 

(a) whether it is a fact that Baby 
Oil Expellers manufactured only in 
BaToda, Gujerat State are recognised 
and levied excise duty at concessi'.mal 
rate whereas the baby expellers 
manufactured in Hyderabad, Andhra 
Pradesh as 'Duplex' Oil Expellers are 
levied a much higher rate of excise 
duty though their production capacity 
is much less than that of the Baroda 
Baby Expellers; and 

(b) on what basis the excise duty 
on vegetable oil production is levied? 

The Minister of Finance (Shri 
Morarji Desai): (a) No, Sir. 

(b) Vegetable non-essential oils, aU 
sorts, in or in relation to the manu-
facture of which any process is ·)rdi-
narily carried on with the aid of 
power, are subject to the standard 
rate of Central Excise duty at Rs. 112 
per ton, subject to the provision that 
a quantity not exceeding 75 tons of 
such oils cleared by any manufac-
turer for home consumption on or 
after the first day of April in any 
financial year has been exempted 
from so much of the duty leviable 
thereon as is in excess of Rs. 70 per 
ton. 

Those manufacturers of the said 
oils who employ either one expeller 
(having a single chamber not exceed-
ing 33 inches' in length and inner 
diameter of not more than 7 inches). 
or ghaniesikohlusipintosichekkusirota-
ries not exceeding 12 in number, OT 
a combination of one expeller (hav-
ing a single chamber not exceeding 
27 inches in length and inner dia-
meter of not more than 5 inches), 
and ghaniesikohlusipintosichekkusi 
rotaries not exceeding 2 in number. 
have, however, been given the 
option to work under a special pro-
cedure, commonly known as com-
pounded levy scheme. and pay the 
compounded rates of duty which 
have been fixed differently for diffe-
rent types of equipments on the basis 
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of estimated average production capa-
city of a particular equipment. 

~¥.iI\9. ~ ~ ~: "q-r!l"ftmn 
W lfil: ~ <tt WIT 'IiW fit; : 
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~~~~~~ 
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Working Girls' Hostel, Cunon Road, 
New Delhi 

2539. Shri A. K. Gopalan: Will the 
Minister of Edncation be pleased to 
state: 

(a) whether it has been decided to 
hand over the management and the 

building of the Working Girls' Hostel, 
Curzon Road, New Delhi to the Cen-
tral Social Welfare Board or to any 
other organization; and 

(b) if so, frqm which date? 

The Minister of Education (Dr. 
K. L. Shrimali): <a) The matter is 
under consideration. 

(b) Does not arise. 

Craft Teachers In Grab Kalyan 
Kendra 

2MO. Shri Amjad Ali: Will the 
Minister of Home AJrairs be pleased 
to ~tate; 

(a) whether new centres are being 
opened by Government under the 
Central Secretariat Staff Family wel-
fare Institutes (Grah Kalyan Kendras) 
Organisation; 

(b) if so, the terms and conditions 
on which craft teachers are being 
appointed by the Organisation; 

(c) whether it is also a fact that 
there is no prescribed scale for the 
craft teachers and that they are be-
ing paid at fixed rates ranging from 
Rs. 60 to Rs. 90 only per month 
which are quite low; 

(d) whether there is any proposal 
to have regular pay scales for such 
craft teachers; and 

(e) if so, when these pay scales 
are likely to be put into force? 

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): 
(a) Yes. 

(b) and (c). There is no prescribed 
scale. An instructor starts with an 
honorarium of Rs. 60 and on posting 
to a centre after cqmpletion of pro-
bation the rate of honorarium varies 
from Rs. 60 to Rs. 90 per month, 
depQnding upon the nature of duties. 
12 days' casual leave and 15 days' 
vacation leave are also admissible in 
a year. The centres function for 5 
days in a week and the daily working 
hours are 11.00 A.M. to 4.30 P.M. with 
a break of half an hour for lunch. 
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(d) No. 

(e) Does not arise. 

Icons of Archaeologieal 
Importance 

2541. Shri P. K. Deo: Will the 
Minister of Scientific Research and 
Cultnral Affairs be pleased to state: 

(a) whether Swami Pranavanda 
made a survey of icons in the 
Kumaon Division of Uttar Pradesh 
and submitted a list to the Scientific 
and Cultural Affairs Department of 
Uttar Pradesh and to the Govern-
ment of India; 

(b) if so, the details thereof; 

(c) whether these icons are of 
great Archaeological interest and of 
national importance; and 

(d) what steps are being taken for 
their preservation? 

The Deputy Minister of Scientillc 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) No such report has 
been received by the Ministry of 
Scientific Research and Cultural 
Affairs. 

(b) to (d). Do not arise. 

Burglaries in Delhi 

2542. Shri P. K. Deo: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether burglaries are on the 
increase in Delhi; and 

(b) if so, what steps are taken to 
check the increase in this crime? 

The Minister 01 State in the Minis-
try 01 Home Affairs (Shri Datar): 
(a) & (bl. 784 cases of burglary 
were reported from the 1st January 
1960 to the 31st August 1960 as 
against 779 during the corresponding 
period of last year. The slight in-
crease by 5 cases is negligible. The 
police are carrying out intensive pat-
rolling on foot, cycles and by mobile 
vans and are maintaining vigilance. 

Basic Schools in urban areas 

2544. Shri Ram Saran: Will the 
Minister of Education be pleased to 
state: 

(a) whether the scheme of opening 
basic schools in urban areas has 
materialised; 

(b) if so, the names of the places 
where such schools have been open-
ed; and 

(C) whether Government con-
template conversion of non-basic 
schools into basic schools in urban 
areas'? 

The Minister 01 Education (Dr. 
K. L. Shrimali): (a) Such a scheme 
is already in operation in the St.teI 
since the First Five Year Plan. 

(b) Since the number of such 
schools opened by the State Govern-
ments is considerable, it is not practi-
cable to prepare a list of places 
where they are located without an 
expenditure of time and labour which 
may not be commensurate with the 
results. 

(cl Yes, Sir. In fact, this is al-
ready being done by gradual stages. 

Steel Rolling and Be-rolling 
Mills 

2545. Shrj Madhusudan Rao: Will 
the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) the policy of the Government 
of India regarding the establishment 
of steel rolling or re-rolling mills 
(small scale); 

(b) what are the State-wise parti-
culars of steel rolling mills in the 
country; 

(c) whether it is a fact that steel 
quotas are not properly allotted to 
these small scale industrialists; and 

(d) if so, the reason therefor and 
whether the POSition is likely to im-
prove in the near future? 

The Minister of Steel, Mines and 
Fuel (Sardar Swann Slnch): (a) 
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Since April this year general per-
mission under the Iron & Steel Con-
trol Order has been given for setting 
up or operating small re-rolling mills 
employing less than 50 workers pro-
vided no import of equipment is 
involved and only locally available 
scrap is used as raw material. 

(b) State-wise distribution of re-
rollers recognised by Government so 
far is as follows:-

Andhra 

Assam 

Bihar 

Maharashtra 

Gujers! 

Delhi 

Jammu & Kashmir 

Madras & Pondicherry 

Kerala 

Orissa 

Punjab 

Rajasthan 

Madhya Pradesh 

Uttar Pradesh 

West Bengal 

2 

2 

71 

6 

28 

28 

Information about the number of 
small re-rolling mills set up after 
the general exemption was given is 
not availab1e. 

(c) & (d). Small re-rollers are 
normally entitled to allotment of raw 
material viz. scrap from controlled 
sources or billets. They are expected 
to use local scrap. However, in 
view of the comparatively easy sup-
ply sposition of billets, certain quan-
tity has been ear-marked for small 
units purely as a temporary measure. 

Printing Presses in Universities 

2546. Shri Madh1lS1ldan Bao: Will 
the Minister of Education be pleased 
to state: 

(a) whether any of the Indian 
Universities approached the Central 
Government for assistance to set up 
Printing Press!!s in their respective 
Universities; 

(b) if so, their names; and 

(C) the action taken thereon? 

The Minister of Education (Dr. 
K. L. Shrima}i): (a) and (b). The 
Universities of Allahabad, Aligarh. 
Gauhati, Jadavpur, Lucknow and 
Sardar Vallabhbhai Vidyapeeth a}>-
proached the University Grants Com-
mission for assistance to set up Print-
ing Prasses. 

(c) The schemes of four Univer-
sities have so far been approved 
by the Commission as given below:-

University 

1. Allahabad 
2. Aligarh 

Approved cost 
(Non-recurring) 

Rs. 

4,89,000 
1,81,000 

3. Jadavpur 1,81,000 
4. Sardar Vallabhbhai 

Vidyapeeth 1,81,000 

~~v". ~ ~ ~ : 'fln' 
~ ~ .~ _fu1I; m 
~ ~ ;rcrr>t '!IT FIT rn f.f; ; 

(~) 'fln'~~~f.f;~mrr~ 
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Admission in Evening Colleges 
In Delhi 

( Shri Nek Ram Negi: 
2548. ~ Shri Bahadar Singh: 

L Shri Ram Krishan Gupta: 

Will the Minister of Education be 
pleased to state: 

(a) whether it is a fact that the 
Delhi University have failed to Pt'o-
vide admission to second year B.A. 
students (who passed the Inter-Exa-
mination this year) in Dayal Singh 
Evening Camp College and D.A.V. 
College, Chitra Gupta Road; 

(b) the total number of applica-
tions received upto-date by the 
above evening colleges for admission 
in 2nd year B.A. (college-wise); 

(c) the total number of students 
admitted by the above two Evening 
Colleges; 

(d) whether it is a fact that the 
Punjab University is ready to pro-
vide admission to all the students 
but the Government did not agree to 
the proposal; and 

(e) if so, how Government pro-
pose to provide admission to the re-
maining students? 

The Minister of Education (Dr. 
K. L. ShrlmaU): (a) Direct admis-
sions to the second year class of the 

three-year degree course are not a 
normal feature in the Delhi Univer-
sity. These are made only in excep-
tional circumstances with the appro-
val of the Academic Council of the 
University. However, every effort 
has been made to provide admission 
to such students by opening addi-
tional Sections wherever possible in 
the four Evening Colleges. 

(b) & (c). 

Dayal Singh 
College. 
P.G.D.A.V. 
Coll~ge. 

Total No. Total No. 
applied admitted 

685 120 

80 22 

(d) Since Government had already 
taken a decision about the phas~d 
closure of the erstwhile Camp Col-
lege of the Punjab University, it 
was not considered advisable ,0 go 
back on that decision. No formal pro-
posal was mooted to the Punjab 
University and the question of that 
University's readiness to provide ad-
missions does not, therefore, arise. 

(e) Of the 146 applicants for ad-
mission in the Deshbandhu College 
(Evening) as many as 105 were 
admitted aDd of the 67 applicants for 
admission in the Delhi College 
(Evening) r.s many as 50 were ad-
mitted. In view of the position 
stated in reply to part (a) all the 
eligible students could not be accom-
modated. 

V.N.E.S.C.O. aid for Third Five 
Year Plan 

2549. Shri Indrajit Gupta: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that 
UNESCO would be given aid to 
India for the Third Five Year Plan 
period; 

(b) if so, the details thereof; and 

(c) the projects in which it would 
be used? 
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The MInIster of Eclucatloa (Dr. 
K. J,. Shrlmali): (a) It is likely that 
some aid for specific projects will be 
given to India by UNESCO during the 
Third Five Year Plan period. 

(b) and (c). The details of such 
aid and the nature of projects to be 
assisted have not been determined 
yet. 

U.N.E.s.C.O. aid for Second 
Five Year Plan 

Z550. Sm! Jndrajit Gnpta: Will the 
Minister of Education be pleased to 
state: 

(a) the total amount so far receiv-
ed for the Second Five Year Plan 
period from UNESCO; and 

(b) the projects for which the 
amount was received? 

The Minister of Education (Dr. 
K. L. Shrimall): (a) $36,84,288. 

(b) A statement listing the Projects 
for which the aid was received is 
laid on the Table. [See Appendix 
III, annexure No. 154). 

Looting of property by Nagas 

2551. Shri Raghunath Singh: Will 
thOl Minister of Home Mairs be 
pleased to state whether it is a fact 
that ten armed' Nagas in army uni-
form looted property from three 
shops and residence of the Block 
Development Officer at Taoubi on 
the Mao-Dimapur Section of the 
Imphal-Dimapur Road on the night 
nf Monday, the 29-30th August, 
1960? 

The Minister of State in the MInIs-
try of Home Mairs (Sm! Datar): 
It is reported that on the 29th 
August, 1960, at about 11.30 P.M. 
about ten armed Naga hostiles in 
olive green uniform looted three 
shops and also the residence of the 
Block Development Officer in Taoubi 
village which is at a distance of four 
miles from the Mao Police Station. 
Stationery, clothing, watches, etc. 
worth Rs. 10301- were taken from 

the three shops and cash and cloth-
ing etc. worth Rs. 6731_ were re-
moved from the house of the Block 
Development Officer. Cases have 
been registered at the Mao Police 
Station and are under investigation. 

Floods in Orissa 

Z552. Shri P. K. Deo: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) whether the Government of 
Orissa have asked the Central Gov-
ernment for Rs. 62 crores assistance 
for immediate relief work and for 
long term flood protection work in 
Orissa; 

(b) if so, the details thereof; and 

(c) the decision of the Central 
Government il,l this regard? 

The Minister of State in the MInIs-
try of Home Mairs (Shri Datar): 
(a) Government of Orissa have ask-
ed for a grant of Rs. 505 lakhs to 
meet the situation caused by the 
floods. 

(b) The break-up of the amount 
asked for is-

In lakh of rupees 

(i) 

(i.) 

(iii) 

Gratuitous Relief 
Repairs of breaches of 

PWD Roads and em-
bankments 

Repairs of Revenue 
Roads, embankments 
and buildings. 

- - (iv) Rehabilitation grant to 
non-agriculturists . 

(v) 

(vi) 

Supply of fodder and 
animal relief 

Construction of village 
schools and other public 
institutions . 

50 

25 

(viO House building grant 100 

(vii.) Drinking water supply 20 

(ix) Subsidised sale of rice .AS 

TOTAL. 
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to U.S.Q. No. 761, dated 

16-8-60 
(cl A sum of Rs. 200 lakhs (Rs. 100 

lakhs as "ways & means Advance" 
and Rs. 100 lakhs as Loan) has been 
sanctioned for meeting expenditure 
on flood relief in Orissa. 

Working Girls Hostel, New Delhi 

2553,.: Shri A. K. Gopalan: 
l Shri Kunban: 

Will the Minister of Education be 
pleased to state: 

(a) whether any decision has been 
taken to enhance the rent for rooms 
in the working girls hostel, Curzon 
Road, New Delhi; 

(b) if so, the details of the new 
rent scale and the existing rent 
scale; 

(C) whether the inmates of the 
hostel have protested against the In-
crease of this rent; 

(d) if so, whether Government 
have considered their grievances; 
and 

(e) the decison taken thereon? 

The Minister of Education (Dr. 
K. L. Sbrimall): (a) and (b). No 
rent for roon:s is being paid by the 
inmates of the Working Girls' Hostel, 
Curzon Road, New Delhi. As such, 
there is no existing rent scale; nor 
is there any question of enhancing 
the same. 

(C) to (e). The question of rea1is-
ing some rent for the accommoda-
tion supplied to the inmates of the 
Hostel is under consideration. It is 
against this that the inmates of the 
Hostel have made a protest which is 
being examined. 

CORRECTION OF ANSWER TO 
U.S.Q. NO. 761, DATED 16-8-60 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): In place of 
the reply given to part (c J of Umtar-
red Question No. 761, dated 16-8-60 
the following may be substituted: 

The case against the culprits has been 
filed in the Court of Sub District 
Magistrate, Delhi, and the first hear-
ing was held on the 6th August, 1960 
when the two accused appeared in 
the court. The next hearing has been 
fixed for 19th instant. 

lZ.19 brs. 

MOTIONS FOR ADJOURNMENT 

ALLEGED NON-IMPLEMENTATION or 
COLLIERY LABOUR AWARD 

Mr. Speaker: I have received notice 
of a few adjournment motions. As 
this is the last day of the session. I 
am not very meticulous about it. 
Otherwise, I would not have referred 
to any of them here. The earliest 
one, No. 67, is of Shri D~s Gupta, 
which refers to: 

"Failure of the Government to 
take steps for implementing the· 
Colliery Labour Award regarding 
wages in the Dabar Colliery, Asan-
sol, leading to large-scale distur-
bances between the management 
and workmen, resulting in the 
death of four workmen, and 
injury to twentynine." 

Has this disturbance arisen as a 
result of non-implementation of the 
award? 

Shri B. Das Gupta (Purulia): Yes, 
Sir. 

Mr. Speaker: What are the fads! 
When did this occur? 

SOO B. Das Gupta: It ot"<'urred on 
the 7th. 

Shri S. M. Banerjee (Kanpur): It 
has appeared in the newspapers. 

Boo B. Das Gupta: offer my 
thanks to you for allowing me to 
raise this matter. 

Mr. Speaker: No thanks, please. 

Sbri B. Das Gupta: The facts are 
that .... 
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Mr. Speaker: Is he aware of only 
what has appeared in the n~wspaper? 

Shri B. Das Gupta: ~o, Sir. I have 
got not only newspaper reports, but 
I have got other reports and I have 
got telegrams from the unions con-
cerned in that colliery. 

Mr. Speaker: What does he want 
me to ask? I am going (0 ask the 
hon. Minister. 

Shrl Tridib Kumar Chaudhurl 
(Berhampore): May I intervene, Sir? 
I am connected with the Union which 
is concerned. 

Mr. Speaker: Why should be super-
sede the han. Member? 

8hri Tridib Kumar Chaudhuri: He 
won't object. 

Mr. Speak.er: Order, order. The 
other hon. Member is able to express 
himself as clearly as the hon. Member. 

Shrl B. Das Gupta: There Is a col-
liery near Asansol. 

Mr. Speaker: What is the troubl~ 
in it? 

Shri B. Das Gupta: The trouble, I 
am relating, Sir. 

Mr. Speaker: I only wa"l to know 
how an ordinary matt~r of law and 
order could be brought up here when 
the State is in charge of it. If it is 
the direct result of any clash and a 
demand on the one side that this re-
commendation should be implemented 
and in the course of that there has 
been any excess, I wanted to ask the 
hon. Minister as to what is the posi-
tion. 

Shri B. Das Gupta: This is not a 
matter of law and order. 

Mr. Speaker: Let me hear the han. 
Minister. If necessary, I will hea~ 

him. 

Shri Radhelal VyaS (Ujjain): May 
I submit that all the statements may 
be laid on the Table of the House? 

The Minister of I,abour and Em-
ployment and Planning (Shri Nanda): 

In the brief interval that I had after 
receiving this notice, we have made 
enquiries and I have "ntisfied myself 
that whatever happen~,j ttere wa~ 

a tragedy, but it had :lothing to do 
with the award for whir.h w(' had any 
responsibility-the award about wage~ 
in the coJliery. 

Sml Tridib Kumar Chaudhuri: May 
just say a word? Is it not a fact 

that disputes relating to these collie-
ries have been pending with the Gov-
ernment of India and the Central 
Chief Labour Commissioner since 
February? I have here copies of the 
notice that was sent to th,· Union 
by the Union Labour Ministry and the 
Chief Labour Commissione~'s office 
which says that these disputes were 
pending with the Governme"t for the 
last six months. The Government 
seems to have been ,leeping over 
these things. Of course, we realise 
that so far as the disturbances that 
have occurred are concerned, it is a 
law and order matter and the State 
Government is quite competent to deal 
with that. What were the Govern-
ment doing aU these six months? If 
these disputes had been referred to 
the proper adjudication authorities, 
nothing would have happened and 
this tragedy could have been averted. 

Mr. Speaker: I would urge upor, 
the hon. Minister to consider this 
matter. If it is only directly or in-
directly due to the non-implementa-
tion of any recommendation, he will 
give his best consideration to this 
matter. Unfortunately, S" many 
people have died. This, if possible, 
might have been averted. But, we' 
have no jurisdiction. I can only ap-
peal to the hon. Minister to look into· 
this matter further. 

Shri Nanda: The loss is On both 
sides. I do not want to g0 Into the 
details of that. Some persons on the 
side of the' management w~re killed. 
My own information is that the causes 
were very different from what they 
are represented to be. 
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INTER-STATE MOVEMENT OF FERTILISERS 

Mr. Speaker: The "ext one is by 
Shri Vajpayee about smuggling of 
fertilisers being favoured by many 
States. I only wanted to know this. 
If fertilisers are given to the various 
States from the Centre ~nd if the 
States them3elves say that fertilisers 
aTe being allowed to be smuggleJ 
from one State to the other, what is 
the position SO far as the Centre is 
concerned? 

The Minister of Food and Agricul-
ture (Shri S. K. Patil): The hon. 
Member has picked up this report 
from the Times of India Ne.ws SeT-
."ice, Lucknow. 

Shri Vajpayee (Balrampur): It ha~ 
appeared in all the papers. 

Shri S. K. PatiJ: I have read the 
report in which a Minister in the 
U.P. is said to have said that some 
State Governments were anxious to 
get D.P. fertilisers even though it was 
illegal to do so. I have not verified it 
because it is a wrong statement. I do 
not think that any responsible 
Minister would make that state-
ment that Government themselves 
were interested in putting fer-
tilisers in the black-market or things 
Qf that type. So far as the question 
Qf fertilisers going into the black-
market is concerned, to a certain ex-
tent, it is a fact. We lre trying to 
avoid. it. How it should be done, 
whether it should be some kind of a 
ban which the States should impose 
On inter-state removal of these ferti-
lisers, we were about to do that. 
Then came a suggestion from the 
Madras Government that it should be 
inter-district also. not only inter-state. 
Therefore, we are considering whe-
ther we should take the :listrict also. 
The fear of the Madras Government, 
which appears to us to be very na-
tural, is that if the package pro-
gramme gives more fertilisers to a 
particular distrkt, th"re is a possibi-
lity of fertilisers going from that dis-
trict to the other districts. Therefore, 
that action has been stayed for some 

time. The whole question is going to 
be decided. 

Shri Vajpayee: May submit 
a ward? On the 22nd of August, 
2039 bags of ammonium sul-
phate were intercepted at a railway 
station in the D.P. and they were 
put off for Annapati and Rayapuram 
in Madras. There Is a great disparity 
between the prices obtaining in the 

,D.P. and those obtaining in Madras. 
In D.P. the cultivators are heing 
forced to purchase fertilisers while 
in Madras, it appears, there is a shor-
tage of fertilisers. We arQ entitled 
to know why the Central Government 
cannot allot more fertilisers to Madras 
so as to put an end to all this black-
marketing. 

Shri S. K. Patil: The hon. Member 
is reading from the same report. This 
Government has nothing to do with 
it. As I explained, the question is 
whether we should authorise the 
State Governments to have some 
ban. We are ready to do that. In 
between, when our instructions were 
going afresh, the suggestion came from 
Madras that we should include also 
the district. We are also favourably 
considering that so that the ban 
should be even on inter-district move-
ment. 

Mr. Speaker: The hon. Minister is 
taking action. I would not have 
brought it before the House but for 
the statement in the press that Min-
isters themselves are encouraging this 
kind of smuggling. I am sure that 
this statement is wrong. 

I am not alJowing either of the 
adjournment motions. 

ACTION TAKEN AGAINST CENTRAL Gov-
ERNMENT EMPLOYEES WHO WENT ON 

STRIKE 

Mr. Speaker: The third one is by 
Shri S. M. Banerjee: 

"Immediate need to discuss the 
cases of those thousands of Cen-
tral Government employees who 
are either discharged, dismissed, 
convicted or suspended even after 
the assurances by Government for 
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a lenient view. The local autho-
rities are not taking the letter 
and spirit of the instructions 
issued by the higher authorities 
and this has resulted in a serious 
situation and Centre's interven-
tion is needed." 

The only point I want to know is 
whether Government has issued ins-
tructions in a particular manner tor 
their implementation and the local 
authorities are disobeying these 
orders. 

The Minister of State in the MIn-
istry of Home Affairs (Shr! Datar): 
Instructions have been issued. All 
this information has been given in 
answer to an unstarred question three 
days ago. The principles on which 
action has to be taken has been indi-
cated and the figures also have been 
given. I would submit that there is 
no point in this. 

Mr. Speaker: What more is neces-
sary? 

Shrl S. M. Banerjee: The figures 
are like these. 

Mr. Speaker: He need not go into 
that. The only question is whether 
they are implemented or not imple-
mented and what steps are taken. 

Shri S. M. Banerjee: These instruc-
tions are issued after our discussion, 
after the assurance of the Prime Min-
ister, the Home Minister and the 
Labour Minister. We were assured 
that a lenient view will be taken. 
Our information from the South, 
Madras, Punjab, Orissa, Madhya Pra-
desh and U.P. is that cases have not 
been withdrawn. These instructions 
are not being implemented and the 
local officers, because of their past 
prejudices, unfortunately, are not im-
plementing these orders. My sub-
mission is this. I want that all these 
cases of these employees who are 
still suspended, convicted or dismissed 
should not be' left only in the hands 
of these officers. I do not impute 
any motive. But, I want all A~S'l:l"
ance preferably from the Prime Min-
ister or any Minister from the CaOInet 
as such that immediate steps would 
be taken to see that their fate is not 

in the hands of these officers. want 
an assurance. 

Shri Tangamani (Madurai): Re-
garding Madras Circle, certain catego-
ries have been mentioned to us. There 
is a category which is mentioned al 
those guilty of gross misbehaviour. 
Although they are not involved in 
sa botage or acts of violence, they are 
dismissed for misbehaviour. No 
enquiry has been held. There is a 
Madras Act. ... 

Mr. Speaker: Order, order. All that 
am saying is, the Government has 

taken a decision and has communi-
cated instructions to the subordinate 
offices. The allegation as contained 
in this adjournment motion is that 
the subordinate offices are not imple-
menting the directions given from the 
Centre. The han. Minister has just 
said that in answer to an unstarred 
question he has given the details. I 
am sure if any particular cases are 
brought to his notice where this im-
plementation has not occurred, he 
will see to it that it takes place. 
Beyond that I am not going to allow 
any question of policy, as to how far 
this has to be extended to other per-
sons or not, to be discussed. I nm 
sorry I am not going to allow thi s 
adjournment motion. 

Shri Tangamani: But the order 
shoula be modified. 

Mr. Speaker: Not now. By way of 
an adiournment motion I am not 
going to allow the order to be modi-
fied. 

BUSINESS OF THE HOUSE 

Shri BraJ Raj Singb (Ferozabad): 
Today being the last day, I wish to 
submit one thing. There was a short 
notice question by me which was 
addressed to the Prime Minister. 
have not been able to hear anything 
about it. It was about some reports 
appearing in the press. 

I\lr. Speaker: There is no good ex-
tending it. I am sorry we have got 
a lot of work to-day. I understand 
han. Members are not willing to sit 
tomorrow. Therefore, we shall sit 
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[Mr. Speaker] 
and dispose of the official business. 
One Bill is pending; we must dispose 
of it. There is also non-official busi-
ness. We shall sit and dispose of it. 
The hon. Minister will certainly look 
into these cases if they are brought 
to his notice. Apart from that, any 
other matter of policy cannot be gone 
into now. 

12.32 hrs. 

PAP~ LAID ON THE TABLE 

STATEMENT re: NON-ENFORCEMENT OF 
F ARIDABAD DEVELOPMENT CORPORA-
TION ACT 

The Deputy Minister of Rehabili-
tation (Shri P. S. Naskar): On be-
half of Shri Mehr Chand Khanna, I 
beg to lay on the table a copy of the 
Statement regarding the non-enforce-
ment of the Faridabad Development 
Corporation Act, 1956. [Placed in 
Library. See No. LT-2367/60.] 

REPORT OF INTERMEDIATE PORTS DEVE-
LOPMENT COMMITTEE 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): I beg to lay on 
the Table a copy of the Report of the 
Intermediate Ports Developments 
Committee. [Placed in Library. See 
No. LT-2368/60.] 

REPORT OF TARIFF COMMISSION 

The Minister of Commerce (Shri 
Kanungo): On behalf of Shri Manu-
bhai Shah, I beg to lay on the Table 
a copy of each of the following papers 
under sub-section (2) of Section 16 
of the Tadl' Commission Act, 1951: 

(a) Report (960) of the Tariff 
Commission on the continu-
ance of protection to the En-
gineers' Steel Files Industry. 

(b) Government Resolution 
No. 18(2)-T.R./60, dated the 
7th September, 11160. 

(c) Notification No. 18(2) -T.R.I 
60, dated the 7th September, 
1960. 

(d) Statement explaining the 
reasons why a copy of each of 
the documents at (a), (b) and 
(c) above could not be laid on 
the Table within the period 
prescribed in the said sub-
section. [Placed in Library_ 
See No. LT-2369/60.J 

NOTIFICATION ISStlED UNDER AGRICUL-
TURAL PRODUCE (DEVELOPMENT AND 
WAREHOUSING) CORPORATIONS ACT 

The Deputy Mlnlster of Community 
Development and Co-operation (Shrl 
B. S. Murthy): On behalf of Shri S. K. 
Dey, I beg to- lay on the Table a copy 
of Notification No. G.S.R. 998, dated 
the 29th August, 1960 issued under 
Section 3 of the Agricultural Produce 
(Development and Warehousing) Cor-
porations Act, 1956. [Placed in Lib-
rary. See No. LT-2370/60.J 

NOTIFICATIONS ISSUED UNDER SEA 
CUSTOMS ACT, CENTRAL EXCISES 
AND SALT ACT AND MEDICINAL ANI) 

TOILET PREPARATIONS (EXCIS. 
DuTIES) ACT 

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): On 

behalf of Dr. B. Gopala Reddi, I beg 
to lay on the Table a copy of each of 
the following Notifications: 

0) G.S.R. 936 dated the 27th 
August, 1960 under sub-
section ( 4) of Section 43B of 
the Sea Customs Act, 1878. 
[Placed in Library. See: 
No. LT-2il71/60.J 

(ii) G.S.R. 987 dated the 27th 
August, 1960 making certain 
further amendment to the Cus-
toms and Central Excise Duties 
Export Drawback (General) 
Rules, 1960, under sub-section 
(4) of Section 43B of the Sea 
Customs Act, 1878 and Section 
38 ot the Central Excises and 
Salt Act, 1944. [Pla.ced in 
Library. See No. LT-23721 
eo.] 
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( iii) G.S.R. 989 dated the 27th 
August, 1960 containing 
Corrigendum to G.S.R. 686 
dated the 18th June, 1960 
under sub-section (4) of 
sect;on 19 of the Medic'nal 
and Toilet Preparations (Ex-
cise Duties) Act, 1955. [Plac-
ed in Library. See No. LT-
2373/60.] 

NOTIFICATIONS ISSUED UNDER ESSENTIAL 
COMMODITIES ACT AND RICE-MILLING 
INDUSTRY (REGULATION) ACT 

The Minister of Food and Ap-icul-
ture (Shri S. K. Patil): I beg to lay 
on the Table: 

(i) a copy of each of the follOW-
ing Notifications, under sub-
section (6) of Section 3 of the 
Essential Commodities Act 
aM: ' 

(a) G.S.R. 997 dated the 27th 
August, 1960. 

(b) G.S.R. 999 da~ed the 30th 
August, 1960 making cer-
tain amendment to the 
Delhi Wheat and Wheat Pro-
ducb (Export Control) 
Order, 1959. 

(c) G.S.R. 1029 dated the 3rd 
September, 1960 making cer-
tain further amendment to 
the Uttar Pradesh Food-
grains (Restrictions on 
Border Movement) OTder 
1959. [Placed in Library'. 
See No. LT-2374/60.] 

<ii) a copy of Not'fication No. 
G.S.R. 1028 dated the 3rd 
Sep'ember 1960 making cer-
tain further amendments to 
the Rice-Milling industry 
(Regulation and Licensing) 
Rules, 1959, under sub-section 
( 4) of Section 22 of the Rice-
Milling Industry (Regulation) 
Act, 1958. [Placed in Lib-
rary. See No. LT-2375/60.] 

COMMITI'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

Sardar Hukam Singh (Bhatinda): I 
beg to lay On the Table the Minutes 
of the sittings (Sixty-sixth to Seven-
ty-first) of the Committee on Private 
Members' Bills and Resolutions held 
during the Eleventh Session. 

COMMITTEE ON SUBORDINATE 
LEGlSLATION 

MINUTES 

Sardar Hukam Singh (Bhatinda): I 
beg to lay on the Table the Minutes 
of the Sitting.> (Twenty-seventh and 
Twenty-eighth) of the Committee on 
Subord:nate Legislation held during 
the Eleventh Session. 

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE 

Shri Mulchand Dube (Farrukha-
bad): I beg to lay on the Table the 
Minutes of the Twenty-first sitting of 
the Committee on Absence of Mem-
bers from the Sittings of the House 
held during the Eleventh Session. 

COMMITTEE ON PETITIONS 

MINuTES 

Shrl Barman (Cooch-Behar-Re-
served-Sch. Castes): I beg to lay on 
the Table the Minutes of the sitting! 
(Forty-fifth to Forty -seven th) of the 

Committee on Petitions held durin, 
the Eleventh Session. 
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JOINT COMMITTEE ON OFFICES 
OF PROFIT 

MINuns 

Shri Morarka (Jhunjhunu): I beg 
to lay on the Table the Minutes of 
the sittings (Seventh to Thirteenth) 
of the Joint Committee on Offices of 
Profit. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

NINTH REPORT 

Sardar Hukam Singh (Bhatinda): 
beg to present the Ninth Report of 
the Committee on Subordinate Legis-
lation. 

COMMITTEE ON PETITIONS 

TENTH REPORT 

Shri Barman (Cooch.-Behar-Re-
served-Sch. Castes): I beg to pre-
sent the Tenth Report of the Com-
mittee on Petitions. 

JOINT COMMITTEE ON OFFICES 
OF PROFIT 

SECOND REPORT 

Shri Morarka (Jhunjhunu): I beg to 
present the Second Report of the 
Joint Committee on Offices of Pro-
fit. 

CALLING ATl'ENTION TO MATTERS 
OF URGENT PUBLIC IMPORT-

ANCE 

RETRENCHMENT OF THE EMPLOYEEs OF 
REHABILITATION FINANCE ADMINIS-
TRATION 

Shrlmatl Renu Chakravartty (Basir-
hat): Under rule 197, I beg to call 
the attention of the Minister of 

PuMic Importance 
Finance to the following matter of 
urgent public importance and I re-
quest that he may make a statement 
thereon: 

"The proposed retrenchment of 
250 employees as a result of wind-
ing up of the Rehabilitation 
Finance Administration." 

Shri Radhelal Vyas (Ujjain): There 
are so many statements. May t re-
quest you to direct that they may be 
placed on the Table of the House, so 
that we may dispose of the other im-
portance business ? 

The Minister of Finance (Shrl 
Morarji Desai): It is 2! pages. May 

lay it on the Table? 

Mr. Speaker: Yes. 

Shri MorarJ1 Desai: I lay it on the 
Table. [See Appendix rn, annexure 
No. 155.] 

Shri Yadav Narayan Jadhav (Male-
gaon): I submitted a calling attention 
motion about the drought and famine 
conditions in some districts of Maha-
rashtra. Many of our friends have 
toured the districts and they find that 
famine conditions are there. I have 
not been informed in any way about 
this calling attention notice. 

Mr. Speaker: If he has not been 
informed, it has been dismissed. I 
have an announcement to make. 

There are five other calling atten-
tiDD notices today. Under rule 197 (3) 
not more than one calling attention 
notice can be admitted for the same 
sitting, but today being the last day 
of the session, tthe other calling 
attention notices have been put down 
on the Order Paper. Statements in 
respect thereof may be laid on the 
Table of the House by the Ministers 
concerned. 

The other calling attention notices 
are by Shri S. M. :':merjee, Shri N. 
Keshava, Shri F. G. Deb, Shri 
Kushwaqt Rai and Shrimati I1a 
Palachoudhuri. All these statements 
will be available to hon. Members. 
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of Urgent Public 

Importance 
Shri Yadav Naraym ladhaT: Can 

you not l(lt me know why my calling 
attention notice has not been allowed. 
It is important. So many calling 
attention notices are allowed. 

Mr. Speaker: There is a State Gov-
ernment there. We are working under 
a federal Government. Hon. Members 
may make representations to that Gov-
ernment, and if that Government ap-
plies to this Government, it has been 
said on the floor of the House, if it Is 
beyond a particular limit, the Centre 
is prepa·red to give to any extent. 
Han. Members cannot take the role 
of the local Government there. 

Shri Khushwaqt Rai (Kheri): May 
I request that these statements which 
are being laid On the Table may be 
supplied to us? 

Mr. Speaker: Han. Members who 
desire to have copies will get them 
from the Notice Office. 

REVISION OF PAY SCALES OF CENTRAL 
GOVERNMENT EMPLOYEES 

Shri S. M. Banerjee (Kanpur): 
Under rule 197, I beg to call the atten-
tion of the Minister of Finance to the 
following matter of urgent public im-
portance and I request that he may 
make a statement thereon: 

"The finatigation of the revised 
pay-scales of the remaining Cen-
tral Government Employees and 
non-implementation of the new 
pay scales of the employees in 
almost all Central Government 
undertakings." 

The Minister of FInance (Shri 
Horarji Desai): I lay the statement on 
the Table of the House. 

STATEMENT 

Subsequent to the issue of the pre-
vious Notification on 2nd August, 1960, 
a further Notification has been issued 
on 31st August, 1960 covering a large 
number of posts under 4 Ministriesl 
Departments. A copy of the Notitlca-

tion is placed on' the Table of the-
House. 

2. The Notification covering civilian 
employees whose' pay is debitable to 
the Defence Services Estimates is ex-
pe~ted to be issued within a week and 
it will cover the vast maj ority of" 
civilian employees under the Ministry 
of Defence. 

3. Scrutiny of the scales of pay of 
the remaining employees under the' 
various Ministries/Departments is 
under active progress and a further' 
Notification covering a few more Min-
istries/Departments is expected to be 
issued within two weeks. It is ex-
pected that almost the entire work, 
barring a few excepUons in respect 
of isolated posts or groups of posts,. 
will be completed within a couple of 
months. 

4. As regards the second part of the 
notice, the implementation of the new 
pay scales involves the process of 
finalising the pay scales and the pay-
ment of arrears. As regards finalisa-
tion of the scales, the new pay scales 
have already been announced in res-
pect of major industrial undertaking9. 
directly under Government on the 
Civil side, including the Railways, ex-
cept the employees in the Public 
Sector Companies. In respect of these 
Companies, I made it clear in my 
statement 'in the Lok Sabha on the 
15th February, 1960 that it was neither 
possible nor was it the intention of' 
the Government to ask the Companies 
controlled by them and other autono-
mous organisations to extend to the 
employees of the later any improve-
ments in the salaries and allowances, 
as also other conditions of service, 
allowed to Central Government em·· 
ployees as a result of the decisions 
tnke'l on the recommendations of the 
Pay Commission. 

5. The arrears can be paid only after' 
the employees have exercised the' 
option to elect the new or the old' 
pay scales for which a four-mon1Jh· 
period is allowed. To expedite pay-
ment, the preaudit of the revised pay 
fixat.ion claims has been waived and' 
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[Shri Morarji Desai] 
instructions hove been issued that the 
claim'S should be finalised and paid 
with expedition as soon as options are 
received from individual employees, 
without waiting for the exercise of 
their option by all the employees. 

FAMINE CONDITIONS IN MysoRE. 

Sbrl Keshava (Bangalore City): 
-Under rule 197, I beg to call the at-
tention of the Minister of Food and 
Agriculture to the following matter of 
ur~nt public importance and I 
request that he may make a state~ 

ment thereon: 

"The famine conditions in some 
districts ·of Mysore and the relief 
measures contemplated." 

The Minister of Food and Apicul-
ture (Sbrl S. K. Patil): I lay the 
statement on the Table of the House. 
[S~ Appendix III, annexure No. 156]. 

SUPPLV OF WHEAT TO FLOUR MILLS IN 
PUNJAB 

Shri P. G. Deb (Angul): Under rule 
197, I beg to call the attention of the 
Minister of Food and Agriculture to 
the following matter of urgent public 
importance and I request that ihe may 
make a statement thereon: 

"The reported purchase of 
wheat from the open market by 
the Punjab Government and the 
impending closure of flour mills 
in Punjab on account of supply of 
wheat at higher rate." 

The Minister of Food and Apicul-
ture (Sbrl S. K. Patil): I lay the 
I<tatement on the Table of the House. 
[See Appendix III, annexure No. 157]. 

ScHEDULE REGARDING RATES FOR PAY-
MENT TO CANE-GROWERS. 

Shri Khushwaqt Raj (Kheri): Under 
rule 197, I beg to call the attention of 
the Minister of Food and Agriculture 
to the following matIeT of urgent 

pu~lic importance and request that 
he may make a statement thereon: 

"The delay in the publication 
of the schedule giving rates for 
payment to cane-growers." 

The I\linister of FOOd aUd Agricul-
ture (Shri S. K. PatiJ): I lay the 
statement on the Table of the House. 
[See Appendix III, annexure No. 158]. 

CRACKS IN CHATl'AR MANZIL PALACE, 
LUCKNOW 

Shrimati Ua Palchoudhuri (Nabad-
wip): Under rule 197, I beg to call the 
attention of the Minister of Scientific 
Research and Cultural Affairs to the 
following matter of urgent public 
importance and I request that he may 
make a statement thereon: 

"The reported cracks in the 
Chattar Manzi! Palace, Lucknow, 
and the measures taken to shift 
the TClmtral Drug Re,earch In-
stitue therefrom." 

The MinIster of Scientific Research 
and Cultural Affairs (Sbrl BumayUD 
Kabir): I lay the statement on the 
Table of the House. [See Appendix 
III, annexure No. 159]. 

CORR~ON OF ANSWER TO 
STARRED QUESTION NO. 5811 

The Deputy MInister of Defence 
(Sbrl Raghuramaiah): I beg to lay on 
the Table a statement correcting the 
reply given on the 20th August, 1960 
to a supplementary by Shri Jaipal 
Singh on Starred Question No. 589 re-
garding import of horses from 
Australia. 

In reply to a supplementary asked 
by Shri Jaipal Singh in connection 
with Starred Question No. 589 ans-
wered in the Lok Sabha on the 20th 
August, 1960, regarding the horses im-



796 1 Statement re: BHADRA 18, 1882 (SAKA) Decisions on 7962 

ported from Australia, my colleague 
Sardar Surjit Singh Majithia, had 
stated that the Government had not 
been approached so far by anybody 
in regard to the 14 rejected horses. 
The actual facts have now been as-
~ertained to be as follows:-

Guvernment informed Messrs Hoare 
Miller and Co. Limi1ed, Calcutta who 
were acting on behalf of the supplier 
of the horses in Australia, that the re-
jected horses should be disposed of 
by the supplier at his own risk and 
expense in accordance with the Indian 
Import RegUlations. including re-ship-
ment to Australia, if necessary. 
Thereafter Messrs Hoare Miller and 
Co.. forwarded to the Ministry. of 
Defence an application addressed the 
Joint Chief Controller of Imports and 
Exports, New Delhi, seeking permission 
to dispose of the rejected animals by 
sale in India and requested the Minis-
try of Defenec to certify that the facts 
_ted in the application were correct. 
After careful consideration, Messrs. 
Hoare Miller and Co. were informed 
that they might send the application 
direct to the Joint Chief Controller of 
Imports and Exports, New Delhi and 
in case the latter found it necessary 
to have the fads stated therein veri-
fied by the Ministry of Defence and 
referred it to this Ministry, the Min-
istry. of Defence would communicate 
to him the facts as known to them. 
No such reference has so far been 
received in the Ministry of Defence 
from the Joint Chief Controller of 
Imports and Exports, New Delhi. 

STATEMENT RE: DECISIONS ON 
RECOMMENDATIONS OF DIRECT 
TAXES ADMINISTRATION EN-
QUIRY COMMITTEE 

The Minister -of Finance '(Shri 
Monrji Desai): 1 beg to lay On 1ihe 
Table a 'statement regardin& decisions 
of the Government on the more im-
portant recomendations of the Direct 
Taxes Administration Enquiry Com-
mittee. 
1068 (Ai) LS--9. 

Recommendations of 
Direct Taxes Administration 

Bnquiry Committee 
STATEMENT 

1. As the House is aware, this Cem-
mitt"e was aPPOinted in June, 1958 
under the Chairmanship of Shri 
Mahavir Tyagi, M.P. The Commit~e 
was asked to advise the Government 
On the administrative organisation and 
procedure necessary for implementing 
the integrated scheme of direct tmc-
alion with due regard to the need for 
eliminating tax evasion and avoiding 
inconvenience to the assessees, The 
Committee submitted its report on 
30th November, 1959 and this report 
has been under the consideration of 
Government since then, The House 
will observe from the summary at-
tached to the report that there are in 
all 367 recommendations. Of these 367 
recommendations, 59 recommendations 
do not call for any action as they are 
merely observations of a general 
nature or refutations of !uggections 
put forth by witnesses who appeared 
before theCammittee. The balance 
308 recommendations when'slightly re-
arranged, after -grouping tog~ther re-
commendations having the same effect, 
work out to 289. Of th~, Govern-
ment have been able to take ft081 
decisions on 205 recommendations. 
The rest of the recommendations are 
still under their consideration, I am 
laying on the Table at the Hou,*, a 
st!ltement showing some of the more 
important recommendations of the 
Committee On which final decisioJlS 
have been taken, together with lhe 
Government's decisions thereoR, 
[.I~la-ced ilt Lib;aTJ/. ,See No. LT-2381/ 
60]. This statement is in_two part.--
part' A containing rec<;>rnenendations 
accepted fully<;>r , '!'~th modiflcauon 
and part B containing .recommood-
ations which the Government have 
been unable to accept." The accept«f 
recommendation~ will be implemented 
either immediately or' in due cou~. 
Recommendations ciuling for am~
ment of the law will 'be' implemente4i 
through a comprehensiVe Codiftcatioll 
Bill. 
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2. I should like to take this oppor-

tunity at placing on record the Gov-
ernment's appreciation of the very 
yaluable work done by the Com-
mittee in examining and reporting 
upon the complicated problems aris-
ing in the course of the administration 
of the direct taxes of the Central 
Government. 

STATEMENT RE: COTTON TEXTILE 
PRICES 

Shri Vajpayee (Balrampur): Sir, it 
is an important statement, it should 
he read. 

The Minister of Commerce and Ill· 
dw;try (Shri La! Bahadur Shastri): It 
is about three pages. 

Mr. Speaker: He will get a copy. 
He can go and take it. He may lay 
it on the Table of the House. 

Shri Lal Bahadur Shastri: I beg to 
lay on the Table a statement on cotton 
textiles. prices. [See Appendix m, 
annexure No. 160]. 

1IIr. Speaker: Let us get through the 
work today. 

Shri Braj Raj Singh (Firozabad): 
lIay I put a question? 

From the papers it appears that the 
Government have agreed to on ad hoc 
increase on August, 1959 prices of 19 
per cent. in the cloth prices. In the 
ease at coarse cloth, I think they havt' 
4&1'eed to an increase at 25 per cent. 
Tbere has not been an increase at 25 
per cent. in all the items which go into 
tbe manufacture at cloth. May 1 
know whether Government have con-
sidered the matter as to how this affect 
the consumer of coarse cloth? 

Shri Lal Bahadur Shastri: It the 
Joon. Member reads my statement, he 
will find that these points have been 
explained. In so far as coarse cloth 
i<; concerned, there will be an appreci-
able reduction for the consumer. 1 
do not say that I am fully satisfied 
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with !'he reduction made, but it is 
undOUbtedly an improvement on the 
past. 

Shri Damani (Jatore): Regarding 
the stamping of prices, I want to 
know whether prices will be stamped 
on cycle tyre codes, motor tyre codes, 
filter cloth and ducks for rubber hell-
ing. 

Shri Lal Bahadur Shastri: The 
stamping will be done by the mil is. 
I cannot go into the different variet-
ies of cloth, but sOme of the non-
wearable cloth is also to be stamped. 
That is what I have come to know 
from the Indian Cotton Mills Federa-
ation. 

Shrimati lIa Palchoudhuri: May 
seek a clarification? Is it a fact that 
there will be something done about 
cotton blankets because that is a 
commodity used only by the very 
poor persons who cannot afford 
woollen blankets? 

Shri LlIl Bahadur Shastri: It is in-
cluded in the reduction. 

Shrimati Renu Chakravartty: Non-
wearable cheap blankets are included 
in the reduction? 

Shri Lal Bahadur Shastri: Yes. 

12-'0 hrs. 

STATEMENT RE: WRONG DELI-
VERY OF A REGISTERED 

LETTER 

Mr. Speaker: Now, Dr. P. 
Subbarayan. 

The Minister of TraDsport &lid 
Communications (Dr. p. SultbuayaD): 
The statement is about 2i pages long. 
I promised to make a statement. Shall 
I lay it on the Table at the House' 

'Some Ron. Members: Let him reaeS 
it. 

Mr. Speaker: Yes, let him read It. 
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Dr. P. Subbarayan: The House will 
recollect that during the course of 
answering supplementaries put to me 
en the Short Notice Question of Shri 
Ram Krishan Gupta answered by me 
on the 31st August, 1960, I had as-
sured the Members that I would col-
lect full details as to how the Regis-
ten'd letter addressed to the Chair-
man, Non-Official Vigilance Commit-
tee, happened to be wrongly deliver-
ed to the Chief Minister. On the 
lIasis of the informatiOn which I have 
.ow in my possession I find there was 
110 malafide intention on anybody's 
part and the letter in question was 
accidentany delivered wrongly to t:fie 
Chief Minister. 

Briefly this registered letter was 
received in the Chandigarh Secretariat 
Post Oflice and was mistak,enly enter-
.. d in the special list inte!1ded for the 
Chief Minister as a number 6f regis-
tered letters are received daily 'ad-
liressed to the Chief Minister by name 
er designation. The procedure fo/low-
ed by the Postal Department is to 
prepare a single list of all these letters 
lor the day and obtain the signature 
of an official in the Chief Minister's 

'Office on the list after delivering the 
letters. On 15th July, 1960, the list 
was signed by a Daftry in Chref 
Minister's office and he, perhaps, did 

'not notice that this was not intended 
lor ·that office. It may be stated here 
that there is no evidence to show that 
this article was, deliberately handed 
over to the' Chief Minister's office. 
Though reports had appeared in the 
Press regarding the appointment of a 
Kon-official Vigilance Committee, no 
specific instructions appear to have 
bf'en given to the post office regarding 
the delivery of articles addressed to 
this' Committee. ActuaIIy on the same 
day an article addressed to Pandit 
Sri Ram Sharma, M.L.A., Chandigarh, 
was delivered correctly to him. But 
the article in question ;"as merely ad-
liressed as "Chairman, Non-Official 
Tigilance Committee" without giving 
the name oralldress. Many articles 
are also received for the Official Vigi-
lance Committee of which the Chief 
lIlinister is the Chairman. Some 
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letters are received addressed mere-
ly to the Vigilance Committee with-
out specifying whether it is official or 
non-official. In this particular case 
the clerk handling the article appa-
rently did not notice the word "Non-
Official" nor was he aware of the ex-
istence of such a Committee and must 
have in a routine manner put it aiong 
with other articles intended for the 
Chief Minister and the Official Vigi-
lance Committee. 

The registered letter under discus-
sion was delivered to the Chief Minis-
ter's office on 15th July along with 
other !c·tters addressed to Chief Minis-
ter, opem d and put up to the Chief 
Minister. Neither the official charged 
with opening of letters nor the Chief 
Minister noticed that the letter in 
qUe'stion was addressed to the Chair-
man, Non-Official Vigilance Commit. 
tee. The Chief Minister under the 
impression that it was a complaint 
addressed to him passed it on to 
Pandit Mohan Lal, Minister of Indus-
try, as some of the items complained 
against related to the department un-
der that Minister. The letter was re-
turned· along with the comments of 
the Industries Minister to the Chief 
Minister's office on the 9th August ami 
was put up in the fonn of a file mark-
ed to the Chief Minister. The Chief 
Minister could nat attend to it early 
as a large number of 'flles had accum-
ulated on account of heavy rush of 
work. 

In the meantime, a report appeared 
in the Press on 19th August about the 
wrong delivery of the registered 
letter referred to. On seeing this, the 
Chief Minister directed his office to 
get hold of the papers which had, been 
sent to the Industries Minister. The 
file was put up to him on the 20th 
August. The Chief Minister forward-
ed the letter and its enclosures in 
original to Pandit Sri Ram Sharma, 
Chairman, Non-Ofticial Vigilance 
Committee. The documents were 
delivered in his office on the 22nd 
AUfUst and the Chairman was also 
shown the comments of the Industriee 
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Minister on the points raised in the 
complaint. 

.Sardar Iqbal Sin&'h (Ferozepur): 
May I ask one question regarding this 
matter? When the short notice ques-
tion was asked here, there was a sug-
gestion to the effect that the complaint 
was against the Chief Minister. I 
want the. hon. Minister to make it 
clear whether the complaint address-
ed in this letter was anything against 
the Chief Minister or not. 

Dr. p. Subbarayan: No, there was 
no complaint against the Chief Minis-
ter in that letter. 

Shri Braj Raj Singh: (Firozabad): 
May I know whether any enquiry was 
made from Mr. Ram Pyara, MLA, 
who had made this complaint? Did 
an~' officer of the Postal Department 
approach Mr. Ram Pyara to ask any-
thing about thi. letter? 

Dr. P. Subbarayan: No, they did not 
think that it was necessary, because 
they had the letter and they found 
the acknowledgment also. And this 
is the conclusion that has been come 
to after a due' enquiry by the Gov-
errnnent. 

Shri Ram Krishan Gupta 
(M:ahendragarh): May I know whe-
ther it is a fact that Mr. Sri Ram 
Sharma, chairman of the Non -official 
Vigilance Committee wrote a letter to 
the Chief Minister, Punjab, on or 
about the 1st of August, to return this 
letter to him, and if so, why this 
I, ttcr was not returned to him earl\er~ 

Dr. P. Subbarayan: The hon. Mem-
ber seems to know more than I do. 
because I did get all the information 
from the Chief Minister, and he doe. 
no! refer to this at all. 

Shri VaJpayee (Balrampur): llay I 
know who conducted the enquiry? 

Mr. Speak.er: There is no enquiry. 

Shri Ram Krishan Gnpta: May I 
. ask only one question? ... 

JUr .. Speaker: Order, order. am 
not going to allow any further. qu~s
tions; 

Shri Ram Krishan Gupta:: May 
know whether Government h/lve; .re-
celved any complaint from, Mr: Ham 
py.ara. 

Mr. Spealrer: Order, order. TIle 
hon. ~inister has already saId' that' S(l 

far' as the postal authorities are con~ 
cern!:d, they are no! concerned w'ith 
th~' ~omplaint agains! the Ch'ie'f Minis-
ter. If it is a non-official agency, It is 
their business. I aomitted this ques-
tion for this reason that' it was a case 
of. wr.png. delivery, and that was .ad-
mHt~d by the postal authorities .. This 
hal; been more than all).ply exPlaineji. 
It was addressec}to the Chairman, 
Non-official ~Yigilance Committee. No, 
body JmQ.ws .the difference bet,,'i;en 
~on-officil\) and official agencies." By 
inadvertence, 'it was.· sent. to the offi~ 
cial agency, and the Chief MinMer 
returned it. Ar. to why he' did' not 
ret)lI'1l. it earlier, hon. Member~will 
ask their ~ounterParts to put the 
question in the PUf'jab, Legisla,tive 
Assembly. 

'1 ·f 

,-Shri AmthonyPIIIai (Moidras North): 
On a point of order. You have allow-
ed thi! Minister of .Transport and c;;om-
munications to make a statement in 
whiC;h he referred not merely, to the 
qu~tion ·of delivery .of the letter for 
which the postal author-ities were res. 
ponsible, but he has gone into the 

. question how the papers went on trom 
one Minister to an,O~er ~ini'ter: ... /1. 
returned it ~d, so on. Once. he haa 
read it out, and once he has l!een 111-
lowed to make such references to tAe 
int~al fransit po~tion of it, thlm., 
sur~lY, if is permissible tor Memhen 
of the House to raise question. aballt 
those matters as w,ell. 

Mr. Speaker: (understand the point. 
I have hea~p the point of o~r. 

Shri Ram Krtshan Gapta: On a 
point of order ..... . 
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Mr. Speaker: One point of order 

eannot overlap another point of order. 

I allowed it for this reason that if 
the letter haa not been delivered to 
the right person, the postal authorities 
would then be asked why when they 
came to know of it they did not im-
mediately pursue the matter and take 
up the question of delivering it to the 
right person. The other day, a ques-
tion was put as to what sfeps were 
taken by the postal authorities to re- . 
cover it and send it on the proper 
addressee. Wliatever has happefiea in 
the meanwhile, how the delay has 
occurred, how it was noticed, and 
how as soon as it was noticed, prompt 
action was taken to redirect it and 
give it to the proper person-tliese 
were all questions which had neces-
l§arily to be explained. A delay has 
bcen caused in delivering it to the pro-
per person. That does not mean that 
the whole field is thrown open. 

Shri Ram Krishan Gupta: On a 
point of order. Under the Indian Post 
Office Act, if is an offence to retain the 
cover or envelope of the letter. In 
this case, from the statement it is 
quite clear that the envelope of the 
letter has not been returned to the ad-
dressee SO far. If that is so what 
action wiil be taken against the Chief 
Minister of Punjab? 

Mr. SpeaJter: Against the Chief 
Minister? For the cover? All right, 
that is a suggestion for action. The 
hon. Member wants the hon. Minister 
in charge of Posts and Telegraphs to 
pursue this matter .... 

Shri Braj Raj Slna'h: It is a con-
travention of the law. 

Mr. Speaker: ...... as to why the 
cover also was not sent. If the same 
letter had been addressed to the hon: 
Member, would he have preserved the, 
cover? 

(SAKA) 

STATEMENT RE: PLASTIC EBO-
NOID-MAKING EQUIPMENT 

The Deputy Minister of Works, 
Housing ancJ Supply (Shri AuU. K. 
Chanda): During the course of' sup-
plementaries to Question No. 351 
which was answered by the Minister 
of Information and Broadcasting on 
the 12th August, 1960, some honoura-
ble Members asked for information 
about the progress of the Machinery 
for making plastic Ebonoid Blocks 
instal1!'d at the 'Gl\vernment of India 
Pt'I!ss, Faridabad. I promised to make 
a statement In this regard after get-
ting the detailed information. As the 
statement is a lengthy one I place a 
copy on the table of the House. [See 
Appendix III, annexure No. 161.] 

12.48 Ms. 
EMPLOYEES' PROVIDENT FUNDS 

(AMENDMENT) BILL· 
The Deputy Minister of Labour 

(Shri Abid Ali): On behalf of Shri 
Nanda, I beg to move for leave to in-
troduce a Bill further to amend' the 
Employees' Provident Funds Act, 1952. 

!!fr. S,PeaktH'~ The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Employees' Provident Funds Act, 
1952 .... 

The motion was adopted. 

Shri Abid Ali: I introduce the Bill. 

MOTOR VEHIj3LES (SECOND 
AMENDMENT) BILL· 

The'MilliSter of state in the Minis-
trY of 'rransport and Communications 
(Shrf Raj Bahadur): I beg to move for 
leave to introduce a Bm further to 
amend the Motor Vehicles Act, 1939. 

Mr. Speaker: The question is: 
"That leave De granted to intro-

duee a Bill further to amend the 
Motor Vehicles Act, 1939 .... 

The motion was adopted. 

.Introduced with the recommendation of the President. 
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Shrl Raj Bahadur: I introduce the 
Bill. 

BUSINESS OF THE HOUSE 

Shri Jaipai Singh (Ranchi West-
Reserved-Sch. Tribes): On a point of 
information. In view of the fact that 
two days' work has been telescoped 
for today, I wonder whether the hon. 
Minister of Parliamentary Affairs-
who is not present in the House just 
now-would enlighten Us as to how 
this has to be phased. We would like 
to know if we have to sit till 7 P.M. 
or 8 P.M. or whatever it is, and whe-
ther we sedulously go on serially with 
the items on the Order Paper, or whe-
ther some 6)f the things are going to 
be withdrawn. 

Mr. Speaker: We shall get through 
further consideration of the Delhi 
Primary Education Bill. We have got 
3 hours and 50 minutes left. 

Tbe Minister of ParllameDtary 
Mairs (Shrl Satya NaraylUl SiDha): 
We shall carry on till 4-30 P.M. with 
official business. Tben we shall sit 
upto 7P.M. The other House is also 
sitting till 7 P.M. to finish its .... ork. 

Mr. Speaker: I think we have had 
enough discussion on this Bill. Let 
us see if we can finish it without tak-
ing the full time allotted for it. I do 
not think the Government are insis-
tent upon disposing of any other work. 
The only other Bill we have got is 
the Indian Aircraft (Amendment) 
8i!1. 1 understand one hour is allotted 
f(lr It 

8brr Satya NaraY811 SiDha: Yes, one 
hour. 

Mr. Speaker: Let us see if that could 
also be disposed of, if .... e finish the 
Delhi Primary Education Bill earlier. 

Shrl Satya Narayan Sinha: The 
others may be put off. 

Mr. Speaker: Otherwise, that will 
stand over. We shall start Private 
Members' Business exactly at .-3' 
P.M. and dispose of it. 

Shri Ram Krishan Gupta (Mahen-
dragarh): I want to place on the Table 
of the House certain papers which 
show clearly that there was a serious 
complaint against the Chief Minister 
of the Punjab. 

} r. Shri Jaipal SlnCh: There is a half-
J~our discussion scheduled tor today 

after non-ahiC!Sl business lS over. . 

Mr. Speaker: That has been with-
drawn. 

Shrl Jaipal Sinch: 1 do not Ulink 
you should permit this discussion t. 
be withdrawn in view of the fact that 
very serious insinuations have been 
made against people. It is not fair 
fOr people to be maligned in this 
House, in one way or another. T. 
withdraw that discussion now is not 
fair to people who are not here. You 
remember the other day when ques-
tions were being asked, serious alle-
gations were made' as to the propriety 
or otherwise of "Foolishly yours' and 
everything else. So many people 
have been brought into the picture. 
I think once the hon. Member has said 
something, he should not be pennitted 
to get away with what he has said. 

Mr. Speaker: The hon. Member 
raised it. It is unfortunate that does 
not want to prells it. If it were al-
ready moved here and then he moved 
subsequently for withdrawing it, I 
would certainly have said, 'No, no; thl'! 
opinion of the House is necessary'. 
Otherwise, it is always open to an hon. 
Member to withdraw it. If he absenw. 
himself, what is to be done? 

As a matter of fact, I also felt 
subsequently that this is a matter 
where hon. Members must sit together 
along with the hon. Minister, and it 
they have got any differences, these 
InUit be thruhed oui. Now, let \Hl 
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drop it. Let us not make much of it 
on the floor of the House, whatever 
has been said or not said. 

Shri Jalpal Singh: 
submit ... 

humbly 

Mr. Speak.er: have no jurisdiction 
to force that hon. Member to move 
it. 

Shri Jaipal Singh: I am raising 
something else that crops up in this 
connection. n is' that certain remarks 
have emanated from the Chair also. 
If you look into the Hansard, you 
will see that it is not merely hon. 
Members of this House who asked 
questions. You 'were also pleased ·to 
give your views. 

Mr. Speaker: I made some observa-
tlons. 

Shri Jaipal Singh: Therefore, do you 
not think that I or any other Member 
has a right shall I Say, either to im-
plement your views, strengthen your 
point of view or to resist them? 

Mr. Sp.eaker: The han. Member is 
not concerned with this. I never 
thought that any hon. Member, unless 
he has a wort! orpersonal explanation 
to give, ought to take exception to 
this. It is open to an hon. Member 
to ask for information about a Minis-
try or Department. Some questions 
were asked. Some observations were 
made. I also said that this matter has 
to be looked into. 

Now, the hon. Member who asked .• 
for the half-hour discussion does not 
press it. I am only advising hon. 
Members who have got suggestions to 
make to give them to the hon. 
Minister. Then the matter may be 
thrashed out. There is no question 
of personal explanation sO far as thiS 
rna tter is concerned. 

Shri Jaipai Singh: I am sorry. If 
you will forgive me, what has really 
perplexed me is this. The Question 
Hour is meant for eliciting informa-
tion. But in regard to this particular 
question, views have been expre~sed 
and observations have been made ..• 

Mr. Speaker: Very often we give 
our views on various matters. Occa-
sionally, when questions are put about 
statistics, this and that, ! say that the 
Estimates Committee will look into it. 

Now nobody' need be too touchy 
about this. Let us proceed to the next 
item of business. 

12.55 hI'!!. 

DELHI PRIMARY EDUCATION BILL 
--contd. 

Mr. Speaker: The House will now 
proceed with further consideration of 
the following motion moved by Dr. 
K. L. Shrimali on the 6th September 
1960, namely:-

''That the Bill to provide for free 
and compulsory primary educatiOlt 
for children in the Union territory 
of Delhi, as passed by Rajya Sabha. 
be taken into consideration". 

All stages of this Bill must be com-
pleted by 4.30. Shri M. H. Rahman 
may now continue his speech. 

~ ,!o ~o ~ (~): 
~ <I"P"fT. ~ ~ ~if;$; 
m,'l;~itll~~~ 

"-rTf;r.~'IIT~~~ 
'!iT lfAd' ~ ..,. ~ 1!'!i"aif m 
~~;;.'f'!iT~ ~<rffi 
~ f~ ;;n<f 'Ff!f;r. ~ it 
~;fT crr;;fhr 'l; moq- mO!f ~ 
~~ft~omft~ ~~ 
~O\"~~f~""'!iT~m'1"~ 
'l; fu1:!: ~ m ~r ~ ~ 
~ l!f~ ~, iff.;;r. ~ ~~ 
ifl<I''IIT~f;r.~,~, 
~ ~ ~ ~~ f~ 'l; i!"fT-
lft;; ..,. f~ m'1" ~ it ~ 
~ ~, 'l;IlT<: ~ 'l; lnm: i ~I
fif"f'"~m~~~~at;;.'f 
'!iT ~ ~~ If<Vf1 ~ l 
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[m lJo ~o wrr-r] . 
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Mr. Speaker: 1 would like to know 
from the House one thing. Now that 
We have decided to complete all the 
stages by 4.30-We have a, number of 
amendments given notice of-l would 
like to know how long the clause by 
clause consideration will take. 

Shri Supakar (Sambalpur): 4 hour3 
and one hour it was decided. 

Shri S. M. Banerjee (Kanpur): We 
decided one hour for the clause by 
clause consideration. 

Mr. Speaker: Therefore, by 3.30 we 
must finish the consideration stac~ 
How long does the hon. Minister pro-
pose to take? 

The Minister of Edaeation (Dr. K:. 
L. Shrlmali): Half an hour. 

Mr. Speaker: Then, at 3 o'clock 
will call him. 

Now, we have two hours left. I 
have got a list of 15 names of hon. 
Members who want to speak. 

Shri Tyagi (Dehra Dun): Sir, tber. 
are many hon. Members who never 
knew that the debate will be conduct-
ed on the basis of lists. Therefore wr 
were trying to catch the eye of the 
Chair. 1 never send my name. 1 al-
ways try to catch the eye of the 
Chair . 

Mr. Speaker: The hon. Member 
never sends his name. But he alway, 
catches my eye. He need not worry 
himself. 1 want to Imow how many 
hon. MembeI"& desire to participate. 
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Several ROD. Members rose-

Mr. Speaker: I see that 20 hon. 
Members '01ant to participate. 

'" ;rot", lNT";{: (~,T.{ fu:<;ft S 
~-~~;;nfulrt): ~ ~, 
~ ~T '!iT f;r.r ~, ~~ fw;ft 
cm;) 'Ii't~;fA;r Wn ~ ~ I 
Mr. Speaker: Will ten minutes for 

each hon. Member do? 

Shri Tyari: Yes; I think that will 
be enough. 

Mr. Speaker: There need not be 
any elaborate arguments. I shall tIO' 
ta give apportunities to all. The 
.pposition parties also want to speak. 

Shri Tyari: I will request the hon. 
Members not to force me to ring the 
bell. 

Shri Tyagi: I will finish within ten 
minutes. Sir. 

This is a ver~ important Bill be· 
cause it just fills in the gaps which 
had been left for centuries together. 
Education is the most important sub-
ject because educatiOn is the biggest 
:industry. Here we produce the citi-
zens of the country. Therefore. we 
must be very careful when We touch 
this subject. I do not want to take 
much time of the House in preambles. 
I would proceed straight to the Bill. 

This is known as the Primary Edu~ 
cation Bill. It is fOr providing free 
and compulsory primary education for 
children in the Union territory of 
Delhi. In the whole Bill I find the 
least about freeship except that there 
will be no fee charged. There is a 
small clause that no fee will be 
charged. It does not become the right 
of a citizen to demand free education. 
There is nO freeship. Right from top 
to bottom it is all compulsion. Every-
thing is compulsory and punitive; 
punishment. enquiries and all that. I 
do not know what is happening. Edu-
eation is a matter on which 1 t!lought 

we had better proceed by making it 
free. It would be free. That is wel-
come. Let us have ons stage, fre~ 

education being provided in every 
little locality and let us see whether 
people respond to it or not. Fee is 
not much for primary or lower prim· 
ary classes. What is the fee you 
charge? It is only a few annas Or a 
rupee. Charging no fee is not the 
only incentiy& for education. That Is 
not enough. 

Sir. when the COIl8titution was fram· 
ed~you were a leader of the party 
when the Constitution was being 
framed-we thought that ...... . 

Mr. Speaker: As far as I know, in 
Madras State, up to the eighth stan-
dard no fee is charged. I do not know 
what happens in the other States. 
No kind of compUlsion is sought to 
be made. 

Shri Tyagi: I thought that free edu-
cation will always mean that the 
parent will not have to spend anything 
on the education of the child. The fee 
is the least part of the education up 
to the upper primary stage. Inter-
.,-uptions). The real thing is books 
and stationery. Fee is only a small 
part of the expenses. I tr.ought that 
when the Constitution was framed the 
idea was that education will be abso-
lutely free. Of course, the child will 
have to be fed by the parent. We 
always thought that poor people will 
get books and stationery free. Today 
stationery is so costly that an exer-
cise book costs more than 3 months' 
fee. Here in the Bill there is only 
one clause which says that no fee will 
be charged; that is all. We call it 
Free and Compulsory Education Bill. 

What is the freeship you are giving 
except the fee? There is nothing to 
make it free. 

I a~ree with what Maulana Sahel> 
said. Six years is always the ground-
ing age. It is at this age we make 
Or mar a child, and the child's career, 
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Then the child is given the first 
grounding and that is aiways based 
on moral values. You force a person 
to send his child to a school. It is 
very good. But if the cJLld absents 
himself the guardian will have to 
undergo punishment accorning to the 
rules lind regulotions. It is some-
thing which is strange, particulariy 
in this matter of education. Recent-
ly, the tendency of the Government 
has been to have compulsion, to 
inflict this punishment and that 
punishmen t. It is a symptom of the 
weakness of Government. Govern-
.ment must enthuse people into move-
ments and not compel them. 

Dr. K. L. Shrimali: The Constitu-
tion itself has provided for free and 
compulsory education. 

Shri Tyagi: Compulsory does not 
mean that you should send the child 
to a particular school. Supposing I 
.give education to my children in my 
own house up to the upper primary 
.stage, it must satisfy the law. If I 
am : educating my children at a much 
higher COSt than you will do, I am 
guaranteeing their moral values and 
at the. ,same time giving them educa-
tion' in my own house. Even then 
...,iJl you not be satisfied? As a guar-
dian I must satisfy myself that my 
child is getting ~ducation and that 
ed ucation must be of the standard 
which would satisfy your require-
ments. But you will nct recognise 
that unless the institution is recog-
nised by you. I have to send my boy 
to a school, it appears up to 11 years, 
accllrding to this Bill. 

Dr. t. L. Shrimall: May I draw the 
att~ntion 'of the hon. Member to 
cIau¥ lO(b) wherein it is stated that 
:reasOnable !"x,cu~~ for non-attendance 
'hall' be that the child is recelvmg 
instruction in some other manner 
which is declared to be satisfactory 
by tbe State Government or by an 
()ffice, authorised by it in this behalf. 

. Shrl Tyaci: But that is too general. 
7he meaning of the dause is that 
there must be some alternative school. 

I must start a regular alternative 
school. It should have b':"n a very 
simple provision, It must be. so long 
as the guardian gives ful] satisfaction 
to the Government that tlie child is 
receiving proper education, Here is 
the question of attendance._ 

Mr. Speaker: Clause lO(b) does not 
refer to a school. It only says-

"that the child is receiving ins-
truction in some other _ manner 
which is declared to be satisfac-
tory by the State Government or 
by an officer authorised by it in 
this behalf;" 

Shri Tyagi: So, I have to get the 
approval of the' officer to be saved 
from punishment. 

Dr. Sushlla Nayar (Jhansi): What is 
the objection? 

Shri Tyagi: It is unnecegsary in-
convenience to me, You interfere 
with my choice . 

Mr, Speaker: The hon, Member 
does not see the spirit of it. The 
point is that it ought not to be only 
free education being imparted in the 
State without any fees being charged, 
so far as elementary education is 
concerned. Notwithstanding that fact 
it should be seen that every parent 
should send' his child to school; some 
are not sending them. Therefore, a 
ki\ld of compUlsion is necessary, But 
in the .case of these extra-ordinary 
persons or rich men who may provide 
tuition in their qwn houses, there is 
provision in clause (b), to exempt 
them. It does not say that you must, 
send them to some school or - th~ 
other, . The officer must be satisfied 
that the child is reeeiving education 
in some manner or the other, 

Shri Tyagl: Every household must 
get the method of education declared 
and then approved. I thought that 
the meaning was that it must be 
gazetted because it is said here that 
it must be declared to be satisfactory 
by any officer authorised by the Go~· 
ernment in this behalf. . 



Delhi SEPTEMBER 9, 1960 Primary Educatlion Bill 7988 

Mr. Speaker: How many people are 
there in this country? 

Shri Tyagi: The law must be fool· 
proof; it must be simpler and not lead 
to unnecessary litigation. 

Dr. K.L. Shrimali: The main point 
is this. Are we in favour of com-
pulsion or not? If we are in favour 
of compulsion, as I understand the 
hon. Member is, then there is no 
other alternative; some provision must 
be made lor that tyPe of education. 
If you allow each parent· to hav!'l .. his 
own way without satisfying yourself 
whether the education. that the child 
is receiving is proPer' or not, then 
you should not talk of compulsory 
education. Anybody can run any kind 
of ~hool. Even if a child is in the 
farm, the parent will say that he is 
reCeIVing education. The main. issue 
has been decided ill the Constitution: 
it should be free and compulsory.,. 

Shri Tyagi: Compulsion should be 
of a nature which should be softer. 
Here it is so elaborate that it will 
become a nuisance really 'f<lr any 
guardian. He must immediately take 
the permission after satisfying the 
attendance authority if a 'boy could 
not go and then the attendance' <lffi:cer 
will appoint many others to look irtto 
the case. Every second or third per-
son .... ill be a policeman to look into 
the case and enquire the age of the 
child. This is too much. When a 
man gets rather weak and senile,' he 
wants to wield the lathi and show 
that he has authority. This is the 
same thing that is happening here. 
The Central Government should not 
\ry to show oft' so much of authority. 
The Bill could be simpler and not 00 
elaborate. 

From the speeches understand 
that the age will be eleven years 
lIut the Bill as it says fourteen years. 
There are many guardians Who do not 
like their daughters and sons to have 
co-education up to the age of 14. 
Despite all the looseness in the educa-
tion system in the country today, 
people are not prepared to allow their 
children to have co-education at this 

age. This is just the age when peo-
ple want to guard their child"en 
against evil influences. They would 
rather keep their children uneducated 
than give -them literal education. al-
phabets. The alphabets are no educa-
tion for them. As the Maulana has 
rightly said. literate or illiterate, 
thue are families who love to have 
their children learn the moral values 
rather than only this literature and 
A, Band C. 

13.14 hn. 

[DR. SUSHILA NAVAR in the Chair} 

I do not know whether the Minister 
i.>; going to accept any amendment bu' 
t!>.is age of 14 will not be popular fO! 
this purpose. So, the hon. Minister 
should announce his acceptance of 
some 'amendment before the Bill is 
passed so tliat the age may be reduced. 

Dr. K. L. Shrimali: That again is 
a i:onstitutional question. 

Shri Tyagi: What is needed is that 
a child must have education up to the 
upper primary standard. Let Us have 
it like that. It is not necessary that 
the whole Constitution should be ap-
plied here. If a child linishes its 
education by 11 years, do not force 
·him further. Again, then, are many 
schools which are in a scandalous 
manner. The teacher is not good. I 
would never send my child there 
unless I am assured of the high morals 
of the staft' and everybody there. 
The schools have first to deserve to 
attract children of reSPectable fami-
lies. 1 do not, by re>peetable families, 
mean rich or poor. I am not making 
that distinction. I mean those who 
care more for their morals. They 
wi.1I send their children only when 
tiiey know that the best education is 
being given. 

So, let us not apply that compulsion 
about the age SO strictly. The Cons-
titution may say so. For ten years 
we have not obeyed the Constitution. 
We can obey the Cpnstitut'on by slow 
degrees in the case of the age too. 
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We should not make these laws so 
strict. It is a beautiful scheme for 
the reform of the country; let it come 
a.s fi welcome scheme .... (lnte,..,.up-
tions) . 

Mr. Chairman: The han. Member's 
time is up. 

Silri Tyagi: I am submitting that 
this fee is no allurement; it is not 
freeship; it is hardly eight annas. 
How does it affect one way or the 
other? Give them free books and 
free sationery. In every way it must 
be absolutely free. 

Mr. Chairman: Dr. M. S. Aney. 

Dr. M. S. Aney (Nagpur): Have 
you called me? I do not want to 
speak. 

Mr. Chairman: But your name was 
here. 

A. Hon. Member: Several names 
are wrongly written there. 

Shrimati Da l'alchoudhuri(Nabad-
wip): Madam Chairman; this Bill -i. 
long overdue and is warmly welcom-
ed by all of us. It is a model Bill 
and this will probably create an at-
mosphere in the country that will be 
good for education. 

A nation is what its women and 
men are. It has been said that if a 
human being is superior to another, it 
is not because he has an extra hand 
or an extra eye but because his mind 
and intellect are sharpened and be-
come more efficient by education. 
This model Bill has come in good 
time. 

Now, clause 12 has lead to an ela-
borate controversy about the special 
provision for part-time education. As 
eircumstances stand today in India, I 
tbink it is very necessary, though it 
is not really liked by anybody. It 
is better to have at least half of some-
thing if you cannot have the guide. 
Another very good point here is that 
the only person on whose report cog-

nisance of any offence will be 
is the attendance authority. 

taken 
Any-

and body and everybody coming 
harassing the parent for any reason 
whatever is not a good thing and it 
should not be encouraged. 

In this long Bill which contains 
many clauses, there is no mention 
whatsoever of the people who are 
really going to work the scheme. 
There is no mention of the school 
teachers. The primary school tea-
chers' needs are crying needs. There 
should be some mention as to what 
amenities. what pay, etc. would be 
given to him because he is the instru-
ment who is going to work the whole 
scheme. In U.K. that has been in-
cluded in alJ the education Bills but 
in this Bill which is probably a copy 
of various Bills that have come into 
being from day to day, there is no 
mention of the teacher. 

. In fact, it is not only that the pri-
mary -teachers are mentioned in the' 
United Kingdom Act but they also 
took part in deciding what should go 
into that Bill. I wond£'r whether 
any such consultation was done about 
this Bill here. 

Then, as regards food and refresh-
ment for children, you have said that 
by making USe of the rule-making 
powers you will be able to enforce it. 
Whereas the various committees that 
have gone into this question have all 
thought it absolutely essential, yet 
you do not put it into the body of 
the Bill. I think that has been left 
out without any justification. If the 
han. Minister even at this late stage 
could put it in the body of the Bill 
itself, I think it would be an im-
provement because this i. a model 
Bill. You implpment it where you 
can. It you cannot implement it, it 
is a different matter. But at least let 
there be a wish to implement it as 
fully as possible. 

It is not a question of food only. 
The UNESCO Conferences have al-
ways said that unless the physical de-
velopment of a child is looked into, 
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full development of his mind cannot 
take place. Therefore, not only food 
should be supplied but there should be 
a general check up of his health-his 
teeth, eyes and "ose which are the 
main parts that get affected in a 
,country where there is so much 
poverty, disease and malnutrition, 
That is something which not only the 
attendance authorities will have to 
look into but there should be health 
visitors. There must be people quali-
fied to do this work, who should look 
in to these aspects in every primary 
school that is set up. 

I would also like to point out that 
there is no residuary power left. Who 
is to compel the local authority, Also, 
there is no provision that they should 
,give periodical reports or ~ubmit ac· 
counts for the money that the Gov-
ernment will give to the local autho-
rities. It is not that I grudge the 
money, let the Government give as 
much money to educational institu-
tions as they are able to give; but, 
surely, there must be some sort of 
,audit that must be provided for in the 
Bill to safeguard public money. 

Then, ill cosmopolitan urban areas 
like Delhi, Calcutta etc., if this is to 
be a model Bil!, there should be 
something to say that will c;ater for' 
children of the various linguistic 
groups, because there must be schools 
to cater to the mother tongue of 
children. That is the tongue in which 
a child talks to his mother, and if 
instruction is given in some other 
tongue prinuiry education may not be 
as successful as we want it to be. 
This has been possible in countries like 
Bulgaria. 

Again, regarding the distance of 
schools nothing has been said in the 
Bill. The .distance should' not be 
great, In Denmark the~' have said 
that within two kilometres every child 
should be ab1e to find a rehool. I 
hope some provision will be made for 
'that also. 

Lastly, I would also like to brine 
to your notice that instruction is 
at present given in madarsas and 
Sanskrit tols. They give religi-
ous instructions but they also give 
primary education. These have gone 
on for generations. They should not 
be just brushed aside. It should not 
be said that the education given by 
them does not come within the correct, 
purview or framework of work that 
the Government is trying to do, be-
ca use this is something w hleh comes 
from the mind of the people and reli-
gious instructions given in madaTsas 
and toIs and other religious bodies 
form part of f ducation. They, 
think, lay the foundat:"n of education. 
Not only that they should nOl be 
brushed aside, but they should be 
given every help and encouragement 
as far as possible, 

Madam, whenever there is any 
question of improvemel1t we are al· 
ways told that the Th;l'd· Five Year 
Plan is very elaborate' where we re-
quire all the funds and wherefrom 
can we get fhe money for doing all 
the things that we require for educa-
tion. I fully realise it. But food 
for the children, writi!lg materijll and 
books for childrel'l with9..:t which you 
cannot impart educatIOn, and other 
things are absolutely esse'1tial and 
you must provide them even if you 
have to cut a little here and there in 
the Plan. I can only quote what 
ProfeSsor Kabir himself has said in 
The Education of ChilcJ,;-en in India. 
He has stat·.,d there: "Education for 
the' children mu~t be the first call oD. 
the nation's resources." So I hope 
the Minister wi!! do so and see that 
the ful! amount of money. at least a. 
much as is possible, is given for edll-
cation. because various cOllJ.lTlitteea 
have thought it necessary and this 
Bill is a model Bill that will builll 
the nation in future, 

Madam, I welcome this Bill warmly. 

Shri Mohammf>d Imalll (Chital· 
drug): Madam Chaimllln, I· welcome 
this Bill which has emer,ed atM!r 
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thirteen years of our independence, 
and this is the first step to introduce 
universal, compulsory and free edu-
cation in the capital city of Delhi and 
round about. It will serve, per-
haps, as a model to the other States. 
So I am anxiou~ a go,)d lead should 
be given to the other States so that 
they may formulate a sound and 
practical plan for introducing com-
pulsory and free education, 

Madam, education is the most im-
portant social service that can be 
rendered by the State, and it is on 
education that the prosperity and 
health of the nation depends. There-
fore, we must Sp.e that we work ou~ 
a sound and really useful plan for 
the States. 

I am aware that the introduction of 
compulsory and free education is con-
fronted with many difficulties. Many 
problems arise. I am a1w aware of 
the size and magnitude of this tax 
and the problem that arise. There 
are many difficalties whiCh may im-
peril the proper and sound working 
of this plan. Therefore, you must 
take care to see that you are prepar-
ed to work out this plan and to intro-
duce compulsory and free education 
on a sound basis. We must take care 
to see that the necessary facilities are 
crea ted for taking this important step. 

We are aware tnat there is a grow· 
ing number of school-going age group 
children. At present, I believe, pro-
vision has been made or facilities 
have been created for the schooling 
of only about 13 per cent. children of 
the school-going age. 'TIle number 
of schools we are having is very in-
adequate. The number of teachers 
we are having is also very inadequate. 
Many of these teachers are untrained 
and under-paid. There are no proper 
buildings to house these schools. In 
fact, the buildings we are having are 
Buch as no health authorities would 
certify to be fit for housing schools. 
Many of them are ill-ventilated and 
situated in many bad localities. We 
must see that the schools are provid-
ed with proper teachers in sufficient 
1068(Ai) L.S.D.-10. 

number. We must also see that the 
schools are well furnished and well 
equipped. As far as my experience 
goes, the existing schools need a goocl 
deal of consolidation. 

Madam, from one of the dissenting 
notes I understand that in Delhi there 
are only about 500 schools whereas 
the number of schonl-going-age 
children exceeds 2,00,000. Therefore, 
as it is, we need another 700 to 800 
schools if we are to provide school-
ing facilities for all these children. 
We will also require more than 3000 
to 4000 teachers. Now it is often the 
case that in many schools irrespective 
of the number of students there Is 
only one teacher. Many of them are 
single-teacher schools. We have te 
provide more teachers for all these 
schools. 

Therefore, in introducing this 
scheme there will be an these diffi-
culties and the cost to be incurred 
would be considerable, Perhaps the 
cost to be incurred for thE' introduc-
tion of compulsory education would 
be nearly three times I)f what we 
have been spending now. The cost is 
considerable. So, my doubt and ap-
prehension are these. The Govern-
ment wants to administer the scheme 
through the local education authori-
ties. The local ~ducation authorities 
have their own commitments. They 
have thair own obligatioru. If the 
entire responsibility is thrown on the 
local education authorities,.-it is true 
that the Government may come for-
ward with some contribution-in the 
matter of implementation of this 
scheme, I am afraId that they may not 
be able to discharge the obligations 
which have been imposefi on them. 

I have got some personal experience 
regarding this matter :n Mysore. 
With a view to introduc~ free and 
compulsory primary education, the 
Government of Mysore entrusted the 
task to the local authorities, the dis-
trict boards. The Government of 
Mysore said that they would contri-
bute every year a certain amount and 
they wanted the local education autho-
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rities to find new resources to increase 
the number of schools and to consoli-
date the existing ones. . This experi-
ment was tried for ne!lr~y ten years-
from 1930 to 1940. During this period, 
the local authorities shirked their 
responsibility and they would not 
raise the resources, tecause that 
meant extra taxation. They said that 
they ·had other obligations such as 
sanitation, provision of drinking water 
and so on. So, in the course of these 
ten years, the entire scheme failed 
and not a single school was added to 
the existing number. Eventually, the 
State or the Government had to take 
over the entire ~esponsibility of pri-
mary education and since then there 
has been considerable development. So, 
I" am afraid a similar situation may 
arise here, if you hold the local edu-
cation authorities respondble to im-
plement the scheme. They have to 
find new resources and these resourc-
es have to be considerab:e. I have 
pointed out that they have to find re-
sources nearly three or four times 
than they have at present. They may 
shirk their responsibility or they may 
be unable to find new resources. In 
that case, there may be a deadlock, 
and education may not spread as 
quickly or as extensively 3S we wish 
it should. 

So, my submission is, primary edu-
cation must be i.he entire and sale 
responsibility of the Government. 
The Government may insist on some 
contribution from the local education 
authorities, but the responsibility of 
implementing free and compulsory 
education must be that of the Gov-
ernment, and the Government alone 
will be responsible for that. If there 
is any lacuna or if there is any omis-
sion, the Government itse~f must be 
responsible. Otherwise, if there is 
any shortfall or if there is any failure 
to implement the scheme fully, then 
the Government may throw the res-
ponsibility or blame on the local 
authority and may say, "What are 
we to do? The local authorities are 
not doing it". That is the contingency 

which I foresee, against whiCh the 
Government musi guard themselves. 

The second aspect is this. It is 
mentioned in the Third Plan that 
education will be provided to every 
child from the 6th year to the 11 th 
year. The idea of imparting primary 
education to every child is this. It 
is to make him a fit citizen of the 
State; to make him literate; to make 
him see that he judges rightly what 
is happening roundabout. I doubt 
whether these five years of education 
will make him a literate person. 
What is the test of literacy? When 
do we consider a person to be a 
literate? Should we consider a per-
son literate when he merely knows 
how to put a signature? Or, if a 
person falteringly reads a certain 
paper, could we consider him to be a 
literate person? In fact, the idea is 
to make him an educated person. 
That is the object with which educa-
tion is imparted in England and other 
countries in the West. There, educa-
tion is given freely to a child even 
beyond the primary stage. In Eng-
land it is up to the 16th year, and 
that includes a part of free secondary 
education also. It is only after that 
stage that the person is considered to 
be a literate. He must be given 
education and must be equipped with 
the educational qualification up to a 
certain stage when he can take up 
further education. That is the test. 
But here, the proposal is to give the 
child education only from the 6th 
to the 11th year--only five years, or, 
say six years. I am afraid this will 
only be a pretext. It will not serve 
any purpose. If the child discontinues 
.the study after the 11th year, after 
being in the primary school for five 
years, it is as good as not giving him 
education at all In course of time he 
may again lapse into illiteracy. While 
it does not matter if education is 
confined to a certain area, the child 
must be given such an amount of 
education as will really make him 
literate and make him follow what is 
happening rounabout him. 
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Thirdly, what is free education? 
Many hon. Members have mentioned 
that education should be free. What 
do we mean by free education? It 
has been pointed out that till now 
primary education has been free in 
most of the States. It is so in Mysore 
and other States also. No fees are 
levied. Free education is given with 
a view to encourage the child to see 
that he educates himself without any 
obligation or liability on his part to 
spend anything. Here, the child is 
exempted from the payment of fees, 
but then he has to incur so many 
other items of expenditure. For 
example, he has to go to a school 
which may be at a distance from his 
house. The distance may be consi-
derable, and he will have to incur 
transport charges. Further, he has to 
spend money on books, slates and 
other materials. He has to spend 
every day a considerable amount over 
these items, and this aspect may come 
in the way of really free education, 
and it may be difficult for every 
child to meet such expenditure, 
becalL<;(! every child is not rich. There 
are far more poor children than rich 
ehildren. Many of the children may find 
it a burden. They wil! not be in a 
position to incur all this expenditure, 
and certainly, therefore, free education 
will not be an inducement. So, I 
submit that statutory provision must 
be made to the effect that a child who 
attends a school must be free from 
all financial obligations. That is the 
case in all advanced countries, in 
western coun tries. In England, trans-
port facilities are provided if a child 
lives beyond a reasonable distance 
from school. The child is given free 
milk every day and also mid-day meal. 
I think that all these factors will 
conduce towards the success of free 
and compulsory eduaction, and then 
alone the entire scheme will be a 
success. Otherwise, it will be a farce. 

Fourthly, I submit that free and 
compulsory primary education must 
be given, wherever facilities are avail-
able, in all languages. There are 
schools which teach Urdu. There a.e 

institutions, however private they may 
be, which teach Arabic and other 
languages. 

Mr. Chairman: The hon. Member"s 
time is up. 

8hri Mohammed Imam: shall 
finish presen:Jy. So, it is very neces-
~ary that the Government re:ognises 
such schools. If there are students 
who are undergoing studies in relig-
ious institutions, such as urdu schools, 
even though thooe institutions or 
schools are nm on a private basis, 
tho3e schools must be recogn'sed as 
approved schools and exemption must 
be given. to them, because, that itself 
is a part of their obligation which 
they will be discharging towards free 
education. 

So, I submit that it is not merely 
for the sake of introducing free and 
compulsory primary education that we 
are embarking on this scheme, but 
that we are undertaking really a big 
responsibility. That responsibility 
must be discharged with eourage and 
determination. The Government mllst 
see that the money spent is well spent 
and usefully spent, because, though 
we have only limited resource3, thf're 
is always a temptation to spread the 
thin resources over too wide a field. 
This temptation must be avoided, and 
we must find more money also. What-
ever we do, it must be done very well 
so that a child who undergoes edu 
cation is really benefited bv it and 
the nation also is benefited by it. 
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~ lIQ: lfi'\[ ~ f.!; ~~:rflr<t> 
fl/r'IfT ~'fTt ~ f.;:~~ ~ ~ ~ 
~rt'; 'i f, t I <iT ffl ~<'I" it;;rfct ~ 
~~~~~i"i'l'!J ~;f,~~ 
{1nlTit m~, ~Ilf.f;r<t>'rn~ ~ 
'q.f,f'fll\' flr;mr 'iff ~lcrr, m ~4't 
l'fT;ff it ~ f,,"ffi 'I'~ t I ~if ~ 
~ fum it <rrCf ~ ~ ~ ~m {'l ;fr.;ff 
~ "1ft l!frn ern q;:: tlIT'I' ~'I'I" 'qTf~ 

~ mlR' it ~ ~ ~'('{'f If.T 
m,fiI;lrrt I ~~(i~~~ 
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["'1T "U'lT ,1l"JT] 
0,'1<: $T ~ ~ f'!i m- m m I ~ 
~T ~ m;f it ;r QT f'!i ~ ~ 
~ ~ ~ fit; ~ "Ifu<ffi em 
~,'Rh: ~ f.r~r.t if;"[ mm;r ~ 
tT, WTT f<lfu'tr ;r QT m ~ ;r ~ 
~ ~r l{l ~ QT" l{l ~"t;ro;:r 
it; ;ff,\' ~ ~ 6J ~ ~t ~ 
~ ~ if;"[, ~ fl, 'Rh: 3m: 
~ ~ ~ flr.rnT QT, ~ ~ 
.rr ~ ~ ~ I ~ 4'. ~dT 
tf'!i~~~~'I>'T~ 
~~~~I~~~
~ ~T ~ 'Rh:;;iT ~ ;mf 
~ ~ ~ ~ mfl1<;r 'liOO "'~ I 
4' wr rn: 'I<: ~ ~ f'!i m f'!i ~ 
~Tit~~~~~TliT 
~~~~~,~$lft;m 
~'I>'T'I1~~'foT~~'R~ 
it'Wf.t~T!f.t~~~T~ I 

~ ~ ~ ~~ ~, ;;it ~ it ~ ~ 
'Rh: ~ mr ;r ~ ~ .~ $ ;r 
~ ~ ~ I ~ iRft;;rr ~ ~ f'!i 
~ ;;it ~ ~ ~, ~ ~ ~ f'!i 
~ ~ ;mf ~, '3<'IiT mm ..m 
~a ~, f;;mir f'!i Ilt~ 'fiT ~ 
~~I~~ilRilfit~ 
!!I1<WI"'ClI ~ f~ fmfr if. ~ 'fiT, ~ri 
'fiT, f.NTfur ~ ~ $ 'Illf ~ 'Illf 
if;f'n[· ~ 1!~ ~ ;;it CfCl' 

~~I 

~ it; <rl~ it .rr ~ ~ ~ 
~it~~ 1 1l~~f'!i~ 
~ ~ it ifq;: 'foT ~ ~ ~ 
~ 1 ~ ifVift ~ ~-nlli ~ ~, ifVift 
if;"[ ~ $ ~ ~ ~1J <r@' 
~ 1 ~ m fuqi ~~ ~~ il; m 
;fur R;; ~ "1m 'lfRfT ~ 1 ~ ~ ~ 
f~ ~ ifVift 'for cf ..m ~ fum mrr 
t, ;;it f~ ~ fuiirrt ~ ~ 1 

wrt 1T<f;fitc • ~ f'!i ~ 
'fiT 1I~ i'mrr ~ 'I>'T :ar,;f.t ~ 
~<1T lITt<f 'f.t, m ~ l'{if <rT<1T 'I<: 1U 
~ ffi~ 1 ~~~~;n 

WlT fl!; ~ ~<'f ~ i:T ~ 1 ~ 

f<t; ~ ~ ~ ~~, ~ ~~"" ~ 
~,~~T'fiT~f5ruT~'lIT<lT~ 1 

~ ~ ~ ~<'f rt~ 1ft ~, ~ 
~ ~T 'I<: ~ m rorr 'lIT<1T 
~, m ~r ~, • if;"[ ~[li ful1fnrr 
'lIT<1T ~ 1 WR ~ ~,,<'f ~ ~ 
~~ fmlr if.T ~ ~~, m ~ 
~ ~>cc ~ 1 illi~ ~ 
~~ $ 'Rit; ~ 'fiT ~ ~ 1 

~~~~~ t f'!i 
iiliR ~T ~ it ~ <mr 'for ~T<rn 
f~lf ~ f'!i;;iT il;m <r§<1' m ~ Il;~, 
#Tm;r llf<m ~m fmfr it; ~'Jf it 
~~,@~,~ ~~ 

~11l~~flt;;;j'f ~if;"[q 
~it f<'I<f.~ ~ ~ Wr tt ~r 
~, m ~ 1ifTfu;r ~ fit; ~ lIl1lR it; 
m:~ ~ .. ~ m ~ 'bllRT ~ 1 
~ ~ ~ 1I~~ ~ ~, ;;ft <rg<f ~ 
~ ;re,~ ~9;[R: ~ ~ 1T<ffu 
~'l'IT~~T ~ ;re~~ 1 
'l~~~f'!i~~·'fiT~~ 
~ r.r iIft'lllf ~ 'Illf !q 1<144 'll€1i" 1 
'fiT1U~~9;[h:~'fiT~.~ 

~ ~ ;;rfli'. 1 ~ f.r:~ 
~~T~$'R'f;r~it; 

~ 'fiT;f~ <RrlfT;;(AT ~ 
'Rh: ~ ~T ~.:A; ~ fiI;cmff $ 11lr.t 
tftit .",. +iT .~. ~ ~Tm, ~ f'!i 
q;,'t m ~ Ifflif ~ ;r~ $f:~ . ~ 1 
~ ~'R~qT'fiT~;r.rT'Ii1: 

~~ 1 ~~~'I>'T;mr~fit; 
4'Qi .q;: 'f>1'Ci'fur;r it; ~ it ~-i lit1 
l{l ~ mr 'lTaT1: 1 ~ ~ w if 
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~ 'liT f1f-s-~ 1ff<;r ~ ~f.t ..". ~ 
~<:Q ~, ~~:r ~ 'liT ~ 
~ ;;@ ~ fit; f.lmt ~ ¢ ~ I 

li· ~ tf:iT $"lf ~ m*rr 
~T fit;.~ ~ m..".. ~ ~ 
<"lfR~, cnf.t; mifCfl"lt ~ f.J:~ fu!ffT 
~ 'liT ~ fcr;;n~-->iT "¥ @" 
~l1rn ~ ~- ~( i(t ~ ~ 
~ 'JU ~ ~ I K-,,«T I!;'Ii 
<jtit .rr ~ ~ I ~ ~ ~ it 
~ I!;'Ii flmr<;r 'f>Tql!" ""'-if ~T 
~~ I ~i{~Tmt~~'fiT 
'ilR ~ ;:t+[ll'! ~ 'fiT ~ fl:f.tm, 
>it fit; 'm«IT ~ it ~~ ~ 
'Ii': ~ ~ m :qrir ~r.r q~ iAi! I 

Shri Supakar: It has been stat!!d 
that we will need a very huge amount 
to make primary educatiOn compulsory 
in the State of Delhi. On the one 
hand, whereas we need such a huge 
amount to make primary edl1~ati~ll 

compulsory in a small area like Delhi, 
it has also been claimed, and rightly, 
that certain amenities should be given 
to the students, boys and girls, name-
ly, mid-day meals, uniforms, text-
books, stationery etc. I would sub-
mit that if all these things are provid-
ed it would need still larger a:nou"!l, 
and although it may be possible for 
Delhi to provide for all these ::meni-
ties and make education compulsory, 
it may not be possible to do so in the 
case of many of the States and t!:lC 
other Union territories. Therefore, I 
would submit that it would be be·teJ' 
to meet the situation somehow and 
not to have ambitions which are too 
high, namely, providing mid-day 
meals, milk etc. for all the children 
of the school-going age but to pro-
Vide such facilities Or amenitics to 
the children of the poorer section of 
the community, specially to thOSe ch:I-
dren who have to help their parents 
to earn an inr.ome. So, I thinI>'. the 
amendment suggested by Pandit 
Thakur Das Bhargava, Wherein he 
makes a distinction between indigent 

children and other children, is a re-
alistic assessment of the problef'l 
which is of a very high magnitude. 

It is not only necessary to provid" 
these amenities for children of a cer-
tain category at least, but it i~ aha 
necessary to have more schools ami 
better schools. I just calculated !UJd 
found that Delhi has about 500 
schools and odd and it will ne~d at 
least 767 more schOOls to provide 
education for all children 01 the 
schOOl-going age. So, Government 
have to provide more school.; and 
batter schools, not the tent schools 
that we find in most parts of the city 
today. Perhaps it may be helpful to 
have shift system in the schools-shifts 
in the morning, day time and possbly 
in the evening for the type of students 
contemplated in cla"se 12 of the Bill, 
that is those children who have to 
work during day time. That would, 
to a great extent, I submit, meet the 
situation, at least for the time being, 
so long as Government are not able 
to provide an adequate number of 
schools of the right type. 

Another problem is of special 
schools, to which reference is made in 
clause 11 of the Bill. I do not know 
what provision Government have 
made for children with physical 
defects like blindoess and deafness, 
because those children may be scat-
tered throughout the different parts 
of Delhi. What steps are the Govern-
ment going to take to bring these 
unfortunate children under the 
schooling system? They need educa-
tion much more than the normal 
children and the Government should 
pay special attention to provide 
special schools for such children. I 
do not know how many such schools 
are noW obtaining for such children. 

14 hrs. 

There is another category of child-
ren, who are not fully developed 
mentally .. I do not mean childnm 
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who are congenital idiots but those 
children who are not fully capable of 
getting the full benefit of education, 
specially those children who are less 
able to grasp the leSsons taught to 
them. They must be put in some 
different category. Otherwise, if they 
are taught along with other normal 
children, they develop a sort of 
inferiority complex and they would 
not be able to do' well. Therefore, 
the Government must provide a 
special class of schools for' such 
children. I do not know whether. the 
Government contemplate the starting 
of such schools. I understand there 
are one or two schools of such a kind 
in Calcutta. For Delhi also such 
arrangements must be made before 
we can say that education is being 
made compUlsory also in Delhi. 

Then, I come to minority linguistic 
grouPs like Oriya and Assamese. I 
hope the Government will make 
adequate provisiOn for providing 
Oriya and Assamese teachers in those 
areas where there is a concentration 
of these people. If all these condi-
tions are fulfilled, I think this Bill 
will be fully worth its name and will 
do a good deal of s,ervice to the Delhi 
State and will act as a model for the 
other Sta~es to follow. Since this 
Bill is supposed to be a model for 
the other States and Union territories, 
I hope the Government will provide 
adequate funds for the States and 
other Union Territories in the same 
proportion as they do for Delhi 
although they have some special res-
ponsibility for the administration of 
the UniOn Territories. 

Mr. Chairman: Shri Naval Prabhaka. 

~ ~~ (f1f'!i'.mrr;) 
~ ..n ~ 'fiT 00 f, lIT ;;rro; I 

Mr. Chairman: I wish to submit to 
1he House that I have a Lsi. of more 
than 20 Members before me. The 
general discussion will have to) come 
to an end by 3.30 and the Minister 
will have to be called ..... . 

Some Bon. Members: Three o'clock. 

Mr. Chairman: ........ at 3 o'clock. 
Therefore, I can only call six Mem· 
bers till 3 o'clock. I request bon. 
Members not to exceed the time. I 
ring the bell once, twice, thrice. Seve-
ral hon. Members have taken three or 
four ex~a minutes. This means some 
other Members cannot get the time to 
speak. I hope it will be understood that 
if some Members cannot be called, it is 
because it is not in my power to ex-
tend the time of the general discus.io" 
beyond 3 o'clock. Therefore, I Ca:!l 
only call six Members. The hon. 
Speaker has left a list of Members 
that I can call. 

Raja Mahendra Pratap (Ma,hut'll): 
It will be very kind of you, Madam, 
if you could tell us the names of the 
six persons Or ten persons whom you 
are going to call. 

Mr. Chairman: If the Raja ~aheb 
will sit here till 3 o'clock, he will 
hear all the names as they are called. 

11ft ;f ;:r Jfm--;": ~ ro 'l'T, 
~ 'f; ~ f~ ~fu4icrifiT 
<IT ~ ~, 1i' ~ ~~'f ~.T ~ I 
f.F q lfi 'll'tI' ~ f~ fum ~ ~ If if 
~ ~~T qf;~ "f R orr 'liT~, 
~ ,",T ~T om . ~, it ~ ~ if 
;it 'liT <1lO' lIT ~ ;it 'liT ~ifiT ~ If t 
lfi?: 't"1:T ~ ~Tm, ~~. ~ ~~ 
'f"Ttml~R.rrifm ~~ 
;~ ~ I ~ ~ of ~ ~ ;it ~.-~ ~ 
~ ~ ~ 1 lZ'f; ~ ~ ~ ;it 
~~wf.t~~$~..n~1 
3l~ ~ ~ I ~ of ~ ~ f;r;rt) 
~~"I'~~~,~~f'I; 
oril' iIiT 'lim ~ ~T.m ~ 
~ ~ I ~ if ~ ~ ~) f'I; ~ 
1f!q ~ lIT f1:ro;rU !~ ~ ~ ~, ~ 
1f!q ~ ~ ~ ~ .m '1'lTlfT ;;nm 
6:1 
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~~~it;~..,'IiT~ 
t, ~ ~ '!iT ~ ~m ;;m;, cit 
~~iiI"~~ I ;;r.rmll~ 
~T ifi)m~ft;rlf ~~cit~~ m 
'liT fm:IT ~ f<I; ~ ~ ~ ~, ~ 
mr '1,X ~" \50 lIT \5:1, ~ ~ ~ ~ I 
~ ;;r.r ~ ~ f<I; ~1'T w.r ~ 
'liT 'flIT ~ ~ ~, cit ~ ~ f11<;rr f<I; 
l31QOT ~ cit ~, ~~.m 
~~'R ~~ricit~ 
~ li~~ f'I;~;;r.rf<l; 

~~~rn"IT-q~f<I;~ 
~ 'lit 'lo/IT ~'lT cit ~ WI': ~ 
qfuJrr;r ~ ~ f<I; ~ ~ iii 
mr Rcf.t ~ ~ ~, ~ qftl" ~ 
;;m; cit ifii: ~ ~ mm, ~ qm 
~~~ IlIT'irWl':t:('l'>~ 
it; mr \90 ~ & $ 'W~ iii 
<mitT~iliiiRm:mmr ~oo 

~~~~,~)~~~~ 
~, f.r:~ ~ 'lit <mY 'liT <iT 
~H.hTr.rt:( I li" ¥ 0 ifW ~ ~ m 
~ ~ f<I; f.r:~ ~ cit ~ 'R ~ 
t",flt;;fm~ m?:l~~"m 
W~I ;;r<iIllWcr m vn" ~)~
'l\'I'~it~~ ~ 1;m~-oI) 
~ ~, ~ ;;r.r li ~ ~ ~ 
om;;r ~ ~~, ~ ~~~ <iT ~ 
~ ~ 'liT iIRR: lfr.r1! ~i 

t I 'lI'q+f ~ "ITllT ~ ~ cit ~ 
fir-f m WI': ~ it ~ <it{ ~ ~) ;;nm 
¥IT cit ~ fir-f lH cit ~ ~ 
lIT ~ "l<: 'R ~ "ITllT lfiW ¥IT 
W ~T ;;om ¥IT f<I; ~ ~ om ~ 
~, ~R WI': ~ iI'"tJm: ~ ¥IT, cit 
~ ~ 'IT<'f ~T lfiW ?:IT I "'f.!;;{ 
om;;r ~ ~ ~ f<I; WR lfRIT furl 
~~'IiT~'I>':f.tim~if ~& 
~ ~ iii ~ cit '3if'IiT ~ 
~~ f<I;~'R~~ ~~;;r.r 
~~~~it,,"~~mlilW~m 

Bil! 

m ~ 'liT ~ flt<;ra"1 ~ f<I; ~ ~ 
~I 

~ lim", R<ff ~ ~ il'JI1 
~ 'f m f'm.;;f ~..ff ~iiRT if ~ 
tf.tcT ~ ~ f<I; ~ ~ it; mit oR 
fir-f ~ ~ iii" ~-fi«rr '<{R-

'Imt ~r 'I>': ~ ~ mf<I; ~ ~ 
'fit ;m ~ it ~ fm:I fi I ~ 
'IiR'lT 'flIT ~ ? ~ <rn'lT ~ ~ fit; 
~ ~ iii t!'f.f ~"'" ~, ~ ~
m iii mr '1,0-'1,0 $ \90-\90 ~ 

~ ~ it1 ~ ~R WI': liIW 'R m ;;J11Q: 
~1 ~ <iT ~ iii f.nf ~ ~ m-
~'lIlffi" ~ I 

~ ~ 1fTPlI<IT ~ ~ 'liT 
~ ~, ~ ~ ~ fit; liIW 'R~~ 
~ ~ ~, liIW 'R ~ 'liT ill ~ 
o');r;~~~'R~m~ 
~~I ~'R~qf.tit;ft;i 

~ ~ 'liT m1RT 'f>V{f ~ ~ 
~WI':f.tim~~~~~ 
~ ~ <iT ~ 'R ~ 'fit cit fuPflT 
f.r:~ ~ ~ ~ ~ 'lis it; ;m:r 
~, f.!;;r;;IT iii ;m:r ~ $ ~ <rt ;I1f 
~ ~ ~ ~ lfilT ~ ~ I 'W'fi) 
WI': mer f.r:~<"I> fum ~ cit 1l ~ 
ilTCPWr.t iii f.nf ~ ~ ~ i 

rnrt't ~ iii h"i."f ~ ~ 'R ~ 
~ m qrtf @" t!'f.f ~ 'liT ~ mt 
~,~'R~ ~'!ITUI'f~~&, ~ 
~~m&~~ I ~mit 
~ ~ ~T ~ofT ~ i 

~~~iIi~m~~ 
"11<: ~ ~ ~ ~~ 'liT ~ ;;rr;rr 
~ I ~ ;;.m tit>: m mil" 
~;r ~ ~ t I If ~ ~ ~ ~ f'I; 
~ ~i~T imT ~ ;;rRr ~ $ 
~ mq ~ llW 'R lfiT+f ~ ~ I l:'fii 
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~ ~ 'PT ,!af ~ffi' ~ tm: 'l"Q:T ~iif <tit 
fcr.rrm ;;mIT t ~ it fiRRT qr;ft f1r<'fn!T 
;;rrffi' ~, ~r m f'I;tiT <tit qm <rfi I 

~o ~:ro <'iTo IItl~: ~ ~ 

~i'f ~~I 

"" ;:r:<=r If'lff ,;~: ~ ffi-.f ~ 
.rm ~ ~? it'u lifzrnf ~ f'F m<f.f 
~ ~+r<r f.f>m itllT ? 

WTo "'0 <'ITo >Sit""", ~« 
'lft~~1 

"" '1'~;,' If'lff';'(: ~ m ~, 
it'u lifzrnr ~ f'i> m<T 'li" ,;n: if ~ 'rl' 
~~ffi'~1 

<it .q W<f if w m-~ 'PT ~ 
'Rffi ~ m<: ;;ft ~ .qit ~ ~, 
mm ~ m<T ~ ~ f."1WT ~iT I 

lift i;f'1il'~~.n (~): 
~mqfu lfliT~, ~ f<N~ ;;ft ~ 'li" 
~ f~lf~~~mif 
~ ~ ~ it f~ olffif f.f>1lT 
~ f.l; ~ -O:'F .~ m-~ ~ I '!~ 
~:lif ~ f~.q ~ ~ ~ 'li" f'f'fT'd 
~~~~~~~~ffi'l 
w f<N~ 'fiT ~~ 'li" ~ 'li"<r<'T 
w.rr ~ srcmr ~ ~ f'F ~3; ~ 
if m<J it Wlf ~'fin: <tit m<: ~n. 
~ 'fiT ~ WIT ~ f.l; <l ~ 
~ o;rf.riWf f~ <'fTlJ: ~ I ;;ft 
ml1l1T'l"fi f'ffl'rr'l'1it 'fiT ~ 'li" m 
~ 'li~~'li"mm<Tit~~ 
lfft ~r <tT ~ I ~«m-~ if ~ 
iffif <it lfl!<;f ~ ~ ~ ~'if~ 
~iIT€t fif:~ ~'R: 'q'f.r'<mt 1mIT 'PT 
lf~ 'fliT itllT, ~ 'PT ~'l mit 'r.f ~ 
'fliT ~'lT, W if ~~ iffif 'PT <w<r <riP' 
il:Rrr ~ I 

Bill 

.q ~>mffi' ~ f.l; f'I;tiT m ~ 'li" m 
~ mifCfTll' m<: ~ f~ ~ 
'li" f\'Tq. ~i'fT ~ <r~ mcilflf ~;:fl' ~~ I 
lff{ ~~ 'li" ~ Wlf ~-mJ 'li" wi!1Tcr 
'f<1 ~ ClFl'r 'l"'fitlf m<: ~Tlf f<r'l>T1if 
rn:r lj~<1i'f 'l1Ommm 'li" -sr'f'fi 'l>'T 
~, ~ 'li" ~ '1ft ~, ~ '1ft 
mlffiI'lii 'l>'T ~~, 'W{~~-'!ft~, 
~$mm 'FT ~ 'fiT ~+r ~ <it ~ 
~iI'~~:lif ~ ~~~, ~ 
~ffi' ~ I w f'f<l~ it 'li"'lr III F"~<11 
lfft mm 'li" W<flTi'f Ofiif ~ fm.:rr 
~ il:T.ft <it ~ ~ Wlff 'li" fonr 
~~ 'il:r,iT I m~ '!~ l!iT 
'fU 'fU n ~ f.l; mor ~lf ~<mJ 
m<: ~ f~ 'li" rn:r Wlff if 
~ ~ mifCfT!f f~ ~ ~, ~ ~ 
~ '1ft OfT 'A'l'Rfi'f ~, ~T ~Cf ~t 
m~ml 

"" \w ml'l' .~,~ : (~if) : 
~ m<T 'F+T 'Ff wE ~ ? 

11ft \iI1Ri~!Sf ~"": ~ ~ ;;ft 
~ ~, ~ 'l1'ffi' ~ f'F ~ifr il:T 
~ ~ m ~ orr ~ ~, 'f!l1f'F 
'f!l1f'F mqit wi\' ~ ~ m ~ 
ifTi'f~~~f.l;fW'lieIT~i'r~ 
~ 'FeIT 'f'F mifCfT!f f~ ~if, 
mil"il:T miI"~~'3"~'li"f~ 
~ i'r~ ~ '3"'if ~ 'li" f<rnNf <tit ~ 
~iT, ~m~~~ I ;;ft~3; 
~ 'FlP" ~ ~ ~T ~ f.l; 'liif ~ 
m<T it fiflj'lf ifiI1it 00 m+rfi'f <tit III 
'I-.lf ~ <tit III ~ fif'fiT'ij 
'fiT ~Iof~ ~ ~ ~ I qm ~T m<T it 
~ f~ «~ f.f>1lT ~ I 

w 'li" mil" m<r l1'f{ ~ W iffif 'fiT 
~l.if f.l; mor 'FT fmn lfiJfT<1"T ~ ~ 
~ ~, <it qm ;fflllT f.l; ~ 'PT 3fT-

3fT W+r'Ii ~'l;;ft ~ ~ ~<r W'«r t I 
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~ if;m-m-wfcr~it 

~'liTwif;m ~~f.!;~ 
~ ~ f.r:~f~~ 
;m~~'!it~~~Wffl1:~ , 
m'if ~ ~ fum ~~, ~ crh: 
~ ~fum~~m~ 
m'if ~ ~ 'I>'T ~~, 
m ~ iii ;;fttr ~, ~ ~ ~, 
~ ~~, m ~ ~ 3i'ift 
fum !< 1:Cf - rn ~,wo~ wr ~ 
~ ~ qT'lf ~ ~ if; to 'lit ro 
~,~mm~;;r)1r~~ 

~ '!it ~ ~ fum OffiT fir.r 
crrcft, ~ if, m- m'if '<R +rl'f ~ , 

1l ~ fit; 'I;f1'R m<r ~ it w 
FNq>f> '!it ~ '"'fTi!T ~ 0 ~ CIT ~ 
FNq>f> ~ nn flffirT it ~ 'WCf 5IT'l'f~ 

<no~~~~if;f<;nf ~~ 

~,~~Wf~if;~'<R~ 
~~,;;y;f ~'f~~ 
~ ~~ ~h: ~ ~ l!!lGlfr ~ ~ 
~ \l:T ~ f~m lf~ ~ crr 
~ ~ ~ +rl'f q-~ ~ , il:lf 
~'fR 'I>'T ;ffi rn ~, ~ ~ 
'I>'T ;ffi rn ~, ~ If ;ftij' il:'fT it ~.: 
OffiT m ;;Mm , 1IR w ~ '!it 'WCf 

ifffiICI" it <'WIT ~ ~ CIT m<r'!it ~ 
~ flmrftTlif '!it f~ ~ ~ ~ 
~r ~ ~m m ~ lf1T if;.non if; 
~ if; f<;nf ~ 'l;f<'fff !<ii"<l ~ f.!;1rr 
~, ~~fiI;4T~~~ 

~ ~, lIT f~ 'fr ~ ~ lIT 
fit;it ~ mOO 'fr ~ ~, ;;y;f ~ 

'!it~{t~itfum~ efT~ 
~ fit;~~~~mil:lf 
~~m~~it~~ 
'f{f ~ ~ ~~it~'IlWOlf
~T~~~'m~ 

Bill 

~~$,efT;jfTm<r~'I>'T 
~~~fit;~if;m-~~~ 

~ ~, ~ 'Iif1t ~cr it 'l'furrn ~ 
~ <mflfT' . 

~if;~m-ll~~Tf~ 
~ ~ fit; ~ ~ it lfPIT if; 
~;f'Ef it 'IlW ~ OffiT f.!;1rr lflIT ~ , 
wit ~ ~ lflIT ~ fit; f.rlflf <riIR 00 
~ '!it ~ mom< ~ fit;~ ~ mr 
'f't fit; ~ fum ~~ it ~ lfPIT if; 
~ ~ fum ~·;;rnfrrr , 1l ~ fit; 
~~it~<mTif;mit~lflIT 
~ C!W ~ ~ ~ 'I1rufnr lfPIT ~ 
~~~~,~it~-~-
~ mr lflIT ~ , m'if ~ ~ ~~fiI; 
'>fWoIT '!it ~ il:lf ~ crrq; ~ ~ 
~,~ 'f<'!lf ~ ~ crrq; il:lf ~ ~ 
~ ~ , ~ S< ~ fit; ~ ~-<i~~
if; 'W"T 'fi1:T Wi <fT '!it fum ~ llT 0lfIl" 
;;iATf~~, ~~~~if; 
f<;nf ~ ~"lffnrrri ~ 0 ~ , 'Wf.t 
~ if; ~ '!it il:lf 'Wf'fr ~ lfPIT it {t 
f~lffi~ , ~ ~ ~ it ~
~-if; ~ ~iG--~~ 
fW ~ ~ fit; f'f;m ~ i!i't 
rrorr lfPIT ~ ~ fum ~ ;; lfiVft 
~ ~h: ;;fT ;m cr.: rrorr <mT ~ 
~ sr«<;; f.!;1rr ;;rr ~ ~ ~ ~ ;; ~ 
~, 

~if;~m-~FNlf'fi"it~ 
~cr OffiT f.!;1rr lflIT ~ f'I; ~;;r 'I>'T ~ 
i'RJ;ft ~;ft ~ , mr ~ ~ ~ 
f'I; fit;it 'liT ;r~ '!it ~ 'if"{ ~ ~ ;;rf.t 
if; f<;nf m ~ ~ 'i<!ro OffiT~ '<r.AT 

~~'~T m~Oli
~~~, 

~~~~, mr~icrit 

~ ~ fiF ~ ~ 1l;;r f~~ fiFlIT ~ 
'>i'R;;fT~~ ~~~~~ 
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[>.it ~ WI" '?fi] 
~ 'lTfu; ~ ~ ~'n'f it ~~ 'lff.t 
~I 

'1ft"," ~,.." ~ (~) : 
~ ~, ~ f.r<;r ~ m?: ~ ~r 
~ ~ 'fli1f~ ~ +rmr f.r<;r ~ <miT 
~ I lfll<" ~ fiffi q~ ~ ~ ~1 ~ 
\ftffi fit; ~ it "f~ ~r Q:~ ~ <R- ~ 
;o;ffi ;;it ~ i!!1~ fl:r<;rr ~ ~ ~it 
mfl1<;r fit;lfT 'f!lT ~ I ~ ft;ni ~ i!fC!i-

m ~ f'F ~cf.f ~ t 'IR '1ft ~ ~~ 
m ~1 i1<p,t I 

~ ~iU'f ~ 'lil"F'!ro 'R'iT 
~.~ <ITtitm~~~ 
Of@ ~T, 1f'R ~ mr ~ ~ 
~~ f'FlfT "fPi ~ <ITt it m iI¥ * ~11i % I '3"'1" ~'5~ <;it f~ 
~~~~~m~&rr~ 
~~ ~'lT I 

~{; R~ if ;;ffi ~ it, m~ 
itlfr~if~~t~ 
<R-~~~~'fT;;rm~~, ~ 
~~iU'f Of@ ~ ~ ~ I ~ 1!T'fT 
~Of@~%~ ~~rnt 
iiT't it ~ ~ Of@~, ~ ~ 
~~ ~ ~ fit; 'J;Iof.\" ~ if ~ ~ 
~~~~mr~ tf"i1T 
~~1~m.:<Fl1"~ tmr 
ri ohrr Of@ ~ I 

~R ~ iffif ~ ~T ~T>; ,!f~r 
~~~tl~~T~~l1 
Of@ ~m fit; ~ 1:1;~~ ~ ~T'f if ~ 
>ilfm ~ m If>1 ffi'Rf ~RfT ~ I "I1rr 
iJ:m ~ ~ fit; 6TlR 1:1;"l~ ¥t ~ 
eft ~ "I1rr i!fC!i'R ~ ~ ~, l'f11'<:: 
"fr.r~'ll" l1"T qr.q ~lJfr <:r~ ~ if.riFT< 
~ *tRT ~ sfTf<;rlf ~'" ~ mIT 
~q~ m'IiT 'fi't ''fiOIT ;f ~1 ~:;!cf ;;IT 
1:1;~" ~Pf ..; ~ ~ m ~T 
'!iTIl'~ ;r~1 ~~ W I ~ffm ~ 

~m ~ fit; 'J;IlR mcr'fi't IffiT ~:j;iU'f 
'R'iT ~, ;;it fit; ~ Of@?:IT eft ~ 
.~ ~ GT'fT ami ~ ~ l;;it 
~ ;M-~ ~ ~ 'J;IlR ~ fum ~ 
~~~&rrm ~~~~ 
~~ ~ I ¢<W ~ ,!f.l<Iro rn 
~ m'f'iT ~ITT ;r~ m ~ fiffi m Q:'fC 
iI"~ 1f'R:j~;M- m<mIl if ~m 
1'I"r if~ m l'fifi.r I 

~ Wf:t~ If>1 ~ ~% l..rr-
~ if ~ ~ 'f!lT ~ fit; GI1 ~or ifTIl' 
~ro~~ I ~~'Iiim
c, ~ ififl'if <mit ;if m..r ~ fit; GI1 
mor 'IR iJ:m ~ m '5\Wrr m.: lllffiT 
~~~~~~f'" 
~~ t~~Wf'IT~$~ 

m<mIl itmmll'f11'<::~~ 
If>1 iffif ~ fit; ~T ~ ~ ~T"f'PI~ ~ 
<mIT ~ I ;;it ;M- ;;i;re1 if ~ ~ ~, 
l1"T m if l1"T 'f>1<':1!fAT if ~ ~ ~ 
~ ~ ~ ~<'iT if ~ I ~ 
Wl"ft ~ t 'fiR'IT ~ if ~ ~ 
~~~~ I ~T~~~~~ 
m ~ iflifflI; ~ ~ m:r ~~, 
~~~~m.:~ 
Wt~~<'f11T~m~ I~~if 
mqlf>1 ~ ~ 1J,~ ~ ~
l1"TiI"~, 1lfu:'i[iI" ~UiT~~ 
~~¥'"~ eftmq ~ 
~~~if ~~~~ 
~ I ~~lf>1iffif~ I ~~;r 
lllm ft'!m ;;rTlf fit; ~ ~ fu;;rrq; t I !l eft 
.~fit;~~~~~~
~fir.RT. 1l'f11'<::~~ 
~mn~ ~$~Gt'fr 

;ro;I"IT ~Tm I 

~ f.r<;r ~ <I~ dt ~lf ~ 
lfll<" ~ ~ i.~ ~ 
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~'R$fim~~~fir.~ 
\I''l,fd'l''1 <R"illlTT , qg.rn 1?<i ~T 

!Il'n::~~~ ~'l;f1"'1" <f.T~it 
~ 'lfi ~;f.t iffif ~ , 1{111: ~ 

~~ ..... . 

~ U1'f i "P tT{' (~) : 

~ m l1'R'f\7:r ~ <fr<:r <ffi. ~ ~ 
~ it <fr<:r ~T ~ , l1'R'f\7:r lmlr lRT 
~~~!Il'n::~ ~~~ 
~ ~ <mIT ~ ~ , r.rf.T m 'fiT 
~<ii~fim;;rr~ ? 

Mr. Chairman: The hon. Minister 
has somebody sitting at his back, who 
can explain things to him. 

Shri A. M. Tariq (Jammu and Kash-
mir): I am explaining to him. 

l51'il«ft irmA ~ : eft 'Ii' ~ ~ 
f.t;~fu<;r'f> ~~~i~~~ 

~ fu<;r ~ ~ ~ ~ WfiC!T ~ f.t; f;r;f 
..wT~<m!$rr~!Il'n::~~~ 
!Il'n:: ~ iI> 'f>R'JT m<imT it ~ ;;rr 
~H ;f ~T"'I'I1it it ~ m , 1{111: ~ 

~ 9;U wcftr;r 'I1!T ~r.n ~ , ~ 
~m~~T~~fuq~'I'lIl 

~~!Il'n::~~~~~, 
~~'lfi~~r~,'Ii'eft 

~ ~r "'wit ~ f.t; ~ ~ it orcrf1.lT 
;a;;il; ~ ~ 'fri mll" ~ lff ~ 
~ ... ~ ~' crrf.!; ~ 'lfi 1mlT 
flr<:r ~ !Il'n:: 1mlT f1f.r, ~ ~ <f.T 
1mlT 'liT 'lfi ~ ij; mq- "1w.rr 'ifI'~ 
<r4T ~;a;;~ 'liT ~ ~"'~1T' 
~ m ~ \I"1oft Mn 'fiT " 
<mf'fr ~, 

~ t('f> iffif !Il'n:: ~ tJ1lT ~ !Il'n:: 
~~im,,,,,,ij;mit' ~~ 
~itmmit~~' litf.r.m: 
~~~~~~~~~ 

Bill 

'fiT~, ~m~fir.~ ~$ 

f.!RiT ~ it ~ ""'" WfiC!T ~ ~ 
<R" ;;rrcrr ~ , ~ fu:r it 1mlT 'f>T 'liT{ 
'l1[q ~ ~ ,eft 11' 'qrwrr ~ fit; ~ W 
ant it l'lT-<f , 

!Il'n:: ~ t<m' ~ <t>"t al1<:1' ~1 
<rift, "1Of ~ ~a ¥l' aT sr~ 1mlT ij; 
fu1J ~ ~ t('f> ~ m~ 

~Tm' \lnrm ~ 'IiT~mn 
~ ~ 0fFft ~~ ~ ~f.<: ~ 
~;f m ~1 ~, ilfT ~ it ~ ;wU 
~ ~ '~T n ;;<JlGT f.r.crr<IT 'fiT 
\l'1~~~~,~Mn 
eft W~ fm:r'f;- iI> [l'U ~ ~ , 

~ fu~~ ~;;m: ~ ~ 
~ 'JllTGT ~ ~ ,~ ~ ~cr;ft' 

wf ~ ~ fir. ;a;; ij; ~ f.r.a"roif <f.T 
~ ~ ~ '<r"I'f'f it ~ m.r ~ ~ 
~ ~, ~ 'l;f1"'1" 'lfi l1Jq ~ ,~ ~ 
oR, q:fu<;r \lR ~ <t>"t ~ ~m ~ ? 
;a;;'fiT \I'ror Lt'''1,f>t<l~'''1 ~ , Mn if 
~ "1iJ a<.Ti!; ~ ;;rr ~~ ~, ;a;; ~ ~ 
~~~!Il'n::~~~'Lt~ 
~ 'f.lm'ft ~ tTt ~, m 'liT trft;;r 
m.r 'Lt'f.ti ~ ~ ~ ~ , 
~~tmm't-~ ~ 

~ om ~ 'f<'f ~ ~ , "1Of ~ 1ffiI' 

~~"1'~"1'T~~,aT~'~~ 
~ f.f; ~~ li~ 'fiT ~ ,,«: GT <'fTlfT ~ 
f.f; ~ l1<r ~ q;rro ;m1IT "1T ~ , 

i);qr "1' ~ fir. ~ ~,~ ~ "',<l"1' 
m\l'<: ~~W~ 'R 
;a;;'fiT '3'11it<T ~ , ~ ~ ~ f'fi' 
~<t>"tw~e.T.~~~ 
~~,mr~~,~~ 
~, m ~ <r...'it ~ ~ 1mlT srr<f 
~~, 

t('f> <IT<:1' li" ml: ~ "'wit ~ , 
~ om ~ 'liT ~ «"1T eft ~ 
'lfi 'fi'Wr ~, ~ ~TlIT <t>"t 
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[lIftli"ffi' .. ~~] 

~ ~, "lfFi~ ~~ 
~ m m<. 1ft 'fi17j;f ~, <FiffiI; '3'iI 

<FT ~~ ~~~ ~ Ill' 
~') R f.;; WR ~ 'lit ~ 
~ ~T ~~ ~~, '1T;a<f if; 
f.r1:!:~ ~t;ft ~1~<i~'lT 
~mq;~~"t~~ 

it ~~ ~~ ~ I WI"{ ~;a<f-.r.t 
fit;ffi ~ 'I'F ~~<#.Iiic 'lit, m * ~~ 
~ f1f; ~ 'foIl!" ~Tif ~ I 

~ ~T m<mt m ~,~ 
~T~ it$r~~~<'f 

~;;rTdT ~ I * ~ ~ f1f; ~ 
iR'iif 'R ~ <IT~ mAT m ~ ~ I 
~ ;a<f;f.t fuwr ~ ~ ;;rT~ 
~ fq;: ;f~ ~~~ ~~ ~ 
;r;;;ff 'R ~ aim mI'1 i't ~~ 
~"'T~~~ 
~ ~ m.: f;;r;r ~ ~ 'tiT m'+f 

~T, ~,~~~, 
'IlifflI; ~f( 'm!" ~ ~ 9fR 
mw~~1 

~~itfum'tiT ~~ 
IfI+«'1"lififc!:s ~ ~ ~ I WR ~ 
;ft;iif;~'R ~ ~~ 
~,m ~ 1t~ if;~'f{ 
~ ~~ ~ ~if;~ lI;(".il1T1 

'3'iI"'liT~~~lT? ~~~~ 
f1f; ~ ~ 9i'lf ~~, if;;j't 
~. 'lit I m II ~ ~ f1f; ~ fm:rr 
'tiT ~ Q:~ 'lit f<!; ~ 'lit ~ 
om.'T ~ ~ I ;a<f <l;r ~ 'liTlf 
~;#' ;;n;l 'iflfW:i: , m ~ it ~ ~ 
~ qlMiI<illiQl 'liT ~ ~ ~ m 
m 'tiT ~ 1ft;r~ I ~~ 
~T~-.r.t ;:ft~if;~~ 
~ m.: ~ 'tiT ~ mfce 'lilt 
~, CiT*~[ f1f;~~-

~ it m '!it l.rnf ~ ~ 
itR ~ ~ @T I 

Mr. Chairman: 8hri Amjad Ali. 

lift,"," ~ ~: ~ 1ft ~ToR 'tiT 
~fw ;;rrl-I 
Shri Amjad Ali (Dhubri): In my 

remarks on this Bill, I believe I shall 
be supporting some of my predeces-
sors, who have spoken, on a particular 
point. I want to stress it further so 
that the hon. Minister who is possibly 
legally minded will also agree with 
me that the laws that we make should 
be in accordance with the Constitu-
tion. 

We are discussing the Delhi Pri-
mary Education Bill. If I am correct-
ly informed, the figures of the number 
of children going to school are as 
follows: age-group 6-11; 1,31,000 boys 
and 94,000 girls, and age-group 
11-14; 55,000 boys and 33,000 girls. 
The total comes to roughly 3,20,000 
children who are of the school-going 
age. Out of this, about 25 per cent 
of the boys and girls are receiving 
their education in madarasas and 
maktabs. If I am correctly informed, 
there are about 22 madarasas and 
maktabs in the c"ty of Delhi, accord-
ing to the list I have with me. 

8hri M. H. Rahman has tried to 
emphasise the point that these 
schools, where these boys and girls 
are now receiving education, should 
be included in the list of approved 
schools, so that the labour they are 
undertaking there for imparting 
education, or for the matter of that 
primary education, does not go in 
vain. My hon. friend, 8hri Tyagi, 
also emphasised this point, that a 
certain type of eduacion which these 
children are recelvmg just now 
should also get recognition at the 
hands of the educational authorities. 

To elaborate the point, I might say 
that the education that these boys 
and girls are receiving is of a parti-
cular kind, that is, they are learning 
the Qoran and Hadis in maktabs. I 



Delhi BHADRA 18, 1882 (SAKA) PrimaTl/ Education 
Bm 80;16 

am also told that they are also 
recelvmg a type of general education 
for making them fit in other ways. 

In this connection, if the hon. 
Minister finds any difficulty, I would 
quote article 30(1) of the Constitu-
tion which says: 

"All minorities, whether based 
on religion or language, shall 
have the right to establish and 
administer educational institutions 
of their choice". 

What does the expression "of their 
choice" mean? This point was taken 
\lp during the reference of the Kerala 
Education Bill to the Supreme Court. 
It has been said: 

"The key to the understanding 
of the meaning of the clause is 
the expression 'of their own 
choice' and the content of the 
clause is as wide as the choice of 
the particular community may 
make it", 

These are schools which are parti-
eularly pupilled by the Muslim com-
munity. They are receiving a parti-
eular type of education, but when we 
are going to implement the Delhi pri-
mary education scheme, the labour 
which they are putting forth should 
not go in vain, and an impression 
should not be created in the mind Clf 
the Muslim community at large that 
We go are not going to include those 
schools in the list of approved schools. 
They are also doing their work in 
their Own way. My point is that the 
Government should look into thl. 
matter. These schools should be ~ 
eognised as schools imparting some 
form of education at least. 

It has also been said: 

"It follows that in order to 
elaim the right conferred by the 
clause. it is not necessary that the 
eurriculum of the institution 
must be confined to the teaching 
of religion only or of the language 
of the minority community. There 

1068 (Ai) LS.-ll 

is no limitation on the subjects to 
be taught at such institlltion, and 
they are not debarred from 
giviIig general education as well 
at such institution". 

This was the view of Their LordhiPII 
of the Supreme Court. 

Shri Tyagl: If general education 
is given, there will be no difficulty in 
recognising them. 

Shri Amjad Ali: Yes, my hon. 
friend, Shri Tyagi, has rightly pointed 
out that it general education is bern. 
given, there will be absolutely no 
difficulty. But there may be case. 
where general education is not being 
given. My point is that it general 
education is not being given, it does 
not debar them from giving general 
education also in thOSe institutiolll 
whiCh are now glvmg a particular 
kind of education. To that end I 
shall point out one thing. 

Mr. Chairman: The hon. Member 
should try to conclude. 

Shri Amjad Ali: 
two or three minutes. 

will finish in 

A case was taken up to the Supreme 
Court by the State of Bombay-State 
of Bombay. VS. Bombay Education 
Society-in which my hon. friend 
Shri Frank Anthony appeared. Their 
LordshiPs observed: 

"Clause (1) of article 30 im-
plies the right of the minority 
community to impart instruction 
to the children of its own com-
munity in institutions run by it 
and in its own language; and it 
such a right is influenced, an 
institution run by the community 
may seek relief for violation of 
the fundamental right. 

The power of a State to deter-
mine the medium of instruction 
must yield to the fundamental 
right of a minority community to 
impart instruction in their own 
language. 
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[8hri Amjad Ali] 
It covers two rights-Cal the 

right to establish an institution 
and (b) the right to administer 
it." 

If the hon. Minister would have 
any doubt in his mind that possibly 
article 45 of the Constitution is 
somewhat contrary to article 30, it is 
not so. Article 30 is in the Funda-
mental Rights and article 45 is in the 
Directive Principles of State Policy. 
Both are simultaneously possible to 
be implemented. I urge upon the 
hon. Minister to see that the amend-
ment which I have given notice of to 
insert some words in clause 2, is 
accepted. Possibly, the hon. Minister 
will have no difficulty in accepting 
this amendment. 

I will take one minute more and 
finish. 

I am intrigued about one thing. 
Students who are now gainfully em-
ployed are going to be excluded and 
part-time education is proposed to be 
given to them. This is about boys 
and girls between the ages' of 6 and 
11. If girls are to be employed in 
gainful employment, how would it 
affect the moral or physical health 
of these children? If girls are 
to attend part-time education, parti-
cularly when that is going to be given 
in evening classes, it would not be 
conducive to their moral health. I 
would urge upon the hon. Minister to 
consider that also. 

Under clause 17 residuary pr"ll'er~ 

are given to the local gover:1me.n1• for 
implementation of this Act. It re-
mains to be seen in what particular 
way the residuary powers arl' gom, 
to be exercised. 

Under claUSe 25 rules are goine to 
be framed. Several items havl' been 
riven from (a) to (j); they lire very 
exhaustive. But I find one omission 
there--and I hope the hon. '1ini~ter 

will also take note of that---and that 

is about medical attendance and iu-
spection of the health of the ch i1dz ell. 
I hope the hon. Minister will try to 
include that provision also. 
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ShrI M. R. Krlshna (Karimnagar-
Reserved-Sch. Castes) : Madam 
Chairman, this is a very important 
Bill and almost" everyone who has 
spoken before me has said w. I am 
sure the House will pass this measure 
not only with happine5' but with 
pride. We were very anxious that 
this measure, being one of the very 
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[Shri M. R. Krishna] 
important measures taken up in the 
old Central Legislature by eminent 
na tional leaders like Gokhale, should 
be brought forward here in the pro-
per time. I do not know the reason.i 
which made Government to delay 
this measure for such a long time 
because in the proceedings of the 
Central Legislature I saw that a com-
mittee under Shri B. G. Kher was 
appointed specifically to find out the 
difficulties and the financial implica-
tions of such a measure. After havine 
all this information before them the 
Government should have been in a 
position to bring this Bill forward 
much earlier. We wanted that 40 per 
cent of our children should be cover-
ed under this scheme in the First 
Plan period and the rest 60 per cent, 
in the Second Plan. Unfortunately, 
that was not done. Now it is hear-
tening that at least in Delhi this Bill 
would be operating. The difficulti~ 

that are confronted and the way in 
which those were met by the Delhi 
Administration and by the Centre 
should be intimated to the State Gov-
ernments since most of them will 
have to follow suit. 

We learn that the advanced foreign 
countries have got a definite plan fo~ 
children's education. We read that 
Plato wanted the children to become 
future philosopher statesmen and hit 
modelled his educational system 
accordingly. The leaders who came 
later wanted their children to become 
orators and statesmen and the educa-
tional system was designed to suit 
that desire. Our education system is 
very defective and even the curricula 
of the compUlsory primary education 
system which is going to be adopted 
is not very suitable to our children. 

15 hrs. 

Madam, many hon. Members in this 
House have expressed their feelings 
about clause 12 of this Bill, accord-
ing tea which the children who are 
employed in order to find additional 
revenue for the family are going to 
b. eiven part-time coaching. Some 

hon. Members have also given their 
dissenting notes in the report itself-
The sponsors of this move aim thal 
most of the people in this country 
who are very poor should also have 
the benefit of this measure. It wu 
only to help thOSe children who could 
not easily go to schools Or whose 
parents could not afford to spend any 
money that this clause was put in. It 
was thought that for them this kine! 
of education is very helpful. But you 
must consider that those children are 
to be given coaching after they come 
back from their work. This seeDUI 
to be rather crueL I think we are 
not able to understand the mental 
condition and the physical health 01 
those children when they come back 
from work. If they are forced to go to 
schools to get compulsory education, 
naturally, they may go because the 
authority which looks after the educa-
tion of those children will punish 
them in case they do not go TO 
schools. 

Mr. Chairman: The hon. Member 
must try to conclude now. 

Shri M. R. Krishna: Madam, I think 
I must get ten minutes like other hon. 
Members. 

Mr. Chairman: I sent word and 
enquired from hon. Members Shri-
mati Laxmi Bai and Shri M. R. 
Krishna whether they could finish 
their remarks in fiVe minutes and I 
got a reply that they were prepared 
to take only five minutes each. Any-
way, the hon. Member can take 
another two or three minutes. 

Shrt M. B. Krishna: Madam, I do 
not want to prolong my speech. I 
only wish to stress on this point, that 
for those children who are from the 
'have-not' parents, the Government 
should make it a point to make the 
schools attractive rather than mak-
ing them compulsorily attend these 
schools. They should make the 
schoola attractive ao that the parents 
ahould feel that by sending their 
children to schools they will be 
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EelieTed of a certain portion of their 
burden. Therefore, I would join with 
lither han. friends who said that mid-
day meal and other facilities should 
be provided in thO! institutions for 
ibose children. 

There is also the question of trans-
port. Most of the institutions in this 
eountry are situated far away from 
the rural areas. There may be plenty 
.f schools in the urban areas which 
.an accommodate these children, but 
in rural areas unless one covers a 
distance of three or four miles one 
will not find a school. Therefore, the 
question of transport is very import-
ant, and I would urge upon the Gov-
ernment to see that free transport 
facilities are provided for these 
children. 

Lastly, I would like to say some-
'hing about special education. In the 
private institutions which charge fees 
tho! education is definitely superior. 
If the Government really wants to 
make this scheme very successful they 
will have to make education in these 
public institutions really useful, good 
and attractive. Unless they do that, 
I think the scheme will not go too 
tar. 
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[ ~'«fT PIT ~ ] 
15:0'7 hrII. 
(SHRI JAGANATHA RAO in the Chair] 
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Some Jacm. Memben rose-

Mr. Chairman: The han. Minister. 

Pandit I. P. Iyotlshl (Sagar): Sir, 
I had been trying to catch the eye 
of the previous Chairman, but 1 am 
.orry I was not successful. 

Mr. Chairman: I am sorry there ia 
no time left. I have to call the hon. 
Minister. 

Pandit I. P. lyot1shi: May I have 
at least one minute? 

Mr. Chairman: The hon. Mini.ter. 

Dr. K. L. Shrimali: First of an, I 
would like to thank the hon. Mem-
bers who have participated in the 
debate. They have made very valu-
able sugestions to implement the direc-
tive of the Constitution. The Bill ha. 
a limited scope, that is, it is going to 
be operative in the Union territory 
of Delhi only, but it was natural that 
the attention of hon. Members should 
have been drawn to the Constitu-
tional directive, which seeks to prn-
vide education up to the age of 14 
for all children in the country. 

I think hon. Members are righL 
when they said that we have failed 
to fulfil the directive of the Consti-
tution, but while I admit this failure 
of the Government, I should like too 
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say that there has been no lack 01 
will on the part of the Government 
to implement the directive. When the 
Constitution was drafted, I think we 
were a little over-enthusiastic. When 
tbe Sargent scheme was prepared, it 
had laid down a programme of 40 
years. In our enthusiasm we thought 
that we could complete this whole 
programme .within a period of ten 
years after the commencement of the 
Constitu lion. It was an ideal worth 
Itriving for. It expressed the aspira-
tions of millions of our people, but, 
at the same time, we have to take 
Into account the financial resources 
which are available. 

In this connection, yOU will permit 
me if I digress a little bit and say that 
1he history of primary education all 
over the world has been one of slow 
JI'owth. I am not saying this to 
justify since we have not been able 
\a make rapid progress, but I would 
like the House to remember that 
there are certain programmes which 
In their very nature take some time 
to develop. 

8hri BraJ RaJ Sl.agh (Firozabad) : 
Does the hon. Minister mean to say 
that the framers of the Constitution 
did not have that aspect in view? 

Dr. 1[. L. Shrimali: The facts are 
before us. The Constitutional direc-
tive has not bet!n fulfilled. It is not 
the lack of will. I am just going to 
live the figures. If the hon. Member 
will just be patient, I will be able to 
convince him that it could not have 
been fulfilled within a period of ten 
years. Take, for example, England. 
This was the country which took a 
lead in the introduction of primary 
education. The demand for universal 
primary education began very early 
towards the end of the 18th century. 
But it was only in 1833 that the State 
accepted the responsibility for com-
pulsory, free education. The firat 
step for compUlsory education in 
England was taken only in 1870, but 
that again was on a permIssive ba~ll. 

Shri Tyap: What does "permissive" 
means? 

Dr. 1[. L. Shrimali: Permissive 
legislation. It was only in 1880 that 
education began to be really compul-
sory. We must remember that in 
England also, in the beginning, com-
pulsory education was for the age-
group 5 to 10. Later on, it waa 
increased to 14, and it was increased 
to 15 only as late as 1944. Part-time 
education was in vogue in England 
up to 1918. So, it took nearly 4() 
years for England to introduce com-
pulsory education up to the age of 
14 years. 

Shri 8raJ Raj Singh: Will you taka 
the same period here? 

Dr. 1[. L. Shrimali: The entire 
history of education is spread over 
nearly 150 years. We want to achieVEr 
in ten years what England achieved 
in 150 years. 

The same is the story with regard 
to the United States. The first law 
for compulsory education was passed 
in Massachusetts in 1642. But it was 
by 1850 that universal primary educa-
tion was made available in all parts 
of the United States. In the begin-
ning, in the United States also, com-
pulsory education was limited to' 
three or four years. And gradually. 
it was increased to 10 or 12 years. 
Now its operation is of course 10 to 
12 years. In the United States also, 
there was provIsIon for part-time 
education for a long time. 

Coming closer to our neighbours, 
take the story of Japan. The attempt. 
in compulsory education began about 
1870. But it was only towards the 
beginning of this century that com-
pulsory education could be effective, 
and it took 30 to 40 years for Japan 
to make education compulsory. Our 
mistortune was that just when these 
countries were developing, we were 
under a foreign rule which did not 
give any attention to mass education. 
I am going to place some factors 
before the han. Members which 
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would show that Government had 
not been indifferent towards the pro-
motion of primary ed.ucation. It iii 
true that we have not been imple-
menting the directive, and I am 
afraid for many more years to come 
it may not be possible to reach the 
target, that is, up to the age of 14, 
because we have to look into the 
actual situation. 

Shri 8raj Raj Singb: Would he 
define "more"? Will it be 20 or 30 
years! 

Dr. K. L. SbrimaIi: It is very 
difficult to say. It all depends on our 
industrial development. After all, a 
country must produce wealth. It is 
the basic thing. We must have, 
economic resources, when we want to 
introduce the system of free and com-
pulsory education. But I would like 
the House to remember that during 
the last 10 years, there has been a 
very rapid progress in primary edu-
cation. I am hoping that within the 
next 10 years the progress will It ill 
be more rapid. 

If you look at the statistics regard-
ing the schoolgoing population, you 
will find that in 1947 only 30 per 
cent of the children were in schools. 
That percentage by the end of the 
second Five Year Plan is likely to 
go up to 62. We are aiming at 80 to 
1)0 per cent by the end of the third 
Five Year Plan. It means that in 
20 years, the percentage of children 
would have been doubled. The pro-
gress in 20 years will be twice the 
progress made during the preceding 
150 years in this country. 

Shri Barish Chandra Matbur 
(Pali): But we are now living in the 
20th century and the progress will 
have to be rapid! 

Dr. K. L. Shrlmali: I would like the 
House to remember the magnitude of 
the problem. I do not say that thiI 
progress is by any means satisfactory. 
We would like to do more, but let us 

not run down e'Very time our edue&-
tional system. We talk of progre$ 
in education in other countries. But 
let us also remember that in our owll 
country, substantial progress has bee. 
made in the field of primary eduCB-
tion. In the next 20 years the COWl-
try would have made progress whic:.Jo. 
it did not make during the precedini 
150 years. So, this is no meaa 
achievement. 

I hope that hon. Members hna 
looked through the provisions in the 
Plan. It is true that in the third 
Five Year Plan we are proposing W 
have free and compulsory educatioll. 
for all children up to the age of 11. 
But that does not mean that we are 
not expanding education at the higher 
levels also. We are hoping that the 
percentage of children who would be 
in schools in 1965-66, in the ag8-
group 6 to 11, will be 90, and in the 
age-group 11 to 14, will be 60. One 
han. Member referred to the fact thal 
the children were being crowded in 
class-rooms. We have laid down thal 
the teacher-pupil ratio should be 1 to 
40, that is, 40 pupils to one teacher. 
That is the basis on which these cal-
culations have been made. I should 
like to say that I am not in any way 
satisfied with the progress that has 
been made. We will try to do more 
in this field and I hope there will be 
much more development during the 
coming years than what has been 
in the past. 

Another matter on which Beveral 
han. Members expressed their opinion 
was with regard to the provision of 
mid-day meals, stipends, uniforms 
and text-books. In fact, Thakur 
Dasji has a number of amendments 
on this point. Shri Vasudevan Nair 
also made some suggestions in this 
regard. I am in full agreement with 
them that if we are really to make 
this scheme effective, it will be 
necessary to provide clothes, mid-daY 
meab and text-boob for children. 
But the point at iuue is whether the 
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State resources permit us to provide 
these things just at the moment. 

Shrl Tyagi: Not for the present. J 

Dr. E. L. Shrimali: In this matter, 
Government are making efforts. If I 
give the figures, it will be found that 
-during the last five years, the move-
·ment for free meals is spreading and 
it is catching. Free meals are pro-
vided in Kerala for all needy children, 
the income of whose parents does not 
.exceed Rs. 900 per annum. The 
scheme has benefited nearly 24,10,958 
children and the cost of a meal per 
child is 6 nP. 

8hri Tyagi: Is it borne cent per cent 
by the State? 

Dr. It. L. Shrimali: Formerly there 
were public contributions also, but 
now the State is meeting all the 
expense~. In 1958-59, they spent 
Rs. 10 lakhs, in 1959-60 Rs. 31 '90 
lakhs and in 1960-61 Rs. 7'50 lakhs 
till nOw. 

Pandit Thaknr Du Bharpva 
(Hissar): What is given to them in 
e nP.' 

Dr. K. L. Shrimali: Something is 
better than nothing. I know yOU 
cannot provide a really satisfactory 
meal for 6 nP. But for a shild who 
is hungry and "tarving, eyen 6 nP. is 
.omething. 

Pandlt Thakur Du Bharpva: I 
want to know wbat is given to them. 

Shri Vasudevan Nair (Thiruvella): 
We give them kanji_ rice prepara-
tion with water. 

Shrl Tyagl: It i. not even one-
fourth of a meal. 

Dr. E. L. Shrimali: Whatever it ii, 
for a hungry child, even if this much 
i. given, it is .omething. 

Shrl Braj Ba,j Slar1l.: Why do you 
·call it a meal? 

Dr. E. L. Shrlmali: If the han. 
Member has any other name, he .... ould 
kindly give it to me. 

Shri Palaniyandy (Perambur): It 
comes to one aima and with the public 
contributions in Tamil Nad villages, 
it is sufficient for the needy children 
to be fed in the afternoon. 

Shri N. B. Maiti (Ghatal): The 
term 'mid-day meal' is very mislead-
ing. It should be 'refreshment' or 
something else, so that it would be 
manageable. 

Shrl Radha Raman: Why should 
we change it, because mid-day meal 
will come in a few years' time? 

Dr. It. L. Shrimali: Since the 
children do not have anything during 
the day, they should have something. 
Mid-day meals are common all over 
the world. Take Madras. It is in 
Madras that the most interesting de-
velopment has taken place. The cost 
of a single meal in Madras per child 
is 10 nP. out of which Government 
contributes 6 nP. It is expected that 
by the end of 1960-61 about 10 lakh 
pupils will be fed under the scheme. 
By the end of the third Plan, about 
17 lakhs out of a total number of 50 
lakhs children will be fed in the pri-
mary schools. Under this scheme, 
practically all the needy children will 
be covered. The Madras State spent 
in 1958-59 Rs. 20 lakhs, in 1959-60 
Rs. 60 lakhs an:! in 1960-61 Rs. 80 
lakhs. There are no caste restrictions 
and the scheme is intended for all 
poor children. 

Of course, in Delhi we are rather 
in a fortunate position, because we 
have got some assistance from UNICEF 
and We are distributing tree meals 
wi:h the assistance of the Re:! eros •. 
30,000 student.' wcr~ being cr.ver~d by 
1959-60. During this year, the num-
ber has increased to 1 lakh out of a 
total enrollment of %,111,000. 

Han. Member. objected that tli1s 
powder milk was not good enough. It 
has all the qualitiea of milk and I am 
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Yery happy that we are able to give 
thia milk to the poor children 

.n c~: +fi<iT l1i1T ~(I~{"'f ~ 
i{t ... I 

Dr. K. L. Shr!maU: We hope that 
~e community will realise that it is 
~eir duty towards the children and in 
course of time, we will be able to 
raise public funds, so that we can feed 
all these children. 

.n ;r~ stltT'l>,"(: fu;<;fi flj("'f1 
~i~ ~lITlf lin" ~l ~'f ~ 11);: '3\"1 ~ 
~'6t~, ~wq;m:~? 

.ro ""0 "To ~: '3\"1 ~ 
{Rr~, ~ 'fl"~ oft f.,~ ~ ~r iI".mf ~ I 
<rn Ifm'"( it 'fl";ft flreT ~ \ifffiT ~ q'\'"( 
f~ ~ i'f <R ~ ~ I ~ <ft 'I;"{ 

(f<iTl, ~ ~f ~TfT ~ I 

In other centrally-administered 
areas also, We have made provhion for 
mid-day meals in Manipur, Tripura, 
Pondicherry and in the Andaman and 
Nicobar islands. The movement ia 
spreading to several o~her States. 
Many of them have started some kind 
of pilot projects. The idea is that the 
eornmunity, the State and the local 
authorities should combine in order to 
meet this bare necessity to children 
You cannot really educate children if 
they are hungry and in a semi-s:arved 
condition. Therefore, I am ill full 
agreement with those who emphasis-
ed that provision of mid-day meals 
should be made. But the pomt at 
issue is whether it is possible in the 
Act itself to make it obligatory on the 
State to provide the mid-day meals. 

Pandit ThakUr D8lI Bhargava: Why 
not? Levy some tax on the people; 
they are willing to pay it. It is pos-
sib!", to provide for all children. 

Shrl Tyagi: So long as we are not 
able to open enough number of 
schOOls, it is no use wasting our 
money. 

Dr. K. L. ShrimaU: We have been 
writing to the State Governments to 
levy an education cess, so that this 
programme of free and compulsory 
education might be implemented 
rather speedily. Hon. Members are 
asking why we are not speedily impl .... 
menting it. The reason is, the State 
Governments are not able to levy the 
education cess. One State levied it, 
but most of the State Government. 
were not in a position to levy an addi-
tional tax. So, this programme could 
not be implemented speedily. 

My own submission is, if an e1!or' 
is made by the community, I am quite 
definite that the community will come 
forward to con tribute something to-
wards the maintenance of the child-
ren. In this country, there has been 
a trad;tion of charity and if the ellort 
is mobilised, I have no doubt that 
with the efforts of the State, the local 
bodies and the community, we would 
be able to push forward this pro-
gramme. Only We have to realise the 
necessity of it. Everything cannot be 
done by Government. Let us not de-
pend for everything on the Govern-
ment. It is the duty of the Govern-
lIlent to help in all these matters, but 
let public effort also come forward. 
I have no doubt that if proper elf0rt8 
are made, we would be able to pro--
vide proper mid-day meals to the 
children. If Madras Sta!e has done it, 
If Kerala is doing it. it can be done in 
other States also. This i. my humble 
submission. So, though I am not 
against ~his proposal, I am not in 
bivour of making it obligatory in the 
Act itself. 

Another important point which was 
raised by, I think, the hon. Member, 
Shri M. H. Rahman and Shri Amjad 
Ali over there was with regard to 
making necessary safeguards for thlt 
educatiOn of the children of minori-
ties. The Constitution itself has pro-
vided all the necessary safeguar<1s. 
In fact. nothing more needs to be 
done: The provisions are very liberal 
and there is nothing In the Act which 
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prohibits the setting up of Maktab. 
or schools or any kind of religioUl 
institutions. The State is only con-
cerned with whether the schools are .J 

providing education in the 3 R's or 
not. If they are providing education 
in the 3 R's, they would be consider-
ed as approved schools. And if you 
look at the definition of "approved 
Schools" it does make a provision for 
the establishment of private schools. 
Therefore, if there is any religioUJ 
group which wants to set up its own 
"chools, it is welcome to do so. The 
S'ate would only be concerned with 
'he instruction that is being imparted 
in the 3 R's. If they are satisfied 
that they attain the necessary stand-
ards, then there will be no difficulty 
in getting their approval. 

Pandit Thakur Das Bharpva: May 
I ask a question? What do you mean 
by 3 R's? If a standard is prescrib-
ed for primary education and that 
,tandard is fulfilled, then it is all 
right; all the schools will be approv-
ed. But suppose that standard is not 
fulfilled? 

Dr. K. L. ShrimaU: When I said the 
3 R's, I did not mean the 3 R's 
literally, but a certain standard 
which is laid dawn for primary edu-
cation itself. If any institution hal 
that standard, there will be no diffi- . 
culty in getting approval. In fact, it 
is the policy of the Government to 
encourage private schools as much as 
possible. We want to give them 
assistance so that private agencies 
also may share in this great enter-
prise which we have undertaken. 

There are various other suggestions, 
but I do not like to go into all the 
details. Shrimati Laxmi Bai suggest-
ed that all the education at the pri-
mary stage shoUld be entrusted to 
women. I entirely agree with her 
and I would be very happy when we 
have women teachers in large num-
bers to take over the education of 
all children. I am looking forward 
to the day when educational institu-
tions at the primary stage will be 

completely staffed by women teachers. 
We would welcome that. But, at 
present, we have such a great shon-
age of women teachers that it i. not 
possible. 

Han. Members also expressed _ 
desire that we should not be satisfied 
with merely expansion of educatioll 
but we should also aim at qualitative 
improvement. I am in agreement 
with them and we will make all 
possible efforts to improve the 
quality of education while we are 
expanding our educatlon. 

I thank yOU, Sir, and, in view of 
what I have said, I hope Pandit 
Thakur Das Bhargava will not press 
the amendments which he proposes 
to move. 

Mr. Chairman: The question is: 

''That the Bill to provide tor 
free and compulsory primary 
education for children in the 
Union territory of Delhi, as passed 
by Rajya Sabha, be taken into 
consideration." 

The motion was adopted. 

Mr. Chairman: We shall now take 
up the clause by clause considera-
tion. 

Clause 2.- (Definitions) 

Pandit Thakur Das Bharc ..... : I 
have got my amendment Nos. 3, .. I, 
6, 7, 8 and 9. 

Mr. Chairman: Amendment NOlI. • 
and 9 relate to clause 3. 

Pandit Thakur Das Bhargava: I am 
sorry. 

8hri Amj8d AU: I have got m7 
amendments to clause 2. 

Mr. Chairman: I think it is time-
barred under rule 79 of the Rules of 
Procedure, because it was given notice 
of only today, and I understand the 
hon. Minister is not willing to accept it. 
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Sbri Amjad Ali: I hope I can ex-

press my view point. If the hon. Min-
ister does not accept it, it is his look-
out. . 

Mr. Chairman: Yes, the hon. Mem-
ber can speak, but the· amendment all 
tuch cannot be moved. 

Pandit Thakur Das Bharp": I beg 
to move: 

(1) Page 1, line 9,-

"fte-r ''means'' insert--
~the year beginning with 1st 

April and ending 31st March next 
year or". (3) 

(2) Page 2,-

fur lines 10 to 12, substitute-

'x (e) "child" means a boy or 
girl in the age group of not less 
than six or more than fourteen 
years; x' (4) 

(3) Page 2,-

_fte-r line 12, insert--
• (ee) "indigent child" meang a 

boy or girl whose parent is unable 
to maintain himself and the child 
who has to earn for his mainten-
ance or maintenance of his 
parent;'. (5) 

(4) Page 2,-

after line 12, insert-

'(eel "stipendiary indigent child" 
means an indigent child who 
will be entitled to get a stipend of 
such amount per month within the 
limits prescribed by the State Gov-
ernment as the attendance autho-
rity after making enquiry into the 
economic circumstances of each 
child as prescribed, sanctions for 
him in add tion to the supply of 
books, writing material, uniforms 
or other necessary amenities in-
cluding food or refreshments pro-
vided for children attendine 
1ICh0ols free of cost;' (6) 

(5) Page 2,-

ffW lines 20 to 22, substitute-

'(i) "elementary education" 
means education up to the presenl 
fifth class or standard as pre&crib-
ed; 

(ia) "primary education" means 
education up to eighth clau or 
atandard as prescribed;'. (7) 

Ifmr m;{ mt 1mT ~ : ;;r.nq 

~ ~, ~ m mr 'I'ffl ~ 
~( ~ ~.~ ~ m it 1l ~ lffif 
~ q:),: ~ iF ~ ~ ~ ~ m:ar 
ifm i'rU WI" it l1il: ~ ~ 
~a- ~ q-i<:: ~ 'IT<fln ::;fr ~ 
qeif <tT ~ ihrmRc:~, ~iFi1:if 
lJ:1"Tm> ~ llJ:irifm ~~~ 
~ q-i<:: if l!ir q-T<: ~ ~ ~ ~ 
~ I lJ:lf if) l1il: tfmRiR" <kif '!WG ~ fit; 
~mi ~~~iF'ilamU~ 
~f'liliml' 'I>'t q-,\<: ~ "if.r !iif; Cf,<i\lr ~ I 

~ ~ fl:rf.t'm: ~~ q-f<: l1il: 
rr<f fu ~ iF lJ'frfui<f; fu.q>rT -W-d 
~ q-h: "fr ~ ~ ~ ~ ~ 'Ii<: >ft ,i ~, 
~ 1pf 'q'qi~;ij' ~ f.t; ~ ~ifT ~ 
;r~ ~ fi;m 'fiT ~ m f.t; ffif~r 
~ I ~ fl:rf.t'm: lJ~ ;r ~ 
fit;~~q;;f~w~mit I 

~rf.rtT ~ 'f>Tlf ~ f.Rr If;T o:n;f ~? 
ita ~ cr~i11 ~ f~ fiR";;ITrfi ~ ~ 
if\" "fRIT ~ ~ ~ iF R"l it<l; ~ ~,"fTIf 
~ ~ I ~ ~ m it i!fr!f iF ~r ~ fl:r.r?: 
~ ~ ~ ififf<f; ita "ITT ~ ~u 
~ I 1l ~ ~ ~ f.t; wn: i!fr!f 

- If>ifuc:nf'f iF ~ fsr~~ 'fiT 
q;ft1r ~~ "ffif2r ~ cf r;m <tT 1:t'" ~ 
cr<:~ ~ m;;ftlr ~ ~~ ~ iF fuii 
m- ~ fit;1:rr "fli I ~ ~ <n: R 
~~~'f;I~'f'fi"T'I'fl1m;~ I ~il;~ 
W ~:t iF R"il" m ~j ~, ~ f.t; ;;or 
'lfr wr:t R" 1 if '.f<: il; R"l 'fi"Tl1 'fiT<tT <mIT 
~I ~~~~~1l;~~ 
~ ~fr I ~ '1ft 1l;~ ~ ~ ~ 
~ ~ fit; i!fr!f ~ <tr ~'R ~..qR 
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~ 'lft ~1i <tiT ~ ~- t m'!f ~@ 

~ ~ 'l;n ;r~ '11') OfTf l ~"litRlR 
~ 'I; 'fil' 'Ii<: if "I'rl t ~ f.r<;r ~ mfl!R 
m<r 'fir 'flIT ifft;rr ffi>'mr? 'WR 'l;fT'1' • 
.. iftc~Frif 'I; 'f.f~ ¥\9 'I; lfTrf<rfi' 
l'Ii'rff m ,,!f~'l'if k9Trrr ~ ~ ,fT ~ 
..". '~~if <ft ~ ~ ~ '3f'~ ~Tcft 
~tif~'f>Ol'mc "'~ <ft <ncr ~ 
~ ~ >ft, ~ 'frq ~1i 'fn: q;f::<f>~ 
tll'iT ~'r ~- cfr 'f,f~ ~ t 'fiT ~fT;rl t 
'fi~ 'fiT ~ ll:11R 'fi~Pl'if if "rr't 
~rf~ ifiT ~ t;rf.!;;; <rn: "',~ 'I; "',~ rt~ 
( orr f'f; 'fT'f <ft flrf.!';:fT 'I; ~ ~ t 
wn:: 'fT'f To'\' m 'fU ~ cit ~ ~ 
q<f;r 'fT'f ?:T orr liT I ~.rr ihr;;c~f.mr T 
~ qrf~~, q;;c~r.mrb "f<11 Q'r umIT 
~ 'flT7: "'~ ;r;;~ IfF 'T,'I' h 'Ii<: 'T '!:i if 
'Il' I ~ ~n: To'\' ~ r <tW '1<: <f iOfttr <ft 
~ft ~ I <ill: Jir tiC ~ >n?: o:f,·U i!:fif~ 
~ t t;rf.!;'f '!,-ij- 'fli :[;'1 ~ f'f; tJqfu 
~ 'fir n~c if~ 'Ii<: ~ft I if- ~ 
'liT ifrrr;f 'I; fu 1 hn: iftt ~ f'f; 'flT7: m 
~n: '!i<:if1' ~ft ~ cfi iff'!' tJq-fu ,y ~r 'Ii<: h ;;rr~·iT I ~ tf~fu 'fir 
"!if 'Ii<:;rr Q'm ~ qQr tf~-fu ~f ~ 
.. ~ ¥fi"ft ~ I 'frf;n: tir jftl:: ~s ~ 
'it ~? g~ '!>T, t;rf'l;;; ~ if~ 
'f~ {if! f.:I;Hr or~ ~ 'Ii<: 'figft ~ I ~ 
!ill: 'fi!if ,,~t-'I' it ~,'lfT err '" f'!' tf~-tik 
~ ~m- or !T frm I q- '3f',-.r:r~ ~ fit; ~ 
iF tfln-o ,,~ <ir ~fiU ~i?f ~ 'fi") 
~f1 'fi, ~;ft, ~ 'I; 'fG.''r !offl '-'flTr:f;ft t 
{irf.!;;r 'f,-q- ~ 'I; f'fl ~offl if~ Oflflit t 

~['f ,h ~offl ~?; "i "fr:;' ~, ~ ~ 
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Shri Amjad AIi: I think, in express 
-1enos, their Lordships of the Supreme 
Court, while discussing the reference 
.on the Kerala Education Bill, have 
.said as follows: 

''While the State has a solemn 
obligation to introduce free and 
compulsory educat_on, it is possible 
for the State to discharge that 
obligation through State-owned or 
State-aided schools and article 45 
"does not require that obligation to 
be discharged at the expense 01 
the minority community, by ac-
quiring or taking over 01 schools 
established by the minority com-
munity wh"ch they have to admin-
ister under article 30(1)." 

One difficulty which he might ex-
perience is about the curriculum which 
these schools will follow. The curri. 
culum coul1 be fitted somchcyw with 
general education also. To that end, I 
should say that in order to claim the 
right conferred by the clause it is not 
necessary that the curr"culum 01 the 
institution must be confined only to 
the teaching 01 the religion or language 
-of the minority community. There ia 
no limitation on the subjects to be 
taught at such institutions and they 
are not debarred from giving general 
-education at such institutions_ 

My point is th"_ If the hon. Min-
ister would agree that this kind of 
institutions may also be listed in the 
approved schools, it will have the 
same effect as the other education 
which, according to your own curricu-
lum, they are follcyw"ng. When you 
recognise them and list them in the 
list of approved schools, it will satisfy 
the requirements. I think, with the 

necessary amendments in the word· 
ing, the hon. Minister may kindly 

\ accep: my amendment. 

According to the Constitution, thee. 
insftutions may also get aid. '!'her 
may get aid or they may not get aid. 
Aided or un-aided, these institutiODl 
are there. They are imparting educa-
tion very usefully. 

Ilr. K. L. ShrlmaU: In clause 2{b), 
there is provision,-

(b) "approved schOOl" meaIla 
any school in any specified area 
with"n the jurisdiction of a local 
authority imparting primary edu-
cation which-

(i) is under the management of 
the State Government or tM 
local authority, or 

(ti) being under any othe!" 
management, is recognised by 
the local authority as an ap-
proved school for the purposlIII 
of this Act; 

think this should meet the require-
ments of the hon. Member. 

Sbri Amjad All: My anxiety is, ''I' .. 
cognised by the local authority as an 
approved school for the purposes or 
this Act"-all these limitations Ill'e 
there. I want to be explicit that th_ 
institutions which are now being ma-
naged in the shape of maktabs or 
madaTsas should be listed as approved 
schools, because they are also schoolll 
imparting education to boys and girlll. 
Also, it is possible to fit with the gene-
ral curriculum for primary education. 
Primary education can be given there 
even if it is not ncyw given, i1 they 
are listed. I urge upon the hon. Min-
ister to see that these schools ani 
given some sort 01 recognition. They 
are not going to waste the time and 
energy of the children. Some sort of 
education is being given. I urge upon 
you to see that these schools are ap-
proved by the authorities. Aftep 
approval is given, if you want that 
lome sort 01 general education shoaJd 
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be given, that also can be allowed. The 
Constitution allows it and according 
to the ruling of the Supreme Court of 
lndia, this thing can be done. This. 
15 my submission before the hon. Min-
1ster. I think he may accept my 
amendment. 

Sbri Mohammed Tahir (Krishna-
ganj) : May I know whether all the 
amendments are under discussion or 
it is clause by clause? 

Mr. Chairman: Amendments to 
dause 2. 

Dr. M. S. Aney (Nagpur): I want to 
put one question for information. I 
want to know whether the hon. Min-
ister is satisfied that in the territories 
under Delhi Admin;stration for which 
this Bill is primarily intended, they 
pave got a sufficient number of approv-
ed schools to introduce an element of 
compulsion there. Because, the boys 
must be able to go to the approved 
schools. Unless a school is situated 
within a certain radius, it will become 
impossible. I am only asking by way 
of information whether the hon. Min· 
ister is satisfied that they have got the 
approved schools Or they are going to 
create more schools by virtue of this 
Bill. 

Sbri Mohammed Tahir: May I know 
if the amendment of Shri Amjad Ali 
has been admitted? 

Mr. Chairman: The amendment is 
not admitted. He has been allowed to 
speak. It is for the hon. Minister to 
reply. 

Shri Amjad All: If ·he likes he can 
accept. 

Dr. K. L. Shrlmall: With regard to 
the points raised by Pandit Thakur 
Das Bhargava, as I said, I am in gene-
ral agreement with the spirit in which 
he has moved these amendments. In 
fact, as he is aware, both the State 
Governments and the Central Govern-
ment are giving a large number of 
scholarsh'ps and stipends to backward 
classes, Scheduled Castes and Schedul-
ed Tribes. Under the Government of 
1068 (Ai) LS-12. 

India Scholarship scheme to the Sche-
duled Castes and Scheduled Tribes, 
they are eligible for scholarships. In 
addition to this, every State has it' 
own programme of giving stipends and 
scholarships to poor children. Under 
the Third Five Year Plan, we are pro-
posing to have a scheme of scholarship 
under which the State will take over 
the responsibility of educating some 
poor and deserving students. The pro-
vision may be limited. We are going 
to initiate that scheme in the Third 
Plan. Ultimately. our object;ve should 
be that nobody should be debarred 
from the highest education on account 
of economic barriers. Tha t should be 
the objective towards which we are 
going. Whether it is today or not, is 
the point. It will be very difficult to 
push forward this programme if you 
make it obligatory at this stage. But. 
I can assure you that every effort won 
be made to ensure that poor deserv-
ing students are not deprived of edu-
cation, and with the various efforts 
that are being made by the State, local 
authorities and the community, we 
would be able to take education to the 
door of every poor. child. 

With regard to the point that was 
raised by Shri Amjad Ali, I really do 
not understand what is worrying him. 
The Constitution has given full safe-
guards for the education of the minori-
ties. The minorities are free to have 
any kind of institution they like. In 
fact, if you look at the various provi-
sions in the Constitution, the safe-
guards are very clear and we are in-
sisting On the State Governments to 
ensure that the rights of the minorities 
for education that they want are pro-
perly protected. The point is whether 
the local authority or the State Gov-
ernment should recognise any school 
or not. For recognition, they will have 
to look to certain standards. As I said, 
nO'hing in this Act prevents any reli-
gious organisation from setting up its 
0,","11 institutions. They may be mis-
sion schools. they may be maktab .. or 
madaTsas. All kinds of religious orga-
nisations could set up their schools. In 
fact, we would l;ke to encourage them 
to come forward and share in this great 
enterprise that we are undertaking. 
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But. the State Government or the local 
authority. whoever is concerned, must 
satisfy itself that they maintain a 
minimum standard as far as general 
education is concerned. Otherwi~e, 

how can they be brought under th" 
provisions of this Act? Therefore. re-
cognifon is necessary. I think with 
this assurance. he should be satisfied. 

Shri C. K. Nair (Outer Delhi): 
There is difference between recognised 
schools and approved schools. 

Dr. K. L. Shrimali: An approved 
school has been defined here. An ap-
proved school will have to be recog-
nised by the local authority. 

Dr. M. S. Aney: My question is not 
answered. 

Dr. K- L. Shrimali: With regard to 
the quest:on which was raised by Dr. 
M. S. Aney, it is obvious that the Delhi 
State does not have all the schools 
whicn it would need during the next 
3 or 4 years. New schools will have 
to be opened. Provision has been 
made for the opening of new schools 
in the Third Plan so that all children 
in the age group 6-11 are given edu-
cation. 

Mr. Chairman: I put amendment 
Nos. 3 to 7 to the vO~e of the House. 

Amendments Nos. 3 to 7 were put and 
negatived. 

Mr. Chairman: The question is: 

"That clause 2 stand part of the 
Bill". 

The motion was adopted. 

Clause 2 was added to the BilL. 

Clause l\- ·(Schemes fOT primary 
education) 

Pandlt Thaknr Das Bhargava: I beg 
to move: 

( 1) Page 2, fOT lines 32 to 38, suo-
.titute-

\ 

"3. (l) It shall be the duty of 
every local authority to provide· 
for free and compulsory elemen-
tary education within one year of 
the passing of this Act and for free 
and compulsory primary education 
withn a period of three years from 
the passing of this Act for children 
orrlinarily resident within its juris-
diction and for this purpOse the 
local authority shall from time to 
time submit to the State Govern-
ment such proposals ;n the form 
of schemes as it may think ftt pro-
viding for such free elementary 
and primary education for child-
ren resident in the whole of the 
area within its jurisdiction." (8) 

(2) Page 3, fOT lines 1 to 7, substi-
tute-

"(2) After six months of the 
pass.ng of this Act the State Gov-
ernment shall at any time call 
upon the local authority to submit 
to it wi thin such time as it may 
allow a scheme for free and com-
pulsory elementary education for 
the areas within the jurisdiction of 
the local authority for childretl 
ordinarily res' dent therein. 

(2A) After eighteen months of 
~ passing of this Act the State 
Government shall at any time call 
upon the local authority to submit 
to it within such time as it may 
allow a scheme for free and com-
pulsory primary education in the 
area within the jur:sdiction of the 
local authority for children ordi-
narily resident therein." (9) 

(3) Page 3, after line 19, insert--

"(dd) the approximate amount 
of money required for payment to 
stipendiary indigent children in 
the area with'n its jurisdiction;" 
(10) 

(4) Page 3, line 20, after "scheme" 
insert-

"including the expenses to be in-
curred on stipendiary indigent 
children". (11) 
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Mr. Chairman: I put amendments 
Nos. 8 to 11 to the vote of the House. 

Ame7~dments Nos. 8 to 11 were pu.t 
and negatived. 

.r. Chairman: The question is: 

"That clause 3 stand part of the 
BilL" 

The motion was adopted. 

Clause 3 was added to the Bill. 

CIttUS€!8 4 to 7 were added to the Bill. 

Clause 8- (Attendance authority to 
notify parent of his obligation towards 

his child) 

Pandit Thakur Das Bhargava: I beg 
to move: 

Page 4, after line 25, add-
"(2) It shall further be the duty 

of the attendance authority of the 
child in respect of whom it no:ifics 
the parent to enquire whether he 
!s an indigen t child and in caSe he 
is found to be an indigent child to 
enquire into the economic circum-
stances in accordance with the 
rules preScribed and fix and make 
a report to the local authority 
about the amount of stipend which 
it cons ders reasonable for the 
child within the limits prescribt!d 
by the State Government for indi-
gent children." (15) 
Mr. Chairman: I shall now put the 

amendment to vote. 
Amendment No. 15 was put and 

negatived 
Mr. Chairman: The question is: 

"That clause 8 stand part of the 
Bill." 

Th .. motion was adopted. 
Clttuse 8 was added to the Bill. 
Clause 9 was added to the Bill. 

clause l~ (Reasonable eXCUSe for 
non-attendan.ce) 

Shri MobalDJDed Tahir: I beg to 
/nove: 

Page 4, after line 33, insert-
"(aa) that the child is reCeiving 

instructions in any educatiOnal in-

stitution established, by any of the 
minorities, according to their 
choice;" (1) 

move this amendment for two rea-
sons. Firstly, I want to attach greater 
importance and respect to the provi-
sions of our Constitution. Secondly, I 
want that the fundamental rights of 
the minorities guaranteed under article 
30 of the Constitut'on should be fu!ly 
maintained and not denied to the min'l-
rities. 

Article 30(1) says: 

"All minorities, whether based 
on religion or language, shall 
have the right to establiah and 
administer educational institu-
tions of their choice." 

In Basu's Shorter Constitution of 
India under the heading 'Clause 1: 
Right of minorities to establish educa-
tional institutions' you will find the 
following: 

"I. CL (1) implies the right of 
a minority community to impart 
instruction to the children of its 
own community in institutions 
!'un by it and in its own language, 
and if such right is infringed, an 
institution run by j,he community 
may seek relief for the violation 
of Fundamental Rights .... 

In support of this, I may also draw 
your attention to article 13(2) of the 
Constitution. which reads thus: 

"The State shall not make any 
law whieh takes away or abridtes 
the rights conferred by this Pan 
and any law made in cOhtraverl-
tion of this clause shall, to the 
extent of the contravention, be 
void.". 

So, tltis is the position that if ihe 
Fundamental Rights which have been 
guaranteed under the Constitution are 
not allowed to the minorities, then, 
ther1! will be some complications. 
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In this connection, I would like to 

draw your attention to a recent ruling 
of Their Lor-dships of the Supreme 
Court on .the Kerala· Education Bill. 
Their Lordships have held: 

"We the people of India have 
given unto ourselves the Consti-
tution which is not for any parti-
cular community or section but 
for all. Its provisions are intend-
ed to protect all minority as well 
as the majority communities. 
There can be no manner of doubt 
that our Constitution has guaran-
teed certain cherished rights of 
the minorities concerning their 
language culture and religion. 
These concessions must have been 
made to them for good and valid 
reasons. Article 45, no doubt, 
requires the State to provide for 
f:'c'c and compulsory education for 
all children, but there is nothing 
to prevent the State from dis-
charging that solemn obligation 
through Government and aided 
.chools and Article 45 does not 
require that obligation to be 
discharged at the expense of the 
minority communities. So long as 
the Constitution stands as it is 
and is not altered, it is we 
conceiv. the duty of this Cou~t to 
uphold the fundamental rights 
and thereby honour our sacred 
obligation to the minority com-
munities who are of our own. 
Throughout th~ ages endless 
inundation, of men of diverse 
creeds. cultures and races-
Aryans and non-Aryans, Dravi-
dians and Chinese, Scythians, 
Huns, Pathans and Mughals--
have come to this ancient land 
from distant regions and clim!". 
Inlfia has w!'lcomed them all. 
Thov havp met and gathered, 
!liven and ta.ken and got mingled, 
mPf!led and lost in one body. 
India's tradition hAS thus been 
.. "itomised in the following noble 
Ihes: 

'None shall bP turned away 

From the shore of this vast SeQ 

of humanity 

That is India'. ". 

"Indeed India has sent out to 
~he world her message of goodwill 
enshrined and proclaimed in our 
National Anthem". 

16 hn. 

In the light of such high ideal! 
their Lordships have safeguarded the 
rights of the minorities guranteed 
under article 30(1) of the Constitu-
tion. My amendment only aims at to 
protect the rights of the minorities 
in accordance with the opinion 
expressed by Their Lordships, and 
nothing more. The hon. Minister has 
taken up this matter of compulsory 
primary education under article 45 of 
the Constitution, which is one of th~ 
directive principles of State policy, 
but he must know that Article 4Ii 
cannot override the fundamental 
rights. This is the clear finding of 
the Supreme Court, that a .. ticle 45 
cannot override the fundamental 
rights. 

Therefore, if the hon. Minister 
wants that the right whi"h has been 
given and guaranteed to the minori-
ties under article 30 is to be main-
tained I think he has got no alter-
native but to accept my amendment. 
If he does not accept it, it means that 
he does nl)t accept the view express-
ed by Their Lordships. Hence 1 
appeal to him to give due considera-
tion to this matter. 

He has admitted now that th~re is 
ample provision in the Constitution 
for safeguarding the interests of 
minorities. That is so, ·but if the 
safel[Uards simply remain in the 
Constitution, they will be of nO value. 
When Governm~nt are bringin~ in a 
Rill of this tyoe, they must legislate 
in the Ii!lht of the provisions in th .. 
Constitution. Then the minorities 
will be benefited, not otherwise. 
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Shri Acbar (Mangalore): I would 
like to say a word. I would like to 
draw the attention of the hon. Minis-
ter to one aspect of the question. I 
did not have an opportunity to speak 
about it earlier, but I will do it now 
very briefly. 

We welcome the Bill. 'Compulsory' 
and 'free' are quite all right. But 
thet"e is one more important element 
guaranteed by the Constitution. I 
may bring to the notice of the hon. 
Minister article 350A under which 
primary education must be in the 
mother-tongue. That is one thing 
that is advocated by our Constitution. 

Delhi happens to be a cosmopolitan 
City. It has got probably all the 14 
languages represented here. I expect 
in course of time Delhi probably will 
be having a population in a propor-
tion representing all the national 
languages we have now accepted. If 
we take that aspect of the question 
into account, I expect that in course 
of time, there will be a fairly good 
proportion-even already there is-of 
"hlldren representing all the langu-
ages of India. So we should find out 
what exactly is the population of the 
different linguistic groups. I think 
there is a sizable popUlation of 
Kannadigas in Delhi. When we a.-e 
having a piece of legislation for com-
pulsory and primary education and 
when the Constitution says that pri-
mary education must be in the 
mother-tongue, I want to know whe-
ther the Minister or Government have 
found out a census what is the 
proportion of the different linguistic 
groups het"e. 

Shrl Mohammed Tahir: Is this a 
point of order? 

Shri Acbar: We have got here 
Tamils, Kannadigas, Andhras, Maha-
rashtrians, Punjabis and others. I 
submit that the hon. Minister must 
eonsider this aspect of the question. 
As primary education has to be 
imparted ill the mother-tongue, there 

should be a census of the population 
and Government must try to see that 
primary education is imparted in the 
mother-tongue to the different pupils 
in the country. 

Sbri Saipal Slna'h: There are mo.-e 
than 4 mother-tongues in Delhi. 

Shri Mohammed Tahir T05e-

Mr. Chairman: I thought the hon. 
Member had concluded. He has 
taken more than 5 minutes, and I was 
about to call the hon. Minister to 
reply. 

Sbri Mohammed Tahir: No. Sir. 
thought my hon. friend was raising a 
point of order. That was why I 
yielded. 

Mr. Chairman: 
hOIl. Member .has 
speech. 

take it that the 
concluded his 

Shri Mohammed Tahir: I may be 
allowed to say a few words more. 

Shri C. K. Nair: May I ask a ques-
tion of the hon. Member? Are his 
institutions, the religious institutions, 
going to keep a standard which is 
lower than the standard of primary 
education? 

Shri Mohammed Imam (Chital-
drug): Religious institutions always 
keep a higher standard than ordinary 
institutions. The hon. Membe.- is 
anxious that these religious instItu-
tions must be made approved schools. 

Shri C. K. Nair: Then it is all right. 

Mr. Chairman: I think the hon. 
Member has concluded. The hon. 
Minister. 

Shri Mohammed TahIr: I have not 
C8ncluded my speeoh. 

Mr. Chairman: The hon. Member 
has made out his points. 

Shr:l Mohammed Tahir: One or two 
minutes and I will finish. I would 
like the hon. Minister to see that the 
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legislaLion he 15 going to get pas~ed 
is in consonance with the Constltution 
and the rulings that have been given 
by the Supreme Court. 

1 will submit one thing. If specific 
mention is not made in this Bill as 
Maulana Hifuzur Rahman and Shri 
Amjad Ali said, it will be no effect. 
The result of it will be that the 
religious institutions that are impart-
ing instruction under article 30 will, 
in course of time, all disappea£. If 
you go to these schools you will ~ee 
that there are number of Musl1m 
boys who are there getiing by heart 
the Holy Quran; they have also to 
read the Hadis. It is impossible for 
those boys to get the Quran by heart 
unless they read exclusively in these 
schools. Unless they are exempted 
from attending the app£oved schools 
it will be impossible for them to have 
that education. It they do not have 
that education, the right that has been 
given to them under article 30 of the 
Constitution is denied to them 
altogether. 

Shri Oza (Zalawad): I will draw 
the attention of the hon. Minister to 
one thing. There are several circum-
stances mentioned in the Bill as 
reasonable excuses for non-attend-
ance. And in sub-clause (f), it is 
mentioned-

"such othe.- circumstances as 
may be prescribed." 

The Government shall prescribe 
what are the circumstances which are 
to be deemed as reasonable excuses 
for non-attendance. Sub-clause (e) 
says: 

"that there is any other com-
pelling circumstance which pre-
vents the child from attending 
school, p£ovided the same Is 
certified as such by the attend-
ance authority;" 

We are giving such sweeping 
powers to the attendance authority. 
We are legislating here giving powers 

to Government. On top of it we are 
giving too much of powers to the 
attendance authority who certifies 
that such and such is a compelling 
reason for the non-attendance of the 
child. This is an anomaly. I think 
the attendance authority is the pivot 
round which the whole Bill revolves. 
He will be the person solely respon-
sible. So much powers are vested in 
him that we should be very careful 
about it. We should lay dOWn cer-
tain provisions by which we can 
regulate these compelling circum-
stances. 

Dr. K. L. Sltrimali: Coming to the 
point raised with regard to the safe-
guards for minorities, I do not under-
stand how any provision in t-he Bill 
would be in contravention of the 
Constitution. As I said, the Consb-
tution itself makes very liberal and 
adequate provIsion; and there is 
nothing in this Bill which is in con-
travention of the various articles of 
the Constitution. I think the hon. 
Member is labouring under some kind 
of misapprehension. His fears are 
altogether baseless. 

If he would look at the provision in 
the Bill he will find that it is laid down 
that the child shall attend an 
approved school. The defini tion of 
'approved school' is given in clause 
2 (b). It will be seen from that 
definition that it includes private 
schools also recognised by Govern-
ment. Private schools can be any 
kind of schools; they can be run by 
anybody. 

Shri Mohammed Tahir: I may let 
the hon. Minister know that the 
private schools mentioned in my 
amendment may not be recognised 
schools. They may not ask for 
recognition at all. 

Dr. K. L. Shrimali: The choice of 
the school lies entirely with \me 
parents. They are to decide which 
kind of school the child is to attend. 
He may go to the school, maktab 
madrasa Or any kind of public or 
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private institution. In fact we have 
in our country various kinds of 
institutions run by various agencies. 
This Bill gives the minorities the 
right to have t·heir OWn institutions. 
There is nothing in the Bill which 
prevents them from sending their 
children to the school of their choice. 

Shri Mohammed Tahir: If a ""ild 
is receiving education in the madr!lsa. 
will it not be compelled to go into 
an. approved school? 

Dr. K. L. Shrimali: Not at all. The 
private schools will be approved 
schools. The parents have a right to 
send the children to the school of 
their "noice. Clause 10(b) says: 

"that the child is receiving 
instruction in some other manner 
which is declared to be satis-
factory by the State Government 
or by an officer authorised by it 
in this behalf". 

So. that will be a reasonable excuse 
for the non-attendance of a child at 
an approved >chool. If the State Gov-
ernment or the local aut!lOrities are 
satisfied about the standard of the 
secular instruction imparted there. 
there is no difficulty. The fears are 
groundless and the minorities have 
the full right under this Bill to have 
tbe type of education which they 
choose. 

Snri Oza raised this point. I do not 
see any anomaly here. The attend-
ance authorities have to decide 
whether there are any compelling 
circumstances or not. It is possible 
that there may be other circum-
stances which are not before us now 
and the State Governments or the 
local authorities may corne across 
them. It is to have that safeguard 
that this provision is made. 

Mr. Chairman: I shall put amend-
ment No. 1 to the vote of the House. 

Amendment No. was put and 
negatived. 

Mr. Chairman: The question is: 

"That clause 10 stand part of 
the Bill." 

The motion was adopted. 
Clau3e 10 was added to the Bill. 
Clau .• e 11 was added to the Bilt. 

Clause"'n-. (Special provision for part-
time education in certain cases) 

Mr. Chairman: We shall take up 
clause 12. Is Pandit T·hakur Das 
Bhargava moving his amendment No. 
17? 

Pandit Thakur Das Bhargava: I beg 
to move: 

Page 5, lines 22 to 26,-

for "it may. by order and 
subject to such conditions. if any. 
as it may think fit to impose. 
permit the child to attend any 
approved school established as a 
part-time institution or in which 
primary education is imparted on 
a part-time basis". substitute-

"it may inquire into the non-
economic and other circumstances 
and pass such order as it con-
siders proper and just. In regard 
to economic circumstances, 
attendance authority snail inquire 
into the economic circumstances 
of the parent and the child and 
if the child is indigent that is 
the parent is unable to maintain 
himself and the child and the 
child has to earn for his mainten-
ance and the maintenance of his 
parent and sanctions within the 
limits prescribed by the State 
Government such stipend as it 
considers reasonable and also pro-
vide for books. writing material. 
uniform and other necessary 
amenities including supply of food 
and refreshments free of cost and 
order that subject to these provi-
sions the child shall attend the 
aproved school". (17) 

Sir, in regard to clause 12. I am very 
unhappy. To start with this is the 
most undemocratic part of the Bill. 
I do not agree that there should be 
two kinds of schools for children-
one inferior and the other superior. 
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Both of them will be called approved 
schools. The intention is to have 
part-time schools. T·he expressions 
used here are: "approved school 
established as a part-time institution 
or in which primary educa~;Jn is 
imparted on a part-time basis". So, 
there will be schools in which the 
attendance will be only for certain 
days in a week-twice or thrice in a 
week. Or, they may come for some 
part of the day, say, for two hours in 
the morning or evening. Some such 
sohools are contemplated. I do not 
know; I do not want to be told that 
in other parts of the world, in 
America or England or somewhere 
else this was the condition. So far 
as India. is concerned, I am perfectly 
clear that every poor man in this 
land wants his boys to go to the 
schooL It is entirely wrong to sug-
gest that people do not like their 
children to go to schooL The circum-
stances may be such t·hat the parents 
may not be in a position to send 
their children to schools. Sir, clause 
12 reads like this: 

"If the attendance authority is 
satisfied that a child, due to 
economic or other circumstances 
connected with the family to 
which the child belongs, is un-
able to atter.d an approved school 
in the manner required by or 
under this Act, it may, by order 

So far as economic considerations are 
concerned, as I have already sub-
mitted, even if you make this con-
dition-this condition is not satis-
factory-even then many people may 
not like to send their children to 
schools. At the same time I would 
like to submit for your consideration 
that if this clause is taken away and 
they are compelled to send their 
children to schools it will be much 
better than allowing them this con-
cession and bringing a social stigma 
on them, an inferiority complex on 
them. By having this clause and 
allowing two kinds of schools to 
exist you will be going against the 

socialist pattern of society which this 
House has accepted. The children 
who attend this kind of schools will 
not get the same education and for 
suoh full period as in the other 
schools. Why do you want to make 
an exemptlOn in favour of these 
people and still call it a concession? 
It is not a concession to them. It Is 
actually a great hardship to them, 
that their c1uldren will go to schools 
which will be regarded as inferior 
schools. 

May I humbly ask, what is the use 
of j,he Preamble of our Constitution 
where it is said: "equality of oppor-
tunity, equality of status, equality at 
justice etc." You also want to be 
fraternal, whereas you want to make 
a class distinction here. That is what 
will happen here. The poor people 
will send their children to those 
inferior schools and the children of 
the rich people will attend the 
regular s"hools. The poor peop~e 

will thus be stigmatised as inferior. 

What is the use of having article 14 
of the Constitution? This clause goes 
against article 14 of the ConstitutIOn. 
In practice, as I said, there will be 
two kinds of schools in a particular 
town or village. The children of 
poor people the Scheduled Caste 
people even if they are given scholar-
ships, will attend this kind of inferior 
s"hools and they will not get proper 
education. Does the han. Minister 
want to convince me that after a 
boy has done six to seven hours work 
in the field or in a factory if he is 
sent to a school for three hours he 
will get the same amount of education 
as a boy who attends a regular 
school will get? As a matter of fact, 
by making this provIsIon you are 
going against the democratic institu-
tion in the country, you are going 
against the national aspirations of the 
people and you are making a provi-
sion which differentiates and dis-
criminates between the poor and rich. 
I submit, Sir, our people will gladly 
bear any hardship but not distinction 
like this where you are making thi. 
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discrimina tion w hlch is uncalled for 
and which, perhaps, will be disliked 
by most people. 

So far as "other circumstances" are' 
concerned, if there are students who 
on account of ot.her circumstances 
connected with the family are not 
aple to attend schoOls it is said that 
an order may be passed asking them 
to attend the other kind of schools. 
I say that the order should be 
exempting them from attending 
schools rather than saying that they 
should be sent to the other kind of 
schools. You have not mentioned 
here what are the other circum-
stances connected with the family 
whereby they are unable to attend 
schools. Even where it is a question 
of economic circumstances you can 
solve the problem by giving stipends. 
The cost will not be much. Hardly 
two or three per cent. or at the most 
five per cent. of the people would like 
to have stipends. If five per cent. of 
the people get Rs. 5 a month what 
will be the cost. We have not been 
given any idea about the cost. As a 
matter of fact, nobody has even 
calculated what it will cost and 
whether it will be prohibitive. But 
you are making a provision the result 
of which will be much more objec-
tionable and prohibitive t·han the cost 
even if it be prohibitive. This kind 
of schools will be intolerable SO far 
as the national point of view is con-
cerned. 

Therefore Sir, I have moved my 
amendment saying that the authority 
should inquire into the non-economic 
and other circumstances and pass 
such order as it considers proper and 
just. In regard to the economic 
circumstances also I have said that 
the attendance authority shouls 
enouire and make a report. The 
~ut;i01"ity can say whether it can give 
some kind of relief and then allow 
the boy or girl to the same school. 
At the same time, the cost of main-
taining these schools will also be 
much greater. If you have two kinds 
of schools in a village, more teachers 
will be required and the cost will be 

more. There aCe these difficulties 
also. So, on the question of cost too,. 
the proposal to have two kinds of 
schools will not be feasible. There-
fore, I would humbly suggest to the 
hOll. Minister· that he should recon-
sider ~ question from the point of 
view wnlch I explained and take 
away this so-called concession. He 
says this is a concession, but I say 
tthis is not at all a cncession. On the 
contrary, it is a veiled hardship of the 
worst kind. 

Shri Ram Krishan Gupta (Mahen-
dragarh): May I have just two 
minutes? 

Mr. Chairman: We must finish this 
Bill now. 

Shri Braj Raj Singh: This is a very 
important clause. The fundamental 
policy of the Government is involved 
here. 

Shri Ram Krishan Gnpta: The 
whole purpose of the Bill is taken 
away if this clause is not considered 
in all its aspects. 

Shri Braj Raj Singh: When the 
discussion on a certain clause is not 
sufficient-

Mr. Chairman: The hon. Minister. 

Shri Ram Krishan Gupta: This 
clause is very important. 

Mr. Chairman: Every clause is 
important. The hon. Minister. 

Shri Ram. Krishan Gupta: The 
scope of the Bill is limited by this 
clause. 

Mr. Chairman: Order, order. The 
hon. Minister. 

Dr. K. L. ShrimaU: The House 
will remember that when this Bill 
was introduced, this clause WitS not 
there. It was only in the Joint Com-
mittee that this provision was made. 
J would like to explain the genesis of 
this clause so that hon. Members. 
might understand the intention of 
the Government in this matter. As 
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far as the Government are coneern-
ed, we would not jike to have two 
types of "Schools. As far as possible 
we would like to have only whole 
day schools for all children. But, 
several hon. Members in the."iIoint 
Committee said that they would not 
have become Members of Parliament 
if they had not attended part-time 
schools. That means to say, they 
were also studying when they were 
-earning a living. While they were 
earning a living, at the same time, 
they were receiving ·some kind of 
elementary education. I saw the 
'force in that argument. 

Recently, some studies were made 
by the Gokhale Institute in Poona. I 
think the study was made in the 
Satara district. The studies showed 
or indicated that nearly 50 per cent 
·of the children in the rural areas 
are doing some kind of work either 
in the family or outside the family. 
They are attending to the cattle, 
looking after sheep, looking after the 
small baby in the home, etc. They 
had some occupation. One of the 
main reasons for this great wastage 
in primary education is this employ-
ment. That is, the children have to 
do some kind of work out of neces-
sity, inside Or outside the family. 
Therefore, wha~ is the alternative? 
If you have whole-time schools, it 
will mean some kind of hardship for 
the families, especially when no child-
ren would be able to do some kind of 
work for the family. In order to 
avoid this hardship, this exception 
was made. 

It is not going t<) be a general 
Tule. The general rule will be that 
we will have only whole-time 
·schools. It is only in special circum-
stances that part-time schools will be 
set up, because we do not want to 
create hardships tor poor people. I 
have accepted this provision because 
I am anxious that this Bill should 
succeed and that we should be able 
to have effective free and compul-
sory primary education in this coun-
try. I do not want to have anything 

which would just remain a letter of 
the law and would not be put into 
practice. I am anxious that every 
provision of this measure should be 
fully implemented. Therefore, I have 
accepted this provision under the 
special circumstances and conditions. 
I hope that as we move forward and 
as we improve our general standards 
of living, this clause in course of time 
will be done away with as it haa 
been done away within many of the 
progressive countries. 

Shri Braj Raj Singh: Then, will 
there be two types of schools in 
particular areas? One will be the 
whole-lime school and the other will 
be the part- time school. 

Dr. K. L. Shrimali: These are 
matters of detail which will have to 
be concern of the local authority. I 
have said that we will have whole-
time schools only; under very special 
circumstances and to fulfil the needs 
of special kinds of communities. this 
provision has been made. Probably 
we may not have any part-time 
schools at all. If the circumstances 
warrant, the local authorities should 
have the freedom to open such 
schools. (Interruption). 

Pandit Thakur Das Bhargava: Has 
any census been taken for that pur-
pose? No census has been taken. I 
have experience of schools. I was 
also running schools. But I can say 
that no such trouble arose there. We 
were paying just one anna to the 
teacher who taught those pupils and 
one anna to the others! 

Shri Ram Krishan Gupta: I request 
the hon. Minister to withdraw this 
clause. 

Mr. ChaJrman: The question is: 

Page 5, lines 22 to 26, tOT 
"It may, by order and subject 

to such conditions, if any, as it 
may think fit to impose, permit 
the child to ,ttend any approved 
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school established as a part-time 
institution or in which primary 
education is imparted on a part-
time basis," 

substitute-

"it may inquire into the non-
economic and other circumstances 
and pass such order as it consi-
ders proper and just. In regard 
to economic circumstances, the 
attendance authority shall inquire 
into the economic circumstances 
of the parent and the child and 
if the child is indigent, that is, 
the parent is unable to maintain 
himself and the child and the 
child has to earn for his mainten-
ance and the maintenance of his 
parent and sanctions within the 
limits prescribed by the State 
Government such stipend as it 
considers reasonable and also 
provide for books, writing mate-
rial, uniform and other necessary 
amenities including supply of 
food and refreshments free of 
cost and order that subiect to 
these provisions the child shall 
attened the approved school". (17) 

The motion was negatived. 

Mr. Chairman: The question is: 

"That clause 12 stand part of 
the Bill". 

The motion was adopted. 

Clause 12 was added to the Bill. 
Clause 13-. (Amendment orders). 

Pandit Thakur Das Bharcava: 
beg to move: 

Page 6, (i) lines 14 an'd 15, 8mit 
4~immediately". 

Oi) line 15, after "writing" insert 
~within fifteen days" (22). 

Mr. Chairman: I will put it to the 
Housf'. 

The amendment was put and 
negatived. 

Mr. Chairman: The question is: 

"That clause 13 stand part at 
the Bill". 

The motion was adopted. 

Cl~ 13 was added to the Bill. 

Claulle l~(Children not to be emplO1l-
ed so as to prevent them from 
attending school). 

Shri Braj Raj Singh: May I seek a 
clarification? We have provided in 
clause 12 that the children may be 
allowed to earn something. In this 
clause, it is said: 

''N a person shall employ a child 
in a manner which shall prevent 
the child from attending an 
approved schoo!." 

Here we are providing the con-
trary thing. 

Dr. K. L. ShrimaIi: Here we are 
punishing not the children, but the 
person who is exploiting the children. 

Shri Braj Raj Singh: When you are 
preventing the employer from em-
ploying the child, how will the child 
be able to earn his living? 

Dr. K. L. Shrimali: It says: 

"No person :shall employ a 
child in a manner which shall 
prevent the child from attending 
an approved school." 

Suppose there is an approved 
school with part-time education and 
yet the person employs the child and 
deprives the child of that kind of 
education; then he is punishable. 

Mr. ChairmaD: The question is: 

"That clause 14 stand part of 
the Bill". 

The motion was adopted. 

Clause 14 was added to the Bill. 
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CIaIIIIe 15- (Prima." education to be 
free) 

Shri Vasudevan Na.Ir: 
move: 

beg to 

Page 6, after line 39, add--;~ - , 

"(3) The looal authority shall 
make arrangements with the help 
of the State Government to pro-
vide mid-day meals and text-
books free of charge to all those 
children whose parentB do not 
have an annual income of more 
than one thousand and two hun-
dred rupees." (19) 

Shri Mohammed Imam: I beg to 
move: 

Page 6, after line 39, add-

"(3) It shall be the duty of the 
local authority to provide free 
transport. to children attending 
these schools if they live more 
than a reasonable walking dis-
tance from their schools and also 
to provide them free of cost 
necessary books and other 
material." (20) 

Mr. Chairman: I shall put amend-
ments Nos. 19 and 20 to the House. 

The Amendments Nos. 19 and 20 were 
put and negatived. 

Mr. Chairman: The question is: 

"That clause 15 stand part of 
the Bill". 

The motion Was adopted. 

Clause 15 Was added to the Bill. 

Clauses 16 to 20 were added to the 
Bill. 

New Clause 20A 

Pandlt Thakur Das 
beg to move: 

Page 8, after line 12, insert-

"20A. An appeal shall lie from 
convictions for offences under 

this Act to the District Magistrate 
of the District in which convic-
tion takes place and the judg-
men t in appeal shall be final. 
The period in which appeal shall 
be filed shall be thirty days 
exclusive of the period of time 
spent for obtaining the copy of 
the judgment appealed against." 
(23) 

I am not for a provision in which 
convictions take place even for the 
purpose of employing or not giving 
immediate infonnation if the boy is 
transferred and a fine of Rs. 25 is 
levied. They are not allowed even 
to go on appeal even if I do not 
employ or if the employment is not 
for such period as comded with the 
period of the school. 

Mr. Chairman: The hon. Member 
has already spoken. We have to 
finish this Bill by 4.30. He need not 
elaborate on his amendments. 

Dr. K. L. Shrimali: I am not 
accepting the amendment. I suppose 
the punishment that is proposed is 
very small. All the provisions would 
be defeated if we allow appeal and 
make the whole thing . cumbersome. 
Moreover, on merits, there is hardly 
any need for providing for appeals, 
because there is enough remedy under 
section 26 of the Delhi Panchayat Raj 
Act, 1954 and under section 435 of 
the Criminal Procedure Code, read 
with sections 5 and 29 of that Code. 
In view of this, I hope the han. Mem-
ber will not press his amendment. 

Pandlt Thakur Das Bhargava: If he 
says that all these orders are already 
appealable according to certain pro-
Visions, I do not press my amendment. 

Mr. Chairman: I think the hon. 
Member has the leave of the House 
to withdraw his amendment. 

The amendment was, by leave, 
withdrawn. 

Mr. Chairman: The question is: 

"That clauses 21, 22, 23, 24, 250 
and 28 stand part of the Bill". 

The motion was adopted. 
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Clauses 21, 22, 23, 24, 25 and 
were added to the Bill. 

26 

Clause 1, the Enacting Formula arrd 
Title were added to the Bill. 

Dr. K. L. Sbrimali: I would not 
like to take any more time of the 
House. I would only like to thank 
the hon. Members who have sup-
ported this measure. I think this is 
a beginning of the silent social revo-
lution which is taking place in our 
country, and I am hoping that this is 
the beginning of a series of legisla-
tions which would be introduced in 
different States to realise that great 
dream which we have cherished for 
so many years. 

beg to move: 

"That the Bill be passed". 

Shri Braj Raj Singh: Let me ask 
for one clarification. Neither in the 
Third Five Year Plan, nor in this Bill, 
nor in the speeches which have been 
made during the course of the debate 
by the hon. Minister has there been 
any clear indication by what time we 
shall be able to fulfil the directives 
of .he Constitution with regarci to 
this. 

Dr. K. L. Shrimali: The hon. Mem-
ber went out of the House when I 
gave :he clarification. 

Some hon. Members Tose-

Mr. Chairman: I am sorry, I can-
not give opportunities to any hon. 
Member because we are already 
behind the schedule. 

The question is: 

"That the Bill be passed". 

The motion was adopted. 

Mr. Chairman: We will now take 
up Private Members' Bills and Reso-
lutions. 

COMMITl'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SEVENTIETH REPORT 

Sardar A. S. Saleal (Janjgir): I 
beg t6·'lnove: 

"That this House agrees with 
the Seventieth Report of the 
Committee on Private Members' 
Bills and Resolutions presented 
to the House on the 7th Septem-
ber, 1960." 

Mr. Chairman: The question is: 

"That this House agrees with 
the Seventieth Report of the 
Committee on Private Members' 
Bills and Resolutions presented 
to the House on the 7th Sept.em-
ber 1960." 

The motion was adopted. 

Mr. ChalrmaD: We will now take 
up the introduction of Bills. I find 
that Shri Radha Raman is absent. 

Shri Tanpmani 
first. Bill is by 
Sarhadi. 

(Madurai): The 
Shri Ajit Singh 

Mr. Chairman: I think he withdrew 
it. I find that Shri Narayanankutty 
Menon is also absent. We will take 
up the next Bill by Shri P. R. Patel. 

PROHIBITION OF STRIKES Bll..L 

Shri P. R. Patel (Mehsana): I beg 
to move for leave to introduce a Bill 
to prohibit strikes. 

The MlnJster of state In the MiD-
istry of Rome Mairs (Shri Datar): 
Before it is put to the vote, I should 
like to point out to my hon. friend, 
the sponsor of this Bill, that Govern-
ment are considering the quemon of 
bringing In a detailed Bill on this 
subject. Under the circumstances, I 
would request the hon. Member not 
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to press this Bill for introduction at 
this stage. 

An Hon. Member: Because h .. ha3 
joined the Congress party. 

8hri P. R. Patel: am happy 
that the Government are thinking of 
bringing a comprehensive Bill .... 

Shri Braj Raj Singh (Ferozabad): 
Not withdrawing the Bill, I suppose. 

8hri P. R. Patel: With all the prin-
ciples laid down in the Bill. So, I 
beg the permission of the House to 
withdraw my Bill. 

Mr. Chairman: There is no question 
of withdrawal when it has not been 
introduced. 

16.35 hn. 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL· 

(Amendment of Section 162) 

Shri TanPmani (Madurai): I beg 
to move for leave to introduce a Bill 
further to amend the Code of Criminal 
Procedure, 1898. 

Mr. Chairman: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Code of Criminal Procedure, 1898." 

The motion was adopted. 

8hri 'I'aDpn1an1: I inti-oduce 
Bill. 

the 

CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILL· 

(Amendment of section 92) 

81m Ram Krishan Gupta (Mahen-
aragarh): I beg to move for leave to 

introduce a Bill further to amend the 
Code of Civil Procedure, 1908. 

Mr. Chairman: The question is: 

"That leave be granted to intro-
duce a Bill fm·ther to amend the 
Code of Civil Procedure, 1908." 

The motion was adopted. 

8hri Ram Krlshan Gupta: I intro-
duce the Bill. 

INDIAN PENAL CODE (AMEND-
MENT) BILL" 

(Amendment of Section 450 etc.) 

Shri Ram Krishan Gupta (Mahen-
dragarh): I beg to move for leave to 
introduce a Bill further to amend the 
Indian Penal Code, 1860. 

Mr. Chalnnan: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Indian Penal Code, 1860." 

The motion was adopted. 

shri Ram Krishan Gupta: I intro-
duce the Bill. 

CoMPANIES (AMENDMENT) BILL· 
BILL--contd. 

Insertion of new Sections 13A and 
624-A and amendment oj Section 293 

Mr. M. R. Masani (Ranchi-East):l 
beg to move for leave to introduce • 
Bill further to amend the Companih 
:Act, 1956. 

Mr. Chairman: The question is: 

"That leave be granted to in-
troduce a Bill further to amend 
the Companies Act, 1956." 

The motion was adopted. 

Shri M. R. Masani: I introduce the 
Biil. 

·Published in the Gazette of India Extraordinary Part Il-Section 2, 
dated 9-9-60. 
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. OLD AGE MARRIAGE RESTRAINT 
BILL----eontd. 

Mr. Chairman: Now, further dis-' 
"ussion of the Old Age Marriage Res-
traint Bill, moved by Shri Mohan 
Swarup. 

Eighteen minutes are left. 

Shri Khushwaqt Rai (Kheri): That 
day, it was said that time will be ex-
tended by half an hour. There is 
plenty of time. You can extznd the 
time. 

Mr. Chairman: Out of one hour 
allotted for discussion, forty-two 
minutes were taken up On the 26th of 
August. Eijihteen minutes are now 
available. 

Shri Ram Sevak Yadav; the hon. 
Member may take five minutes. 

tJft . ~ "r. lfl~~ (<m:l'f'f;T) : 
~ "1'1, <n?: m f<f<flf'f." lIl'f'rm 
~ it V<IT ~, 4 ~ 'Ff ro'ffl 'f.'U!T 

~ ID<: ~ +it 'f.'U!T it I ;;r;;t <flF 
'i'mf ~ l:fT ~ iJ 3;" if, ~ 'Ff 
~~l:fT~iJ;ffi-'l>'T~11'i ~ 

~Rf ~ 'Ff ~lcl t, 4 ~ ~ 
fir; <n?: ~ if; fri ~ ~ ID<: ~ 
it ilJ;D- iffif ~ I ~ ~ fTif>'fT ~ I 
~ ~ ~ <n?: +it ~~ fir; 
~ ~ ~ ~ if;Wr i\" ~ 'Ff1f 
~ qp:fT ~T ~ ID<: ~ ~ ~m 
iii 'lIJ1 li ;f m''R ~T ~ 'Ff ~ 

~if.'"~fif;~~~~~~ 
~ ~Ti'lT ~ I w''f>'r f'f.<: ~f " A<fG-f 
~'1T f'l> ~~ f<N-1f'f." if, r:fm ~ ~fliC 
if ~Ft ~ ,,,1' 'Ff'Iif ~ ffi ififTifT ~ tT 
~~lf I 4' JTRiffll' if'!"[ "1'[ >r ~ fir; 
~ '% ~ ~rm ~<t ~~ ~ it 
~. ,,>fffif; ~ it '8~ ~rfl:p.rt ~, m 
>it (lUi 4' ~5fro ~'1T I llfm: ~ 'Ff 

f.ro'ifi<:1IT if.'" f~ "l'i1f, crr ~ ~ ~ 
ww r.N1f'f." ifif "IT6T t I 

llfI'iI' ~nr it rn ID<: ~ it fif;(f;ft 
~~,~~~~<n?:~ 
~cr ~ ~ ~T ;;rmr ~ I <if crT CfllTl'!' 
~'I>'T~T~~it~l~ 
it ~:~ 'Ff ~~ ~ I ~ CIT ~ 
~'Ff~~.w:fi:r.<:~it 
~, ~m, ~ ID<: ~ ~ I f;fR 
;p:: 'I>'T tffit<r if rn +it 'maT ~ I m 
~ ~ 'Ff ~ it '!>'t{ ffi ~1 ~, 
;ffit ~ ro 'Ff +it ~ it '!>'t{ 00 
~~ Illfnr~'fl:fT~~fiI;~ 
~ it ro ~ '!>'t{ ~ ~T, m ~-
1l'T<'f 'I>'T 'ii'R ~ I llfnr ~ ~ it 
ro 'Ff q@ llfm: ~ I ;;r;r ~ ~T it; 
~ it ~ ~, <it fiRr;rr ~ ~ 
~ m ~ mlf.t m ;;rnrr ~ f~ ~ 
~~T'Ffmllfm:~~1 ~ 
l!iT ~ ~ fiI; ~ ~~ ~T. ~ 
mmtif.'"W!iCIT~~~it;~ I 
~,,~ '1U¢t it; ifT't it~, 
crT'%~~~ffwilim'i~ 
~ ~ ~ 'Ff ~ flRr Q1fT 
tl,%crT~<n?:~Ifi:r.<:~~ 
'i'mf, mo 1l'T<'f 'Ff ~. ~ iI¥ ~T 
;;q'I>'T~T~mftif.'"~~lv. 
f~ ~rrr fiI;~' it mw. 'J;f,;:it ifUT it; 
mm~~[m~~r~I"~ 
.~ ~[ iffif m<T ~ ~ ~ 

~ ID<: ~ ~<ir 'I>'T ~T ~ I ~ ~ 
~ vi f"l''f 'l>T ;;q "0 "" vfT I ~ 
l!iT ~ ~fT1 if f~T if.'" f;;r1:r it ~ 
;;f1i' ~ vi ljsq' CI~ ~ ;;rm 'flIT qR 
~ 'f': ~ ~ m;:r 'I>'T ~ \'fS '1'[ ~ fTT'{ 

\R 'I>'T ~ ~ 'I>'T fTf I ;ffi 'Ff ifCft;;rr 
If@" Q1fT m ~ 'fr, fiI; ~~ ~T<'I ~: 

ifR ~ m-lfI+T l:fT Ji ~ ~-lfI+T 
'Ii'" ~ I ~ ~ 'I>'T ~ mR~ !fufi 
~ ~ ~ ~~ ij; qm !fif ~ ~, 
~ qrnf ~ t I <n?: ~ ~"Rf ~iT 
~ fit; ~ ro ~ ;rn <'11m ~ ;fT IT-fir.mf 
q'R-~-~~if,~'I>'T~ 
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[>.it UIf~ ~] 
~ifTf~l'flfr~ I ~~PfR~ 
~ ~T 'f'M" ~, ~ ~ '!lli ~ ;;tff ~ I 

'16,41 hIS, "r 
18lml MULCHAND DUBE in the Chair] 

''J;!''R ~ ~ i!iT 'fT~ lIlfTOl' if 'f""fr ~ 
,<IT ;,fT roTl.T'f; ~f l'flfT~, ~ 'Ii't 'IFf 

-<F<:ifT ~'f' ~ ;;mrr ~ I "4' ~ ~ 
fit; ~ 'Ii't ~ "l'm.rr it l'fT'l 'IFf ~ 
f~ 'iiRr 'frf~ ! ~lI if "fT ~ ~, 
;;;; i!iT m "4 ~'1 if.'[ ""IR f~·lr 

~~I 

~T ~;:f ;:fT ~i!iT 'f'T ~~T 
ltiT ~ I "f;r <f<f; CfQ <'iiTiI'~ 'f ijJ (!'if ~ 

,~ i!iT ~ ~ ~:ft 'l'l2:T ~;ft 'frf~ I 

WR 'f;tf 'R ~T ~'fi'r 'f;T Y,. <IT \(0 

~ ~ -:m ..m ~ ~ ~T ~~ 
<'IT ~ if ~'fi'T i!iT ~r ~ ~-n "f~T 
'Ii">: f~ 0lT-n 'Ii~;:l I ~ 'ff;;r ;:mrr 

f'1cfT i!iT ~~ 'R liT 'fliT $ ~ :;rr;fT 
'ifTfQ:1l I l{mr-fi:Rrr ;:f[ u;fi i<lI f;ri!T 'R 
~ ~ ~ fif; f;;rn ~ ~r ~ ;p: ~ ~ 
~ ~r ~ <IT ~'l' f;ri!T 'R m ~T rn 
~ fi;r:f 'l"i.fI' ifr ~ ~ f1f; ;;;; 'Ii't mit 
~T ~ ~ <IT sr<rff ~ i!iT ;,:r;; ~ 

~ 'f~ ~, ~ 'fliT ~ J;fi<: ~~ 
~<fU if ~ tZ~ "l'trn it lIf'T ~<fift ~r 
~ ~ ;p: ~ ~ I ~f1f;lIT ~ ~ 
it 00 l'flfT ~ tZi1 ~ if; lIM ~!ftm 
'IT-IT '1W~ 'f~1 'f'rcrr ~ I ~ m% "4 
~ ~ f'fi' ~ ~ ~ if ~ :;rr;fT 
~ f1f; ~ ~ UI.T f~ f;ri!T ~ 
,~ijJ~~~~~UI.T~ 
,~ ;p: fc::'1.TT :;rr;;r ~ r 
~ q7 fufir.r m it mti'~T. ~ 

;~;:f m 'Ii~T '1i t 'l'h: 'Ii~ l'flfT t f1f; ~ 
,~ ~ ~ ~ it m f1f; ~ ~~ 
~o iI'ffi ~ ~'R ~ <IT ~ ~ I l{ ~ 
"1iT iIWITifT ~ ~ f.!; \( 0 iI'ffi <IT 

~~3i'Rit;,fTmmfuT~~;f 

1f;ft m,' ~ ~ I ~ l'ffl;r m ~ ~ 
'if '< 0 iI'ffi ~ <IT ~ 'f, iI'ffi <it ~f.I;liT 
~ tZ~ ~¢t it l'fT'l 'f).i'r mfGl.Tt 'f~ 

~ ~ I ~'fT "I'm! if ~T ~'l'T mfGl.Tt 
~r(fT ~ I ~ ~~ • it ~ 'R mf<:<rt Ofi, 

¥'t ~ I ~ ffrfif9' ~, it mcfq;it~ it 
.m: if 'f'1T ~ 0lTI.T I l{ ~f'1' 'Ii't ~ 
~~ <it f~ ~ ~ R I lfQT 
'R ~'f; ~ <RT ~ ;;roo 'f;r ~OO"l''11 
it .m: if ~ ~ if ~ 'SfTm:s f1f;<IT 'fI.TT 

~ f1f; ~ 'Ii'tf ~ ~ ~ rof'fT ~T ;p: 
lI'!><IT ~ ~ ~ "raT ij;, ~ wr.ft 
rorrI.TT 'f>1. ~ 'm!Tl{'T ~, -,fm"l' ;P: 

lI'RfT ~ 'if., it I ~ <i 'trlf ~ 'IT '11.'1 ~ 
'fiT ~c "T l!l;T 'R ft: fq"f lIof;; 
~ ~ I 'I;l1'l1' fG'l' ~ 'R ~(ifr omrr ~ f1f; 
fufif9' ~'1 'Ii't ~itt'«TT 'f.T lIfc:j'q;iti! 
~ it f~ ollIT ~ f~ "fffi]' ~ o;rT< ~ 
mcrq;itc ~~ ;P: ~ ~ I lfQT ifT ~ilfflT 
it ~ ft;pf "flit ~ o;rn: ~ 'R 
~it~cAA~llT I ~rq,~ 
;r1(f it ft;pf ~c fu'lfT 0lT1.T'fT fif; 
\(0 iI'ffi ~ ~ ~ ~n: ~ rn it 
tfrnr ~ I ~ if m fucm ~, ~"! I 
~ 'f.T 'Ii'tf 'f 'Ii'tf mm f.t<!;rm :;rr;;r 

~li' I ~ ~ 'f.T mcfq;itc fu'lfT 
0lTI.T, ~ 'Ii't m ::;rl'i\' iI'T'fT 0lTI.T ~f.f;., ~ 
it; lIM lIT1.T ~n: "T oif~ ~ "ff ~T 
~ 1~~it~m~J<{Tm~~ 

it 'IFf ~ ~ i!iT 'l"fufr 'f.T <IT ~f'11.T1: 
¢ ~<'f <it 'l"fufr 'f.T ~ ~ 
~ ~ l'fT'l tt l'fT'l ~ ~ it ;,fT <'fTIT 

~ ~ ~ o;rq;ft ~f'f;)q ::;rn ~~, 
.,.+j~osil ~<: ~ ~ ~ ;;;; 'f;f 

m ~ if m ijJ OlTifT ~1l I ~ it 
~<'f it mcfq;itc 'f.T, ~ 'f.T o;rn: 
~ ~;;f;r it ~ if.'[, ci'r.n 'f;f 

fu~ ~T :;rr;;r ~q. ffif.t; '1cfT "'"' ~ fif; 
'fil: \(0 lIT"f ~ 3i'R 'f.T ~ I.TT ~ 'f.T t I 
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~~it~m~m-~ 
~fit;it~·~i!;mmit~ 
~, lfl'fT ¥ 0 m<'f lIT ~ iJ 3m::' ij; 
ffirr m 'FVff ~ eft ;;ft m ~ 
~ ~, ;;ft m ~ ~ ~ f<;rli 
~ flt;lIT iflIT ~, ~<fl' ~ lIT ~ 
m~,~;ffl~mit'IiT~.~ 
Hhrnr I ;;ftm~~~m mit 
~~~.~~~~ 
<m ~ fit; 4' '6\'1t~"'" ~ ~ '6\'1t crrfur 
'liT m.: '6\'1t ~ ~ mit m ;;rr W 
~.~1tfT~~~~1 ~ ~ 
'liT ~ ~ it ~ ~T 'liT ;;rrffi ~ 
m ~ mWrt itiJ @" ~ ;;rTlIT ~.~ 

~"'~~'Ii~~ I 'WRmit rn qf<lr 'liT mit ,.". ~ ~ iJ 
@" ~ ~ f<;rli ~ ~T flt;lIT ~ 
m;;ft~~~~~m<f 
'tIT ~ it ';{riM '" lIT m ~ ~.~ 
~~~~~~~ 
liT m ~ @" ~ f.RIT ~ 'lir 
'fCIT """" ;;rrl, ~ ~ I ~ ~ ~ 
'lIT ~ ~ 'liT ~T ~T 'liT ;;rrffi ~ 
m ~ ;;ft m-r ~ ~ ~ 'liT ~~ 
it, lIT ~ 'liT <mtU ~'m.rr iIlf.t 
ifPr ~ ft:n!:~ ~r~, WfiT ~ ~ 
Of@ ~ ~ I ~ qffit ~ ~ ~ 
~ ;;rTOfT ~ fif; ;;ft ~ ~ 'liT m 
~~~~~~~ 
lfiT~iJ~~1 

~ ~ ~ mtr 4' ~ fu:rlliT ~ 
~ R' m f.rWr ~ R' f'l;;;ft ~ 
4'1t ~ ~, ~ ~ ~ ~i1'1iI(ql(e 
II>( r.nrr ~, m ~ m-r 'liT ;;ft tfm ~ 
~'fai?)~~~'WR~~, 
m ~ ~ ~~ ~ ~ ft:n!: 
wmm: .. iJ<rn~~~ I 

The Deputy MiDJster of Law (BIIrl 
Bajarnavis): I regret that I have to 
oppose this Bill, though Ihave nothing 
but sympathy for the principal under-

1068 (Ai) LS.-13 

Bill 

lying it. I hasten to: add, that I, am 
myself, over fifty, but that.is not the., 
reason· why I am, opposing this, Bill 

Marriage is essentially a personal 
matter, ", •• very delicate relation. .. 

An_ BOD- Member: ,Why delicate? 

Shrt N. R. MImlswamy (Vellore): 
Marriage is a contract. 

8hri IlAJarnavts~ There- may- be- eX'" 
ceptlons which are' so obvWus,that r 
may be pardoned' for"ignoring-them; 

Marriage being essentially a petmmaI' 
matter, l' do not' think that' these 1'&--
lations ought to be arranged on' the-
basis of, law or' that 'law ought to' in· 
trude unduly into relations which' Ill'&' 
established on the basis of' personal' 
choice. 

The other day, I was reading .. the' 
memoirs written by the wife of"1M> 
famous' American dramatist EugeIl&' 
O'nielle. Her daughter· wbc' was' ... 
most a child married the great ~ 
dian Charlie Chaplin; and wotien &be> 
married him, she was hardly in Iter 
teens, and the man whom she married 
and chose as' her husband, and' with' 
whom' she had more than' ten 01' 
twelve years of' very happy conjugal 
life was old enough to be beT" grand. 
father. The mother asked ber 
daughter, 'Do you realise how old he 
is; He is old enough to beyour-'gl'llDlb 
fathel". The daughter' said; 'Mother, 
you do not know how much. I am'llI 
love with him'. 

Shri Ram Sewak Yadav: Are. you 
going to make Indian Charlie Chap-
lins? 

ShrJ Bajamavir. And ~ married 
him. Not all can be al humorous as 
he. They tried to be funny and often 
succeeded; 

There, you will see a very great 
drama,.a.human, drama.when two.hu-
man beings are united in, a, beautiful 
relation which does not. depend upon 
their ages. There are many instances 
of. many classicaL re1ations,. in which 
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[Shri Hajarnavis] 
there has been great disparity of age,. 
I am told that between Adelard and 
Heloise there was a very great hiatus 
in their ages, and yet their love story 
has become classical " . 

If the idea is that such a relation 
ought not to be established for pecu-
niary considerations or that the per-
son who is the guardian of the girl 
or her parent ought not to force her 
to enter into an unsuitable alIiance 
merely because he derives pecuniary 
advantage, then I have nothing but 
sympathy for this Bill. But that is 
not the Bill. The Bill is that even 
In case the girl herself is exceedingly 
willing and she feels that she will not 
be happy unless she maries a parti-
cular individual even though he hap-
pens to be fifty years of age or more, 
the law should prevent it. I do not 
think both the spirit of our Consti-
tution and our society would require 
us to place this restraint upon the 
individual choice; if that is done. then 
all sorts of difficulties are likely to 
arise. We do not have an exact re-
cord of births and death and marria-
ges. In these circumstances, there 
will be a great deal of blackmail, and 
a great deal of litigation undertaken 
merely for the purpose of harassing 
a couple of people of persons who in-
tend to live a happy life. The law 
there, instead of working for the 
happiness of society, will be nothing 
but a source of blackmail, a source of 
mischief, to society. 

Shri Tyagi (Dehradun): Particul-
larly in old age. 

Shri BaJarnavis: Yes, jealousy is a 
very common human failing, as my 

. hem. friend, Shrl TYagi, has reminded 
me, in 011\ age. 

Therefore, I do not think this Is a 
subject which !lught to be governed by 
law at all. Hence I regret that while 
1 have sympathy with the idea of the 
Bill that there should be no such mis-
aIliance--where the aIliance has been 
brought about by pecuniary induce-
ment-the law should not be allowed 

to intervene in this field of personal 
relations. 

.n-,"~'~ -.:r (~) : ~ 
~, f<r<;r iF ~ if ~ ~ <r<RmIl 
it wR f<RR ~ flI;!f I itl: ~ 
fur;; 'R" ;;ft it ~ fit; it 0 1!;lf 0 ~ 

~ ~ 1f11I' m ~ ~ ~;rn iF 'fI'ij' 

~~~1~fit;~w~'lftm 
~~f<RR~~ 11l~~fit; 

~'fC~~f-;r<i'fif~iF 
~if'f> ;;IT lfil'f ~ flI;!f 'Tlf ~ ~ 
;r.r iF ~ '1ft ~ ~ 1f11I' ~ ~, ;;IT 
fit; ~ 'I>f.'t '1ft ~ I ~ ~ it ~ 
'Ift~~"ll'1<'f~~ I ~Cf'li'~~ 

0f;T ~ ~, ~ '1ft ;rn '1ft ~lroU ~ I 
wft;nfw~~~!I;I'l'f<:~ 
~~ffi~#T~~~;;ftfllr 
ifmf~~;;ftfit;~'1'~~~ I 

w~'lftmmt~'Pr~~~ 
~ o;m:rr;ft ~ ~ ~ fi!;1rr GfT ~ 

~ 

~ iF mtr mtr itl: ~ ~ flp.ff it 
lfif~iF~if~I~itl: 
~ ~ Ulf ~ ;;ft it ~ ;;r;:Jf tr.fi 
~iFmif 11l~~~fit;~ 
~ 'I'{ ~ ~ I flrf.fm: ~ it 'iff<ff 
~'Ift~~fit;w~'lftm 
~ vit, ~ W ~ '1ft ~~ 
'tilI'~~,~~~~iF mtr 
~~~~~~I~~ 
~~~I~if'iff<ff~ 
~ 'till' ~ I 

Shrl BaJamavis: It is a very beauti-
ful love story. 

.n- ~" ~-::.q : ~ ~ fit; ~ 
~ flr<:A" crr.r ~ iF ifr;f if ~ 
~ '11:1 ~ ~ I ~ ffi ~ f<r<;r 
'1ft 'fI'ij' ~ fTlfT ~ I ~ CI'Ii m 
'liT ~ ~ ~ if '1ft ~ ~ lffl if 
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.m ~ Iflf if; ~ 1ft ~ iTffi'!m 
'!lIT t f'F t; lJT<'[ «~ n lJT<'[ ~ <i\" 
~<i\"m~~~ I ;;r.r~q;:. 

m ~;;rr ~ ~ <TI ~ ~ '1ft U~ 
;;rr ~ t ~ ~ if; fum'q; ~ .m 
~it~ol~rn;;rr~~ I 
~ ~ ~'!~ 'FT ~ ~'Q(f ~ 
;fti tt~ ~ f;r;f q;: ~ m 0I1fT t 
.m~;;rr~~1 

~if;mtrmtr~~it 

~ f.!; ~ ~~ <i\" ftqfu; if; '1ft 
fum'q;t 11j'~~f.!;~ii 
~~ <tit ftqfu: it; fi;r.rrq; m m 
iffif ~ I 1j'it wf.'t ~ ~ ~ <rRf 

~ 'IT f.!; X 0 crt if; ~ iIWft 
~~;;mrr~qh:~~~~ 
~ f'F ~ ~ hl 'Ii< « I ~g f.!; 
1j' it ;w 1:r.r fiI; om f;:-q- q. "'g" ~.q;.~;;r 
lftif<ffi tfS1ll ii <1l ~ ~ I ~ lJT<'[ 

~ ;:n: ;;WI"~, ~9" forif ,!~if '1ft ~~ 
~ f.!;if ~ ~if;~hT ~~;:n: 
;;rrit, ~ IJ;<rTfuGf iffif ~ ~ I ~ 
~ it~'Ift ~f.!;~ ~m<t ~ 
fi:rWqq; ~ ;;rrq-1fT wn:: ~ ~ 'FT 'fl1'f 
~;;r'[lJI1j'~~f.!;~it 

fi:rWqq; <i\" 'fll1 iffif ~ I ~ iffif ~ f.!; 
Xo lJT<'[ if; ~ if; .wn '1ft m 'f~ 

rn ~ ~q- I ~ it <TI fl:!W;:rq; ~ 
~ iffif ~ ~ I q <TI m.IT 'fT f.!; m:;m: 
wn: ,if ~ it i'I" i'I", ~~ ~ 'FT 'fi'tf 
~ 'IiT1.'f if'f'[q- <TI .r~ iffif ~ I 
~~~:lif~f.!;~<tit~~ 
~ <tt I!(lfrf'<;rncr ~ ~1 ~ I 

~ it 1j' ~ wmr ~1fT ~ ~ 
.m Pnifm: ~ ~ f.!; if ~ q;: ¥TU 
'I'R ~ qh: {Q ~ if; I!:nfir<!; ~if 
it, ~C;¥ fii ii ..w I ~'f ~ if; ~ 
1j' mifT ~ f.!; ~ firot" '1ft mr 
f.t;lrr ;;n'1f I 

Mr. Chairman: The question is: 

"That the Bill to put a restraint 
on marriage in old age be taken 
into consideration." 

The motion was negatived 

16.57 hrs. 

INDIAN CONTRACT (AMENDMENT) 
BILL 

(Amendment of Sections 69 and 129) 

Shri S. C. Samanta (Tamluk): Mr. 
Chairman, I beg to move: 

"That the Bill further to amend 
the Indian Contract Act, 1872 be 

taken into consideration." 

Sir, I am not a lawyer but the 
thing has been brought to my notice 
by many lawyers ill the country. The 
Indian Contract Act has a history of 
its own. When the British were ruJ-
illg this country they were having the 
EnglISh law enlorced in India. By and 
by they tried to make an Act and the 
work was entrusted to Her Majesty's 
Commissioners, who, in a preliminary 
way, prepared a Bill. The Bill was 
referred to a Select Committee; and 
the report of the Select Commit,ee 
was submitted on the 20th February, 
1872 to !.he then Governor-General's 
Council. Discussion in the Council 
went on; and after some amencimenis, 
the Bill was acceptable and made into 
an Act. 

There were very interesting discus-
sion while the report of the Select 
Committee was being considered. II 
you go through the Contract Act you 
will see that it is nothing but an Act 
of illUstrations. Every section ~as 

been illustrated with some illustration 
so that there will be no difficulty in 
coming to the right conclusion. 

A contract is an agreement between 
parties whereby one engages to do a 
thing or engages not to do a thing. A 
contract may contain several engage-
menta and they may be either by the 
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_ [8hrl B. C. Samantal 
same party or by different parties. In 
-a-word the contract 'may be defined 
-as ''anwgreement enforeeable by law'. 

17 brs. 

Now when the report or the Select 
Committee -was being discusseel, you 
will be astonished to hear that the 
Governor of Bengal who was a mem-
ber thereof, brought an amendment to 

-8eeWm. 16.of this Act relating to undue 
influence. This ~due influence' was 
to be defined by illustration in the 

-Act. .1t,,is .ama~that the Governor 
of Bengal brought this amendment to 

:have.ia :cleardefilli.tion-of 'undue in-
f�uence'; he-wanted to incorporate this 
_illustration: 

"A, -a -rich and -powerful zamin-
dar, induces B, Cand D poor and 
ignorant ryots holding-under him, 
to _engage to _grow certain produce 
and to deliver it to him for a 

_term of twenty years, in considera-
tion of an inadequate. price for 
which no. independent ryot would 
have so engaged. A employs un-
_dueiDfluence over B, -C .md D." 

.Thjs :was ob;ectildto by many of the 
,member5. The mover of_the Bill, Shri 
Btephensonproposed ~nQther amend-
-!Bent, when the Governor of Bengal 
. did not .withdraw his amendment 
_c:itedby me,inspite of repeated pro-
tests from the other members and 
he asked the Governor of Bengal to 

..seept it. .Itis -this: 

"C, a rich and powerful Lieut. 
'UovernOr of remarkable force of 
-character, induces S, a member 
of -Council -of feeble intellect, to 
sell him a horse for a totally in-
adequate price, C employs un-
due influence'. 

When -this -was brought forward, 'the 
Governor still did not -agree. So, his 
.amendment was .put to vote and by 
S vatesto 7 it was negatived. 

My amendment is for section 69 
and 129 .of the Act. TIlls section reads: 

"A person who is interested in 
the payment of money which' an-
other is bound by law to pay,and 
who therefore pays it, is entitled 
to be reimbursed by the other." 

The illustration is like this: 
''B holds land in Bengal, on a 

lease granted by A, the zamindar. 
The revenue payable .by A to the 
Government being in arear, his 
land is advertised for sale by the 
Government. Under the revenue 
law, the consequence of such sale 
will be the annulment of B's 

lease. B, to prevent the sale and 
the consequent annulment of his 
awn lease, pays to the Government 
the _sum due from A. A is bound 
to make good to B -the amount so 
paid." 

This illustration is about land pro-
blem in Bengal and in that the word 
"zamindar" has been mentioned. As 
you all know, there is no zamindari 
at present in Bengal. It has been~bo
lished. So in an Act like the Contract 
Act there should not be any mention 
of zamindar or yamindar which does 
not exist. Sir, this Act is a very good 
Act and some flaw should not be 
there. So, I wish that.this flaw should 
be removed, this illustratiol1 should 
be removed and the law souid be 
modernised . 

Another section which I want to 
modify-that is also an illustration--
says: "A guarantee which extends to 
a series of transaction is called ac:onti-
nuing guarantee". That is the defini-
tion of 'continuing guarantee'. There 
also an illustration has been given 
saying: "A in consideration of B will 
employ C in collecting rent of B's 
zamindari promising B to be responsi-
ble to the amount of Rs. 5000 for the 
due COllection and payment ._by C of 
those rents-that is a continuing guar-
antee". Here also zamindari -has -been 
mentioned. So I respectfully beg of 
the House and the Government to see 
that the word "zamindari" which has 
been mentioned here should be drop-
ped from the present Act. 
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Sir, I brought this to the notice of 
the Government in 1908. Before that 
also I mentioned' it and I think the 
Government have given thought ,ovec 
it. 'The amendments which I have 
proposed are very innocent, and I 
hope Government will have no diffi-
culty in accepting these amendments. 

Sir, I move that this Bill be ·taken 
:into consideration. 

Mr. Cba.iaDaD: Motion moved. 

"That the Bill further'to amend 
.the Indian .Contract Act, 1872 be 
taken into consideration." 

The MinIster of Law (Shri A. K. 
. Sen) : Sir, I may only point out that 
these illustrations though they are 
based on the continuance of the zamin-
dari system would not be wholly out 
of date because you have the claims 
which might have arisen or which 
might be sustained in the court of 
law. Zamindari has been abolished 
only the other day and a claim under 
section 69 Or 129 would not be barred 
by "time yet. Therefore, I would sug-
gest, let it remain for the moment. As 
the House is aware, all the statutes 
are under constant revision by the 
Law Commission, and I have no doubt 
when this goes to the Law Commission 
they will examinetme whole statute 
again and leave out such of the illus-
trations which may be considered as 
out of date and supplant them by 
.other illustrations which ·would be 
more appropriate. 

I.suggest that ShriSamanta may 
consider withdrawing this Bill for .the 

;moment with my assurance that it will 

go to the Law Commission for the 
examination of the entire Act. 

8tIri S. C. SaJ&aDta: Sir, I am glad 
10 learn that Government is going to 
have the whole Indian Contract Act 
Tevised '¥ld while revising .... 

-Shri A. K. Sen: I said it will be 
examined by the Law ComissioD, .and 
it will be really for the Law Com-
mission to suggest what revision they 
want. 

Sbrl S. C. Samanta: Sir, in view of 
the assurance that this will be taken 
into consideration by the Law Com-
mission, I beg leave of the House to 
withdraw my Bill . 

Mr. Chairman: I hope the hon. 
Member has leave of the House to 
·withdraw his Bill? 

The Bill was, by leave, withdraum. 

Mr. Chairman: We shall now pro-
ceed to the next item. Shri Ajit Singh 
Sarhadi-absent; Shri Jhulan Sinha-
absent; Shri C. K. Bhattacharya-.ab-
sent; Shri Naushir Bharucha-not pre-
sent; Shri Tangamani-absent. Shall 
I wait for a minute or so, so that 
anyone of them might turn up? 

Shri A. K. Sen: The House may ad-
journ sine die. 

Mr. Chairman: The House stands 
adjourned sine die. 

17~1l hrs. 

The Lok Sabha then ·adjourned 
sine die. 
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ORAL ANSWERS TO WRI'l"I'EN ANSWERS TO 

QUESTIONS 770 5-49 QUESTIONS--contd. 

S.Q. COLUMNS 

No. 

IZ30. 
IZ31. 

Sanskrit Commission. d 77cS-13 
Production in Neyveli 

Lignite Projects 7713-17 
Children's museum in IZ3Z. 

New Delhi 7717 

!Z33· 

IZ35· 

IZ38. 
IZ4o. 

Ceiling on urban pro-
perty 

Safeguards for linguis-
tic minorities 

Disdl'line ColDII'ittee 
Report . 

Mysore Gold Mines 
Financial ceilings for 

Backward classes 
System of University 

examinations 
Synthetic liquid fuel 

from coal 

7718-20 

7720--2 3 

UH. Resettlement of evicted 
persons of steel plants 736-39 

u64-B Arrest of Solicitor and 
Honorary Consul of 
Ethiopia at Bombay 7739-44 

S.N.Q. 
No. 

10 Proof and Experiment 
Centre, Balasore 7744-46 

II. Indian Labour Con-
ference 7746-49 

WRITTEN ANSWERS TO 
QUESTIONS 7749-7944 

S.Q. 
No. 

II93. Jawahar Tunnel 
II 94. Ex:>eriments on Yogi 

at All India Institute 
of Medical Sciences 

II9S. Chain-pulling 
II96. Tunghabhadra High 

Level Canal 
II97. A. H. Wheeler & Co .. 
II98. Demurrage and Wharf-

age charges 
1199. "Punamava" 
!Zoo. Plllchase of Cargo and 

passenger ships 
UOI. Training of rural artists 

7749-50 

7750 

7750 

175'>-SI 
7751 

775Z 
775Z 

7753 
7753-54 

S.Q. Subject' 
No, 

lZOZ. Medical officers in Delhi 
Government Hospi-
tals 

Iz03. Greek shios-aground 
near Mannagoa 

IZ04. Electric trains 
lZ05. Registered la1en weight 

to goods vehicles . 
no6. Felling of trees in 

Himachal Pradesh 
IZO? Supply of wheat and 

rice from Madhya 
Pradesh to Maha-
rashtra and Gujerat 

noS. Accident at Mathura! . 
1209. Panchayat elections in 

Tripura 
1210. Renigunta-Tirupati 

line 
I2II. Ticketless travel by 

I.N.T.U.C. workers 
I2I1-A I.A.R.I. 
1212. Southern rice zone 
1213. Contracts on railways 
1214. Town Planning orga-

nisation, Delhi 
1215. Suicide committed by a 

Veterinary Doctor in 
Madhya Pradesh 

IZI6. Rail link between 
Howrah and Cuttack , 

1216-A Train services between 
Howrah and Puri 

1216-B General strike in Rail-
ways 

1216-C Creosoting Plant at 
Olavakkot 

1216-D Floods in Delhi 
1217· 

1218. 

1219· 

1220. 
1221. 

1222. 

Fisheries delegation to 
Japan 

Bhakta Mishap En-
quiry Report 

State Transport Under-
takings. 

Gandak Project 
Bt:ckinghatn coal 
Train services on 

Howrah-Nagpur 
route 

Allopathic medicine 
tablets 
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7754 

17SS 
77SS-56 

7751 
7758 

7758-59 

7759 

7759-60 
7760 
7761 

, 762 

7768 

7769 

7769-70 

7770-71 

7771-72 

7772-'13 

7773-74 
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WRI'ITEN ANSWERS TO 
QUESTIONS---contd. 

S.Q. Sub;ect' 
No. 

1224. Allotment offoodgrains 
to various States 

n25. Tetanus patients in 
Delhi 

1226. Canal Water dues from 
Pakistan 

1227. Barwadih-Bijuri line 
n28. Delhi-Patna Trunk 

Telephone line 
1229. Renewal of radio licences 
n29A Rihand Dam Project 
1234. Dolomite from Hirri 

mines 
1237. Hydrobiological re-

search in lakes 
1239. Mechanisation of Dalli 

Rajhara mines 
1244. Christian Missionaries 

in Tripura 
1245. Transfer of pensions 

from Pakistan 
1246. Co-operative Society for 

Nicobar Islands 
1247. Mining in Madhya 

Pradesh 
n48. Social injustice 
t249. Indian students going 

abroad 
1250. Oil survey in Jaiselmer 
1251. Celling on pay attach-

able by Civil Court 
decree 

1252. Training of the deaf in 
Photography 

1253. Children's threates 

1254. Pump attendant, M.E.S. 

CoLt1KNS' 

7774 

1774-75 

7775 
7775-76 

7776-77 
7777-78 

7778 

7779 

7779-80 

7780 

7784-85 

7185-86 
1786 

Meerut . 7786-87 
1255. Tax on graruity to 

employees 
1256. General Insurance 

Business 
12S7. I.A.F. centre Gurgaon 
1258. Enforcement of M'l1'ket-

ing Act in Himachal 
Pradesh 

1259. 'African Horse Disease' 
1260. Indian Haj Notes 
1261. Oil Exploration in Ben-

gal basin 
1262. Industrial Manage-

ment pool 
1263. I.A.S. etc. examinations 

7787-88 

7790 
7790 

7791 

7791 

7791-92 

WRI'ITEN ANSWERS TO 
QUESTIONS---contd. 

S.Q. Sub;ect. 
No. 

1264. Bankers' Mission 
1264-A Mali agitation 

1264-C Bank of China 

1268. 

1269· 

Steel Production in 
Ordnance Factories 

Panna Diamond mines 
Amalgamation of un-

economic coal mines 
DipiOlras of rural in-

stitutes 
Steel plant in Andhra 

Pradesh 
1270. Staff College Course 

for Territorial Army 
Officers 

127I. Representation of S.C. 
and S.T. in services 

I272. Lignite Project, Palana 
1273. Oil survey in U.P. 
1274. Central Government 

Emoloyees' Repre-
sentative in N.D.M.C. 

I274-A Hand grenade in 
Delhi 

1275 Assistant Superint :n-
dents Examinations 

I275-A punjab University 

I276 All India Investment 
Centre 

I277 Kargil-Leh road 
1278 Violation of foreign 

exchange regulations 

U.S.Q. 
No 

2349 Iron and steel lor 
irrigation and power 
projects in Andhra 
Pradesh. 

a350 Rural electrification 

235I Sailing vessels 
2352 P. & T. employees 

in Kerala 

2353 Consumption of flour 
in Punjab 

2354 Cattle in Delhi . 
2355 D. T. U. buses in road 

accidents in Delhi 

COLtJMNS 

7792-93 
7793 

7193-94 

7794 
7794-95 

7795 

7795-96 
7796 

7796-97 

7797 
7798 
7798 

7799 



WRITTEN ANSWERS· '00 
QUESTIONS---cmrtd.,. 

u.s:Q: Subject 
No. 

2356 Visakhapatnam Port 

2357 Ticketless travel 
2358 Sleepers supply from 

Punjab 
2359 Training in manage-

ment of Goshalas 
2360 C. H. S. Dispensary 

in Laxmibai Nagar . 
2361 Mental Health Service 
2362 Yamuna Hydel Project 
2363 Air freight rates 
2364 Warehousing Corpora-

tions 
2365 Hissan-Mangalore rail 

link 
2366 Hoase Building Co-

operalifte Societies 
in Delhi 

2367 Tinnevelly-CapeComo-
rin line . 

2368 Railway Time Tables 
2369 Supply of foodgrains 

to Maharashtra 
2370 Pisciculture in Delhi 
2371 Supply of defective 

sleepers . 
2372 Akhil Bharat S.rva 

Seva S8ngh and 
Community Deve-
lopment Programme 

2373 Industries in Com-
munity Developrr.ent 
Blocks 

2374 Irw:" :10 .': al 
2375 Penons X-rayed in 

Government hospi-
tals in Delhi 

2376 Train collision at Ajni 
2377 Corruption cases 
2378 Track renewal. 
2379 Arrears of local taxes 
2380 Accidents on railways. 
2381 Electric trains in 

Sealdah Division 
2382 Under-bridge near 

Vinay Nlgar 
2383 Extension of Suburban 

area 
2384 Pist Class coaches 
2385 Purchase of aeroplanes 
2386 Gaya-Moghalsaria elec-

trificatiQn 

COLlJMlIIS 

7810 

781D-II 

78II 
78u 
71tI2 

78 IS-17 
7817 

7817-18 

7818-19 

7821 
7821 
7822 

7822-2 3 
7823-24 
7824-25 

7825-26 

7826 

7826 
7827 

7827-28 

WRIT1'EN ANSWERS· TO, 
QUESTIONS--oOlltd,. 

·U.'S:Q. Subject 
No. 

2387 Interception of coal 
wagons 

~88 Srisailam Power projec1 

2389 Deart h of fire-wood 
and fish a Port 
Blair 

2390 Porests in Andamans . 

2391 La'ur-Karimganj raU 
link 

2392 Pirir.g at Burd" 'n 
Yard station 

2393 Sale of ferrous scrap 
at Kharagpur . 

2394 Sale of cinder on S.E. 
Madhya railway 

2395 P. & T. circle for 
Pradesh 

2396 Special trains to 
Mathura 

2397 Accident at Mathura . 
2398 Watermen on Western 

Railway. 
2399 water supply schemes 

in Madhya Pradesh 
2400 Discontinuance of din-

ing CSr on S. E. 
Railway trains. 

2402 Allotment of wagons 
2403 Sugar factories 
2404 Crop competilions 
2405 Aranian projec1 . 
2406 Khalasis and Bhangi. 

on Railways 
2407 Non-vegetarian estab-

lishments on S. Rail-
way 

2408 Passenger amenities 
2409 Grain-shop staff 
2410 Elec1rification of T.m-

baram-Chigleput line 
Charging of extra fere 
Approach roads to 

stations 
Over and l" Dd" bridges 

in Orissa 
Scarcity of foodgrains 

in Pangi area of 
Himachal Pradesh 

2415 Low-powered turb~ 
for generating elect-
ricity 

783C-31 , 

7831-32 

7833-34 

7838-39 

7839-40 

7840 

7F4C-41 

7841-42 
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WRI'ITEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

2416 M,laria Institute of 
India, Delhi 

2417 Ro'd Transport Cor-
poration in Orissa 

2418 l.A.R.l. 
2419 Yamuna Committee 
2420 Family Planning Cen-

tre, Krishnanagar, 
West Bengal 

242 I Railway station at 
Khasoli . 

2422 Refrii!3hm:!nt room con-
tracts on Railways 

2P3 Prizes for agricultural 
r;;elrch wJrk~ 

2424 TOlVn Plonning Orga-
ni;ation . 

2425 Milk Supply Scheme. 
2426 Cremation Ground near 

Nauroji Nagar, New 
Delhi 

2~27 Arr~an of telephone 
bills 

2428 1.A.R.1. 
2429 Development of 1.A.R.I. 
2430 Robbery in train near 

Karmatar station 
2430A Allotment of sugar to 

States 
2430B Andaman Islands 
2431 Hllh-cum-Auditoria in 

Andhra Pradesh 
2432 Production in Ordnance 

factories 
2433 Issue of load line 

~434 

c~rti6cates to vessels 
"M. V. Andamans" 

and "M.V. Nicobar" 
2435 Survey of monuments 

in Mysore 
2436 Removal of untouch-

ability 

2437 S. C. and S. T. aj:ri-
culturists in PunJab. 

2438 Banaras Hindu Uni-
venity 

2439 Polytechnic at Hamir-
pur (Punjab) 

2440 Investment in indus-
trial projects 

2441 Survey of petroleum 
deposits in Murad-
pur 

I068(Ai)LSD-I4 
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1850 

1851 

7851-52 

7852-53 

1853 

7853-54 

7854-55 

7855 

1855-56 
7856 

7856-57 

7851 
7858 
1858 

7858-59 

7861 

7861 

7861-62 

1865 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. 
No. 

Subject 

2442 DeYelopment of Pun-
jabi language . 

2443 Action against Nepalese 
Gold smugglers 

2444 Central Institute of 
English, Hyderabad 

2445 Steel re-rolling mills 
in Punjab 

2446 Working of Hindu 
Succession Act, 1955 

2447 Konarak Temple,Orissa 
2448 Payment of arrears of 

salaries to Delhi 
School teachers 

2449 Board of Control for 
Cricket in India 

2451 

2452 

2453 

2454 
2455 

2456 
2457 

2459 

2460 

Acquisition and Re-
quisi ior. ing of land 

Fi re-figh ing personnel 
in Defence Installa-
tions 

Committee on moral and 
religious education . 

Training centre for 
the adult blind at 
Dehra Dun 

Adulteration of Ghee . 
property Tax on Go-

vernment buildings 
in Delhi 

Foreign exchange 
Rules for Police and 

Civil Services for 
Delhi and Hima-
chal Pradesh 

Investment Committee 
of L.1.C. 

Civilian staff of Defence 
Ministry and Artned 
ForcesH.Q. 

Class III employees of 
National Laborato-
riesunderCSIR 

2461 Mineral survey in Him-
machal Pradesh 

Buddhist Monasteries 
in Himachal Pradesh. 

General Education 
Scheme of Delhi Uni-
versity 

Account. of Central 
Universities 

Tune for Vande Mat-
ram 

8106 
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7872-73 

7879-80 
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WRITTEN ANSWERS TO 
QUESTION&--contd. 

U.S.Q. Subject 
No. 

2466 Black-marketing in 
Cinema tickets in 
Delhi 

2467 Housing Loans to sher-
pur village (Delhi) 
residents 

2468 Suspected murder of 
old woman in Delhi 

2469 Sulphuric acid Plant 
atBhilai. 

2470 Abduction of a Delhi 
woman 

2471 Ordnance Factory, Kha-
maria 

2472 Women's calleges in 
Delhi 

2473 Visit of Indian Naval 
Ships 

2474 S.S. exchequer 
2475 Clerks in A.I.C. 
2476 Smuggling of country 

liquor 
2477 Display of Indian Rare 

manuscripts in Le-
ningrad exhibition . 

2478 Arrears in High Couns 
Currency Notes . 
Higher Education ab-

road 
Territorial Army 
Territorial Army 
Surrender value of Life 

Insurance Policy 
List of Scheduled trihes 
Voluntary amalgama-

tion of collieries 
Murders in Himachal 

Pradesh. 
Service conditions of 
Government employees 
Archaeological Excava-

tions in Ganges valley 
Chit Fund Societies 

in Delhi. 
Nav I-lind Girls Higher 

Secorldary School, 
Delhi 

Building for Income-

COLUMNS 

1880 

1880-81 

1881 

7883 

7884 

1884 
1885 

1885-86 

1885-86 

1886-81 
7881 

7887-88 

7888 
7888-89 

7889 

7889-90 
7890-91 

1895-96 

2491 
Tax Department . 1897-7903 

2492 
2493 

Tribal riot in Manipur . 190,-04 
Chola Chharar Manzi!, 

Lucknow 7904-05 

WRITTEN ANSWERS TO 
QUESTION&--contd. 

U.S.Q. Subject COLUMNS 

No. 

2494 LibraryofIndian Coun-
cil for Cultural Rela-
tions 

2495 Realisations from Delhi 
School students 

2496 Indian Council for 
Cultural Relations 

2497 International Students 
Houses 

2499 Tripura Territorial 
Council. 

2500 Judicial Enquiry into 
the death of displaced 
person in Tripura 

2501 Export of Scrap. 
2502 Licence to Banking 

Companies 
2503 Vijanan Mandirs 
2504 Seizure of gold from 

Pilgrim ship 

2505 Rehabililation "f Ex-
servicemen in U.P. 

2506 Excise Duty on Khand-
sari 

2507 Mission properties 
2508 Tehsildar of Rarnka, 

District Sirmur 
2509 Himachal Pradesh Big 

Zamidari Abolition 
and Land Reforms 
Act, 1953 

2510 Adivasis of Chiria vil-
lage 

25 II Iron ore deposits in 
Ramnad. 

2512 Scheduled Castes and 
Scheduled Tribes 

2513 Stenographers' Exami-
nation for S.C. and 
S.T. 

2514 Narayana 
Delhi 

village in 

Appeals against orders 
of Land acquisition 
in Delhi. 

Delhi School Teacher-
Parents Association 

Police raid in Delhi 
Cantonment 

Employment of S.C. 
and S.T. 

2519 Hindi Assisrants . 
2520 Gypsum deposits in 

Rajasthan 

1905 

1905-06 

1907 

190 7-08 
1908-09 

7909-10 
79ro-II 

1911-12 

7912-13 

1914 

79 15 

7916 

7916 

79 17 

7918-19 

7919-20 

7920-21 

7921 

7921-22 
7922 

7923 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

2521 Copper deposits in 
Khetri 

2524 Persons retruned from 
Pakistan 

2525 Speculation in Stock 
Exchange 

2526 Delhi teachers 
2527 Kolar goldmmes 
2528 "Aid India" club mee-

ting 
2529 Credit Agreements with 

East European coun-
tries 

2530 American Loan Co-
mmodities 

2531 Industrial Finance Cor-
poration 

2533 Assistance from co-
10mboPlan 

2534 . Post-graduates of Ku-

2535 

2537 

2539 

2540 

2541 

2544 

rukshetra Sanskrit 
University 

"Chenna Basava Na-
yalta" 

Excise duty on oil ex-
pellers 

Territorial Army Com-
mission for Personnel 

Commanding Officers 
of Territorial Army 

Working Girls' Hostel, 
Curzon Road New Delhi 
Craft Teachers' in Grah 

Kalyan Kendra 
loans of Archaeological 

importance 
Burglaries in Delhi 
Basic Schools in urban 

areas 

2545 Steel rolling and re-
rolling mills . 

2546 Printing presses in Uni-
versities . 

2547 Research in insulation 
and cold storage 

2549 

2550 

Admission in Evening 
Colleges in Delhi 

UNESCO aid for Third 
Five Year Plan 

UNESCO aid for Se-
cond Five Year Plan . 

2551 Looting of Property by 
Nagas • 
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7924 

7924 
7925 

7925-26 

7927 

7927 

7928 

7928-29 

7929 

7930-3 1 

7931-32 

7933 

7933-34 

7935 
7935 

1936 

1931-38 

7938-39 

7939-40 

7940-41 

7941 

7941 

WRITTEN ANSWERS TO 
QUESTIONS--contd. 

U.S.Q. Subject 
No. 

2552 Floods in Orissa . 
2553 Wc,;king Girls Hostel, 

New Delhi 

Correction of Reply to U.S.Q. 
No. 761, Dated 16-8-60 

MOTIONS FOR ADJOURN-
MENT 
The Speaker withheld his 

consent to the moving of 
the following adjournment 
motions given notice of 
by the members shown 
them:-

(.) Situation 
arising out 

of the alleg-
ed non-im 
plementation 
of the Col-
liery Labour 
Award in 
the Dabar 
Colliery, 
Asanso\. 

(il) Statement 
of the Agri-
culture 
Minister of 
Uttar Pra-
desh regard-
ing inter-
state mOVe-
ment of 
fenilizers. 

(iii) Action 
ken against 
certain 
Central 
Government 
employees 
who weDt 
on strike. 

Notice by 
Sarvashri 
Bibhuti 
Bhushan 
Das Gupta 
and Auro-
bindo Gho 
sal. 

Notice by 
Shri Atal 
Bihari 
Vajpayee. 

Notice by 
Sarva Shri 
S.M. Ban-
erjee, K.T. 
K. Tanga-
mani and 
Atal Bihari 
Vajpayee. 

PAPERS LAID ON THE 

COLUMNS 

1943 

1943-44 

7944 

TABLE 7951-53 
(1) A copy of the Statement 

regarding the non-enfor-
cement of the F aridabad 
Development Corporation 
Act, 1956. 

(2) A copy of Report of the 
Intermediate Ports De-
velopment Committee· 

(3) A copy of each of the 
following papetl; under 
sub-section (2) of Section 
16 of the Tariff Commi-
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PAPERS LAID ON THE 
TABLE-contd. 

ssioe Act, 1951:-

(a) Report (1960) of the 
Tariff Commission on 
the continuance of pro-
tection to the Engineers 
Steel Files Industry 

(b) Government Reso-
lution No. 18(2)-T.R./ 
6c d1ted the 7th Sep-
tember, 1960 • 

(e) No·ification No. 18 
(2)-T.R.!60 dated the 
7th September, 1960 . 

(tl) Statement explaining 
the reasons why a copy 
of each of the docu-
ments at (a), (b) and (c) 
above could not be laid 
on the Table within 
the period prescribed 
in the said sub-section . 

(4) A copy of Notifi~ion 
N". G.S.R. 998 dated 
the 29th August, 1960 
issued under Section 3 
of the Agricultural Pro-
duce Developm,nt and 
W",ehousing) Corpora-
tions Act, 1956 . 

(5) A copy of each of the 
following Notifications:-

C.) G.S.R. 986 dated the 
27thAUgust, 1960 under 
s'lb-section (4) of Sec-
tion 43B of the Sea 
Customs Act, 1878 

(ii) G.S.R. 987 dated the 
27th Auguat"96c m OO'1g 
certain further amend-
ment to the Customs 
and Central Excise 
Duties Export Draw-
back (General) Rules, 
1960, under sub-
section (4) of Section 
43B of the Sea Customs 
Act, 1878 and Section 
38 ofthe Central Excise 
and Salt Act, 1944 

(iii) G.S.R. 989 dated 
the 27th August, 1960 
cont,ining Corrigendum 
to G.S.R. 686 dated the 
18th June, 1960 under 
sub-section (4) of Sec-
tion 19 of the Me4icinaI 
and Toilet Prepamol1ll 
(Excise Duties) Act. 
1955 
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COLUMNS 

PAPERS LAID ON THE 
TABLE-contd. 

(6) A copy of each of the 
following Notifications, 
under sub-section (6) of 
Section 3 of the Essential 
Commodities Act 1955:-

(a) G.S.R. 997 dated the 
27th August, 1960 

(b) G.S.R. 999 dated the 
30th August, 1960 mak-
ing certain amendment 
to the Delhi Wheat and 
Wheat Products (Export 
ContrOl) Order, 1959 . 

(e) G.S.R. 1029 dated the 
3rd September, 1960, 
m Udng certain further 
amendment to the Uttar 
Pradesh Foodgrains 
(Restrictions on Border 
Movement) Order, 1959 

(7) A copy of Notification 
No. G.S.R. 1028 dated 
the 1rd Septem ber, 1960 
making certain further 
amendments to the Rice-
Milling Industry (Regu-
lation and Licensing) 
Rules, 1959, under sub-
section (4) of Section 22 
of the Rice-Milling In-
dustry (Regulation) Act, 
1958 

MINUTES OF PARLIAME-
NTA.RY COMMITTEES-

COLUMNS 

LAID ON THE TABLE 7954-55 
(i) The Minutes of the sit-

tings (Si xty-sixth to Se-
venty-tirst) of the Co-
mittee on Private Mem-
bers Bills and Resolutions 
held during the Eleventh 
Session were laid on the 
Table. 

(i.) The Minutes of the sit-
tings (Twenty-seventh 
and Twenry-eighth) of 
the Committee on Sub-
ordinate Legislation held 
during the Eleventh Ses-
sion were laid on the 
Table 

(ii.) The Minutes of the 
Twenry-first sitting of 
the Committee on Absence 
of Members from the Sit-
tings of the House held 
during the Eleventh Ses-
sion were laid on the 
Table . 

Civ) The Minutes of the sit-
tings (Forty-fifth to Forty 
seventh) of the Committee 
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MINUTES OF PARLIA-
MENTARY COMMIT-
TEES- LAID ON THE 
TABLE-comd. 

on Petitions held during 
the Eleventh Session Were 
laid on the Table 

(v) The Minutes of the sit-
tings (Seventh to Thirt-
eenth) of the Joint Com-
mittee on Offices of Profit 
were laid on the Table 

REPORT OF COMMITTEE 
ON SUBORDINATE LE-
GISLATION PRESENTED 

Ninth Report was presented 

REPORT OF COMMITTEE 
ON PETITIONS 

Tenth Report was presen-
ted. 

REPORT OF JOINT COM-
MITTEE ON OFFICES 
OF PROFIT PRESENTED 

Second Report was presen-
ted. 

CALLING ATTENTION 
TO MATTERS OF UR-
GENT PUBLIC IMPOR-
TANCE • 

Shrimati Renu Chakravartty 
called th, attention of the 
Minister of Finance to the 
proposed retrenchment 
of 250 employees as a result 
of windmg up of the 
Rehabilitation Finance 
Administration. 

The Minister of Finance 
(Shri Morarji Desai) 
laid on the Table a state-
ment in regard thereto. 

In response to the five 
other calling attention 
notices mentioned below 
against the names of the 
members concerned, the 
Ministers concerned laid 
statements on the Table:-

(I) Shri S.M 
Banerjee. 

Finalisation 
of the revi-
sed pay scales 
of the rema-
ning Central 
Government 
Employees 
and non-im-
plementation 
of the new 
pav scales of 

[DAILY DIGEST] 

7955 

7955 

7955 

7955-00 

CALLING ATTENTION 
TO MATTER OF URGENT 
PUBLIC IMPORTANCE-Gonld. 

the employ-
ees in almost 
all Central 
Gove=ent 
U ndertaItings 

(2) Shri N. Famine con-
Keshava. ditions in 

80me dis-
trictS of 
Mysore and 
the relief 
measures 
contemplated 

(3) Shri Ba-
dakumar 
PrataP 
Ganga 
Deb Ba-
mra. 

(4) Shri 
Khushwa-
qt Rai. 

(5) Shrimati 
IIa Pal-
choudhuri 

Reported pur-
chase of 
wheat from 
the open 
market by 
the Punjab 
Government 
and the im-
pending cl-
osure of flour 
mills in Pu-
njab on 
accoum of 
supply of 
wh~at at 
higher rate. 

Delay in the 
publication 
of the sche-
dule giving 
rateS for pa-
yment to 
cane-growers 

Reported 
cracks in the 
Chattar Man-
zi! Palace, 
Lucknow 
and themea-
sures taken 
to shift the 
Central Drug 
Research 
Institute 
therefrom. 

STATEMENTS BY MINIS-
TERS- . 

(I) The Deputy Minister 
of Defence (Shri Raghur-
amaiah) laid on the Table 
a statement correcting the 
reply given on the 20th 
August, 1960 a sUPl'le-
mentary by Shri J alpal 
Singh on Starred Ques-
tion No. 589 regarding 
import of horses from 
Australia 

COLUMNS 
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STATEMENTS BY MIN-
ISTERS-contd. 
(2) The Minister of Finance 

(Shri Morarli Desai) 
laid on the Table a state-
ment regarding decision~ 
of the Gov<rnment on the 
more important recomm-
endations of the Direct 
Taxes Administration 
Enquiry Committee 

(3) The Minister of Com-
merce and Industry (Shri 
La! Bahadur Shastri) laid 
on the Table a statement 
on cotton textile prices 

(4) The Minister of Trans-
port and Communica-
tions (Dr. P. Subbarayan) 
made a statement regard-
ing wrong delivery of a 
registered letter to the 
Chief Minister of Punjab. 

(5) The Deputy Minister 
of Works, Housing and 
Supply (Shri Ani! K. 
Chanda) laid on the Table 
a statement regarding the 
Plastic Ebonoid Block 
making eqnipment at the 
Government of India 
Press, Faridabad 

COLUMNS 

BILLS INTRODUCED 7970-1r 
(1) Employees' Provident 

Funds (Amendment) Bill 
(2) Motor ·"!ehicles (Am-

endment) Bill. 

BILL PASSED . 7914-8081 

Further diacussion on the 
motion to consider the Delhi 
Primary Education Bill, as 
passed by Rajya Sabha 
continued. The motion 
was adopted. Mter clause-
by-clause consideration the 
Bill was passed 

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLU-

COLUMt 

TIONS ADOPTED 8082 
Seventieth Report was adop-
ted. 

PRIVATE MEMBERS' 
BILLS INTRODUCED 8083-84 

(1) The Code of Crimina! 
Procedure (Amendment) 
Bill, 1960 ( Amendment 
of sectian 162) by (Shri 
K. T. K. Tangarnani . 

(2) The Code of Civil Proc:-
dure (Amendment) Bill, 
1960 (Amendment of sec-
lian 92) by Shri Ram 
Kishan Gupta 

(3) The Indian Penal 
Code (Amendment) Bill 
1960 (Amendment oj 
section 405 etc.) by 
Shri Ram Krishan Gupta 

(4) The Companies (Amend 
ment) Bill, 1960 (lnser-
tian oj /lew seclian 13A 
and 624A and amendment 
of sectoin 293) by Shri 
M. R. Masani 

PRIVATE MEMBERS' 
BILL NEGATIVED 8)85--94 

Further discussion on the 
motion to consider the Old 
Marriage Restraint Bill 
moved by Shri Mohan 
Swarup continued. After 
discussion the motion was 
negatived 

PRIVATE MEMBERS' 
BILL WITHDRAWN 8094-98 
Shri S. C. Samanta moved 
that the Indian Contract 
(Amendment) Bill, 1958, 
(Amendment of sectians 69 
and 129) be taken into con-
sideration. After dis-
cussion the Bill was with-
drawn by leave of Lok 
Sabha 
Lok Sabha adjourned sine die. 



RESUME 8lI8 
OF THE ELEVENTH SESSION OF SECOND LOK SABHA 

. PERIOD OF THE SES- August I to 
SION September, 9 

I960/Sravana, 
10 to Bhadra 
18, 1882, 
(Saka). 

2. NUMBER OF SIT- 31 
TINGS 

3. TOTAL NUMBER OF 203'33 hours. 
SITTINGS HOURS 

4. NUMBER OF DIVI-
SIONS HELD 

5. GOVERNMENT BILLS: 

(.) Pending at the com-
mencement of the ses-
sion 13 

(ii) Introduced 16 
(iii) Laid on the table 

a8 passed by Rajya 
Sabha 7 

(iv) Referred to Joint 
Committee 2 

(v) Reported by Joint 
Committee 

(vi) Passed 23 
(vii) Returned by Rajya 

Sabha without any 
amendment 7 

(viii) Pending at the end 
of the session. . 13 

6. PRIVATE MEMBERS 
BILLS: 

(.) Pending at the com-
mencement of the 
session 110 

Cn) Introduced 18 
(in) Withdrawn 3 
(m) Negatived 
(v) Passed Nil. 
(vt) Pending at the end 

of the session. 124 

7· GOVERNMENT RE-J 
SOLUTIONS: 

(i) Moved Nil 
Cn) Adopted . Nil 

8. PRIVATE MEMBERS' 
RESOLUTlONS : 

(.) Received 1104 
(ii) Included in the List of 

Business 769 
(iii) Withdrawn Nil 
(iv) Negatived 3 
(v) Adopted. Nil 

(vi) Part Discussed 

9. GOVERNMENT 
MOTION: 

(i) Moved 7 
(ii) Adopted . 6 (including 

3 substitute 

10. PRIVATE 
MOTIONS: 

MEMBERS' 

77 

55 
6 

Motions) 

(t) Received 

en) Admitted 
(iii) Moved 

(iv) Adopted 5 (including 
I substitute 

II. STATUTORY 
SOLUTIONS: 

(i) Received . 

(n) Admitted 
(iii) Moved 
(iv) Negatived 

RE-

12. DISCUSSIONS HELD 
ON MOTIONS OF 
URGENT PUBLIC 
IMPORTANCE 2 

13. HALF-AN-HOUR 
DISCUSSIONS HELD 6 

14. NUMBER OF MAT-
TERS OF URGENT 
PUBLIC IMPORTANCE 
TO WHICH ATTEN-
TION OF MINISTER 
WAS CALLED AND 
STATEMENTS WERE 
MADE OR LAID BY 
MINISTER. 25 

motion) 



15. ADJOURNMENT 
MOTIONS: 
(i) Received . 22 

(iO Admitted Nil 
(iii) Consent withheld by 

Speaker 22 

16.QUESTION ASKED: 
(i) Starred 1287 
(ii) U nstarred (Including 

Starred Questions 
converted as U ns-
starred Questions) 2540 

(iii) Short 
Questions . 

Notice 
II 

17. REPORTS OF PAR-
LIAMENTARY COM-
MITTEES PRESENTED: 
(i) Business Advisory 

Committee 4 
(ii) Committee on Ab-

sence of Members from 
the Sittings ofthe House I 

(iii) Committee On Pet-
tition 

(iv) Public Accounts 
Committee 2 

(v) Committee on Subor-
dinate Legislation. 

(vi) Committee of Offices 
of Profits . 

(vii) Committee on Private 
Members' Bills and 
Resolutions 6 

812~ 
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